
FourtHnth Series, Vol. XXI, No.4 Thunday, July 27, 2006 
Sra'nlna 5, I'll (Sat.) 

LOK SABRA DEBATES 
(English Version) 

Eighth Session 
(Fourteenth Lok Sabha) 

G.attes & Dcb~!OS Unlt 
,arli.ment Lib! '(HI Butlding 

Room i~o. 1=3-025 
O:OCI<- 'G' 

Ifcc. No .... !!, ..... ·· .......... .. 
_ted ... .( (. Sep.-.t.;.d. t:;.t:.t.. 

(Vol. XXI contains Nos. J to 10) 

LOK SABRA SECRETARIAT 
NEW DELHI 

Price : Rs. 80.00 



eDITORIAL BOARD 

P.D.T. Achary 
Secretary-General 
Lok Sabha 

A.K. Singh 
Joint Secretary 

Hamam Dan Takker 
Director 

Dr. R.N. Singh 
Joint Director-I 

Prabhakar Mohanty 
Joint Director-II 

Dhanl Ram 
Editor 

(ORIGINAL ENGLISH PROCEEDINGS INCLUOEO IN ENGLISH VERSION AND ORIGINAL HINDI PROCEEDINGS INCLUDED IN HINDI VERSION WILL BE 
TREATED AS AUTHORITATIVE AND NOT THE TRANSlATION THEREOF.] 



SUBJECT 

CONTENTS 

{FOU11HnIh S.,., Vd. XXI. EighIh s..itJn, 2fXJSI1928 (SIlk.)} 

No.4, Th .... y, July 27, 2OOIfI8ra¥MII 5, 1828 (SHa) 

ORAL ANSWERS TO QUESTIONS 

CowMNs 

"Starred Question Nos. 61-64 and 78 .................................................................••.........•......•.••...•..•.•.... 3---39 

WRlrrEN ANSWERS TO QUESTIONS 

Starred Question Nos. 65-nand 79-80 ............................................................................................... . 

Unstarred Question Nos. 400-801 ......................................................................................................... .. 

PAPERS LAID ON THE TABLE .................................................................................................................. .. 

MOTION RE: TWENTY-SEVENTH REPORT OF BUSINESS ADVISORY COMMlnEE ........................ . 

SUBMISSION BY MEMBERS 

Re: Reported infllteration of militants in Armed Forces ...................................................................... . 

STATEMENT BY PRIME MINISTER 

Situation in Lebanon and evacuation of Indian Nationals ................................................................... . 

Dr. Manmohan Singh ......................................................................................................... . 

MAnERS UNDER RULE 377 ...................................................................................................................... . 

(I) Need to lay a railway line between Nagapattinam and VaHankaMI In Tamil Nadu 

Shri Francis Fanthome ...................................................................................................... .. 

(II) Need to take steps for release of Indiana held In Kurdlstan, Iraq 

Shri Badlga Ramakrishna ................................................................................................. .. 

(IH) Need for proper maintenance of the strategic SansaJi..Killar-Thlrot road linking Hlmacha: 
Pradesh with J&K 

Shrimati Pratibha Singh ..................................................................................................... . 

(iv) Need to construct an expressway between Vadodara and Mumbcll 

Shri Kashiram Rana .. , ........................................................................................................ . 

39-78 

78-284 

285 

286 

28&-296 

296-298 

296-298 

300-309 

300 

300-301 

301 

302 

"The sign + marked above the name of a Member indicates that the QuestIon was actually asked on the floor of the House by that 
Member. 



(ii) 

SU&lECT 

(v) Need to revise the royalty rate on coal 

Shri Ananle Nayak ............................................................................................................. . 

(vi) Need to make budgetary provision for Hnking Agartala·Subroom railway line in Tripura 

Shri Khagen Das ................................................................................................................ . 

(vii) Need to release funds for construction of buildings of primary schools in rural areas of 
the country 

Shri Ramjl Lal Suman ....................................................................................................... . 

(viii) Need for repair and maintenance of National Highways No. 110, 98 and 83 paaaing through 
Jahanabad, Bihar 

Shri Ganesh Prasad Singh ............................................................................................... .. 

(ix) Need to restore the name of "Tamil Nadu Government Rural Employment Guarantee 
Scheme" as "National Rural Employment Guarantee Scheme" In Tamil Nadu 

Dr. K. Dhanaraju ................................................................................................................ . 

(x) Need to check the spread of Chlkungunya diaeue in Karnataka 

Shri M. Shlvanna ................................................................................................................ . 

(xi) Need to declare birth anniversary of Srimanta Sankardev, the 16th Century Valshnava 
saint of Assam as a National Holiday 

Dr. Arun Kumar Sarma ...................................................................................................... . 

(xii) Need to check the rise in prices of essential commodities 

Shri Girdharl Lal Bhargava ................................................................................................ . 

DISCUSSION UNDER RULE 193 

Rise in prices of essential commodities ................................................................................................ . 

Dr. Chlnta Mohan ............................................................................................................... . 

Prof. Vijay Kumar Malhotra .............................................................................................. .. 

Shri Basu Deb Acharia ...................................................................................................... . 

Shrl RamJI Lal Suman ...................................................................................................... .. 
'.. ! 

Shri Devendra Prasad Vadav ............................................................................................ . 

Shri K.C. Palanlsamy ........................................................................................................ .. 

Shri Brajesh Pathak ........................................................................................................... . 

Shri Braja Kishore Tripathy .............................................................................................. .. 

Shri C.K. Chandrappan .................................................................................................... .. 

302 

303 

304 

305 

305--307 

308 

309-315 

316--329 

329-337 

338-344 

344-351 

351-354 

354-358 

358-362 

362-364 



(iii) 

SUBJECT 

Shrimati Klr.n Mahe8hw.rI ................................................................................................ . 

Shrl Adhir Chowdhury ........................................................................................................ . 

Shrlmati Paramjlt Kaur GulehIIn ....................................................................................... .. 

Shri Rajiv Ranjan Singh 'LaIan' ........................................................................................ . 

Prof. M. R.mada8s ............................................................................................................. . 

Kumari Mamata Banerjee .................................................................................................. . 

Shrim.ti Tejuwini Seerameeh .......................................................................................... .. 

Dr. M. Jagannath ............................................................................................................... .. 

Shri N.N. Kriahnadu ......................................................................................................... .. 

Shrlmati Neeta Pat_rlya ..................................................................................................... . 

Chaudhary Lal Singh .......................................................................................................... . 

Dr. C. Krishnan ................................................................................................................... . 

Shri Shailendra Kumar ....................................................................................................... . 

Shri M. Shivanna ................................................................................................................ . 

Shrl G.nesh Singh ............................................................................................................. . 

Shri K.S. Rao ...................................................................................................................... . 

Shrl Joachim BaxI. . ........................................................................................................... . 

Shri Ram Krlpal Y &dav ...................................................................................................... . 

Shri Ravl Prakash Verma .................................................................................................. . 

Shri P.S. Gadavi ................................................................................................................. . 

Dr. Babu R.o Medlyam ..................................................................................................... . 

Shrl Sunil Kumar Mah.to .................................................................................................. . 

Shrl Tapir Gao ................................................................................................................... .. 

ANNEXURE I 

Member-wise Index to Starred Questions ............................................................................................ .. 

Member-wise Index to Unstarred Questions ......................................................................................... . 

ANNEXURE II 

Ministry-wise Index to Starred Questions .............................................................................................. . 

Ministry-wise Index to Unstarred Questions .......................................................................................... . 

ColuMNs 

365-368 

368-371 

371-374 

374-376 

376-381 

381-389 

389-393 

393-398 

398-400 

~3 

403-406 

406-410 

411--412 

413-416 

41s--.21 

421--424 

424-425 

425-428 

428-429 

430-431 

431-432 

432-t34 

434-435 

437 

438 444 



OFFICERS OF LOK SABHA 

THE SPEAKER 
SM Somnalh Chatterjee 

THE DEPUTY SPEAKER 
Shri Chamjlt Singh Atwal 

PANEL OF CHAIRMEN 
Shrl Girldhar Gamang 
Shrimati Sumltra Mahajan 
Dr. laxminarayan Pandey 
Shri Balasaheb V1khe Patll 
SM Vart<ala Racllakrlahnan 
SM Arjun Sethi 
It. Col. (Retd.) Manabendra Shah 
Shrl Devendra Prasad Yadav 

SECRETARY GENERAl 
Shrl P.D.T. Achary 

(v) 



LOK SABHA DEBATES 

LOK SA8HA 

The Lair 5abha fTItIl al EIevt117 01/h(J ClOG*. 

[MR. SPEAKER in ths ChaJi') 

/Translation} 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, two very serious incidents have taken place 
yesterday and the day before, which are a matter of 
concem for the whole country . ... (lnltJmlplions) 

{English! 

MR. SPEAKER: Hon. Members, let there be order in 
the House. Your Deputy Leader Is speaking and you are 
interrupting. 

... (Inlsrruptions) 

MR. SPEAKER: You have given me a notice about 
this matter. 

... (Infllf7Upf/ons) 

PROF. VIJAY KUMAR MALHOTRA: Sir, I asked for 
suspension of the Question Hour. 

/Translation! 

The reason being that the Govemment of Assam h8f:i 
stated that Bangladesh has occupied two kHomater stretch 
of India's land. The Assam Government is saying this 
that Bangladesh has grabbed two kilometers of Indian 
land. . .. (Inftlnuptions) 

[English! 

MR. SPEAKER: I will aHow this matter to be raised. 

PROF. VIJAY KUMAR MALHOTRA: Sir, this is not a 
small matter. . .. (Inftlnuphons) 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Sir, 
everyday, during the Question Hour, they are disturbing 
the proceedings. . .. (Inl8nuptions) 

/TfBnsIMion} 

PROF. VIJAY KUMAR MALHOTRA: What has the 
question hour to do with it-the Govemment of Assam is 
saying that Bangladesh has grabbed two kilometers of 
our land. . .. (Inlllnvplions) 

{English} 

The Defence Minister is here. The Leader of the House 
is here. ... (Inftlnupfions) 

SHRI MADHUSUDAN MISTRY: this is happening 
everyday. . .. (Inlllrruptions) 

MR. SPEAKER: Will you please take your seat? 

/Translation} 

PROF. VIJA Y KUMAR MALHOTRA: The second thing 
is that five people of Lashkar-e-Taiba were working in 
Indian army whereas the Govemment had claimed that 
no such persons were working in the army and that they 
were working in para-military forces . ... (Infllnuptions) 

[English} 

MR. SPEAKER: Malhotrajl, I would only request you 
to raise it after the Question Hour. I will allow this matter 
to be raised after the Question Hour. 

. .. (InftJnuptions) 

IT f'IIf1S!Iltion} 

PROF. VIJAY KUMAR MALHOTRA: Both these 
matters are of great concem. 

[English} 

MR. SPEAKER: In one hour's time nothing is going 
to happen. Please raise it after the question Hour. I will 
allow you to raise it after 12 noon, not now. 

/Translation} 

PROF. VIJAY KUMAR MALHOTRA: The other day 
the Govt. had declared that there was no such person in 
the Air Force, but now they are found to be working in 
the army. 
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{English} 

MR. SPEAKER: There are very Important queationa 
listed today. 

... (InlMnlplions) 

MR. SPEAKER: I am not saying your matter is not 
important. I am only requesting you to raise It at 12 
noon. Thank you very much. 

... (InlrltnIpIionI) 

{TnmslBlionj 

SHRI CHANDRAKANT KHAIRE (Aurangabad. 
Maharashtra): Sir. it is a very serious i88ue. 

MR. SPEAKER: I wHI give you a chance atter I 
receive your notice. 

'11.01 hr •• 

ORAL ANSWERS TO QUESTIONS 

{Engli$hj 

MR. SPEAKER: Shri Prabodh Panda. Q. No. 61 

Globel Positioning SyateIn at StatIons 

·61. SHRI PRABODH PANDA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways propose to set up Global 
Positioning System (GPS) at the railway stations to infonn 
the location of trains; 

(b) if so. the details thereof aJongwith the names of 
stations selected for such system; and 

(e) the time by which this system is Ibly to be 
installed? 

THE MINISTER OF STATE IN THE .,.INISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A Statement is 
laid on the Table of the House. 

(a) Railway has sanctioned a pilot project namely 
Satellite Imaging for Rail Navigation (SIMRAN) for real 

time p ......... Wormetion ."...,... rhia protect ilbeing 
developed by utiliztng Global Poattionlng System (GPS). 
This project Is being carried out jointly by Research 
Designs & Standards Organlutlon (RDSO). Lucknow and 
Indian Institute of Technology (liT) Kanpur. The pilot 
project .. sanctioned for de¥eIopment, of hardware and 
software for providing real time information to the 
paseengers. 

The objectives of SIMRAN project are: 

• To develop technology for continuously tracking 
every train for its location. speed and direction 
of movement. 

• To develop techniques to diaHmlnate information 
on real time basis about train running to 
passengers and to the general public through 
display boards of situations. Interactive Voice 
Response System (IVRS). Short Message 
Service (SMS) and Intemet. 

(b) Thi& is a locomotive based system and not station 
based. The equipments under this project will be provided 
on locomotives of passenger trains and not at stations. 

The trial of the project is being carried out on three 
eections. 

• Allahabad-Kanpur Section (Allahabad Division of 
North Central Railway). 

• Lucknow~Kanpur Section (Lucknow Division of 
Northem Railway). 

• Chennal-Bangalore Section (Chennai Division of 
Southem Railway and Bangalore Division of 
South Western Railway). 

(c) The pilot project 1& planned for completion by 
March. 2008. Based on Its outcome. decision to Implement 
this system over Indian Railways will be taken. 

SHRI PRABODH PANDA: Sir. at the very outset I 
must thank the hon. Minister for his very exhaustive 
answer. But even then I have • few questions to ask 
and therefore. I will put my supplementaries. 

Sir. the present Public Address System Is 
incomprehensible and the monitor displaying the status 
of the trains Is simply cluele88. The Global Positioning 
System. the GPS. is a very sophisticated device. Using 
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this device, the status and movement of the trains and 
the images can be made to flash at the plasma screen 
at the platforms. I had asked the hon. Minister about the 
names of the stations in which these have been Installed. 
But the hon. Minister, in his reply, has stated that this is 
a locomotive based system and not station based. 

Once the GPS is installed In the locomotive, it starts 
communicating with the satelHte imaging syStem and gives 
information to its location. 

MR. SPEAKER: Please put your question. 

SHRI PRABODH PANDA: Sir, I am coming to my 
question. The data and images are conveyed to the 
mother computer at the monitoring office of the railway 
stations. The computer stores the images and relays them 
to the plasma screen at the various points of the station. 
If there is no station suggested as a monitoring office for 
installation of the mother computers and the platforms of 
the concemed stations are not selected for dIapIay, then 
how would this device operate? I would like to know the 
names of the stations that have been selected for 
installing of the mother computers. 

MR. SPEAKER: He has already answered it. 

SHRI PRABODH PANDA: Sir, I am sorry to say that 
the names of the stations have not been mentioned. 

MR. SPEAKER: Your supplementary should be based 
on the answer. 

SHRI R. VELU: Sir, for the infonnation of the House, 
I may say that the System itself was announced by our 
hon. Prime Minister on 1S.8.2OO3. He said that all safety 
related issues as regards the Railways will be addressed 
to by a Technology Mission on Railway Safety. 
Accordingly, 14 schemes have been announced and of 
them, this Is one of the schemes. 

Now, coming to the Global Positioning System, we 
are now utilising 24 satellites which are already available 
and at any point of time, three satellites that remain at 
any point will tell about the location of the train, the 
speed of the train, direction of the train, etc. and It is 
purely meant for the infonnation of the passengers and 
the public. 

Coming to your question as to whether it is necessary 
to have some gadgets in the railway stations or not, it is 

not at all necessary because we have got a centralised 
server already which will get the Information and pass it 
on to every station. So, we need not have 8 GPS receiver 
in every station. The receiver is installed in each and 
every rolling stock namely the railway engines. About 
2000 passenger locos are moving everyday and each 
train will carry one receiver which will pass on the 
information to each station which in tum will be displayed 
in the display board as regards the train movement, etc. 
It is necessary to develop such a technology to see that 
punctuality is maintained. So, the Global Positioning 
System is a welcome concept. We have selected three 
sections for this system. One is Allahabad-Kanpur Section 
and other is Lucknow-Kanpur Section and third is Chennai 
and Bangalore Daily, three or four trains are put on trial. 
This is only a pilot project. The project between Chennai 
and Bangalore is to be started in December, 2006. Now, 
only after seeing the outcome of this pilot project, we 
can spread it to the entire nation. This is at the 
approximate cost of Rs. 92 crore which would mean that 
with this, we are going to improve the service to the 
public as regards the train movement, punduality, etc. 

SHRI PRABODH PANDA: Sir, the trial of this project 
is being carried out in three sections. My question is 
whether the Minister is contemplating to include South-
Eastem Railway and Eastern Railway in this pilot project. 

SHRI R. VELU: The hon. Member knows that this is 
a pilot project. So, it cannot be an exhaustive and broad 
based project. We have sanctioned Rs. 2 erore for this 
in which the Ministry of Human Resource Development, 
(liT, Kanpur) Ministry of Railways and two industry 
partners, E-Logisties, Chennai and TCS, Mumbai are 
contributing at the rate of SO per cent, 30 per cent and 
20 per cent respectively. This involves an expenditure of 
Rs. 2 crore and if further funds are required, I will get 
them examined as to whether it is necessary at all or 
not. If it is necessary, I will get It done. 

{Translation} 

SHRI SHAILENDRA KUMAR: Mr. Speaker, Sir, I 
would like to ask the hon. Minister of Railways whether 
he proposes to make arrangements for setting up Global 
Positioning System (GPS) at Allahabad, Kanpur and other 
major Railway Stations located along the prominent railway 
route from Mugalsarai to New Delhi since Uttar Pradesh 
is the largest State lying at the heart of our country. 
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{English} 

SHRI R. VELU: Though I have already answered 
this supplementary, at the cost of repetition, I would inform 
the House that once this pilot project becomes successful, 
it will cover the entire Railways of India. 

SHRi ANWAR HUSSAIN: The Giobal Positioning 
System is reported to have some intentionally impoaed 
errors in respect of computation of latitude and longitude 
of the order of about 30 metres. It has some other lapses 
aiso. But Inverted Differential Global Positioning Syatem 
(IDGPS) is free from such errors and lapses. 

Considering the advantages of the IDGPS in 
automating and computing and also in reducing the 
professional stress and tension in the railway control room, 
would the Govemment take up IDGPS in place of GPS? 
If so, when? If not, the reasons therefor. 

SHRI R. VELU: This is a new suggestion made by 
the hon. Member. This project, the GPS, has already 
been put in operation to test its efficacy. If that does not 
come up to our expectations, the suggestion made by 
the thon. Member would be taken into consideration. 

Women 0ftIcIn In Armed Foren 

+ 
-62. DR. M. JAGANNATH: 

SHRI SHRINIWAS DADASAHEB PATIL: 

Will the Minister of DEFENCE be pl .... d to 
state: 

(a) the percentage of women officers in each wing 
of the Armed Forces; 

(b) whether the women officers in Armed Forces are 
being discriminated against men officers in service 
conditions; 

(c) if so, the reasons therefor; 

(d) whether the Govemment has taken any steps to 
look into all these matters; and 

(e) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) A Statement is laid on the Table 
of the House. 

~t 

The percentage of women officers in the Defence Forces is as follows: 

Army Navy Air Force 

2.56% 2.86% 5.42% 

The service conditions of women officers in the 
Defence Forces are governed by the laid down 
instructions. In the Medical, Nursing and Dental Services 
o! the Defence Forces, women are appointed both as 
Short Service Commission (SSC) and Permanent 
Commission (PC) officers. In these Services, SSC women 
officers are also eligible to get PC. The women officers 
are also appointed as Short Service Commission officers 
in some select branches in the three Defence Forces as 
per respective schemes applicable. Pay scale of an offir.er 
is decided based on substantive rank held. Short Service 
Commission women officers do not get a lower scale of 
pay compared to similarly place Short Service Commission 
men officers. 

Army Military Army 
Medical Nursing Dental 
Corps Service Corps 

13.58% 100% 18.92% 

As per a recent decision of the Govemment, women 
officers in Short Service Commission in the three Defence 
Services will get Captain, Ma;or and Ll Colonel (and 
equivalents in the Air Force and Navy) scale after, 2, 6 
and 13 years of reckonable service respectively. 

The issue regarding grant of Permanent Commission 
to women officers in the three Services is being examined 
by the Chiefs of Staff Committee. 

DR. M. JAGANNATH: Sir, as per the Statement laid 
by the hon. Minister on the Table of the House, the 
percentage of women officers in defence forces is very 
meagre compared to the population of women folk. 
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MR. SPEAKER: What about the membership of the 
House? Are the parties considering that? 

DR. M. JAGANNATH: After nearly sixty yean; of 
Independence. when we are thinking of empowering the 
women tolk in a bigger way, their representation is very 
meagre in defence forces. Their representation in Army, 
Navy, Air Force, Army Medical Corps and Army Dental 
Corps IS 2.56 per cent, 2.86 per cent, 5.42 per cent, 
13.58 per cent and 18.92 per cent respectively. Only in 
Ministry Nursing Service, their representation is 100 per 
cent. 

I would like to know from the hon. Defence Minister 
as to what are the reasons for such a low representation 
of women in defence forces. Is it because of the 
discriminatory treatment meted out to them? In the recent 
past, there were several reports in the newspapers that 
some of the women officers were forced to resign and 
when they were court martialled they were not given a 
chance to represent their cases properly. I would like to 
know from the hon. Defence Minister as to what is the 
real position. 

SHRI PRANAB MUKHERJEE: Sir, so far as defence 
services are concerned, it is true that as compared to 
the percentage of men officers, the percentage of women 
officers is quite low. The hon. Minister is aware of the 
fact that in certain sections of armed forces, women were 
allowed entry quite a long time back. For example, women 
were allowed to enter Military Nursing Service in 1927 
and in Army Medical Corps they were allowed to enter 
in 1943. But in other services they were allowed entry 
only recently, that is in 1991. Only in 1991 a decision 
was taken to allow them entry in some other services. 
Till then women were not permitted to enter into armed 
forces, except in Army Medical Corps and Military Nursing 
Services. In 1991 a declBion was taken that they should 
be recruited for the Short Service Commission also. These 
figures are the reflections of that system. 

Now. more and more women are showing interest in 
joining armed forces. There were certain discriminations 
between the male and female officers even in the Short 
Service Commission in respect of training, ranks, etc. 
Very recently, just a month back, we have taken a 
decision that women officers and the men officers would 
have exactly the same ranks. They will enter as 
Ueutenant. Then, they will be entitled to get the ranke of 
Captain, Major and Lt. Colonel after two, six and thirteen 
years of recknoable services. 

It Is applicable for both male officers and female 
officers. As the hon. Member is aware of, the pay in the 
Armed Forces depends on the rank which they hold. 
Therefore, when the disparity in the ranks has been 
removed, the disparity in the pay has also been removed. 
Even in the area of the training in the Short Service 
Courses. there was a no problem in respect of Navy and 
Air Force, but there were problems in the Army. As the 
hon. Members would appreciate, the job of the Armed 
Forces is not easy. It is more hazadous. Therefore, 
women officers were not given 49 weeks of training. 
Earlier In the Short Service Commission, they were given 
24 weeks' of training, but now we have introduced the 
recent changes where we have brought that they will be 
at par with the men officers and everybody will get the 
training of 49 weeks. . .. (IntsmJplions) 

MR. SPEAKER: The hon. Minister has given a very 
exhaustive answer. 

... (Inlenuplions) 

DR. M. JAGANNATH: No, Sir. I have put the question 
about the recent past where two women officers were 
forced to resign. It has appeared in the newspapers. In 
one case in respect of the Air Force in Bangalore. one 
women officer was not given opportunity to represent her 
case properly in the Court Martial proceedings. The hon. 
Minister has not answered about this. . .. (Interruptions) 

SHRI PRANAB MUKHERJEE: So far as the individual 
cases are concerned, whenever there is any type of 
complaint, there is a set procedure in the Army, in the 
Air Force and in the Navy. For redressal, court of inquiry 
is set up and in these two matters also, the court of 
inquiry is looking into it. ... (Intem.Jptions) 

MR. SPEAKER: Shri Shriniw8S Dadasaheb Patil. 

.. , (Interruptions) 

MR. SPEAKER: No, you have put your 'Second 
Supplementary'. 

... (Interruptions) 

DR. M. JAGANNATH: Sir. I have not put my Second 
Supplementary. . .. (Intem.Jptions) 

MR. SPEAKER: What second Supplementary? Do 
not try to put 'Third Supplementary'. 

... (Intem.Jpfions) 
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DR. M. JAGANNATH: No, Sir. I was asking a 
clarification in respect of the 'First Supplementary' . 
. . . (Interruptions) 

MR. SPEAKER: No, I would not allow. Dr. M. 
Jagannath. I am sorry. 

· .. (Interruptions) 

MR. SPEAKER: No. I would not anow. Dr. Jagannath, 
am sorry. 

· .. (In",rruptlons) 

MR. SPEAKER: You write to him and he will answer. 
I have caHed another hon. Member. Please cooperate. I 
am sorry. I would not allow. 

· .. (Interruptions) 

SHRI SHRINIWAS DADASAHEB PATIL: Sir, I thank 
you for giving me this opportunity. 

The issue regarding grant of permanent Commission 
to women officers in the three Services is being examined 
by the Chiefs of Staff Committee. It is Included In the 
written reply Tabled In the House. I would like to know 
from the hon. Minister about one thing. There are Sainik 
Schools. National Defence Academy. and Indian Military 
Academy to train the male officers. After this policy is 
likely to come into force, it would be a time lag for giving 
Commission to the Women Officers. Therefore. I would 
like to know whether any arrangement is likely to be 
made to train the women officers to have the permanent 
Commission through such Academies, and if so, whether 
the Government is likely to select certain places and 
enrol women after Secondary School Examination or 12th 
Class Examination so that they would be prepared to go 
into the Army after their full training of either two years 
or four years as it has been done in the case of male 
officers. 

SHRI PRANAB MUKHERJEE: It is like putting the 
cart before the horse. First, the decision is to be taken 
that the permanent Commission would be extended to 
the women officers. For the recruitment to the prestigious 
Defence institutions like Rashtrlya Military Academy, 
National Defence Academy, there are various competitive 
examinations and once the permanent Commll8ion is 
being opened to the women officers,' naturally they will 
be eligible to sit for these examinations and they would 
be considered. 

{TIM$/MionJ 

SHRIMATl KIRAN MAHESHWARI: Mr. Speaker, Sir, 
the hon. Mlnteter of Defence hu cMegorically stated In 
his replying that there are 2.56 per cent women pereonneI 
in the army, 2.88 per cent In the navy and 6.42 per cent 
in the Air Force. In his clarification, the Hon. Minister 
admitted that the percentage of women personnel in the 
three wings is Ie .. owing to the fact. that recruitment of 
women in the defence forcel Iwrted late In 1991. But 
the approach of the Ministry of Defence is quite 
disappointing, probably because the department doubts 
their ability to come forward In defence of the country 
and does not rely on women. I would Hke to know whether 
the Government has chalked out any scheme for 
augmenting recruitment in order to increase the 
percentage of women in the armed forces because, on 
the one hand, the Lieutenant General of the army issues 
a statement saying that the army is ready to recruit more 
and more women personnel so as to encourage them 
and also in deference to their wishes and on the other , 
we have a contradictory statement saying that we have 
no role to play in protecting women and bringing them 
forward. I am asking this pointed question because he 
himself concedes that we have a very less percentage of 
women in the armed forces despite the fact that the 
women have evinced more and keen interest to join the 
army. I would like to know the steps being taken by the 
Govemment in this regard so that we can believe that 
the Government reposes full faith in their ability and 
encourages their recruitment? 

MR. SPEAKER: Your points should be brief and 
concise. 

{English} 

SHRI PRANAB MUKHERJEE: We are encouraging 
wornen to join the Forces. I am sure, the hon. Member 
has also been a large number of advertisements, boards 
and hoardings encouraging women to join the Services 
especially the Armed Forces. But surely the hon. Member 
is aware of the fact that even the Services which we 
had opened to women like the Medical Corps in 1943, 
there also the percentage has not Increased very 
8ubstantiaNy though there is no dearth of women doctors. 
Because of the very fact that there is very hard lite In 
the Armed Forces, even the male officers are not coming 
forward to join it. There Is a vacancy of more than 12,000 
posts. Theee are highly competitive areas. If the brilliant 
boys naturally get chances somewhere else, they do not 
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join the Armed Services. But surely we &At encouraging. 
We are also having different camps in different areas, in 
the University Campus. in the colleges so that they can 
join more and more. I do believe once a decI8ton on the 
Permanent Commission is being taken, then pemaps that 
would be another incentive for women to join the Armed 
Forces. 

SHRI LAKSHMAN SETH: So far as my knowledge 
il; voneemed. in developed and the developing countries. 
women officers in the Defence Forces are much more In 
number than that of our country. So. I would Hke to 
know from the hon. Minister whether he would lay down 
any policy guidelines for recruitment of women officers in 
the Defence Forces more and more. In his answer, he 
has told that the service conditions of women officers in 
the Defence Forces are governed by the laid down 
instructions. What are the laid down instructions by which 
they are governed? I' would also like to know whether 
there is any difference in respect of the instructions 
between the male officers and the female officers of the 
Detence Forces. I want to know this information from the 
hon. Minister. 

(Translationj 

MR. SPEAKER: You would not get the details here 
but he can answer you in 'yes' or 'no'. 

/English} 

SHRI PRANAB MUKHERJEE: So far as the 
dltferences of the Service Conditions are concemed, in 
my earlier answer. I have stated that those differences 
have been removed. I have given the conditions. Once 
you join the Services. say after passing the examination, 
recruitment takes place to join as Lieutenant. From the 
date ot reckonaQle service, you get the rank ot Captain 
after two years. Thereafter you get the rank of Major 
after 6 years and after that. Lieutenant Colonel after 13 
years etc. You can go on like this. This is the period-
specific promotion in two years. six years and 13 years. 
Once if you are not disqualified because of certain other 
reasons. you will have this promotion automatically and 
there is no discrimination in this area or between made 
officers and the female officers. 

(Translalion! 

SHRIMATI BHAVANA PUNDALIKRAO GAWALI: Mr. 
Speaker. Sir. I associate myself with the feelings 

expre8Hd here in the House by my feOow lady members 
with regard to their concern about the regrettable condition 
of women in the armed forces. I would like to ask the 
Hon. Minister as to what steps are being taken to revise 
and amend the present rules and service conditions 
applicable to recruitment of women in the army and also 
by what time will our efforts fructify? 

MR. SPEAKER: The Hon. Minister has already replied 
to it. 

/English! 

SHRI PRANAB MUKHERJEE: Sir, I have already 
replied this question. We are encouraging them. They 
are coming In more and more numbers. It is not that 
they are not coming. We began the process in 1991. If 
you look at the absolute figure in percentage terms. in 
this country we have 11 lakh personnel in the Armed 
Forces and three per cent of this 11 lakh Is the number 
of women and that is not a very small number. We took 
the decision to recruit women in Armed Forces in 1991. 
the decision was implemented In 1992 and from 1992 to 
2005 this Is the figure. But as I mentioned, there are 
difficulties. Even the males are not coming to the extent 
which are require. In respect of Service Conditions which 
are required for women officers particularty, this Is being 
made. 

MR. SPEAKER: I think all section of the House want 
more women oUicars in the Armed Forces and the hon. 
Minister is accommodating. We can go to the next 
question now. 

SuIcide ca ... 
+ 

*63. MS. INGRID MCLEOD: 
SHRI THAWAR CHAND GEHLOT: 

Will the Minister of DEFENCE be pleased to slate: 

<a) the number of cases of suicide in the Armed 
Forces reported during each of the last three years and 
the current year; 

(b) whether the Government has ascertained the 
factors attributed to these suicides; 

(c) if so. the conclusions drawn therefrom; and 

(d) the steps taken by the Government to prevent 
such casef':? 
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THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) A Statement is laid on the Table 
of the House. 

The total number of cases of suicide reported in the 
years 2003, 2004, 2005 and 2006 (till date) in the Army, 
Navy and Air Force are 120, 116, 119' and 84 
respectively. 

A" the suicide cases are investigated through 
appropriate CourtslBoards of Inquiry. An analysis of the 
findings of the same has revealed that, in majority of the 
cases, this extreme step was resorted to by the individual 
due to personal and family problems like marital discords: 
medical, financial or property issues; extra marital sHalrs 
etc. and not because of professional or organisational 
reasons. 

The measures adopted by the three Services In this 
regard include increased formal and informal Interaction 
between senior and junior officers so as to know individual 
problems and suggest solutions in a proactive manner; 
organizing buddy system and strengthening time tested 
reporting and feedback system In the unit; using services 
of psychiatrists and counsellors to conduct lecturesl 
presentations and educate officers/personnel; identifying 
personnel under stress and carrying out psychological 
conditioning and counseling of identHied individuals. These 
measures are being personally monitored by the Senior 
Officers. All officers and other personnel in the Services 
have been sensitised on the above issues. 

MS. INGRID MCLEOD: Mr. Speaker, Sir, the reply 
given by the hon. Minister does not fix responsibility on 
the higher-ranking oHicers, but it is evident from 
statements to higher-ranking officers in the Army that they 
adopt a callous and indifferent attitude to the mental 
problems faced by many of those in the lower ranks. 
This attitude contributes directly or indirectly to suicides. 
These officers may also be covering up the more sinister 
aspects of suicides. We cannot undermine any direct or 
indirect role played by thl!t higher-ranking officerS which 
lead to suicides. Will the han. Minister order an 
investigation to ascertain if the beahviour of the senior 
officers are directly or indirectly responsible for the suicide 
of Lt. Sushmita Chakravarty? 

"This Includes 15 attempted suicide cases in respect of Army 
for the year 2005. 

MR. SPEAKER: Well, I wish to compliment you. 
believe this is your malden effort. 

SHRI PRANAB MUKHERJEE: Sir, so far as the case 
of suicide of Lt. Sushmlta Chakravarty Is concemed, It Is 
under Investigation. A Board of Inquiry has been set up. 
I must inform the House that in the last five years, 
compared to male officers, the number of suicide cases 
of women officers is only five. This Is very unfortunate. 
Even one suicide should not take place. 

But, as I mentioned to you, the job of the Armed 
Foree personnel is not normal. For a long time they have 
to stay outside their family. In a poor country like ours, 
we cannot provide 100 per cent marriage accommodation 
to officers or to persons below them. They have to be 
posted in the frontline which half extremely inhospitable 
terrain and atmosphere apart from other hazards 
associated with the Army. There is no doubt that this 
puts strain and so we have built up a mechanism through 
which we can constantly review the position. For instance, 
we have very recently Instructed that there should be 
better man management and there should be prompt 
attendance of the grievances through frequent interaction 
of the junior leaders with the soldiers. 

The hon. Member may not be aware of one thing 
that in Army one thing is very important and that is the 
Rank and Chain of Command. Therefore, the superior 
officer has the responsibility and it cannot be at the 
highest rank, otherwise, the chain would be broken. But 
in each stage of that command, appropriate mechanism 
Is being worked out from the lowest to the topmost. 

Secondly, another problem we shall have to face 
and that we cannot skip under the carpet Is the type of 
strain which we are putting under our Armed Forces. 
Army Is basically meant to protect the Intemational border 
and to protect the country from aggression. But today, a 
very big chunk of our Armed Forces Is put in services 
for internal security. This is the unfortunate state of affairs. 
But the hard fact is there, as a result of which the 
specialised forces, sometimes, which we are creaiing and 
the typ8 of training they require . nnd the gap between 
difficult postings, hard postings, the short duration, 
reduction of the durability of the hard postlngs, sometimes 
we cannot afford a" these. A" these, sometimes have 
the cumulative effect. 

But stili, I have checked up the figures from other 
contemporary rate of suicide cases in respect of 
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deVeloped countries' Armed Forces. In the USA It is 17 
per lald'l, in UK it is 18 per lald'l, in France It 1& 24 per 
lakh and In India it is 10.8 per lalch. Though It Is 10.8 
per lakh. i am not satiafied. If we can reduce it further, 
we should try to do it and each case is being looked 
into. 

MS. INGRID MCLEOD: Sir. has the hon. Minister 
ordered an investigation into the allegations of foul play 
by the family members of Captain Sumlt Kohli who 
committed suicide on the 30th of April? 

SHRI PRANAB MUKHERJEE: Sir. the Board of 
Inquiry has been given all the information and they have 
been instructed to look into the matter so that we can 
reach at the bottom of the case. 

ITlWlllllllIon} 

SHRI THAWAR CHAND GEHLOT: Mr. Speaker, Sir, 
from the reply given to this question, it seems that they 
army considers that suicide take place in the army only 
due to personal and family problems. I differ with their 
views as I think that besides pereonal and family reasons, 
the working and services conditions prevalent in the army 
Uke not granting leave in time and not extending proper 
medical facilities are prominent reasons contributing to 
the suicidal tendency. Besides, they are paid very meagre 
salaries and allowances. He has not mentioned any of 
these main reasons. 

(English} 

MR. SPEAKER: You should be brief and put your 
question. 

IT ransillhon} 

SHRI THAWAR CHAND GEHLOT: Will the hon. 
Minister make such arrangements so that the officers 
directly talk to the Jawans. listen to their problems and 
try to address them more frequently. say after every three 
months? Will their grievances with regard to their .... rIes 
etc. be redressed by sending one of their representatives 
in the Pay Commission. There is no doubt that the 
salaries and allowances of the officers and Jawans of 
the army are far less as compared to lAS and IPS 
officers. 

(English} 

MR. SPEAKER: These are all suggestions. 

ITMn8I8/ion} 

SHRI THAWAR CHAND GEHLOT: In view of the 
above will the Government increase their salaries and 
allowances, their leave span, grant them leave twice or 
thrice a year and provide them proper medical facilities? 

MR. SPEAKER: You should not put such big 
supplementaries. 

(English} 

SHRI PRANAB MUKHERJEE: Sir, I have already 
mentioned in reply to my question that these are the 
steps we are taking, apart from other better man· 
management, prompt attendance of the grievances by 
frequent interaction at a/l levels, frequent speHs of leave, 
identification and counseling of the persons who are at 
higher risk of combat stage, counseUng even by the 
religiOUS preachers, training of the regimental medical 
officers and junior commanders, psychiatric tests etc. 

All these are being taken care of, but the factors 
have to be taken In view. It Is not proper for me to 
suggest "at an interval of three months." He should 
understand the magnitude of the problem and the 
requirement of the Armed Forces for various duties 
starting from the jungles of North-East to the snow-capped 
Hlma!~yas. It is eesy to say but it is not possible to 
move the troops of such number at the interval of three 
months. 

MR. SPEAKER: That is a suggestion for action. 

SHRI PRANAB MUKHERJEE: Therefore. these are 
the technical problems and logistic problems that one 
has a understand. I myself admit the types of leaves 
that we should give them. The other day you discussed 
about the security situation. And what was the tenor? 
... (Infllnuplions) 

Let me complete . ... (lnltltnJplions} 

MR. SPEAKER: Nothing will be recorded. 

... (Infllrruptions)' 

MR. SPEAKER: There are rules and procedures. 

. .. (Inlsnuptions) 

·Not recorrlc:. 
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MR. SPEAKER: Nothing is being recorded Mr. Gahlot. 

... (Intsrruplions)· 

SHRI PRANAB MUKHERJEE: If the hon. Member Is 
interested in replying his own question, I have no problem. 
He can answer his own question. . .. (Intsrruptions) 

MR. SPEAKER: Nothing will be recorded except what 
the hon. Minister says. 

... (Intsrruptions) • 

SHRI PRANAB MUKHERJEE: So far as pay scale Is 
concemed, there Is a system. When we will talk of 
Railways, we should say that the Railway people should 
get more; when we talk of post offices, we should say 
that post office People should not get more. They Pay 
Commission has been set up and it is not possible that 
every sector will have their representation in the Pay 
Commission. There is a set practice; as per the set 
practice it will be taken care of. 

/r,..nsilltion/ 

SHRI MADAN LAL SHARMA: Mr. Speaker, Sir, 
through you, I would like to te" the Minister of Defence 
that the cases of suicide among the defence personnel 
involving both male and female take place. Being an ex-
service man. I am of the opinion that such cases can be 
attributed to denial of leave to personnel in case there is 
some problem at home or any major function has to take 
place back home and the personnel anticipates that he 
would be provided leave and he is denied. There is some 
discipline in defence forces. They approaches this section 
commander for sanction of leave if the leave il not 
sanctioned by him one has to go to his senior officer like 
Platoon Commander or Company Commander. These are 
the kinds of hurdles faced by the army personnel and 
such incidents take place when their requests are turned 
down. Therefore, I would like to know from the Defence 
Minister whether the Govemment propoee to relax the 
said procedure. So that the problems of the personnel 
could be highlighted befor~,}~ higher offi~era and 
recurrence of such inciden,*,~~ be checked. 

A0.~};{, 
{English} , d"".' . 

,J 

SHRI PRANA~.· MUKHERJEE: There, system has 
been introduced thilt they can tell their grievances to 

"Not rflCOl'ded. ':,. 

their eeniora. But the problem. genuine. That i8 why 
we are trying to provide more married accommodation so 
that their .. paretlon from their families for a long time is 
reduced. Fortunately, the Government hu sanctioned 
adequate amount of money for the married 
accommodation projects, but it wUI meet partly. Therefore, 
we will have to take a comprehensive view. Frequent 
rotation, frequent leave at short intervals, counselling, and 
if there is 8 aign of depression then Immediately to take 
note of it and thereafter take appropriate atlP; these ought 
to be worked out. and we will have to take a 
compreheASive view. 

/TmnsMtionj 

SHRIMATI JYOTIRMOYEE SIKDAR: Mr. Speaker, Sir, 
I would like to tell the hon'ble Minister of Defence that 
every time a woman in defence force commits suicide, 
personal reasons are cited for the said act. I fail to 
understand thl •. Recently, suicide was committed by 
SUlhmlta Chalcarborty and the same reason was given 
tor her committing suicide. That the woman has committed 
suicide due to personal reasons. Mr. Speaker, Sir, through 
you, I would like to know from the Minister of Defence 
whether any report has been sought from any women 
commission or from any other organization In this regard 
or any declaration has been sought from the Defence 
organization. 

{English} 

SHRI PRANAB MUKHERJEE: Sir, I am afraid I 
cannot accept this suggestion because there are set rules 
of the Army. Definitely others who have the Infonnation 
can give it to the Board of Inquiry but we cannot send 
the Investigation team from outside. The hon. Members 
would appreciate that in the last five years there had 
been five cases of suicide. Each case has been looked 
into and the Board of Inquiry has been set up. They 
have taken note of it. It Ie very unfortunate. I cannot 
think of having some sort of roving inquiry in this sector. 

SHRIMATI RANJEET RANJAN: Mr. Speaker, Sir, I 
am not satiefied with the reply given by the hon'bIe 
Minister. There are lots of problems Ice frequent transfers, 
sanctioning very few leaves and th.e harassment by the 
seniors which have corne to the notice. Few days ago, 
one of the otticers of the Army had died and It Is yet to 
be found out whether it was a case of suicide or murder. 
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The family members of the I8Id officer maintain that the 
officer was under some pressure as he knew about 
something. I would like to know whether certain steps 
are being taken like ehowlng the photograph of the family 
members etc. to maintain their mental balance and to 
save them from failing prey to the mental diaorders like 
depression etc. 

/Engllsh} 

SHRI PRANAB MUKHERJEE: Sir, I have already 
anawered thle question. It Is definitely and mainly becauee 
of the atre8S and strain under whic:h they have to work. 

MR. SPEAKER: The Minister 18 very sympathetic and 
he has said that. The nation Is sympathetic. 

SHRI PRANAB MUKHERJEE: So far .. the queetlon 
of somebody is concerned, we have investigated Into the 
matter. Of course, the relatlon8 have their due. They 
were taken into confidence and they were told what the 
actual fact is. 

SHRI BRAJA KISHORE TRIPATHY: Sir, the Mlniater 
has replied that the reason for all these things Is not 
organizational or profesalonal. It is a good thing but we 
are losing very skilled people. Definitely he should admit 
that. Although it is an individual matter, we are losing 
skilled people. Skilled people are very much necessary 
for the Defence Forces. 

We are coming across so many problems of the 
individual cases. The family members-wives and 
children-of the Army personnel are residing at far away 
places and facing some problems but the civil authorities 
are not listening to their problems. So, what is the 
mechanism that the Govemment is having to redress their 
problems? They are having some problems In their 
personal capacity. How do you make the civil authorities 
to address their problems? 

MR. SPEAKER: Almost these are identical questions. 

SHRI PRANAB MUKHERJEE: So far as the 
interaction with the civil authorities is concemed, in every 
State we have Rajya Sainik Board, District Sainik Board 
and at Centre Kendriya Sainlk Board. The Defence 
Secretary is constantly in touch with the Chief Secretary 
and telling them that these people are protecting our 
borders and they cannot attend to their domestic problems 
because of long distance. So, there should be an 
institutional arrangement at the district level. He has told 
them to redress their problems through the District Sainlk 

Board. In 80me of the States like Harvana. Rajasthan, 
Himachal Pradesh and Punjab, I must say th~t there is 
very good cooperation but there are certain other States-
I would not like to mention that names--from whom we 
are not getting ~dequate response. I myee" had taken it 
up with the State Chief Mlniaters. Very recently, I myeelf 
had a meeting of the Central Sainlk Board, of which the 
Chief Ministers are the members. We had an interaction 
with them. I had undertined the problema and sought 
their personal intervention. I do hope that the situation 
wiH improve shortly. 

OR. P.P. KOYA: Sir, the hon. Minister has given an 
extensive answer befitting his stature and experience. I 
am very happy about that. The core question is 'his. 
What are the steps that the Govemment 1& taking to 
minimise or to avoid suicide Incidents? 

Unfortunately, suicide ia common among the farmers, 
among the other sections of the people and so also In 
the Army. 

MR. SPEAKER: He has elaborately answered it, Dr. 
Koya. He has mentioned so many things. 

DR. P.P. KOYA: So, I would like to know from the 
hon. Minister whether he has any definite plan to 
overcome this suicide rate by way of information, 
communication, lEe activities or a special training 10 that 
the number of such incidents would come down. 

MR. SPEAKER: Training for not to commit suicide I 

SHRI PRANAB MUKHERJEE: We are emphasising 
on training; we are emphasising on counselling; we are 
emphasising on reducing of the stress; we are 
emphasising on providing the relief In the required . <;f88S. 
It will have to be a comprehensive approach ~se 
the number Is very large. It is unfortunate that we are 
losing In this proce88, some of our very skilled personnel. 
But perhaps, it would not be p088lble for me to Indicate 
that we can have a situation, whic:h will to totally suicide 
free. It may not be possible. But we should try to reduce 
it as beet as we can, and we at. trying to do it. 

fTI'8I7$/8/ionJ 

Railway Projects 
+ 

*64. SHRI RAJIV RANJAN SINGH MLALAN": 
SHRI RAMJI LAl SUMAN: 

Will the Minister of RAILWAYS be pleased to atate: 

., 
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(a) whether norms have been fixed by the Railways 
for granting approval to the projects and receiving 
divIdends from those projects; 

(b) if so, the required rate of dividend from projects 
on the basis of the prescribed norms; 

(c) whether there are several Railway projects having 
rate of dividend less than the prescribed norms; 

(d) if so, the details of such projects; 

(0) whether the Railways have taken measures to 
bring the dividend from these projects at par with the 
prescribed norms; and 

(f) if so, the details in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (f) A statement is 
laid on the Table of the House. 

SI.No. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

Project 

2 

New Linea 

Abohar-Fazilka 

Agra-Etawah via Fatehabad and Bah 

Ahmednagar-Beed-Parli Vaijnath 

Ajmer-Pushkar 

Amravati-Narkher 

Angamal'-Sabarimala 

Ara-Sesaem 

Azimganj (Nasipur).Jiaganj up to the Ghats 

Bangelore-Satyamangalam 

Baramati-Lonad 

Beas to Dera Babe Jeimel Singh 

(a) and (b) Yes, Sir. As per extant norms, those 
projects are considered to be financially viable which yield 
a rate of retum of 14% under the discounted cash flow 
method. 

(c) and (d) A number of new lines and gauge 
conversion projects, which do not have the requisite rate 
of return, have been taken up on Bocio-economic 
considerations to provide connectivity to backward, hitly, 
tribal, remote and underdeveloped areas. A list showing 
details of these projects is enclosed as statement. 

(e) and (f) Initiatives have been taken to involve 
participation of the State Govemments in funding the 
projects. The standards of construction of such lines 
having how traffic/retums have been suitably amended to 
suit lower traffic needs to bring down the cost. 

Cost (Rs. In Crores) 

3 

86.44 

214.9 

462.67 

88.4 

284.27 

550 

189.14 

22.78 

901.62 

138.48 

4.07 

12. 

13. 

Bogibeel bridge with linking lil'l88 between Dibrugarh and North Bank 

Chandigarh-Ludhiana 

1767.36 

450 
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2 3 

14. Chhapra-Muzzafarpur 378.56 

15. Dauaa-Gangapur City 208.83 

16. Deogam.Oumka 180.73 

17. Deogarh-Sultanjganj, Banka-Barahat and Banka-Bhitiah Road 312 

18. Dudhnoi-Depa 22.33 

19. Eklakhl-Balurghat 282.74 

20. Etawah-Mainpuri 129.7 

21. Fatuha-Islampur Restoration and Sheikhpura to Neora via Daniawan 406.92 

22. Gadwal-Raichur 108.91 

23. Gandhinagar-Adrej Moti-Kalol 49.96 

24. Girldlh-Koderma 371.36 

25. Godhra-Indore & Dewas-Makei 946.16 

26. Gulbarga-Bidar 369.7 

27. Guna-Etawah 432.48 

28. HaJlpur-Sagauli 324.66 

29. Harmuti-Itanagar 156 

30. Hassan-Bangalore 412.91 

31. Hathua-Bhatni 200.73 

32. Howrah-Amta 154.3 

33. Hubli-Ankola 997.58 

34. Jind-Sonipat 190.81 .1~\; 

35. Jirlbam-Imphal Road (Tupul) 727.56 

36. Kadar-Chikamgalur-Sakleshpur 274.29 

37. Kakinada-Pithapuram 66.14 

38. Kalka-Parvanoo 27.23 

39. Karur-Salem 229.88 

40. Khagaria-Kusheshwanrthan 162.87 

41. Kichha-Khatima 165.67 
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2 3 

42. Koderm.·R.nchi 1033.0.. 

43. Kolayat·Ph.lodi 188 

44. Kosi Bridge 341.41 

45. Kothapalli·N ..... pur 895 

48. Kottur·Harihar via Harpanhalll 135.55 

46. Kumarghat·Ag.rthala 879.99 

48. Lailtpur·Satna & Rew. Singraull 925 

49. Lanjlgarh Aoad-Junagarh 119.29 

50. M.cherta·Nalgonda 243.17 

51. MaharajganJ·Murakh 113.75 

52. Mandarhlll·Rampurhat via Dumke 254.07 

53. M.noharabad·Kothapalli 308 

54. Munga,·r.ll-cum·road Bridge on river Ganga 981 

55. Munlrabad-Mehbubnagar 497.47 

56. Muzaffarpur·Sltamarhi 210.79 

57. Nandyal· Yerraguntla 173.32 

58. Nangal Dam·Talwar. & Taking ovar aiding of MUMrian Talwara 300 

59. New Maynaguri-Jogighopa 894.38 

60. Patna·Ganga bridge with linking linea between Patna and Hajipur 684.47 

61. Peddapally·Karimnagar·Nlzamabad 517.63 

62. Puntamba·Shlrdi 48.78 

63. Rajgir-Hisua· Tilaiya & Isiampur·Nateear 245.17 

64. Aamganjmandi·Bhopal 726.05 

65. Aewart-Rohtak 149.38 

66. Sakri-Hassanpur 89.7 
:;. ... 

67. T alcher·Simlagarh 726.96 

68. Tanur (Kuttipuram)·Guruvayoor 137.71 

69. Tarakesh*.Bishnupur with Extension up to Kurnarkundu Bypass connecting 255.68 
Howrah-Bardhrnan Chord 
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70. 

71. 

72. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

Om/A,....,. SRAVANA 5, 1928 (&rk.t) 

2 

Tarantaran·Goindwal 

Udhampur·Srinagar·Baramula 

Rampur·Lalkuan-Kathgodam New Line-Road Bridge near Rampur 

Gauge Converalon 

Ajmer·Udaipur-Chlttaurgarh including extension from Udaipur to Umra 

Aunrihar-Jaunpur 

Bankura-Damodar River Project, Bowaichandi-Khanna, Ralnagar-Chanchai & 
Bankura-Mukutmanlpur 

Bhildi-Samdarl 

Chhindwara-Nagpur 

Dharmavaram-Pakala 

Dindigul-Pollachi-Palghat & Pollachi·Coimbatore 

Gonda-Bahriach-Sitapur-Lucknow PH I 

Gonda-Gorakhpur Loop with Anand nagar Nautanwa 

Guntur-Guntakal & GuntakaJ·Kalluru including New line from Pendakallu to Gooty 

Jabalpur-Gondia including Baiaghat-Katangi 

Jayanagar·Darbhanga-NarkatiganJ 

Kaptanganj-Thave-Slwan-Chhapra 

Katakhal-Bairabhi 

Katihar-Jogbanl and Katlhar-Baraol-Racl1lkapur 

KoJar-Chickbaliapur 

Lumding-Silchar including alignment between Migrendlsa-Dlttockchera and 
extension from Badarpur to Bairagram 

Lumding-Dibrugarh with linked fingers, Haibargaon-Mairabari and Sanchoa In.-
Silghat Town 

Madurai-Rameswaram 

Manamadurai-Virudhnagar 

Mansi-Saharsa & Saharsa-Dauram Madhepura-Pumla 

Mathura-Achnera 

3 

37.51 

8000 

18.05 

455.71 

85.92 

282.7 

244.74 

383.79 

294.99 

343.17 

73.42 

381.17 

503.97 

524.88 

329.38 

320.1 

88.7 

492.98 

99.42 

1496.42 

882.12 

194.5 

97.24 

257.01 

33.67 

30 

" 
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23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 
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Miraj-Latur 

Mudkhed-Adilabad 

JULY 27, 2006 

Mysore-Chamarajnagar (Phase-I) with e~tension to MettupaJayam 

Naupada-Gunupur 

Neemuch-Ratlam 

New Jalpaiguri-Siliguri-New Bongaigaon Including linked branch lines 

Pipat Road-BUara 

Pratapnagar-Chhota Udepur 

Ouilon-Tirunelveli-Tiruchchendur & T enkasi-Virudunagar 

Rajkot-Veraval, Wansjalia to Jetalsar with new line from Veraval to Somnath 

Ranchi-Lohardaga with extension to Tori 

Rangia-Murkongselek algonwlth linked fingers 

Rewarl-Sadulpur • including Sadulpur-Hi88ar 

Rupsa-Bangriposi 

Sakri-Laukaha Bazar-Nirrnali & Saharsa-Forbesganj 

Samastlpur-Khagaria & Mansi-Khagaria 

Shimoga-Talguppa 

Sholapur (Hotgi)-Gadag 

Sriganganagar-Sarupsar 

Surendranagar-Bhavnagar-Rajula-Mahuwa with the extn. upto Pipavav & Sihor-
Palitana 

Tiruchchirappali-Nagore-Karaikkal 

Trichy-Manamadurai 

Villupuram-Katpadi 

3 

616.67 

199.06 

606.58 

91.3 

167.51 

890.83 

33.44 

148.61 

697.7 

359.8 

390 

915.7 

306.58 

124.86 

355.81 

122.45 

441.26 

342.7 

143.92 

440.19 

172.69 

201.92 

235.68 

32 

{Tl'III1SIationj 
(b) if so, whether any demand has been made 

for additional allocation of funds for various railway 
projects; 

Ongoing Railway ProJecta 

°78. SHRI BRAJESH PATHAK: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there ta. been a substantial increase In 
the expenditure on the ongoing railway projects in the 
country; 

(c) if so, the total funds sanctioned for these projects, 
Project-wise; and 

(d) the time by which these proj~ are likely to be 
completed? 
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{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) A statement is 
laid on the Table of the House. 

SmltN11t1nl 

(a) Yes, Sir. 

(b) There have been demands for increase in 
allocation of funds for various ongoing projects. 

(c) The allocation of funds for various projects has 
increased over the years and details of yearly allocations 
are available in Budget Documents. 

(d) A number of initiatives have been taken for getting 
additional resources through Public Private Partnership, 
Cost Sharing by State Government, Funding through 
Ministry of Defence, National Projects. Additional funds 
have also been allocated through increased internal 
resource generation. With these initiatives, ongoing 
projects are being aimed for completion in a period of 
about five years. 

[Translation} 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir. in reply to the part 'c' and 'd' of my question no. 64, 
the Government have admitted that a number of new 
railway projects which do not have the 14% dividend 
rate of return, have been taken up on soclo-economic 
consideration to provide connectivity to backward, hilly, 
tribal remote and underdeveloped areas. A list of such 
projects has also been given. I would like to know whether 
the Govemment have fixed certain norms for the selection 
01 such areas as there are many inherent contradictions 
as far as the names of the places given in the list are 
concerned. 

Sir, there are several such areas in the list which 
are yet to reach the ievel of progress at the desired 
level. Such areas are also include many from Bihar like 
Arah. Sasaram, Chhapra and Muzzafarpur. Besides, 
several areas of Punjab Ludhiana, and Chandigarh have 
been shown in the list. Therefore, I would like to know 
from the Government whether the Government have fixed 
any norms for the selection of such areas. 

{English} 

SHRI R. VELU: Sir, the National Transport Policy 
Committee, 1980 enunciated certain norms as to where 
these new lines, gauge conversion etc., could be 
sanctioned as projects. It may be tap the minerals; it 
may be for connecting certain routes to provide for an 
alternative route as a miSSing link to decongest that line. 
It may be for strategiC reasons; it may be for growth 
centres; it may be, ultimately for backward and 
undeveloped areas. 

Now, the hon. Member has said that Bihar and other 
places are not covered. He would be happy to know that 
36 projects are in Bihar and 41 projects are in Uttar 
Pradesh. But it does not mean that Punjab, Haryana and 
other places do not have the backward areas. There 
may be uncovered areas. That is why we said that the 
norm is only with regard to the backwardness etc., as 
assessed by the State Government. If any proposal comes 
from the State Government, we take it into consideration. 
Also, if any hon. Member comes with a propoaal saying: 
"In my Constituency such and such area Is not covered, 
it is more backward", such a proposal would be taken 
into consideration without reference of the rate of return. 

About the rate of return, we normally fix It at 14 per 
cent as a viable rate of return. Way back in 1968, the 
Mirchandani Committee had gone into the whole thing 
and said: "It is 10 per cent on the discounted cash flow 
method." This was subsequently enhanced to 14% in 1992 
by the Ministry of Railways. To understand and appreciate 
it better, I may inform the House as to what this 
discounted cash flow method is. For example, you take 
a project of 30 years. You calculate the cash flow of 
each year and again calculate the net cash flow of each 
year taking Into accoum the net reduction in expenditure 
or increase in the net income. 

Thereupon, you work out the present value of the 
net cash flows of all the years of the project applying a 
predetermined discount rate. Then, make the COBt of the 
project by adding the present values of the net cash 
flows of a" the years of the project's economic life. On 
the cost of the project, you calculate 14 per cent. That 
is how, we calculate It. This would mean that the Railways 
would generate income not only for the capital cost but 
also for the capital formation. Capital formation would 
mean again to have some amount earmarked for the 
depreciation reserve, development fund, pension fund, etc., 
etc. This is all required for the Railways to have 

., ,. 
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modernisation and further programmes. that Is how we 
take all these factors Into consideration while accepting a 
project whether It generates 14 per cent or not. 

MR. SPEAKER: Do you have any more query? 

(Transla/ion! 

SHRI RAJIV RANJAN SINGH 'LALAN': Mr. Speaker, 
Sir, I asked a very small question and he hu given a 
lengthy reply which has no relevance . ... (lnterruptiol1$) 

MR. SPEAKER: You should be happy. 

SHRI RAJIV RANJAN SINGH 'LALAN': He has 
nothing to do with my question . ... (Infl!lrrupfions) 

MR. SPEAKER: You must be happy to get such a 
long reply for such a small question. 

SHRI RAJIV RANJAN SINGH 'LALAN': I never said 
that the projects from Bihar were not taken up. I also did 
not ask about the norms. I simply wanted to know as to 
what norms are adopted by the Government out of the 
prescribed norms. I also did not say as to why projects 
from Punjab were taken up, yet he made a mention of 
It. The reply given by the hon'ble Minister has nothing to 
do with the question I asked. 

Second supplementary is related to part 'e' and 'f' of 
the reply in which it has been mentioned "initiatiYes has 
been taken to involve participation of this State 
Governments'. Through you, I would like to know from 
the Government whether the Govemment have made any 
assessment of the cost cutting measures about which a 
mention has been made in part 'e' and 't' of the reply 
and if so which are the States which are likely to be 
involved in the said exercise? 

/English! 

MR. SPEAKER: You use simple Hindi. Otherwise, it 
is difficun for him to understand. 

SHRI R. VELU: Sir, knowing that we have got about 
230 schernes in the sheH of the order of Rs. 53,000 
crore, which we are finding it dlfficuH to finance them, 
our hon. Minister of Railways have written to all the Chief 
Ministers requesting them to participate to the extent of 
at least 50 per cent of each project. In the . past, some 
of the Stale Governments had participated in some of 

the schemes. It may be a new line. It may be • gauge 
conversion. But now our hon. Lalu II hu written. Tnl now 
none of the State Governments has responded to the 
letter for participation. This is my first point. 

Secondly, what we are trying In our Railways now 
for the funding of the projects is that we are trying to 
mobilies funds from our National Projects Asai8tance from 
the Govemment, public-private participation which we have 
now found very attractive, National Defence Funding, 
funding from internal resources and then going to the 
market. That 18 how, we are managing now. Now the 
problem is finding resources to finance all these unvlable 
projects which are in the shelf. 

MR. SPEAKER: Shri Ramil Lal Suman. 

... (Interruptions) 

MR. SPEAKER: That is not to be recorded. 

... (Inltlnuplions)· 

MR. SPEAKER: Nothing will be recorded except the 
speech of Shrl Ramji Lal Suman. 

... (InltlrruphOns)' 

{Trans/ation! 

SHRI RAMJI LAL SUMAN: Mr. Speaker, Sir, as has 
just been said by the hon. Minister there are 230 ongoing 
projects with railways. Guna-ltawa, Mainpuri-ltawa, Agra-
Itawa project which were started during the tenure of 
Shri Madhavrao Sclndhla are stili pending. 

Mr. Speaker, Sir, It has been stated here that the 
railways get 14% dividend from the projects which directly 
implies that the cost of the projects will be recovered In 
a span of seven years. I am of the opinion that railway 
is not a commerciaJ organization. It has social obligations 
to fuHi!. Mr. Speaker, Sir, I would like to request, through 
you. . .. (Inltlrruplions) 

MR. SPEAKER: You put your question. 

/English} 

You are a senior, competent Member, 

·Not recorded. 



37 SRAVANA 5, 1928 (SMI) 38 

rr,.,,·Iion} 

SHRI RAMJI LAL SUMAN: Sir, rate of dividend in 
the power sector is 3% which also has social obligations. 
Going by that standard, I can say that the percentage Is 
quite on higher side. The ongoing railway projects are 
not completed in time. As per my Information at least, 
138 projects have bean undergoing in the country but 
there in no fixed deadline for their completion 
consequently It is leading to the cost escalation. Through 
you, I would like to know from the hon'ble Minister the 
extent to which the rate of dividend likely to be affected 
due to the non completion of the projects within the 
stipulated time. 

{English} 

SHRI R. VELU: Sir, I quite share the concem of the 
hon. Member. As I mentioned, we are taking these 
projects into conalderation with ref.rence to the priority 
as I mentioned about the priorities earlier. But now, the 
costs will get escalated. . .. (/tWnupIIons) 

rrrans/8Iion} 

SHRI RAMJI LAL SUMAN: Mr. Speaker, 81r, I am 
not asking about priority. I would like to state that in 
order to complete the incomplete projects. . .. (In/tmUplions) 

{English} 

MR. SPEAKER: It Is not correct. 

. ,. (/nMmJplions) 

MR. SPEAKER: Very well. I will go to the next 
Question. 

... (/nl8nup1ions) 

{Trans/8Iion} 

SHRI RAMJI LAL SUMAN: Please reply to my 
Question. . .. (/nl8rrup/ions) 

MR. SPEAKER: What is this going on? If you do not 
like the reply, there are other devices 88 well. You are 
aware of it. Shouting will not serve any purpose. 

{English} 

By shouting nothing will happen. You are not altwing him 
to complete the reply. 

... (/nltmUptions) 

8HRI R. VELU: So far .. the hon. Member Ie 
concerned, I wish to state that we are colf1)letlng projects. 
Out of 348 projects, 88 projecta have bean completed. It 
Is not that we have not completed the projec:W In the 
Railways. As I mentioned, now we have got as many .. 
260 projects pending of which there are 106 projects of 
doubling, 15 projects of gauge conversion, 17 projects of 
new lines and 18 projects of electrtflcatlon-153 In all. 
... (/nl8nupt1ons) You are raising a point whether we have 
set any target for completion. It is not possible because 
we are able to distribute the finance available with us to 
all the schemes. When we do not do that, I think, the 
hon. Members will say-'Why are you neglecting my 
scheme?' But still, we are prlorltislng with reference to 
the last mile projects .. to which are the projects to be 
completed In this year which can generate some Income. 
W. are also prioritislng other projects which will give 
Income. It is not that we are ignoring the schemes. We 
will not do that. We are recognising the fact that by 
delaying It the costs will Increase. But then we are trying 
to find out how best we can complete the projects. 
... (/nl8rrup1ions) 

rr,.nsl81ion} 

SHRI RAWI LAL SUMAN: Mr. Speaker, Sir, It simply 
means that while preparing the projects we are not aware 
of our financial limit. ..... 

{English} 

MR. SPEAKER: Not one word will be recorded . 

... (/nl8nup1ions)· 

MR. SPEAKER: Mr. Minister, Instead of looking at 
the han. Members, sometimes you look at the Speaker 
also because that is creating more problems for you. 

I will allow one more Question. I will allow Q. No. 
78 which is an allied Question. 

... (/ntsnuplions) 

MA. SPEAKER: I have to give him time because he 
has no notice. 

{TI1InsI8/Jon} 

SHRI BRAJESH PATHAK: Mr. Speaker, Sir, there Is 
enormous increase in railway projects and their cost also 

·Not recorded. 
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goes up because every successive Government adds its 
own political priorities to them. When their Government 
came to power they added their own list to it. When the 
other Government came to power they added their list. It 
is an account of this that there is continuous increase in 
the cost of projects. My pointed question Is as to what 
action is going to be taken by the Government to check 
those who make addition and deletion tl) the projects 
according to their political agenda. 

(English! 

SHRI R. VELU: Sir, we, In the Railways, do not 
apply any political parameters. We always go by merits 
or demerits of the project. We do not attach so much of 
political parameters and things like that. However, as I 
mentioned earlier, we will definitely give due priority with 
reference to the needs and aspirations of the people. 

WRITTEN ANSWERS TO QUESTIONS 

(Trans/alion! 

Modeml .. t1on of Railway Station. 

"65. SHRI MOHAN RAWAlE: Will the Minister of 
RAilWAYS be pleased to state: 

(a) the number of Railway Divisions functioning in 
each Zone at present; 

(b) whether the Railways have drawn up any plan to 
modernise at least one Railway Station in each Railway 
Division of world standard; 

(c) if so, the details thereof; 

(d) the details of the Railway Stations identified for 
the purpose; and 

(e) the time by which the said plan Is likely to be 
implemented? 

THE MINISTER OF RAilWAYS (SHRI lAlU 
PRASAD): (a) There are sixty-seven divisions functioning 
on sixteen Railway Zones on Indian Railways at present. 
The number of divisions in each Railway Zone is as 
under: 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

Name of the Zone & 
Headquarter 

No. of Divisions 

Central Rialway Mumbai 5 

East Central Railway, Hajipur 5 

East Coast Railway, Bhubaneswar 3 

Eastem Railway, Kolkata 4 

North Central Railway, Allahabad 3 

North Eastern Railway, Gorakhpur 3 

North Western Railway, Jaipur 4 

Northeast Frontier Railway, Guwahati 5 

Northern Railway, New Delhi 5 

South Central Railway, Secunderabad 8 

South East Central Railway, Bllupur 3 

South Eastern Railway, Koikata 4 

Southern Western Railway, Hubli 5 

Southern Railway, Cehnnai 5 

Western Railway, Mumbai t. 
West Central Railway, Jabalpur 3 

(b) and (c) There Is no such plan at present to 
modernise atleast one station in each Railway dilrision to 
world standard. However, in order to make perceptible 
improvements at railway stations in the country, about 5 
stations on each division out of the declared model 
stations or important stations have been Identified to be 
modernized and given a facelift. 

(d) The Zone-wise details of 334 stations selected 
for improvement of passenger amenities are as under: 

Central Railway Solapur, Ahmednagar, 
GUibarga, Wadi, Daund, Puna, 
Kolhapur, Miraj, Satara, SangH, 
Chatrapati Shivaji Terminus, 
Dadar, lokmanya Tilak 
Terminus, Thane, Kalyan, 
Manmad, Nasik Road, 
Bhusaval, Khandwa, Akola, 
Nagpur, Chandrapur, Wardha, 
eaUarshah, Arnla 
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Eastern Railway 

East Central Railway 

East Coast Railway 

Northern Railway 

North Central Railway 

North Eastern Railway 

SRAVANA 5, 1928 (S8k8) 

Howrah, Bardhaman, 
Rampurhat, BoIpur, Tarakeswar, 
Sealdah, Bidhannagar, Road, 
Dum Dum In., Barasat, 
Ranaghat, Maida Town, 
Bhagaipur, Jamalpur, Sahibganj, 
New Farakka, Asanaol, 
Durgapur, Jasidlh, Madhurpur, 
Baidyanathdham. 

Patna In., Rajendra Nagar, Ara, 
Buxar, Mokama, Samastlpur, 
Darbhanga, Raxaul, Motihari, 
Sitamarhi, Hajipur, Muzaffarpur, 
Barauni, Beguaarai, Khagaria, 
Dhanbad, Koderma, Bart<akana, 
Daltonganj, Paraanath, 
Mughalsarai, Sasaram, Gaya, 
Dehri-on-sone, Anupgarh 
Narayan Road. 

Bhubaneswar, Cuttack, Puri, 
Brahmapur, Bhadrak, 
Visakhapatnam, Vizianagaram, 
Srlkakulam, Rayagada, 
Duwada, Tltlagarh, Kantabanji, 
Kesinga, Bolangir, Sambalpur. 

Delhi, New Delhi, H. 
Nizamudidn, Meerut City, 
Kurukshetra, Ludhiana, 
Jalandhar City, Amritsar, 
Firozpur, Jammu Tawi, 
Dehradun, Bareilly, Moradabad, 
Haridwar, Roorkee, Rishikesh, 
Ambala Cantt., Chandigarh, 
Shimla, Bhatinda, Saharanpur, 
Dhuri, Lucknow, Varanasi, 
Ayodhya, Rai-Bareilly, Prayag. 

Agra Cantt., Mathura, Agra Fort, 
Raja ki Mandi, Kosikalan, 
Jhanei, Gwalior, Banda, Urai, 
Dholpur, Aligarh In. Allahabad 
In., Etawah, Kanpur Central, 
Mirzapur. 

Gorakhpur, Lucknow In., 
Gonda, Lakhimpur, Badshah 
Nagar, Chapra In., Siwan In., 
Deoria Sadar, Manduadih, 
Azamgarh, Halelwanl, Lalkuan, 
Rudrapur City, Kashlpur, 
Mathura Cantt. 

.Northeast Frontier 

Railway 

North Western Railway 

Southern Railway 

South Central Railway 

South Eastern Railway 

South East Central 
Railway 
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Barpeta Road, Goalpara Town, 

New Bongaigaon, Rangiya, 
Dibrugarh Town, New Tinaukia, 
Mariani In., Simalguru In., New 
Jalpaiguri, Kishanganj, Katihar, 
Darjeeling, Raiganj, New 
AI/purduer, Kokrajhar, New 
Coochbehar, Newmal In., 
Gosaingaon Hat, Guwhatl, 
Dimapur, Lumding In., Sltchar, 
Hoiai. 
Ajmer, Udaipur City, Abu Road, 
Falna, Rani, Blkaner, Hissar, Sri 
Ganganagar, Bhlwani, Sirsa, 
Jaipur, Rewari, Alwar, Bandikui, 
Dausa, Jodhpur, Jaisalmer, Pall 
Marwar, Banner, Nagaur. 

Chengalpattu, Katpadi, 
Arakkonam, Tambaram, 
Triuttanl, Erode, Coimbatore, 
Palghat, Calicut, Mangalore, 
Ernakulam, Trichur, Quilon, 
Trlvandrum Central, 
Kanniyakumarl, Pondicherry, 
Vlrudhachalam, Tlruchchirappalli 
In., Thanjavur, Kumbakonam. 
Dindigul, Madurai, Tirunelveli, 
Tuticorin, Virudhungar. 

Ongole, Vijayawada, 
Rajamundry, Nellore, Kakinada 
Town, Hyderabad, 
Secunderabad, Kazipet 
Khammam, Warangal, 
Kacheguda, Kurnool Town, 
Nizamabad, Basar, 
Mahbubnagar, Tirupati, 
Guntakal, Ralchur, Cuddapah, 
Anantapur, Guntur, Nalgonda, 
Nadyal, Nadikudi, Narasaraopet, 
Nanded, Aurangabad, Jalna, 
Parbhanl, Partur. 

Kharagpur, Balasore. 
Mldnapore, Santragachi, 
Mecheda, Tatanagar, Rourkela, 
Jharsuguda, Chakradharpur, 
Rajganjpur, Bokaro Steel City, 
Purulia, Bankura, Bishnupur, 
Garbeta, Ranchi, Haita, Muri, 
Ramgarh Cantt. 

Bilaspur, Raigarh, Champa, 
Shahdol, Korba, Raipur, Durg, 
Bhatapara, Tilda, Bhilai Power 
House, Gondia, Rajnandgaon, 
Dongargarh, Tumsar Road, 
Chhindwara. 
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South Western Railway Myaore, Davanagere, Shimoga 
Town, H .... n, Haverl, Hubll, 
Belgaum, Valco, HOlpet, 
Bettary, Bangalore City, 
Yeshwantpur, Bangalore Cant., 
Mandya, Tumkur 

Western Railway Surat, Vapi, Navsarl, Bandra 
Terminus, Mumbai Central, 
Vadodara, Anand, Nadlad, 
Bharuch, Ankleshwar, Ratlam, 
Indore, Dahod, Ujjain, 
Chlttaurgarh, Ahmedabad, 
Manlnagar, Gandhldham, New 
Bhuj, Palanpur, Rajkot, 
Surendranagar, Jamnagar, 
Than, Wankaner, Bhavnagar, 
Veraval, Porbandar, Jhunagarh, 
Gandhigram. 

West Central Railway Jabalpur Katni, Satna, Malhar, 
Saugor, Bhopal, Habibganj, 
Itarsi, Guna, Bina, 
Sawaimadhopur, Bhawanlrnandi, 
Bayana, Bharatpur, Gangapur 
City. 

(e) This work is likely to be completed by February, 
2007. 

{English} 

Adult.ratlonlUnd.r ..... urem.nt 01 PetrollD .... 1 

°66. SHRI P. MOHAN: 
SHRI SAJJAN KUMAR: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the instances of adulteration and under-
measurement of petrol and diesel are on the Increase; 

(1)\ if so, the total number of adulteration/under-
measurement cases came to the notice of the Government 
during the first half of 2006, State-wise; 

(c) the action taken by the Government against the 
dealers found guilty in this regard; and 

(d) the steps taken by the Government to check 
luch malpractices? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) to (c) The poeslbility of 
adulteration of petrol/dlelel by lome unscrupulous 
elements cannot be ruled out due to the large price 
difference between petroVdlesel and various adulterants 
available In the market which could be used for 
adulteration. In addition to adulteration, there are also 
cases of short delivery of petroVdlesel by the retail outlets. 
The public sector oil marketing companies (OMCs) inspect 
their retail outlet and take action against the dealers found 
indulging In various irregularities, including those related 
to adulteration and short delivery, in terms of the 
provisions under the Marketing Discipline Guidelines 
(MDG) and Dealership Agreements. The details of 
Inspection carried out by the OMCs and the cases of 
adulteration and short delivery detected during the last 
three years are given below:-

Year 2003-04 2004-05 2005-06 

No. of Inspections 91844 104488 106310 

Suspected cases 254 225 229 
of adulteration 

Short delivery 319 241 542 

The State-wise details of the number of adulteration 
and short delivery cases detected by the OMCs during 
01.01.2006 to 30.06.06 are given in the enclosed 
Statement. During this period, OMCs terminated 15 
dealerships and suspended sales in 376 cases. 

(d) The provisions under the MDG have been made 
stricter with effect from 1.8.2005 and they now provide 
for termination of dealerships in the case of adulteration 
being established at the first Instance ltseH. The State 
Governments have been requested to galvanize their 
inspection machinery to take action against irregularities 
under the Control Orders issued by the Government under 
the Essential Commodities Act, 1955. In addition, OMCs 
have been asked to introduce technological innovations 
in controlling adulteration. These new initiatives include 
automation of retail outlets, inlftallation of Global 
Positioning System (GPS) on tank trucks carrying 
petroleum products to monitor their movements and 
introduction of marker in PDS Kerosene to check its 
diversion for adulteration. 
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Name of the 
StateslUTs 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

Chhattisgarh 

Deihl 

Gujarat 

Haryana 

Himachal Pradeah 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Tamil Nadu 

Uttar Pradesh 

Uttaranchal 

West Bengal 

Total 

SRAVANA 5, 1928 <s.tk8) 

Number of adulteration! 
short delivery cases 

detected during 
01.01.2006 to 

30.06.2008 

21 

6 

6 

11 

9 

38 

4 

5 

17 

6 

11 

13 

20 
15 

48 

33 

19 

eo 
10 
44 

395 

Fh,.nclal A ...... noe for Development 
of Holy P"cea 

-67. SHRI BALASAHEB VIKHE PATIL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of TOURISM be pleaaed to atate: 

(a) whether the Government has provided financial 
aul8tance for development of holy places in the country; 

(b) if 10, the details of the holy places alongwlth the 
financial asaIatance provided during each of the lut three 
years; 

(c) whether the Union Governrnent has received 
requests from varloua State Governments for financial 
assistance for development of holy places; 

(d) if 80, the detalls thereof; and 

(e) the action taken by the Union Government 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON!): <a) and (b) Ves, Sir. A 
Statement· I showing the details of the financial assistance 
provided by the Ministry of Tourism for development of 
holy places during the last three years Is enclosed. 

(c) to (e) The Ministry of Tourism provides central 
financial _istance to various StateaIUT Governments for 
development of tourist places including holy places, which 
are prioritized in consultation with them. Statement· II 
showing the holy places prioritized in consultation with 
the StateIUT Governments for extending central financial 
assistance during the current financial year is enclosed. 

SlJ/lMIMt I 

Ths dtllsiis of HDIy PfIICtI IIIongwi/h /in1lllCis/ usislsf1Ct!l s.ncIIon«I .nd funds nrItMs6d by ~ Mini81fy of Toutism 
during the IIISI thfN yNfS of /htI TtIf1Ih PItIn for tMvtI/opmtInl of Holy Pl«88 in ~ counl1y 

SI.No. State/UT Year 

2 3 

1. Andhra Pradesh 2003-04 

Name of Project 

4 

Integrated development of Amravati 
under Buddhist Circuit 

(As. in lakha) 

Sanctioned Released 
amount amount 

5 

300.00 300.00 
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2 3 4 5 

2. 2003-04 Development of Nagarjunasargar under 500.00 500.00 

Buddhist Circuit 

3. 2004-05 Integrated development of Tourism 797.47 637.98 

circuit, Hyderabad-Nalgonda-Khammam 

4. -do- Development of Puttaparthi, 49.50 39.00 

Ananthpur District as a Rural Tourism 
Destination 

5. 2005-06 Integrated development of Lower 800.00 240.00 
Krishna Valley Buddhist Circuit 

6. Assam 2003-04 Development around Kamakhya tempie 151.27 151.27 

7. Bihar 2003-04 Landacaping and development at 134.00 134.00 
Tomb of Malik Ibrahim Bayyu & Temple 

B. -do- Development scheme of Bodhgaya-Phase-II 462.53 370.00 

9. -do- Minor works at Bodhgaya 5.89 5.89 

10. -do- Development at Nav Nalanda Mahavira 352.00 352.00 

11. 2005-06 Development of Bodhgaya-Rajglr- 768.12 ······;'814.50 
Nalanda under the scheme of 
Integrated development of Tourist 
Circuits 

12. Gujarat 2003-04 Development of area around Somnath 500.00 500.00 
Temple 

13. 2004-05 Renovation and development of 118.93 95.14 
Vicinity of Sun Temple at Modhera 

14. Haryana 2003-04 Renovation/Strengthening of Tourist 108.25 108.25 
Infrastructure at Kurukshetra, Jyotisar 
and Pipit 

15. -do- Installation of Mahabharat Ratha at 210.00 210.00 
Jyotlsar, Kurukshetra 

16. -do- Development of Kurukshetra, Tapovan 125.84 126.84 
Pari< (Phase-II) 

17. -do- Development in Udgam Sthal at Adi 178.79 178.79 
Badri 

18. .do- Const. of !'rchaeological complex at 72lOO 36.00 
Abl badri 

19. Himachal Pradesh 2004-05 Integrated development of Kangra 800.00 640.00 
tourist circuit 
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20. Jammu and Kashmir 2003-04 Strengthening of infrastructure on 100.00 100.00 
Amamath Yalra Circuit 

21. -do- Integrated Development of J&K 735.00 735.00 
Tourist Circuit. (Kheer Bhawani, Baba 
Reshi, Shrine at Ashimaquan, Amamath 
Shrine, Mattan Shrine etc.) 

22. 2004-05 Tourist circuit at Lovdora Qazigund- 800.00 640.00 
Assari-I-Sharief Hazratbal-Hassan 
Villa 

23. 2005-06 Integrated Development of tourist 700.00 560.00 
circuit at Baltal Holy cave-Panjtami-
Sheshnag-Pahalgam in J&K 

24. -do- Development of Shiv-Khori, Udhampur 411.61 329.20 

25. Jharkhand 2004-05 Development of Tlrthankar- 494.57 393.33 
Boddhisatwa circuit 

26. 2005-06 Integrated development of Deoghar 417.57 334.05 

27. Karnataka 2003-04 Floodlighting at Hoyasala Temple at Halobld 61.04 61.00 

28. 2004-05 Integrated development of Badami- 800.00 800.00 
Aihole-Pattadkal-Mahakoota circuit In 
North Kamataka 

29. -do- Integrated development of Melkote- 798.50 636.80 
Belur-Halebid-Sravanabelagola circuit 
in South Kamataka 

30. Kerala 2005-06 Integrated development of PHgrim 704.45 563.36 
Tourism Circuit 

31. Madhya Pradesh 2003-04 Development of Bhadya Kund near Shivpuri 9.00 8.84 

32. -do- Development around western group of 190.80 190.80 
temples, Khajuraho circuit 

33. 2004-05 Development of Omkareshwar 327.79 262.23 

34. -do- Development of Maheswar 136.00 108.60 

35. -do- Development of Simhastha at Ujjain 110.66 88.48 

36. -do- Destination development of Amarkantak 489.60 391.68 

37. 2005-06 Integrated development of tourist 715.45 572.00 
circuit Sanchi-Bhopal·Bhojpur· 
Bhimbeteka-Pachmarhi 

38. Maharashtra 2003-04 Development of Pandharpur 96.51 96.51 
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39. 2003-04 Conat. of covered ahelte,. at 83.e2 9S.t12 
Gyaneehwar Maharaj 

40. -do- Development of Pandharpur Deu and 400.00 400.00 
Alandl Circuit 

41. -do- Additional project at Pandharpur circuit 94.60 94.60 

42. Orissa 2004-05 Integrated development of Buddhist 740.67 592.52 
Circuit at Lalltgiri, Ratnagiri, Udalgir 
and Langudl 

43. 2005-06 Development of Sakhl Gopal In 294.04 235.23 
District Puri under Destination 
Development 

44. -do- Integrated development of 720.09 576.07 
Bhubane.wra-Dhauli-Purl-Konark 
Tourist circuit 

45. Punjab 2003-04 Tourist infrastructure around Amritsar 81.00 23.30 

46. Rajasthan 2003-04 Dormitorle., tent platforms and Sulabh 238.57 238.57 
Sauchalaya at Pushkar 

47. -do- Conat. of Vishhrarnsthali at Dargarh 187.00 187.00 
Sharif at Ajmer 

48. -do- tntegrated development of Pushkar 261.43 261.43 

49. -do- Purchase of Swiss cottages and deluxe 100.00 100.00 
cottages for Pushkar 

50. -do- Renovation of Vlshramsthali at Pushkar 68.50 54.80 
Road, Ajmer 

51. 2005-06 Integrated development of Mewar- 580.00 464.00 
Vagad Circuit comprising of places in 
Udalpur-Rajsamand-Chlttorgarh-
Banawara-Ooongerpur Distts. 

52. -do- Development of Braj Bhoomi religious 447.07 381.65 
tourism circuit comprising of Barsana, 
Jheel, Kalia Devi, Poonchari, 
Neelkanth, Bharthrihari in Rajasthan 

53. -do- Integrated development of Pushkar 434.04 347.23 

54. Sikkim 2005-06 Refurbishment of Gonjang Ugyen 6.67 1.33 
Donga Chhokorling Ningma 
Monastery 

55. Tamil Nadu 2003·04 Development at Rameshwaram as a 168.24 54.00 
part of Vivekananda ciroult 
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56. 2003-04 FloodlIghting of lratlllhwara temple 24.05 22.00 

57. -do- Floodlighting of Sri Brigadee8hwara 16.50 16.50 
Temple, Thanjawr 

58. -do- SEL show at Vivekananda Rock 225.00 202.00 
Memorial 

59. -do- Floodlighting of Vlvekananda Rock 32.12 32.00 

60. 2004-05 Infrastructure and deatInation 432.00 345.00 
development of Matwbalipuram 
Phase-II 

61. 2005·06 Destination development of 426.42 341.14 
Rameswaram in Tamil Nadu 

62. -do- Integrated development of Arupadi 798.97 639.17 
Veedugal tourist circuit (Murugan 
Temple Circuit) 

63. -do- Jain T eertha Kahetras circuit in Tamil 192.00 48.00 
Nadu Tlrumalai-Mattupatti-Tirunathar 
Kunru-Vallirnalal 

64. .do- Chozhanattu Thirupathlgal tourist 500.00 400.00 
circuit 

65. ·do- Development of Adl Sanksra tourist 443.00 354.40 
circuit 

66. Uttar Pradesh 2003-04 SEL show at Sarnath 352.00 316.00 

67. -do- Development and beautification of 98.18 98.18 
Ram ki Paldl Ayodhya 

68. 2004-05 Renovation of Radha Kund and Shy.m 145.36 116.28 
Kund in Mathura District 

69. -do- Development of Ma Shakumbhari Devi 49.28 40.00 
Temple (2) Saba Harldas Mandlr and 
(3) QutIIbe AJam Oargah at Gangoh In 
Saharanpur Dlatt. 

70. Extension and Development of Assi 4&1.78 382.00 
Ghat at Varanasi 

71. Renovation and Beautification of 1OG.n 80.66 
Kusum Sarovar at Govardhan 

72. 2005-06 Beautification of Kali Vahan Temple at 46.90 37.52 
Etawah 
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73. 2004-05 Development of Garhmukt88war- 256.80 205.44 
Brij Ghat 

74. -do- Renovation and Beautification of 58.80 46.88 
Chhatries of Goverdhan at District 
Mathura 

75. -do- Development of Ghuisamath Dham, 258.09 208.47 
Pratapgarh 

76. -do- Preparation of sight survey plan of 0.79 0.79 
Parlkrama path for Govadhan and 
Vindavan Research Institute at 
Vrindavan 

77. Uttaranchal 2003-04 SEL show at Harldwar 192.00 173.00 

78. 2004-05 Integrated Devetopment of Badrinath 702.09 561.67 
Dham Tourist circuit 

79. 2005-06 Integrated development of Hemkunt 853.54 522.83 
Sahlb-Ghangharla Valley of flowers 
circuit in Distt. Chamoll 

80. -do- Development of Kedamath 453.13 382.50 

81. -do- Development of Gangotri (Distt. 481.42 385.13 
Uttarkashi) as a tourist destination 

82. West Bengal 2003-04 Development of Dakshlneewar Katl 132.24 113.88 
temple complex Koikata 

83. -do- Repair of bathing ghats and fencing of 62.82 62..82 
the area River Hooghly In front of Sri 
Sarda Math, Dakshineshwar 

84. 2005-08 Kalighar re-development project at Kolkata 500.00 400.00 

SIll,.",.", H 

PfOjtJcls of Holy PIIIcBs ptiofitistKf for Ihs ytMr 2006-07 

SI.No. State Destination Circuit 

" 
}( '. 

! J ,t 

2 3 4 

1. Andhra Pradesh Buddhist Circuit 

2. Assam ! Kamakhaya and Satellite 
Pilgrimage Township ot Hazo 

3. 8ihar Mandeshwari Temple 8odhgaya-Nalanda-Rajgir 
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4. Gujarat Dwarka 

5. Haryana KUNkahetra 

6. Himachal Pradesh Dharamshala 

7. Jhartdland Parasnath 

8. Madhya Pradesh 1. Panna 1. Amarkantak-Mandla-Dindoi 

2. Mandu 2. Hasangabad-Maheshwar-
Onkareshwar-Barwani 

9. Maharashtra Omkeshwar BudcI1ist Circuit Including Elephants 

10. Orissa Bhubaneswar-Purl-Konark 

11. Punjab Fatehgarh Sahib including Alam Pilgrim Circuit 
Khas Bagh with SEL show 

12. Rajasthan Ajmer Shari! 

13. Sikkim Pilgrim Circuit at Sorang 
\,J, •. 

14. T .... 'Nadu Madurai, Thanjavur, Kanyakumari 

15. Tripura Chaturdashi Devta Bari 

16. Uttar Pradesh Aligarh 

17. Uttaranchal Yamunotrl Tehri 

Bird. HH Accldentallncldenta 

·68. SHRI K.S. RAO: 
SHRI SUGRIB SINGH: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(8) the number of accidentslincidents occurred due 
to lack of communICation and failure In navigation system 
during each of the last three years and the current year; 

(b) the number of birds hit accidents/incidents 
occurred during the said period; 

(c) the steps taken to check such accidentsllncldents 
in future; 

1. Agra-Fatehpur-Slkri-Mahtura 
2. Varanasl-Samath 
3. Brajbhoomi-Vrlndavan 

Rlshlkesh-Hartdwar 

(d) whether the Govemment has taken any steps to 
regulate effectively the Increasing volume of air traffic In 
the country and ensure aircraft safety both on the ground 
and In the air; and 

(e) if 80, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Due to lack 
of communication and failure in navigation system no 
accident took place during the last three years. However, 
there were 03, 04, 00 and 02 incidents attributable of 
communication and navigation facilities during 2003, 2004, 
2005 and 2006 (till date), respectively. 

(b) Due to bird hit no accident occurred during the 
last 03 years. There were 130, 185, 189 and 40 100,** 
due to bird hits during 2003, 2004, 2005 and 2006. 
date) respectively. 
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(c) Government have ensured many preventive 
measures. Airfield Environment Management Committees 
have been constituted at those airports where scheduled 
flights operate to identify the sources of bird attraction 
and take remedial steps for prevention of such incidents. 
Various steps have been taken to reduce bird hits inside 
and outside the airports such as proper disposal of 
garbage, prevention of water logging, coverage of garbage 
dalaos, establishment of modem abattoirs, scaring and 
shooting of birds etc. 

(d) and (e) Yes, Sir. Aircraft Act, 1934 has been 
amended to make disposal of garbage in the open within 
10 kilometres of the airport as a cognizable offence. Also 
New high speed exist taxiways at Delhi and Mumbai 
airport are being constructed. A parallel taxi track is being 
constructed for Deihl Airport for reduction of runway 
occupancy time. Air Traffic Control (ATC) Procedures have 
been revised. Dedicated Clearance Delivery Position has 
been implemented at Mumbai and Delhi during peak 
period time. But on general aviation aircraft during the 
peak periods at Deihl and Mumbai airport has been 
imposed. ATC automation system at Delhi and Mumbai 
airports are being upgraded. Advanced Surface Movement 
Guidance and Control System (ASMGCS) Is being 
installed at Delhi Airport. Automatic Dependence 
Surveillance System-C/Controller Pilot Data Link 
Communication has been provided at Mumbal, Delhi, 
Chennai and Kolkata airports. 

Flying ClubelAC8demle. 

*69. SHRI G.M. SIDDESWARA: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the details of Flying Clubs/Academies functiOning 
in the country; 

(b) the number of candidates got pilot training in 
these institutions during each of the last three years; 

(c) whether the Govemment is considering to establish 
more Flying Clubs/Academies for pilot training to meet 
the future demand of pilots; 

(d) it so, the details thereof; and 

(e) the time by which these are likely to be 
established? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) There are 
17 Flying Clubs/Institutes in the country approved by 
Directorate General of Civil Aviation (DGCA) imparting 
training for Commercial Pilot Licence (CPL) after 
successfully clearing the DGCA examination for grant of 
CPL. 

(b) 386, 499 and 822 candidates were trained during 
the year 2003, 2004 and 2005 respedively. 

(c) Yes, Sir. 

(d) It has been proposed to establish a premier flying 
training Institute at Gondla in Maharashtra to be named 
"Rajiv Gandhi National Flying Training Instftute". 

(e) The proposed training institute Is likely to be 
operational in the year 2007-08. 

{Tl1U1SlalionJ 

R ••• rvatlon for SCalST. In Private Sector 

*70. SHRI GIRIDHARI YADAV: 
SHRI MANSUKHBHAI D. VASAVA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the progress made by the Government in regard 
to the reservation in jobs for Scheduled castes and 
Scheduled Tribes in the private sector; 

(b) whether Group of Ministers (GoMs) constituted 
for the purpose has submitted its report to the 
C.)vemment; 

(c) if so, the recommendations made by the GoMs 
and the follow-up adlon taken by the Govemment thereon; 
and 

(d) if not, the reasons therefor and the time by which 
it is likely to be submit its report? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a> to (d) 
In pursuance of the National Common Minimum 
Programme (NCMP), a Group of Ministers (GOM) was 
constituted to examine the issues of affirmative action 
including reservation in private sector, and to initiate ~ 
dialogue with industry to see how best the private sedor 
can fulfill the aspirations of youth belonging to Scheduled 
Castes and Scheduled Tribes. The GOM has discussed 
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the matter with the four major Industry AaaocIations and 
also obtained the opinions of three legal luminaries. The 
industry associations are in favour of affirmative action 
but not in favour of reservations. The legal opinion is 
that a Constitutional amendment(s) will be required to 
introduce reservation in the Private Sector. The matter is 
under consideration of the Govemment. At this stage, it 
is difficult to indicate a time frame. 

Crash of Aircraft and Helicopters 

*71. SHRI MODH. TAHIR: 
SHRIMATI ARCHANA NAYAK: 

Will the Minister of DEFENCE be pleased to state: 

(a) the number of fighter aircraft and helicopters 
crashed during 2006, till-date; 

SI.No. Datel 
Place of 
Acc:tr& .. h .. 

1. 17.1.2006 
Jamnagar 

2. 21.3.2006 
Sarmar, 
Rajasthan 

3. 8.6.2006 
Jamnagar, 
Gujarat 

Fighter 
Aircraft 

MlG·21 

MiG-21 

MiG-29 

Helicopter 

Besides the above fighter aircraft accidents, a Kiran 
Trainer aircraft also crashed on 18th March, 2006 at Bider, 
in which two pilots were killed. 

Each aircraft accident in the Defence Forces is 
investigated through a Court of IrKlUiry (Col) and remedial 
actions according to the recommendations of the ~ are 
taken. Besides, a continuous and multi-faceted effort is 
always underway in the Defence Forces to enhance and 
upgrade flight safety. Measures to enhance the quality of 
training to improve the skill le'tefs, ability to exercise sound 
judgment and situational awareness of pltots are being 
pursued. Constant interaction with Original Equipment 
Manufactures (OEMs) both indigenous and foreign are 
also maintained to overcome the technical defects of 
aircraft. Anti-bird measures are also undertaken. 

(b) the reasons for such crashes; 

(c) the loss of Uvas and properties suffered as a 
result thereof; 

(d) whether each crash has been Investigated; and 

(e) if so, the outcome thereof and the action taken 
thereon? 

THE MINISTER OF DEFENCE (SHAI PRANAS 
MUKHERJEE): (a) to (e) A total number of 3 fighter 
aircraft of the Indian Air Force have crashed in three 
separate accidents during the period from 1st Januaty 
2006 up to 20th July, 2006. However, there have been 
no accidents of the aircraft of the Indian Army and Indian 
Navy during this period. The details regarding the 
accidents are as follows: 

Cause of 
accident 

ExplOSion of 
rocket during firing 

Human Error 
(Mishandling 
of controls) 

In-fight fire 

/EngIish} 

Pilot! Fatal 
Service (CM"an) 

Personnel killed 

Two 
pilots 

Indo-Chlna Defence ne. 

loss of 
Property 
(if any) 

*72. SHRI BACHI SINGH RAWAT "BACHDA-: 
SHRI NIKHll KUMAR: 

WHI the Minister of DEFENCE be pteased to atate: 

(a) whether the Minister of Defence visited China 
recently; 

(b) H 80, the issues discussed and the outcome 
thereof; 

(c) whether any Memorandum of Understanding has 
been signed between India and ChIna on defence related 
matters; and 



63 Written AnswtJlS JULY 27, 2006 to Out1$/Ions 64 

(d) if so, the details thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Raksha Mantri, Pranab 
Mukherjee visited China from May 28th to 2nd June, 
2006, during which he held discussions with his Chinese 
counterpart General Cao Gangchuan and had separate 
meetings with the Chinese Premier H.E. Mr. Wen Jiabo, 
Vice Chairman of Central Military Commission General 
Guo Boxiang and Foreign Minister Li Zhaoxing. The 
discussions by the Raksha Mantri with the Chinese 
defence leadership covered International situation and 
regional cooperation, India-China relations, defence 
exchanges and dialogue, boundary question, Confidence 
Building Measures (CBMs), sharing of information, etc. 
Raksha Mantri's visit has institutionalized the mechanism 
of high-level exchanges between India and China in the 
military field and has contributed to greater mutual 
understanding on a rage of issues and to the 
enhancement of trust between the two sides. During the 
visit, the two countries signed a Memorandum of 
Understanding (MoU) for exchanges and cooperation in 
the field of defence between India and China. The MoU 
provides for Institutionalized framework for conducting 
defence exchanges and dialogue, joint military exercises 
and training, observation of each other's military exercises, 
structured study tours, training at each other's military 
academies, partiCipation in seminars, etc. 

Incr.... In Petrol and DieHl Prlcee 

*73. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment has recently hiked the 
prices of petrol and diesel; 

(b) if so, the reasons and the justification therefor 
and the extent upto which the.. have been increased; 

(c) whether this increase wUI have-cascading effect 
on the prices of essential commodities; 

(d) if so, whether the Govemment Is considering any 
proposal to reduce the Central taxes on petrol and diesel 
with a view to providing relief to the consumers; 

(e) if so, the details thereof; and 

(f) the others steps being taken by the Government 
to control the situation to avoid further Increase in the 
prices of petrol and diesel? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) and (b) Yes, Sir. The 
prices of crude oil in the Intematlonal market have risen 
very steeply in recent years resulting In an Increase of 
petroleum product prices for consumers. The Indian basket 
averaged $66. 551barrel in June 2006 and recorded an all 
time high of $73.96Ibb1 on 14.7.2006, compared to the 
price level of $23.31Jbbl in March 2002. In view of the 
fact that 76% of four crude requirement Is met through 
imports, the escalating intemational prices necessitated a 
corresponding price increase In petroleum products. To 
partly mitigate the burden of 011 marketing companies on 
account of increase In intemational prices, the retail seiling 
prices of petrol & diesel were moderately increased by 
Rs. 411itre and Rs. 2IIitre respectively, effective 6.6.2006 
in Delhi. 

(c) The impact of fuel prices on inflation has been 
assessed as marginal, considering that the weights of 
petrol and diesel in the Wholesale Price Index (WPI) are 
only 0.89% and 2.02% respectively. 

(d) to (f) Government has recently revised the 
methodology of pricing In respect of petrol and dielel by 
implementing trade parity pricing in stead of Import parity 
pricing, as recommended by Dr. Rangarajan Committee. 
The customs duty on petrol and diesel hat also been 
reduced from 10% to 7.5% in June 2006. 

Govemment has taken aU possible measures to 
ensure that there is no hardship to common man on 
account of price rise. Despite unprecedented rise in 
intemational prices, Govemment did not Increase the 
prices of PDS kerosene and LPG to protect the interest 
of the common man and the weaker sections of society. 
Government adopted the principle of equitable burden 
sharing amongst three stakeholders, namely, the 
consumers, the PSU oil companies and the Govemment 
to protect the interest of the common man and the 
vulnerable sections of society. Gowmment along with 011 
companies has decided to absorb 87.6% of the burden 
of the escalated international prices of crude oil, amounting 
to Rs. 73,500 crores, leaving only a balance of 12.6% to 
be borne by the consumers by way ,of increase in petrol 
and cIeHI pricee. Govemment has decided to issue bonds 
worth Rs. 28,300 crores during 2006-07 to 011 marketing 
companies to partially compensate for State Govemments 
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to moderate the impact of price rile on the common 
man, ten State Govemments, namely, Andhra Pradesh, 
Delhi, Goa, Haryana, Himachal Pradesh, Maharashtra, 
Tamil Nadu (diesel only), UttaranchaI, Manlpur and Assam, 
have reduced the sales tax on Petrol and DIeIeI to reduce 
the burden of the recent price hike. 

Welfare Project. tor Ex-.. rvlcemen 

*74. SHRI CHANDRA BHUSHAN SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Union Govemment had decided to 
encourage projects for the welfare of the ex-servicemen 
contemplated by the State Govemments; 

(b) if so, the details thereof; 

(c) whether any State Govemment hal approached 
the Union Govemment to Initiate projects for ex-
servicemen; 

(d) if so, the details thereof; and 

<e) the ~tion taken by the Union Government 
thereon? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) The Department of Ex-
servicemen Welfare encourages State Govemments to 
play an active role in promoting welfare projects for ex-
servicemen. 

Various re-employment/self employment schemes 
being run by the Central Govemment for the welfare of 
ex-servicemen inter-aDa include the following:-

(a) Ex-servicemen Security Agencies being 
sponsored by Directorate General Resettlement; 

(b) Ex-Servicemen Coal Transport Companies; 

(c) Scheme for attachment of Tippers of wldowal 
disabled ex-servicemen with Ex-Servicemen Coal 
Transport Companies; 

(d) Allotment of Oil Product Agencies under Defence 
Category; 

(e) Allotment of Mother Dairy B90ths; 

(f) Management of CNG Stations in National C8pItaI 
Region (NCR); 

(9) Ecological task forces of the Ten'itorial Army. 

The Depal'tment of Ex-servicemen Welfare had 
requested some of the State Govemments to explore the 
possibility of providing self-employment to ex-servicemen 
and formulate project proposals. 

The Governments of Maharashtra, Haryana, 
Uttaranchal, Bihar and Punjab have formulated proposals 
for providing self-employment to ex-servicemen in the food 
processing Industry, which were forwarded to the Union 
Ministry of Food Processing for further processing in 
consultation with the concerned State Govemments. 

Allocation of Funds tor o.wlopment or Tourtsm 

*75. SHRI PRABHUNATH SINGH: WIN the Minister 
of TOURISM be pleased to state: 

(a> the total amount allocatedlreleaaed to various 
State GovemmentslUTs for development of tourism during 
each of the last three years, State-wise; 

(b) if so, the details thereof; 

(c) whether the Govemment has any mechanism to 
ensure full utilisation of funds meant for tourism related 
projects; 

(d) if so, whether the Govemment proposes to 
strengthen the tourism related infrastructure for attracting 
the foreign tourists; and 

(e) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) A Statement 
showing the total amount allocated/released to various 
StatelUT Govemments for development of tourism during 
the last three years Is enclosed. 

(c) Ministry of Tourism has the following mechanism 
to ensure full .utillsation of funds meant for tourism related 
projects: 

(i) The Implementation of the sanctioned projects 
are monitored regularly by the Ministry of 
Tourism in the review meetings held with the 
StatelUT Governments and the implementing 
agencies. 

(II) Domestic field offices of the Ministry are also 
actively involved in monitoring the projects at 
the field level to ensure expeditious 
Implementation of the projects. 
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(iii) Ministry of Tourism, while sanctioning the 
projec:ts also fixes time limits for completion of 
the projects in consultation with the StatelUT 
Govemments. 

(iv) The State Governments are also impressed upon 
to intimate the progress of the implementation 
of the projects In the form of quarterly progress 
report prescribed for this purpose. 

~ 

(v) State level Monitoring Committees, headed by 
the Secretary (Touriem) of the reepectiYe Stateel 
UTs also monitor the progress of implementation 
of the sanctioned projecta. 

(d) and (e) Ministry of Tourism extends central 
financial assistance for tourism Infraatructure development 
to States/UT Governments, Central Government Agencies, 
Public Sector Undertakinge and Private Sector Companies 
under ita following schemes: 

S1.No. StateAJT 

(i) Product/Infrastructure Development for 
0eeInatI0Iw and Ch'a.dta 

(Ii) Assistance for Large Revenue Generating 

Projects 

(iii) Incentives to Accommodation Infrastructure 

Subsidlea. 

In addttlon, Ministry of Touri,m approve, and 
classifieS Hotels, Heritage properties, Apartment Hotels, 
Guest Houses, Time share resorts, Bed and Breakfut 
establishments to ensure standard accommodation to 
tourists. Ministry of Touriem has also been in constant 
touch with various State Govemments and land owning 
agencies to follow Investor friendty land poIlctes, creation 
of land banks and adoption of the policy of single window 
clearance for tourism projects. 

(Ra. In Lakhs) 

No. 01 
PIoject 
Sancd. 

AmoII1I 
Sancd. 

AmoII1I No. 01 
AIIeIsed Ptojec:I 

Sencd. 

AnIoIft 
Sancd. 

No. 01 
PIoject 
Snd. 

2 3 4 5 

1. Andhra Pradesh 6 946.50 896.44 

2. 3 313.46 313.06 

3. Arunachal Pradesh 6 1044.60 700.00 

4. Bihar 6 1019.42 913.89 

5. Chhattisgarh 6 1005.00 364.00 

6. Goa 2 36.76 34.76 

7. Gujarat 8 920.51 815.82 

8. Haryana 16 1215.38 879.23 

9. Himachal Pradesh 4 182.32 85.00 

10. Jammu and KashmIr 5 595.00 895.00 

11. Jharkhand 2 1109.00 n4.60 

6 7 8 

18 2827.19 ~.68 

8 986.03 768.22 

9 1325.50 927.96 

7 1901.43 1527.71 

6 1117.94 897.93 

3 

2 

6 

110.00 38.00 

138.93 111.14 

693.55 513.64 

12 2680.00 2161.00 

5 819.25 699.04 

2 945.91 756.72 

9 10 11 

7 2,815.82 1,700.00 

10 2.140.00 1.698.45 

10 2,240.18 1.655.21 

3 1,212.23 722.49 

7 1.nS.59 1.438.54 

10.00 8.00 

5 2,011.58 1,169.04 

7 639.71 S1S.n 

6 1.645.00 . 921.00 

22 6,666.01 5.320.31 

5 1.227.27 697.76 
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2 3 5 6 7 8 9 10 11 

12. Kamataka 14 932.66 792.51 12 2461.76 1937.37 8 1,706.52 1,001.21 

13. Kerala 6 608.50 564.15 10 2283.83 1820.33 13 4,858.88 3,889.90 

14. Madhya Pradesh 10 621.90 394.51 11 1595.19 942.21 12 3,047.39 2,419.54 

15. Maharashtra 10 931.83 914.58 10 1620.62 925.30 9 2,075.04 1,662.99 

16. Manipur 82.44 24.73 o 0.00 0.00 2 49.80 39.84 

17. Meghalaya 2 40.22 24.92 2 963.30 807.91 5.00 4.00 

18. Mizoram 5 587.70 188.75 6 1086.35 382.38 10 2,273.41 1,687.29 

19. Nagaland 4 711.00 220.80 7 2250.69 1413.40 9 2,528.97 1,873.17 

20. Orissa 5 419.55 138.50 8 1320.74 1059.38 10 2,3Oe.61 1,586.44 

21. Punjab 2 96.00 12.30 7 724.68 581.47 5 1,437.87 1,150.13 

22. Rajasthan 14 1844.81 1414.25 13 2518.61 1375.07 7 2,591.87 2.086.40 

23. Sikklm 8 1151.09 881.49 8 680.81 531.33 14 2,844.58 2,213.74 

24. Tamil Nadu 14 1339.82 850.53 7 1308.92 705.83 19 4,284.82 3,007.88 

25. Tripura 6 450.17 135.18 20.00 16.00 3 716.26 589.43 

26. Uttaranchal 4 230.44 203.94 7 2199.98 1750.73 13 2,738.00 2,193.18 

27. Uttar Pradesh 7 1115.80 916.26 9 1044.93 831.19 18 3,905.23 3,126.03 

28. West Bengal 10 717.44 384.34 10 513.04 407.43 5 989.35 792.48 

29. o o o o 0.00 0.00 8.25 5.00 

30. Chandigarh 2 10.00 8.00 3 467.00 373.60 13.70 13.70 

31. Dadar and Nagar Haveli o 0 0 o 0.00 0.00 2 29.79 25.92 

32. Delhi 17 3316.28 3222.13 8 828.85 511.00 2 20.00 17.00 

33. Daman and Diu 265.07 238.56 o 0.00 0.00 4 282.28 208.61 

34. Lakshadweep o o o o 0.00 0.00 o o o 
35. Pondicherry 245.17 73.55 2 451.00 360.00 2 469.39 375.51 

Total 207 24185.84 18073.76 217 37663.83 27371.97 253 81318.96 48183.76 

----------------------------------------------------------------------~--. --
Note- This includes the projects relating to C?rcuits, Destinationa, Large Revenue Generating Projects, Rural Tourism (Software and 
Hardware) Projects, IT, Event, Fair & Festivals Projects. 
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c... on petroleum Product. 

·76. SHRI G. KARUNAKARA REDDY: 
SHRI HITEN BARMAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether cess is being recovered frc.m crude oil 
producing companies under the Oil Industry Development 
Act. 1974; 

(b) if so, the total amount collected by the 
Govemment through cess levied on petroleum products 
up to Mach, 2006; and 

(c) the amounts of loans/grants released by the Oil 
Industry Development Board to public sector oil companies 
and other organizations for development purposes during 
each of the last three years? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS (SHRI MURLI DEORA): (a) Yes, Sir. 

(b) An amount of about Rs. 60830 crore has been 
coilected by the Central Govemment through cess levied 
on crude oil up to March, 2006. 

(c) The amClUnts of loans/grams releued by the Oil 
industry Development Board to public sector oil companies 
and other organizations during each of the last three 
years are as under: 

(Rs. in Crore) 

Year Loans Grants 

2003-04 520.00 77.21 

2004-05 2211.83 7S.18 

2005-06 760.00 89.51 

Quality of Catering Service 

·77. SHRI M. SHIVANNA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether there is decline in quality of catering 
service in trains and at stations; 

(b) if so, the number of complaints regarding supply/ 

selling of sub-standard food in trains/stations received 

during 200S-06 and 2006-07, Zone-wise; 

(c) the action taken on such complaints; and 

(d) the measures being takenlto be taken to check 

quality of food served/sold in trains and at stations and 

to improve the catering service? 

THE MINISTER OF RAiLWAYS (SHRI LALU 

PRASAD): (a) to (d) No, Sir. Improvement in catering 

services is an ongoing process. This includee maintenance 

of hygiene, standard and quality of food services, 

introduction of good quality packaging/use of 

biodegradable material, revision of menus, procurement 

of raw material from approved sources etc. Regular/ 

surprise checks are conducted by the railway 

administration to monitor the catering services and 

remedial action is taken. 

A list showing number of complaints received and 

action taken thereto for the year 2005-08 and 2006-07 
(up to May) is enclosed as Statement. 

In order to ensure that standarcked hygienic food 

and beverage are supplied to rail users prescribed 

hygienic norms are followed by the base kitchens and 

other cooking units. Indian Railway catering and Tourism 

Corporation (IRCTC) have already undertaken renovation 

of base kitchens/cooking units. Replacement of old! 

defective furniture, food service equipments and other 

gadgets, gas pipelines etc. are undertaken on need basis. 

In addition to above massive training programs are 

conducted for catering staff to upgrade the quality of 

services. Good quality raw materials are procured from 

reputed cooperative societies approved by Bureau of 

Indian Standards (BIS) and Agmark standards as 

applicable. To ensure the quality of food "Services 

Monitoring Cells· (SMC) have been created at Zonal level 

by IRCTC to take immediate remedial action. 
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..".", 

SI.No. Railway Year Complaints Inspections 
2005-06 No. of Not Action No. of Found Action 

and complaints subltan- taken Inspections sallafactoty taken 
2006-07 tlated 

(Up to May) 

2 3 4 6 8 7 8 9 

1. Central 2005-06 118 7 111 446 123 323 

2006-07 44 25 19 84 42 42 

2. Eastern 2005-06 6 6 0 12 0 12 

2006-07 0 0 0 2 0 2 

3. Northern 2005-06 187 28 161 848 43 606 

2006-07 36 2 34 122 69 63 

4. North Eastern 2005-06 9 0 9 496 410 88 

2006-07 0 169 168 

5. Northeast Frontier 2006-06 2 0 2 40 0 40 

2006·07 2 0 2 0 0 0 

6. Southern 2005-06 246 174 71 2280 260 2030 

2008-07 17 12 5 2n 12 286 

7. South Central 2005-06 13 1 12 309 89 240 

2006-07 3 3 0 106 106 0 

8. South Eaatarn 2005-06 24 8 16 807 341 288 

2008-07 0 0 0 119 87 52 

9. Western 2005-06 61 21 40 781 286 615 

2006-07 10 6 4 20 8 12 

10. East Central 2005-06 19 2 17 657 517 140 

2006-07 3 2 42 29 13 

11. East Coast 2005-06 25 8 19 229 0 229 

2006-07 0 0 0 25 0 25 

12. North Central 2005-06 46 40 4 860 316 284 

2008-07 131 0 0 250 80 170 
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2 3 

13. North Western 2006-06 

2008-07 

14. Southeast Central 2005-06 

2006-07 

15. South Western 2005-06 

2006-07 

16. West Central 2005-06 

2006-07 

17. IRCTC 2005-06 

2006-07 

Total 2005-06 

2006-07 

[Translation} 

Budget Hotel. and Food Plaza. 

*79. SHRI PANKAJ CHOWDHARY: 
SHRI K.C. PALANISAMY: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have identified various 8ites 
adjoining potential railway statlon8 for construction of 
budget hotels; 

(b) if so, the details thereof along with the progress 
made for construction of such hotels 80 far; 

(c) whether the Railways are planning to Invite private 
sector participation in this regard; 

(d) if so, the details thereof; 

(8) whether the Railways also propose to set up 
Food Plazas at various places; 

(f) if so, the details thereof; and 

(g) the time by which these are likely to be set up? 

4 

4 

3 

11 

3 

22 

15 

35 

2 

202 

225 

1029 

495 

5 6 7 8 9 

3 819 757 62 

2 59 51 8 

6 5 191 191 0 

2 105 105 0 

~ 19 206 80 126 

0 15 70 12 58 

4 31 356 206 150 

0 2 16 3 13 

20 182 313 207 106 

0 225 544 391 153 

327 700 9050 3n6 5214 

52 312 1999 1122 en 

THE MINISTER OF RAILWAYS (SHRI LALU 
PRASAD): (a) Yes, Sir. 

(b) It is planned to open 100 Budget Hotels. Tenders 
have been opened for 5 stations viz. Madural, V1jaywada, 
Secunderabad, Chandigartl and Sealdah. Sites In 15 more 
stations have been finalized and are ready for floating 
tender. Sites for other stations are in various stages of 
finalization. 

(c) Yes, Sir. The Budget Hotels will be set up through 
Public-Private Partnership. 

(d) Tenders are floated for open competitive bidding 
under transparent, 2 packet sY8tem i.1I. Technical & 
Financial. 

(e) Yes, Sir. 

(f) 37 Food Plazas have been commissioned till now. 
licence for another 5 Food Plazas have been issued 
and are under process of commissioning. Tenders for 
another 11 locations have been opened and are under 
scrutiny. 9 more sites are under finalization. 

(g) No tlmeframe has been set for setting up of the 
Food Plazas. 
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(English] 

Modemlutlon of Non-Metro Alrporta 

·SO. SHRI BALASHOWRY VALLABHANENI: 
SHRI IQBAL AHMED SARADGI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Government is contemplating to 
modernise 35 nofloometro airports of the country; 

(b) if so, the names of the airports proposed to be 
modemlsed alongwtth the eettmated expenditure likely to 
be incurred thereon; 

(c) whether the tenders for the purpose have been 
Issued; 

(d) If so, the details alongwtth the time by which the 
modemisatlon work is likely to be started; 

(e) whether any private participations hes been invited 
In this regald; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF • 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) 
Airports Authority of India (MI) decided to modemlse 35 
selected non-metro airports to WOI1d clau standafda with 
focus on airside and city side development. These airports 
are located at Ahmedabad, Amritsar, Guwahatl, Jaipur, 
Udaipur, Thiruvananthapuram, Lucl<now, Goa. Madural, 
Mangalore, Agatti, Aurangabad, Khajuraho, Rajkot, 
Vadodara, Bhopal, Indore, Nagpur, Vlshakhapatnam, 
Trichy, Bhubaneshwar, Coimbatore, Patna, Port Blair, 
Varanasi, Agartala, Dehradun, I mphal , Ranchi, Raipur, 
t\gra, Chandigartt, Dimapur, Jammu and Pune. A Task 

orce constituted to deliberate on financing plan for 
development of regional airports inter-alia recommended 
Rs. 4,662 crore for development of airside and terminal 
builc;tlng and Rs.l,500 crore for city-side development of 
the 35 non-metro airports. The Committee on Infrastructure 
has approved that:-

(i) Development of aU the 35 non-metro airports 
may be taken up. 

(ii) For some major airports, wholly owned 
subsidiaries of MI may be considered. 

(iH) Whereas the air side development of 
airports could be taken up by MI, the 
city-side development could be taken up 
through Public Private Participation (PPP). 

(iv) Development of airports in the NE region 
must be taken up by AAI on a prior1ty 
basis. 

Development of the 35 non-metro airports Is Ukely to 
be completed by the year 2010-11. 

(e) No, Sir. 

(f) Does not arise. 

Restoration of Ancient MMU8CrtptS 

400. SHRI AVINASH RAI KHANNA: Will the Mlnlater 
of CULTURE be pleased to state: 

(a) whether the Government is aware that old and 
ancient manuscripts are lying in Museums and other 
places outside India; 

(b) if so, the details thereof; and 

(c) the steps taken by the Government to restore 
the invaluable treasure of ancient India? 

THE Mi~IISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) The Govemment 
has established the National Mlaslon for Manuscripts in 
2003 to locate, catalogue, conserve and disseminate 
India's manuscripts. The Mission Is making efforts to 
collect details and compile catalogues of Indian 
manuscripts in Germany, UK and USA. However a 
comprehensive survey of India manuscripts In museums 
and institutions outside the country has not been made. 
With a view to restore the invaluable manuscript heritage 
of India, the National Manuscript Mission is working 
towards creation of a digital resource of manuscripts on 
collections abroad, by making digital copies. The Mission 
is working toward 8ICpanding Its .lntemational network to 
document and conserve the Invaluable manuscript treasure 
of India. 

Free Education to Children of MIIrtyra 
and ex-Servicemen 

401. SHRI HANS RAJ G. AHIR: Wli the Minister of 
DEFENCE tle pleased to stala: 
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(a) whether the children of martyrs and ex-servic:emen 
are provided free education aIongwlth boarding facility; 

(b) if so, the details thereof; 

(c) whether the Government proposes to set up 
hostels at District and T ehsil level to provide free 
education to the children of martyrs and ex-servicemen; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) and (b) 
Children of Armed Forces personnel killed/missing or 
permanently disabled in 1962, 1965, 1971 wars, Op 
PAWAN, Op MEGHDOOT and all post MEGHDOOT 
operations in India and abroad including Counter 
Insurgency Operation only, studying in Government! 
Government aided schooIaleducational institutes, MiI"ltary/ 
Sainik Schools and others schools recognized by the 
Central or State Govemments including the autonomous 
organizations financed entirely by CentrallState 
Governments are entitled following educational 
concessions: 

(i) Complete exemption from tuition fee (ful amount) 
and other fees (Capitation fee and Caution 
money not included) levied by the educational 
institutions concerned (including charges levied 
for the schools bus maintained by the school or 
actual fares paid for railway pass for students 
or bus fare certHied by the Head of Institutes). 

(ii) Grants to meet hostels charges in full for those 
studying in boarding schools and colleges. 

(iii) Cost ot Books and Stationery: Rs. 250/-
(Ru~s Two hundred and fifty only) per annum 
per student or the amount claimed by the 
student, whichever is less. 

(iv) Coat of Uniform where this .. Compuleory: 
Rs. 8101- (Rupee8 Eight Hundred Ten only) at 
the maximum. during 1st year and Rs. 3501- for 
the subsequent years per annum per student or 
the amount claimed by the student, whichever 
is less. 

(v) Clothing: As. 2501- (Rupees Two hundred fHty 
only) for the 1 st year and· Rs. 1501- for the 
subsequent year per 8I"Inum per student, or the 
amount claimed by the student whichever is ..... 

The above educational concessions will be available 
upto the inclusive of the Arst Degree Course. 

(c) and (d) No such proposal II under the 
consideration of the Government. 

Gauge Converalon of Nagpur-Nagbhld RIIllway U.,. 

402. SHRI SUBODH MOHITE: win the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have conducted any survey 
for gauge conversion of Nagpur-Nagbhid railway line; 

(b) If so, the detalle and the outcome thereof; and 

(c) the progress made on the said project 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A survey for 
conversion of Nagpur-Nagbhir (106 Kms) line from narrow 
gauge to broad gauge was conducted in 2003-04. As 
per the survey report, the cost of gauge conversion of 
thie Hne was asa8888d as Rs. 141.56 crore with a rate 
of retum of (-) 5%. In view of non-remunerative nature of 
the line, heavy throw-forward of ongoing projects and 
acute resource constraints, It hu not been found feasible 
to take up the work for the present. 

/TfIIIJ8I8lion/ 

Upgraclatlon of Railway Worbhop at KotIi JunotIon 

403. SHRI RAGHUVEER SINGH :f(Q8HAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to upgrade the 
RaIlway workshop at Kota Junction; 

(b) H 80, the detaile thereof alongwlth the funds 
eannarked for the project; and 

(c) the time by which It is likely to be upgraded? 

THE MINISTER OF STATE IN THE MfNlSTRV OF 
RAILWAYS (SHRI R. VELU): (a) A work for augmentation 
of facilities for overhauling liquefied petroleum gas tank 
wagons is in progress. 

(b) The work was aanctionid In the year 2003-04 at 
anticipated cost of Rs. 2 crore. An expenditure of 
Rs. 1.11 crore has been Incumtd upto March, 2008 and 
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an outlay of As. 47.60 lakhs hu been provided during 
2006-07. 

(c) The work is likely to be completed by March, 
2007. 

/English} 

Scheme. for Improving Efftclency of NCC Cedeta 

404. SHAI JASHUBHAI DHANABHAI BAAAD: Will 
the Minister of DEFENCE be pleased to state: 

(a) whether the Govemment has ·launched any new 
schemes/programmes for the qualitative improvement of 
the efficiency of National Cadet Corps (NCC) cadets; 

(b) if so, the details thereof; 

(c) the funds allocated to various States particularly 
Gujarat for NCC activities during each of the last three 
years and current year, State-wlee; and 

(d) the steps proposed to be taken by the 
Government eepeciaIly In respect of IT related defence 
system for NCC cadets? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): <a) and (b) The training presently being 
imparted to NCC cadets meets the alms of NCC. 
Qualitative Improvement is a continuous process. To make 
NCC training more effective, adventure activities like 
mountaineering, competition rifle shooting, horae riding, 
parasalling, white water rafting, microllte aircraft flying and 
scuba diving have been extended to a large number of 
NCC cadets. 

(c) A statement showing the details of fund allocated 
to Directorates of NCC concemed with various States 
and Union Territories including Gujarat for the purpoee of 
NCC activities Is enclosed. 

(d) No such scheme has been instituted. 

SIll.",.", 

IM/llils of funds 1I11oc6/sd IrJ IINI DIMCIorIIIfIS 01 NCC In VllrIou$ St._ lind ilnion T~ 
during tNICh of 1M IMI IhI'tl8 YfIIIIS III7d 1M CUfTW7/ jItJIIr 

SI.No. Name of Directorate Funds Allocated (As. In crorea) 

2003-04 2004-05 2005-06 2006-07 

2 3 4 5 6 

1. Andhra Pradesh 0.99 1.22 1.23 1.02 

2. Bihar and Jharkhand o.n 1.49 1.04 0.14 

3. Deihl 0.39 0.49 2.73 5.25 

4. Gujarat 0.63 0.83 o.n 0.84 

5. Jammu and Kaahmlr 0.28 0.4 0.4 0.49 

~. 1(amaIa!<a and Goa 0.82 1.13 1.27 0.79 

7. Keraia and Lakshadweep 0.61 0.63 o.n 0.97 

8. MadhVa' Pradesh and Chhattiagarh 1.61 1.54 2.4 2.48 

9. Mstt.uhtre 1.3 1.83 2.41 3.06 

10. North Eastem Aegion 0.61 0.98 1.06 
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11. 

12. 

13. 

14. 

15. 

16. 

2 

Orisaa 

Punjab, Haryana, Chandigarh and 
Himachal Pradesh 

Rajasthan 

Tamil Nadu, Pondicherry, Andamen 
and Nicobar 

Uttar Pradesh and Uttaranchal 

West Bengal and Sikkim 

Total 

/English} 

Scheduled ea.t.. Sub-plan 

405. SHRI SANJA Y DHOTRE: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government is implementing any 
3J)8Cial scheme named 'Scheduled Castes Sub-Plan'; 

(b) if so, the details and objectives thereof; 

(c) the funds allocation under the scheme during 
2005-06 and 2006-07; 

(d) whether the said scheme is applicable for all 
States; and 

(e) if so, the details thereof alongwlth the funds 
allocated to each State during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGAOEESAN): (a) and (b) Scheduled 
Castes Sub-Plan (SCSP) (earlier known as Special 
Component Plan) is not a scheme in Its_If. It is an 
umbrella strategy, for the overall development of 
Scheduled Castes. As per the guidelines issued by the 
Planning Commission, State Governments/UT 
Administrations and the Central Ministries are required to 
formulate and implement Scheduled C~stes Sub Plan 
(SCSP) as part of their Annual Plans by earmartdng Plan 
funds, in proportion to the percentage of SC population 

3 

0.64 

0.7 

0.51 

0.75 

1.64 

1.01 

13.26 

4 5 6 

0.93 1 0.87 

0.92 0.77 1.07 

0.77 0.75 0.73 

1.17 0.92 1.13 

2.37 3.43 4.36 

1.6 1.7 2.98 

18.28 22.66 27.18 

in the respective StatesIUT s for ensuring rapid socio-
economic development of Scheduled Castes. 

(c) to (e) At pr8Mnt, 27 St.aaeelUTa having aIZ8IIbIe 
SC populations are Implementing SCSP. Funda under 
SCSP are allocated by each State GovemmentlUT 
Administration out of their Annual Plan funds. 

Scheme for Promotion of Tourtam In HE ..... 

406. PORF. VIJAY KUMAR MALHOTRA: 
SHRI MOHAN RAWALE: 
SHRI CHANDRA MAN I TRIPATHI: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government is contemplating to 
formulate any special scheme to promote tourism in the 
North Eastern States; 

(b) if so, whether the "Inner Une Penntr Is a hurde 
in the development of tourism Industry In the North East 
as published in the Hindusllln dated May 15, 2006; 

(c) If so, the details thereof; 

(d) the time by which the 'Inner line Permit' Is likely 
to be abolished; and 

(e) the extent of private sector participIItion therein? 

THE MINISTER OF TOUR1SM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Development & Promotion 
of tourism Is primarily the responslblHty of the State 
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GovemmentlUnlon Territory. However, In order to give 
boOst to tourilm In the North Eastem Statel, Central 
Financial Alliltanee amount to RI. 12709.57 lalehl hu 
been sanctioned by the Govemment of India for tourism 
infra.tructure dev.lopment during the financial year 2005· 
06. In addition, Ministry of Tourism has produced 
collaterals and promoted and marketed North·East as a 
tourism destination through print and electronic media and 
also by enabling them to participate In international travel 
marts. 

(b) and (c) Yes, Sir. 

(d) The 'Inner Line Permit' falla within the purview of 
the State Govemment and It Is enforced or relaxed by 
them based on the prevalent MCurity acenario, local naeda 
and tourism trends. No time frame has been drawn out 
by the State Govemments regarding abolishing this permit. 

(e) Private sector participation is encouraged In 
promotion of different segments of tourism sector. 

[Eng/ish} 

GuldelinallRule. on mergarlTakeovar of Alrll"" 

407. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the Government has framed any 
guidelines/rules regarding transfer of airport infrastructure 
in case of merger or takeover of airlines; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUl PATEL): (a) Yes, Sir. 

(b) The M/o Civil Aviation has formulated and 
published the Policy to be followed regarding use of airport 
infrastructure in case of mergerltake over of airlines and 
saleltransfer of aircraft. The salient features of the same 
are as under: 

The airlines that takes over the aircraft pursuant to 
mergerltake ovat or saleltransfer of the aircraft will be 
allowed usage right over airport infrastructure like parking 
bays, landing slots etc., which are allotted by Airport 
Operator without any payment, subject to the following 
conditions: 

(I) Only the UHr rights over such Infrastructure that 
are given to an airline on non-payment buls 
e.g, parking bays, landing Ilots etc. may be 
allowed to be used by the airline that takes 
over the aircraft. For aU over rights, the term. 
of leala/.ale agreement betwean the airport 
operator and the airline may apply. 

(II) The ownership over such Infrastructure would 
continue to ve.t with Govemmentlalrport operator 
and therefore, cannot be transferred by one 
airline "to the other airiines in any event. 

(III) U.er rights may be allowed to be used by the 
airline that takes over the aircraft only In respect 
of those rights, which are actually under use by 
the airline that transfer the aircraft. All other 
rights will be taken over by the Governmentl 
airport operator. 

(iv) The u.er rights will be available with the airline 
that takes over the aircraft only till such time 
that the Infrastructure concerned I. under actual 
use. If the airlines that takes over the aircraft 
doe. not use the concerned Infrastructure, it will 
lose the uler rights over the Infrastructure. 

Setting up of Railway Stiltion at Parvathlpuram 

408. SHRI A.V. BELLARMIN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the RaRways are considering to conduct 
a survey for setting up of a Railway Station at 
Parvathipuram in Kanyakumarl District; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWA YS (SHRI R. VELU): (a) and (b) The proposal 
for setting up of a railway station at Parvathipuram is 
under examination from operating. engineering and 
financial points of view. 

Railway Safety Fund 

409. SHRI M. RAJA MOHAN REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether a non·iapsable special Railway Safety 
fund was set up in 2001; 
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(b) if so, the funds utilized during each of the last 
three years; and 

(c) the total amount lying In the fund as on date'f 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. A non-Iapsable 
'Special Railway Safety Fund' of Rs. 17000 has been set 
up w.e.f. 1.10.2001 to wipe out the' arrears in renewaV 
replacement of over-aged assets within £I time frame of 
6 years. 

(b) The position of Special Railway Safety Fund 
ut~ised during the last three years is as under: 

(Rs. in crore) 

Year Expenditure (net) 

2003-04 2583.77 

2004-05 3677.78 

2005-06 2783.14 (provisional) 

(e) Since the inception of the fund Rs. 13567.76 
croers (Provisional) have been appropriated and 
Rs. 12965.28 crores (provisional) have been utilized till 
31.3.2006. As on 31.3.2006, balance under Special 
Railway Safety Fund was Rs. 602.48 erores. As per 
Budget Estimate 2OQ6.07, contribution into this fund will 
be Rs. 2115 crores. 

Quota of Petroleum Product. for State. 

410. SHRI SUBRATA BOSE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Union Government fixes the quota of 
petroleum products for the States; 

(b) if so, the norms/criteria adopted therefor; and 

(e) the quota of petroleum products has been fixed 
by the Union Government for each State for the year 
2006-07, product-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEl): (a) to (e) There is no State-wise quota fixed by 
the Government for the allocation of petroleum products 
except for PDS kerosene. PDS kerosene has been 

allocated to the StatealUTs on a historical basis. In 
acco,rdance with the policy adopted by the Govemment 
of India in 2000, Kerosene (SKO) allocation for distribution 
under the Public Distribution System (PDS) was reduced 
every year beginning 2001-02 till 2003-04, taking Into 
account the number of LPG connections released in each 
State/Union Territory. While the initial allotment for 2004-
05 was based on the criteria adopted hitherto, additionel 
allocations were made during the year to meet urgent 
emergent demand. For the year 2005-06, allocations have 
been maintained at the level of 2004-05, including 
additional allocations made during that year. For the 1st 
quarter and 2nd quarter of 2OQ6.07, allocations have been 
maintained at the level of 2005-06. The State-wise 
allocation of PDS kerosene for the 1 st and 2nd quarter 
(April to September) of 2006-07 is given in the enclosed 
Statement. 

Name 01 SlaleslUTs 

Andaman and Nicohar Islands 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chancligarh 

Chhattisgarh 

oadra and Nagar Haveli 

oarna and Diu 

Delhi 

Goa 

Gujarat 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhalkhand 

1 st Quarter 01 
2Q06.()7 (Aprl to 

June, 20(6) 
(In Mrs) 

2 

1454 

129289 

2314 

64501 

181857 

3266 

36734 

695 

529 

42121 

4803 

185939 

36404 

12634 

14489" 

52793 

2nd Quarter 01 
2Q06.()7 (Jilt to 

September, 
20(6) (In Mrs) 

3 

1454 

129289 

2314 

64502 

161857 

3267 

36734 

695 

529 

42121 

4803 

185940 

36405 

12634 

14489" 

52794 
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2 3 

Kamataka 115369 115369 

Kerala 540n 540n 
Lakshadweep 4001 0001 

Madhya Pradesh 122152 122152 

Maharashtra 310219 319219 

Manipur 4976 49n 

Meghalaya 5100 5100 

Mizoram 1554 1554 

Nagaland 3328 3328 

Orissa 78744 78744 

Pondicherry 3064 3064 

Punjab 59298 59298 

Rajasthan 99728 99728 

Sikkim 1395 1395 

Tamil Nadu 139732 139732 

Tripura nos nos 
Uttar Pradesh 310443 310443 

Ultaranchal 22462 22462 

West Bengal 188025 188026 

Total 2286596 228603 

'Allocation for J&K State (other than Ladakh region) 88 given In 
two blocks 18. given In two blocks i. 8. Summer (April-September) 
040"k of annual allocation and Winter (October-March) 060"k 
of annual allocation. This allocation Is for o1her than Ladakh 
region of J&K State. For L.adakh raglon State Govemment of 
J&K Is allowed to uplift the entire year's allocation I. •. 3600 
MTs of SKO during summer months i. •. May to October, when 
the road remains open. 
'Advance allocation for Lakshadwep for six months (AprlI-
September, 2006) has already been conveyed. 

Under-utlllaation of Capacity In Ordinance Factory 

411. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of DEFENCE be pleased to state: 

(a) the capacity utilisation of the ordnance factory at 
Itarsl during each of the last three years; 

(b) the reasons for under-utillsation of capacity, If 
any; and 

(c) the steps taken to improve the production capacity 
in the said factory? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJIT SINGH): (a) Machine & 
Manpower in Standard Man-Hours (SMH) utilization In 
Ordnance Factory, Itarsi, during the last three years was 
as under:-

Year 

2003-2004 

2004-2005 

2005-2006 

% Machine 
Utilization 

89.00 

84.n 

81.19 

% SMH 
Utilization 

142.34 

139.04 

120.44 

(b) The reason for under utilization of Machine 
capacity In Ordnance Factory, ltarsl, Is mainly due to 
reduction in the orders placed for propellant of some 
artillery ammunition. 

(c) Efforts are made to maximize exploitation of 
capacity by pursuing order to the tune of installed capacity 
and development of new propellant. 

Provlalon of Wheel Chat,. lit Station. 

412. SHRI E.G. SUGAVANAM: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Deihl High Court has directed the 
Ministry of Railways to provide wheel chairs at all stations 
for the benefit of physically handicapped; 

(b) if so, the action taken by the Railways thereon; 
and 

(c) the other steps taken by the Railways to provide 
user-friendly amenities to the handicapped? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) The Hon'ble High Court 
has directed that Ministry of Railways may issue a 
direction to all State Masters coneemed to take immediate 
action on a complaint made by a disabled person with 
regard to the non-availability of wheel chair at any railway 
station and the Station Masters personally shllL.I:IcI 
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relponalble for It. A notice at a oonapicuoul place at 
every railway atatlon muat be put In Hindi, English and 
regional languages, indicating as to where the wheel chair 
is available and In cue o! non-availability, the partOn 
affected can contact the Station Master. The telephone 
number of the Station Master shall alao be Indicated. 

(b) Nec.lury Instructions hu been luued to all 
Zo .• , Railways. 

(c) In pursuance of implementation of the Persons 
with Di,abllitles (Equal Opportunities, Protection of Rights 
and Full Participation) Act, 1995, Railways have provided 
the seven .hort·term faclllti.s at about 300 'A' & 'B' 
eategory stations. These following short·term facilities are 
planned at remaining 'B' eategory stations: 

(i) Standard ramp for barrier free entry. 

(ii) Earmarking parking lots for vehicles used by 
disabled persons. 

(iii) Non-slippery walkway. 

(iv) Signages. 

(v) Toilets. 

(vi) Water tapa suitable for needs of handicapped 
persons. 

(vii) "May I Help You· Booth. 

Besides facilities at stations, Railways have also been 
manufacturing coaches which have a compartment 
earmarked for wheel chair bome passengers. The layout 
of this compartment including toilets has been designed 
on the basis of international practices and norms for 
similar facilities for wheel chair borne passengers. It is 
planned to provide atleast one such coach in every MaiV 
Express train during next two years. 

Release of Funds by NSCFDC 

413. SHRI ABDUL RASHID SHAHEEN: 
SHRI JOACHIM BAXLA: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) the funds allocated and released by the National 
Scheduled C" Finance and Development Corporation 
(NSCFDC) ~ various schemes implemented by it 
during 20~l~~ate/UT -wise; 

(b) the number of pertOns to be benefited th.refrom 
during 2006-07; and 

(c) the rate of interest charged by NSCFDC under 
the schemes? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) During 
2006-07 total sum of Rs. 170.00 crore has be.n allocated 
to Stat88lUTs, in proportion to their Scheduled Cast .. 
population. The actual rele .. e with number of beneficiaries 
Is as follows:-

State Funds released Persons 
(upto 30.6.06) benefited 
(Rs. in lakh) 

GuJarat 255.97 650 

Punjab 35.64 80 

U.P. 1693.20 8892 

(c) Interest at the following rates Is charged by 
NSFDC from its State Channelising Agencies (SCAs): 

Term Loan 

(I) 3% (upto Rs. 5 lakhs) 

(ii) 5% (above Rs. 5 lakhs) 

Micro Credit Finance - 2% 

Mahlla Samridhl Yojana - 1% 

R •• tructurlng of Servlc.s of Air Ho.t ..... 

414. SHRI S.K. KHARVENTHAN: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) whether the Govemment proposes to restructure 
the services of air hostesses of the public sector airtines; 

(b) if so, the details thereof; and 

(c) the other steps taken/being taken by the 
Government to compete with the private operators in the 
aviation industry? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 
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(b) Does not arise. 

(c) Both the airlines constantly endeavour to take 
measures to improve their product and remain competitive 
in the market. Besides, both the airlines are In the process 
of acquiring modern aircraft In order to revamp their flHt. 
The Govern"",nt has already accorded approval for 
acquisition of new aircraft by Air India and Indian Airlines. 
Further, both the airlines are proactively adjusting their 
pricing base.d on. market demand and competition. 
Besides, Air India has launched low cost airline viz. Air 
India Express In April, 2005 to cater to price sensitive 
markets and to retain its market share on rout .. such as 
to Gulf. Indian Airlines offe... competitive market far. 
through various promotional achemes to compete with 
low fares offered by Low Cost Carriers, Viz. 'Easy Far .. ' 
and ·Unchecked Fares" schemes. 

Seiling of Rail Tlcketa through POlt Offl ... 

415. SHRI ASADUDDIN OWAISI: Will the Mlnllter of 
RAILWAYS be pleased to Itate: 

(a) whether the Railways are tying up with the 
Department of Posts to offer tlcketl for suburban and 
long distance travel al reported In the Tlmel of India 
dated June 28, 2006; 

(b) if so, the detaill of the plan chalked out In this 
regard; 

(c) the places where luch facilities are likely to be 
made available to passengers Initially; 

(d) whether the Railways propose to i,'t~oduce the 
scheme in all the State capltal8 where ticket reservation 
rush Is very high; and 

(e) If so, the detail. thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (e) The proposal Is 
at preliminary stage. 

/Tf1If1s/ationJ 

Conltltutlon of Speclll Force 'VHrlngnl' 

416. SHRI BAPU HARI CHAURE: Will the Minister 
of RAILWAYS be pleased to state: 

<a) whether the RaHway Protection Force has recently 
constituted a special forcelteam named 'Veerangna' to 
ensure safe journey of women; 

(b) If 10, the details thereof; 

(c) the narnes of trains in which such forcelteam are 
being deployed Initially; 

(d) wh8ther the Railways propo .. to deploy such 
forcelt .. m In all trains; and 

(e) if 10, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) it II a fact thst a group 
of Lady Constables named 'VEERANGNA' II working to 
enlure safe joumey for women In trains In luburan areas 
under the supervillon 0' Divisional Security Commies/onerl 
Deihl-II. 

(b) A task force namely 'VEERANGNA' conslltlng of 
a group of a young Railway Protection Force Lady 
Constablee along with IPFI1, SII2, HCl4 is functioning In 
Delhi divis/on. The task 'orce Ie conducting drlv .. agalnet 
unauthorized male pallengers traveling In Lady Coach .. 
of the euburban traine. During the period from 8th June, 
2006 to 12th July, 2008, this Ipeclal group achieved 
outatandlng results and succeeded In det.ctlng as many 
al 854 cas18 In which mal. p .... ng.rs were found 
traveling un-authorlsedly In ladles coaches and action wu 
Initiated against the arrested persons under the provlsione 
of section 182 0' the Railways Act, 1989. 

(c) All suburban trains in Delhi ar.a are b.ing 
checked regularly by the 'VEERANGNA' team. 

(d) No, Sir. It is not fe .. ible due to constralnta of 
manpower. 

(e) Does not arise. 

{Eng/I8hJ 

Gandhi Heritage SltH Project 

417. SHRI KULDEEP BISHNOi: Will the Minl8ter of 
TOURISM be ple .. ed to .tate: 

(a) whether the Govemment has selected certain 
places for Gandhi Heritage Sites Project; 

(b) If so. the detaUs thereof; and 

(c) the steps taken by the Govemment to include 
Palwai (Haryana) in Gandhi Heritage Sites Project in view 
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of its historical importance being the place of arrest of 
Mahatma Gandhi on April 10, 1919 while going to 
Amritsar? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) The following 
Gandhi Heritage Sites have been identified for 
development: 

(i) Porbander, (Birth Place), (Gujarat) 

(ii) Mumbai (Mani Bhawan), (Maharashtra) 

(iii) Champaran, (Bihar) 

(iv) Sabarmati, (Gujarat) 

(v) Madurai, (Tamil Nadu) 

(vi) Dandi, (Gujarat) 

(vii) Sevagram Ashram, (Maharashtra) 

(viii) Pune (Maharashtra) 

(ix) Kolkata (Beliaghata), (West Bengal) 

(x) Gandhi Smriti, (Delhi) 

(xi) Phoenix Settlement, (South Africa) 

(xii) Tolstoy Farm (South Africa) 

(xiii) In North-West Frontier, (Pakistan) 

(xiv) Noakhali, (Bangladesh) 

(xv) Kingsley Hall, East End, (London) 

Further steps with be taken aher receiving the 
recommendations of the Sub-Group which Govemment 
of India has constituted under the Chairmanship of 
Governor of West Bengal for the development of Gandhi 
Heritage Sites. 

Development of Kukurma,. a. Eco-Tourllm Spot 

418. SHRI M.K. SUBBA: Will the Minister of 
TOURISM be pleased to state: 

(8) whether the Union Govemment has received any 
proposal from Government of Assam for development of 
Kukurmara as eco-tourism spot; 

(b) if so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) No, Sir. 

(b) and (c) Does not arise. 

Additional Railway R ... rvatlon Countrl •• 

419. SHRI PRALHAD JOSHI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the criteria for opening of additional railway 
reservation counters at places other than the respective 
railway stations in big cities, district, headquarters and 
other places; 

(b) whether there has been any amendments to the 
existing norms for this purpose; 

(c) if so, the details thereof; 

(d) the details of the pending requests for opening 
of such additional railway reservation countries, State-
wise; 

(e) whether there is any requests for more than one 
year; 

(f) if so, the reasons therefor; and 

(g) the steps taken by the Railway to clear them 
expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) As per extant Passenger 
Reservation System (PRS) policy, the criterion for opening 
of Computerised Passenger Railway Reservation facilities 
at places other than the respective railway stations in big 
cities, district, headquarters and other places are: 

(i) Important tourist or hill stations and pilgrimages 
centers etc. 

(ii) Satenite locations in metro cities which are thickly 
populated having population of 4 lacs and more 
and where no PRS centre is available within a 
radius of 15 Kms. PR~ centres may also be 
opened in metro and other big cities where 
urban population is increasing and leading to 
congestion in the existing PRS centres. 
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(b) and (e) No, Sir. Does not arise. 

(d) and (e) Requ8&t8 are regularty received for 
additional railway reservation counters, the6e are examined 
and wherever justified, they are provi~. The list of 
Computerised Passenger RaHway Reservation Centers 
sanctIoned based on such requests which are yet to be 
made functional is enclosed as statement. 

(t) and (g) The main reasons for pendency are. non-
availability of communication channels, and/or non-
provision of free accommodation from State Government. 
etc. at District Headquarter Towns. 

The list of Computetised P6SSt1f79tIr RllilwilY 
ReselVstion Centf8s SIInctioneti baS8d 

on psnding rsqlHJ6/ 

Arunachal Pradesh 1. Deomali 

Bihar 2. Banmankhl 

3. Hari Nagar 

4. Jogbani 

5. KamtaH 

6. Khajol 

7. Laukha Bazar 

8. Mahjallia 

9. Pandol 

10. Patna Airport 

11. Rajnagar 

12. Sakri 

GUiarat 13. Ahwa 

14. Anjer 

15. Una (Gujarat) 

Haryana 16. Gohana 

Himachal Pradesh 17. Lahaul Spit; Keylong 

Jammu Kashmir 18. Doda 

19. Poonch 

Kamataka 20. Chanekere Rly. Stn. 

Kerala 21. Angamaly for Kaladi 

22. Idukki 

Maharashtra 23. Navapur 

Rajasthan 24. Kuchaman City 

Tamil Nadu 25. Madras High Court 

Uttaranchal 26. Parmarth Niketan 

27. Tehri Garhwal 

fTtanslslionj 

Promotion of Culture of Jharkhand· 

420. DR. DHIRENDRA AGARWAL: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of CULTURE be pleased to state: 

<a) whether the Govemment has taken any step to 
conserve and promote the culture of Jharkhand; and 

(b) if so, the details thereof alongwith the amount 
spent thereon during each of the last three years? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) Yes, Sir. 

(b) There are 10 centrally protected monuments in 
the state of Jharkhand under the protection of 
Archaeological Survey of India. These are:-

1. Asura sites at Hansa, Distt. Ranchi 

2. Asura sites at Khunti ToIa, Distt. Ranchi 

3. Ancient stone temple with a small Shivallngs 
inside, Distt. Ranchi 

4. Asura sites at Khunjla, Distt. Ranchi 

5. ABura Sites at Saridkel, Distt. Ranchi 

6. Ashoka InSCriptions on the Chandan Shahid-
hill at Ashikpur, Distt. Ranchi. 

7. Ruins of Baradari buildings with probable 
underground cells and passage at Arazj 
Mukimpur, Distt. Santhal Parganas 
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8. Jaml Masjid at Hadllf, Distl. Santhal Pa~. 

9. Site of an old fort at ruam, Distt. Singhbhum 

10. Ancient mound at Itagarh, Distt. Singbhum 

All these monuments are In a good state· of 
preservation and the conservation of the monuments Is a 
continuous proces.. The expenditure Incurred on the 
conservation of these monuments during the last three 
years are as under:-

(Rs. In lakhs) 

2003-04 2004-05 2005-06 

82.39 70.72 73.55 

The amount spent In the State of Jharkhand on 
various other Schemes and programmes is as under: 

Scheme 2003-04 2004-05 2005-06 

Scheme of Slf 8.24 8.84 2.88 

Lalit Kala Akademi 2.00 2.00 2.00 

Eastern Zonal Cultural Centre 5.50 8.45 7.80 

Sangeet Natak Akademi 13.20 12.30 32.83 

Promotion of Tribal Culture Nil 0.50 0.80 

(Engli$hj 

Ru ... 1 Tourllm ProJectl 

421. SHAI MILIND DEOAA: Will the Minl,ter of 
TOURISM be pleased to state: 

(a) whether the Union Government has selected 
Channapatna in Bangalore Rural district and llkal in 
Bagalkot district for promotion under the "Aural Tourism 
Project" for 2006-07; 

(b) if so, the details thereof; 

(c) the totai expenditure likely to be Incurred on these 
projects; 

(d) the time by which these projects are likely to be 
completed: 

(e) whether there is any other tourism related projects 
which :) being developed by the Government in 

,jtaka; and 

(f) If so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (f) Ye., Sir. Under the 
scheme of Product/lnfrastructure Cevelopment for 
Destination and Circuit of Ministry of Tourism, funds are 
sanctioned and released based on the propoeale received 
from the StateJUT Government. The Mlnletry of Tourism 
has prioritized development of the following scheme. in 
consultation with the State Govemment of Karnataka for 
granting Central Financial Assistance during the current 
financial year: 

SI.No. Name of Project Scheme Amount 
(As. In Lakh) 

1. Channapatna, Dillrict Bangalore Rural Tourism 50.00 

2. lII<al, District Bagalkot Rural Tourism SO.OO 

3. Hampl Destination 500.00 
Development 

4. Llngamakkl Destination SOO.OO 
Development 

5. Bljapur-Bldar-Gulbarga T ourill Clrcun 800.00 

Milutlll .. tlon of Fundi by NOCI 

422. SHRI TUKARAM GANGADHAR GAOAKH: Will 
the Minister of SOCIAL JUSTICE AND EMPOWERMENT 
be pleased to state: 

(a) whether the Government has black/I.ted some 
NGOs which were found Involved In mlsutllisatlon of 
financial aaaiatance sanctioned under varloue schemes of 
the Ministry; 

(b) ~ so, the names of NGOa blacklisted during 2006, 
State-wise; 

(c) whether due to easy guidelines these NGOs easily 
manipulate the law and get their projects sanctioned by 
unfair mHn&; 

(d) if so, whether the Govemment propoaes to review 
the guideline. to restrict manipulation by fraudulent NGOs; 
and ' 

(e) if so, the details thereof? 
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THE MINISTER, OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) Vea, Sir. 

(b) List enclosed as Statement. 

(e) to (e) No, Sir. The guidelines and procedure for 
sanction of grant in aid to the Non Governmental 
Organisations .have adequate saf.ty measures. Before 
sanctioning grant in aid to the NGO., recommendatlona 
from the concerned State Governments are obtained. 
Beside, detailed report which includes audited accounts, 
utilization certificates, annual reporta, list of beneflciari .. , 
list of staff etc. Is alao obtained and scrutinized. 
Subs.quent inatallments of grant-in-aid are released only 
after evaluation of performance of NGOs and satisfactory 
inspection reports. 

81Mr 

Namss 01 ths NODs bl.c/rllsftKI duling 
2006 (SlaM-wlsII) 

1. Central English Academy 

2. Youth Mobilisation for National Advancement 

Qujarat 

1. Ayush Foundation 

Madhye Prad.lh 

1. Gram Sabha Seva Samltl 

2. Adarsh Shivam Social Development Society 

OperatIon of Fo,.I8n AlrllnH 

423. SHRi DALPAT SINGH PARSTE: Will the 
Minister of CIVIL AVIATION be pleased to atate: 

(a) the number of foreign airlines operating in India; 

(b) whether there are some foreign airlines operating 
without demanding Air India's right to fly to that country; 

(c) if so, the details thereof; 

(d) whether the Government has permitted co-landings 
to some International Airlines; and 

(I) If 80, the detall8 thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (c) Traffic 
rights for operation of Int.rnatlonal air lervlces are 
specified In our bilateral Air Servle.. Agreements 
concluded with various countries on reciprocal basis. 
However, actual utUlzation of these traffic rights are guided 
by the commercial Judgement of the concemed alrlin ... 
At pr .. ent, 84 foreign alrlln.. of 50 countri.. are 
operating to/from India, out of which 26 foreign airlines 
of 26 countrle. are providing unllat.ral operations. Th. 
Indian sch.dul.d carrl.re, viz., Air India, Indian, Jet 
Alrwaya and Air Sahara are operating together to 28 
foreign· countries, out of which they ar. providing unilateral 
operations to 3 countries. 

(d) and (e) Th. Govemment has granted co-landing 
facility without cabotage rights to thl designated airlln .. 
of Turkmanlstan on Amrltsar-D.lhl sector and to thl 
deslgnat.d airline of Sri Lanka on Goa·Delhi sector. 

Survey for Conltruotlon of "all_y Unea 

424. SHRI ANANTA NAVAK: Will the Minister of 
RAILWAYS be pleased to state: 

<a> whether the Rallwaya have approved to conduct 
sl,lfvey for constructIon of railway line from Jajpur to 
KeonJhar Road and railway line from Banspanl to 
Blmlagarh In Oris .. ; 

<b) if so, the datalla th.reof; and 

<e) the stept takan by the Railways In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a> No, Sir. 

(b) and (e) Do not arise. 

Mlnlmna StatUI of PSUe 

425. SHRI BADIGA RAMAKRISHNA: WUI the· Minlst.r 
of HEAVY INDUSTRIES AND PUBLIC ENTERPRISES 
be pleued to state: 

<a) the criteria adopted to grant Mlnlratna status to 
any Public Sector Undertaking; 

(b) the name. of Public Sector Undertakings (PSUs) 
having the atatus of Mlniratna; 
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(c) whether the Government has received any 
proposals for granting Miniratna status to some PSUs; 

(d) if so, the details thereof; and 

(e) the action taken by the Government thereon? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN DEV): 
(a) The Central Public Sector Enterprises (CPSEs) which 
have made profit in the last three years continuously, 
have a positive net worth, have not defaulted in the 
repayment of loan6linterest payment on any loans due to 
the Government, do not depend upon budgetary support 
or Government Guarantee (except where required under 
the standard stipulations of extemal donor agencies) are 
eligible to be considered for Miniratna status. Further, 
restructuring of the Board by inducting at least three non· 
official Directors is a pre-condition for exercise of 
enhanced powers under the Mlniratna Scheme. 

(b) As per available information, there were 46 PSEs 
having the status of Miniratna as on 14.7.2006. The list 
of these CPSEs is enclosed as statement. 

(c) to (e) The concerned Administrative Ministry Is 
empowered. to decide about Miniratna status of CPSE 
depending upon whether a CPSE fulfills the requirements 
of Miniratna status. 

List of Mlnirstna CPSEs 

As on 14.7.2006 

Category-I 

1. Bharat Dynamics Limited 

2. Bharat Electronics Limited 

3. Bongaigaon Refineries & Petrochemicals Limited 

4. Central Warehousing Corporation 

104 

9. Engineering Projects (I) Limited 

10. Hindustan Aeronautics limited 

11. Hindustan Newsprint limited 

12. Housing & Urban Development Corporation 
Limited 

13. India Tourism Development Corporation limited 

14. IRCON (International) Limited 

15. Kochl Refineries Limited 

16. Kudremukh Iron Ore Company Limited 

17. MMTC Limited 

18. MSTC limited 

19. National Aluminium Company Limited 

20. National Fertilizers limited 

21. National Minerai Development Corporation 
limtted 

22. Neyveli Lignite Corporation 

23. Numaligam Refinery Limited 

24. Oil India Limited 

25. Power Finance Corporation limited 

26. Power Grid Corporation limited 

27. Rashtriya Chemicals & Fertilizers limited 

28. Rashtriya Ispat Nigam Limited 

29. Rural Electrification Corporation Limited 

30. RITES Limited 

31. Shipping Corporation of India limited 

32. State Trading Corporation of India Limited 

33. Telecommunications Consultants (India) Limited 

5. Chennai Petroleum Corporation Limited c.tegory-ll 

6. Container Corporation of India Limited 34. Balmer Lawrie & Co. Limited 

7. Dredging Corporation of India Limited 35. Educational Consultants (I) Limited 

8. Engineers India limited 36. Ferro Scrap Nigam limited 
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37. HMT (Intemational) Umjfed 

38. Hospital Services Consultancy Corporation (I) 
Limited 

39. India Trade Promotion Organisation 

40. Indian Medicines Pharmaceuticals Corporation 
Limited 

41. Manganese Ore India Limited 

42. MECON Limited 

43. National Film Development Corporation Limited 

44. PEC Limited 

45. Rajasthan Electronics & Instruments Limited 

46. Water & Power Consultancy (India) Limited 

Monetary Provisions for Denotlfled, Nomadic and 
Semi-nomadic Tribes 

426. SHRI G.V. HARSHA KUMAR: Will the Minister 
of SOCIAL JUsn& AND EMPOWERMENT be pleased 
\0 state: 

(a) whether the National Commission for Denotified 
Tribes. Nomadic and Semi-Nomadic Tribes has sought 
appropnate monetary provisions in the next Five Year 
Plan and territorial rights for social uplift of these 
communities; 

(b) if so. the details thereof; 

(c) the reaction of the Govemment thereto; 

(d) the amount allocated and utilized for these 
communities during the last three years; 

(e) the measures taken by the Government for the 
welfare and development of these communities during 
the said period: 

(f) whether the Government is formulating any 
schemes to ensure that these tribes have a decision-
making role at the national level; and 

(g) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) to (g) At present, there are no separate 
Schedufesllists for the Denotified Tribes. Nomadic and 
Semi-nomadic Tribes. Persona belonging to these 
categories have generany been categorised as Scheduled 
Castes, or Scheduled Tribes or Other Backward Classes 
depending upon their socio-economic conditions and they 
are getting benefits of the schemes/programmes being 
implemented for Scheduled Castes. Scheduled Tribes and 
Other Backward Classes. 

The National Commission for Denotified Tribes. 
Nomadic and Semi-nomadic Tribes has been set up to: 

(i) specify the economic interventions required for 
raising the living standards of Denotified. 
Nomadic and Semi-nomadic. Tribes' by asset 
creation and self-employment opportunities; 

(ii) recommend measures to utilize the existing 
channelising agencies set up for the economic 
development of SC/STs and OBCs for extending 
an economic development package to these 
groups, keeping in view their specific 
requirement; 

(Iii) identify programmes required for their education, 
development and health; and 

(iv) make any other connected or incidental 
recommendation, that the Commission deems 
necessary. 

Sky Bus Metro 

427. SHRI CHENGARA SURENDRAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present status of Sky Bus Metro project 
developed by the Konkan Railway; 

(b) whether some Stete Govemments including Kerala 
have proposed for construction of Sky Bus Metro in their 
States; 

(c) if so, the detaNs of proposals sent by the State 
Governments in this regard along with their estimated 
costs; and 

(d) the action taken by the Railways thereon? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) A High level committee 
headed by Dr. P.V. Indlrelan hal recommended to 
conduct triall for further development of the Sky BUI 
technology before It is certified for use by the public. 
The Ministry of Railways have allocated Rs. 25 crore In 
the Railway Budget for the year 2006-07 for this purpoae. 

(b) Yes, Sir. 

(c) Pune Municipal Corporation and Government of 
Andhra Pradesh have requested Konkan Railway 
Corporation Limited for preparation of techno-economic 
feasibility reports in the city of Pune and Hyderabad 
respectively. 

Based on the Detailed Project Report for Sky Bus in 
Kochi lubmitted by Konksn Railway In 2002, Government 
of Keraia had approached Ministry of Urban Development 
for arranging funds. These is no further advice from the 
State Government on this subject. 

(d) Sky Bus project shall be Implemented by Konksn 
Railway Corporation Limited after the Sky Bus technology 
Is proved and It is certified for use by the public. 

Bharatlya Rail Bill.. Company 

42B. SHRI B. MAHTAB: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the RaliwaYI had any proposal to let up 
Bharatlya Rail Bljlee Company in joint venture with the 
National Thermal Power Corporation; 

(b) If so, the present status thereof; and 

(c) the equity of the Railways in the proposed 
company? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRi R. VELU): (a) Yes, Sir. Railways are 
exploring the possibilities for setting up of Captive Power 
Plant in Joint Venture with National Thermal Power 
Corporation (NTPC) to get cheaper power for Railways 
for its traction purpose. 

(b) Cabinet Note In regard to setting up of proposed 
Joint Venture Power Plant with NT PC has been sent to 
Ministry of Power on 20.2.06 for further' processing for 
taking approval from Cabinet Committee on Economic 

Affairs (CCEA). Ministry of Power hu Hnt draft Cabinet 
Note to Mlnlltry of Finance on 19.5.06 for comments. 

(c) Equity of Railways will be 61% In proposed Joint 
Venture Company. 

Inc ...... In Pension of Ex-Servicemen 

429. KUNWAR MANVENDRA SINGH: Will the 
Minister of DEFENCE be pleased to state: 

(a) whether the Government has recently Increased 
pension of ex-servicemen; 

(b) if 50, the year-wise, increase in pension since 
2000, till date; and 

(c) the basil of the said Increase in pension? 

THE MINISTER OF STATE IN THE MINISTRY 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) and (b) Yea, 
Sir. There was Increase In pension of Personnel Below 
Officer Rank (PBOR) with effect from 1.1.2006, which is 
the first Increase after 2000. 

(c) The PBOR retire at a relatively younger age and 
the three lowest ranks viz. Sepoy, Nalk, Havildar do not 
complete the qualifying service for earning full pension 
even with the then existing welghtage of 5 years. 
Therefore, It was decided to Increase their weightage to 
10, 8 and 6 years respectively subject to a maximum 
qualifying service of 30 years. However, In case a person 
was already getting more than 30 years qualifying service 
with the existing weightage of 5 years, he would continue 
getting that. The penSion of pre-1.1.1996 retired PBOR 
has been revised with reference to the maximum of the 
post-1.1.1998 pay scales. 

{English} 

Funds for Post Centenary Golden Jubilee 
Vea,. of Sepoy Mutiny 

430. SHRI RUPCHAND MURMU: Will the Minister of 
TOURISM be pleased to state:: 

(a) the total funds allotted for·3OOth Anniversary of 
Khalsa Panth in 1999, 2600th Birth Anniversary of 
Mahavira In 2001 and 2550th Anniversary of 
Mahaparinirvana in 2006; 
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(b) whether any funds has been sanctioned for the 
Post Centenary Golden Jubilee years of Sepoy Mutiny; 

(c) If so, the detalll thereof; and 

(d) if not, the reasons therefor? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): <a) The total funds allotted 
are detailed hereunder:-

(i) 300th Anniversary of Khalsa Rs. 100 crores 
Panth in 1999 

(iI) 2600th Birth Anniversary RI. 100 cror .. 
of Mahavlra in 2001 

(iii) 2550th Anniversary of Rs. 100 crorel 
Mahaparlnirvana in 2006 

(b) to (d) There is no such commemorative event as 
Post Centenary Goiden Jubilee. However, the Govemment 
has decided to' commemorate 150th Anniversary of First 
War of Independence, 1857 and the Finance Minister In 
his last budget speech has announced a provilion of 
Rs. 10 croris for the same. 

Free Travel Facility In RallwaYI 

431. SHRI RANEN BARMAN: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the categorle. and the number of peraons under 
each category being allowed free travel facility in the 
Railways: 

(b) the annual lou incurred by the Railways on this 
aocount; 

(c) whether the Railways purpose to reduce the 
number of persons being allowed free travel In order to 
improve Its revenuel; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU}: <a) A statement is attached. 

(b) Annual financial liability on account of 
complimentary passes Issued to various categories of 
persons is around Rs. 11.00 crore. 

(c) No, Sir. 

(d) 0088 not ariee. 

The following categories of persons are being ilsued free travel facility by Railways: 

SI.No. Category 

2 

I. CARD PASSES 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Freedom Fighters (Cost bome by Ministry of Home Affairs) 

Arjuna AwardeeS/Olymplc Medalists/Asian & Commonwealth 
Gold Medaliats/Oronacharya Awardees. 

Winners of Param Veer Chakra, Maha Veer Chakra 
and Veer Chakra (Defence personnels) 

Winners of Ashok Chakra, Shourya Chakra and Kirti Chakra 

Winners of President's Police Medal for Gallantry 
and Police Medal for Gallantry <Policy Personnel). 

Non-official Members of Railway Hindi Salahkar Samitl. 

One office bearer each of the four organization namely 
Kendriya Sachivalaya Hindi Parishad, Nagrik 
Pracharini Sabha Varanasi, Rashtrabhasha Prachar 
Samiti Wardha and Akhil Bharatiya Hindi Sanathan 
engaged in propogation of HindI. 

Position as on 31.03.2006 

Number of peraonl 

3 

12,666 

563 

431 

462 

1,643 

17 
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B. 

9. 

10. 

2 

Ex-MAlMOS(R)/DMR 

Sharat Ratna Awardees. 

Complimentary Card passes issued under the 
discretionary powers of the Minister of Railways 

II. CHEQUE PASSES 

1. Cheque passes issued under discretionary powers of 
Minister for Railway/Minister of State for 
Railway/Board Members (2005-06) 

3 

21 

4 

37 

1,853 

2. Cheque passes issued to Ucensed Porters and their spouse. 37,680 

Tourlam ProleCte 

432. SHRI ARJUN SETHI: 
SHRI BRAJESH PATHAK: 

Will the Minister of TOURISM be pleased to state: 

(a) the number of tourism projects of the StateS/UTs 
sanctioned by the Union Govemment during the Eighth, 
Ninth and Tenth Five Year Plans alongwith the financial 
assistance provided for the purpose, State/UT -wise; 

(b) whether the Union Government has conducted 
any survey/study to find out the projects which were 
sanctioned particularly during the Eighth and Ninth Plans 
have not been completed so far; 

(c) if so, the details in this regard; 

(d) whether the Union Govemment has issued any 
instructions to the State GovemmentslUTs to complete 
these projects; and 

(e) If so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) A Statement showing the 
nu~r of tourism projects sanctioned during the Eighth, 
Ninth and Tenth Plans for the States/UTs along with the 
financial assistance provided to them is enclosed. 

(b) to (e) The progress of implementation of the 
projects is regularly monitored by the Ministry of Tourism 
in consultation with State/UT Government officials. The 
domestic India Tourism offices are also utilized for 
assessing the progress of the projects sanctioned. State! 
UT Govemments have also been regularly acMMdtD 
ensure completion of incomplete projects and· tirM IIM"-
have also been laid down for completion for each project 
based on mutual consultation and after asseSSing the 
progress of the implementation process. It has been 
decided not to release any further funds for Incomplete 
projects of 8th and 9th plan which have not been 
completed by 31.3.2006. 

sm"""nl 
Status of /he projects sanctioned by the Ministty of TOIHism dunng /he 8111" 9th and 10th FIWI YtI8r Plans 

8th and 9th Plan 

SI.No. StatelUT No. of Sanctioned 
Name sanctioned amount 

projects 

2 3 4 

, . Andaman and Nlcobar 16 450.62 

2. Andhra Pradesh 83 1599.74 

Released 
amount 

5 

274.57 

1415.06 

No. of 
sanctioned 

projects 

6 

30 

(Rs. in Lakhs) 

10th Plan 

Sanctioned Re~sed 

amount amount 

7 8 

6.25 5.00 

6897.71 5427.39 



113 WtilllNl AI1$WtIIS SRAVANA S, 1928 (&Ik8) 114 

2 3 4 5 8 7 8 

3. Arunachal Pradesh 54 1177.37 687.15 28 4670.66 3618.47 

4. Assam 89 2444.70 1392.94 30 4187.62 3420.74 

5. Bihar 58 1043.28 540.92 24 4695.15 3933.70 

6. Chandigarh 30 261.64 192.09 8 493.45 401.93 

7. Chhattlsgarh 12 282.28 102.85 28 4482.26 3180.96 

8. Dadra and Nagar Haveli 11 94.01 35.85 4 37.86 32.38 

9. Daman and Diu 17 203.21 130.30 9 581.85 489.01 

10. Delhi 60 929.14 758.68 41 4728.27 4498.54 

11. Goa 96 1520.02 957.22 7 167.26 83.26 

12. Gujarat 89 1843.35 961.24 19 3812.97 2524.92 

13. Haryana 88 1648.30 1383.30 39 3059.26 262S.38 

14. Himachal Pradesh 133 3095.67 2499.90 47 5254.19 3904.21 

15. J4V11mu and Kashmir 87 1976.06 1620.60 34 8499.22 7000.63 

16. Jharkhand 18 520.19 318.25 9 3324.09 2548.96 

17. Kamataka 144 3310.76 2867.58 44 7955.01 5519.43 

18. Karala 104 4172.09 3052.04 43 9278.92 7503.89 

19. Lakshadweep 9 194.86 121.26 0 0 0 

20. Madhya Pradesh 76 1549.73 1049.70 52 6055.87 4887.70 

21. Maharashtra 135 4088.0 3239.99 41 5964.08 4889.13 

22. Menipur 66 1621.80 565.28 7 215.58 186.13 

23. Meghalaya 37 602.22 229.07 9 1130.87 884.31 

24. Mizoram 81 1501.73 1373.37 25 4068.62 2543.63 

25. Nagaland 63 1052.42 935.73 26 5851.16 4083.74 

26. Orissa 109 2256.44 1593.29 26 4427.96 3522.81 

27. Pondicherry '. 31 381.19 256.37 8 1185.16 948.50 

28. Punjab 69 1248.88 695.18 16 2276.35 1794.12 

29. Rajasthan 130 2465.76 1912.23 44 7788.94 6580.32 

30. Sikkim 104 1231.36 1041.94 43 5011.15 3723.68 

31. Temll Nadu 137 2557.40 1955.50 52 6486.53 6222.70 
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2 3 4 

32. Tripura 67 1366.18 

33. Uttar Pradesh 89 1558.08 

34. Uttaranchal 68 1466.31 

35. West Bengal 101 1971.28 

Total 2559 53661.77 

New Technique to Avoid Ran Accident. 

433. SHRI BALASHOWRY VALLABHANENI: 
SHRI RAYAPATI SAMBAS IVA RAO: 
SHRI P. RAJENDRAN: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Konkan Railway Institute of Staff 
Training has evolved any new technique to avoid rail 
accidents; 

(b) if so, the details thereof; 

(c) whether its utility has been proved by post 
research testing; 

(d) if so, the details thereof; 

(e) the action plan prepared by the Railways for its 
all-round use in the country; and 

(f) the expenditure likely to be incurred by the 
Railways for using this new technique? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (f) No. Sir. Do not 
arise. 

Agreement between Indian and US 

434. SHRI IQBAL AHMED SARADGI: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether any agreement has been reached 
between Govemment of India and US federal aviation 
authority for developing and modemising airports and other 
infrastructure in managerial operational and technical areas 
in the country; 

5 6 7 8 

1148.20 18 1408.14 791.26 

982.76 37 6261.18 6199.93 

1219.88 26 5766.92 4741.91 

1312.50 31 2960.91 2280.40 

38772.79 904 140778.42 109977.04 

(b) if so, the details thereof; and 

(c) the time by which It Is likely to be implemented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) A 
Memorandum of Agreement (MOA) in civil aviation has 
been proposed by the US Govemment, which provides 
for assistance in the following fields:-

• Providing technical and managerial expertise in 
developing, improving and operation of civil 
aviation infrastructure, standards, procedures, 
poliCies, training and eqUipment. 

• Providing training for Civil aviation personn.1. 

• Inspection and calibration for our civil aviat" 
equipment and air navigation faCility. 

• Assistance in airport certification in India. 

(c) After the said agreement has been formally 
signed, the respective implementing authorities namely 
Directorate General of Civil Aviation, Airports Authority of 
India etc. would be entering into specific technical 
assistance agreement with Federal Aviation AuthOrity of 
US according to their requirements in respect of areas 
under their respective jursldlction. 

{TrsnsllllionJ 

Affect of Hike In DI.sel Prices on Railways 

435. PROF. MAHAOEORAO SHIWANKAR: 
SHRI MOHO. TAHIR: 
SHRI KAILASH NATH SINGH YAOAV: 
SHRI ASH OK KUMAR RAWAT: 

Will the Minister of RAILWAYS be pleased to state: 
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(a) whether any assessment has been made with 
regard to likely extra burden on Railways as a result of 
recent hike in diesel prices; 

(b) if so, the details in this regard; and 

(c) the manner by which the Railways propose to 
handle this extra financial burden without affecting the 
interests of the passengers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Due 
to recent hike in dieael oil price, additional amount likely 
to be spent is assessed at around Rs. 352 crores for the 
current year. 

(c) The Railways are not proposing any Increase In 
fare and freight on account of hike in diesel prices for 
the present and will seek to absorb the increase in coat 
within their overall ways & means poaitIon. 

{English} 

Creation of New RallMlY Dlvlelon 

436. SHRI M.P. VEERENDRA KUMAR: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have created a new RaIlway 
Division viz. Salem Division by taking away the areas 
under the Palakkad Oivi,lon; 

(b) if so, the reasons for such a decision; 

(c) whether the Railways are aware that creation of 
the new Division will result in huge revenue loss to the 
Palakkad Oivia1on; and 

(d) if so, the steps taken to protect the revenue 
earnings in Palakkad DMslon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) The demand 
for creation of a new division at Salem has been agreed 
to in principle. However, the detaHed territorial jurisdiction 
of the proposed Salem Division has not yet been finalised. 

(c) and (d) It is too early to say whether this win 
lead to loss of revenue on Palghat Division. 

Kollam-5hengottlll-nrunelveU Railway Line 
Gauge eonverllon Project 

437. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the progress made so far on the Kollam-
Shengottai-Tlrunelveli railway line gauge conversion 
project; 

(b) whether the work on the said project is going at 
very slow pace; and 

(c) If .0, the steps taken to expedite the completion 
of the project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Gauge conversion 
of Kollam (Quilon)-Shengottal-Tirunelvell Is in various 
stages of progress. On this project, work on Kollam 
(Qullon)-Punalur and Shengottai-Tenkasl are targeted for 
completion during 2006-07. Land owners are obstructing 
the work despite possession given to the Railways. State 
Government have been requested to facilitate the work 
In affected area. 

High SpHd Traina 

438. SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI MANSUKHBHAI D. VASAVA: 
SHRI KASHIRAM RANA: 

WIH the Mlniate, of RAILWAYS be pIeued to state: 

(a) whether the Railway are contemplating to 
introduce high speed trains in the country; 

(b) if 80, the names of the rail routes selected for 
the purpose; and 

(c) the time by which these are likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (c) Do not arise. 
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{English} 

Development of Surat-Hazlr. Railway Un. 

439. SHRI MADHUSUDAN MISTRY: 
SHRI HARIN PATHAK: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways are planning to develop 
Surat-Hazira railway line through Rail Vikas Nigam Limited 
(RVNL); 

(b) if so, whether the strategic partners have given 
commitment for financial participation; 

(c) if not, whether the Railway are contemplating to 
allocate funds to RVNL for this project; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI A. VELU): (a) Yes, Sir. 

(b) Commitment for financial participation has been 
received from Govemment of Gujarat and Easar Steel 
Limited. 

(c) and (d) The necessary funds would be provided 
once the project is sanctioned. 

Policy for Food Processing Indu8try 

440. SHRI JIVABHAI A. PATEL: 
SHRI HARISINH CHAVDA: 
SHRI JASUBHAI DHANABHAI BARAD: 
SHRI E.G. SUGAVANAM: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government has recently formulated 
a policy for the food processing illdustry; 

(b) if so, the details alongwith salient features thereof; 

(c) the areas which are likely to be benefited by the 
.",d policy: and 

(d) the time by which the said policy is likely to be 
. llernented? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) A draft National Food 
Processing Policy was prepared and circulated inviting 
comments from various stakeholders. In the meanwhile, 
Government has constituted a Group of Ministers (GOM) 
for an integrated strategy for promotion of agri-business-
Vision, strategy and action plan for the Food Processing 
Sector. The National Food ProceSSing Policy will be 
finalized on the basis of GOM recommendations. 

Vacant Posts In Public Sector Undertakings 

441. SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether there has been delay in making 
appointment to the vacant top posts in the Public Sector 
Undertakings; 

(b) if so, the details thereof alongwlth the dates from 
which these are lying vacant; 

(c) whether the Public Enterprises Selection Board 
(PESB) has requested the concerned Ministries to send 
proposals in this regard; 

(d) if so, the response of the Ministries thereto; and 

(e) the further steps taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN DEV): 
(a) and (b) As per available information, 18 posts of 
Chief Execu1ives and 59 posts of Functional Directors in 
Central Public Sector Enterprises (CPSEs), excluding the 
posts kept in abeyance as a conscious decision by the 
concerned Administrative Ministries, were lying vacant as 
on 18.7.2006. The. details are given in the enclosed 
Statement. 

(c) and (d) The Public Enterprises Selection Board 
(PESB) writes to concerned Administrative Ministryl 
Department one year ahead of the date of each vacancy 
of Board level post in CPSEs. T",e PESB finalizes the 
job description within 10 days thereafter and circulates to 
all concerned inviting applications within a period of 
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30 days. On receipt of applications, selection Interviews 
are held and the recornmendallonl of PESB are forwarded 
to the concemed Administrative MinistrlealDepartmenta for 
obtaining the approval of competent authority. In the case 
of unforeseen vacancies, as soon as the vacancy is 
intimated to the PESB. the selection process is initiated 
by it on priority. 

(e) The Government has already issued detailed 
guidelines indicating the defined time-frame for tiDing up 
the Board level posts in CPSEs so that the PESS 
recommendations should be made at least 6 months in 
advance of the date of vacancy and are sent to the 
concerned Ministry/Department for completing other 
formalities. 

Dslsils of VSC8nl lJosnJ IBvtII POSIII in CPSEs 

Period of Vacancy Number of Vacant Post 
as on 18.7.2006 

Chief Functional 
Executives Directors 

Less than 3 months 

More than 3 months 
but less than 6 months 

More than 6 months 
but less than 1 year 

More than 1 year 

Total 

(Translation! 

7 

4 

6 

18 

Navy War Room Leak Cae. 

442. SHAI SANTOSH GANGWAR: 
SHAI DEVIDAS PINGLE: 
SHAI UDAY SINGH: 
SHAI AASHEED MASOOD: 
SHAI THAWAA CHAND GEHLOT: 
SHAI IQBAL AHMED SARADGI: 
SHAI AAJUN SETHI: 

16 

16 

17 

10 

59 

Will the Minister of DEFENCE be pleased to state: 

(a) whether CSI has conducted aearohes at several 
places in the country in connection with Navy War room 
leak case; 

(b) if so, the facts and details thereof; 

(c) whether some officials of the Defence forces have 
been found involved for supplying secret documents; 

(d) if so, the facts thereof; and 

(e) the time by which investigation in this regard is 
likely to be completed? 

THE MINISTER OF DEFENCE (SHAI PAANAB 
MUKHERJEE): (a) to (e) Based on information provided 
by the Ministry of Defence, the Central Bureau of 
Investigation (CBI) has registered a case under section 
12(}B of the Indian Penal Code read with sections 3(1 )(c) 
and section 5 of the Official Secrets Act, 1923 against 
dismissed offICers of the Indian Navy and the Indian Air 
Force along with private persons and retired officers and 
unknown persons who had conspired to unauthorlzedly 
trade off classified documentslinformation relating to the 
Ministry of Defence. Searches were conducted at 18 
places on 5th·6th April, 2006 and at 20 places on 23rd 
June, 2006 at the offices, rasidences and factories of the 
accused and some other suspects. 

The CBI has filed chargesheet in the Court of Chief 
Metropolitan Magistrate Delhi on 3rd July, 2006 against 
Lt. (Aetd.) Kulbhushan Parashar, Lt. Commander (Aetd.) 
Ravishankaran, Ex·Wg. Commander S.L. Surve, Indian 
Air Force, Ex·Commander Vijender Rana, Indian Navy 
and Ex·Commander Vinod Kumar Jha, Indian Navy. 

Further investigation of the case by the CBI is 
continutng. No definite tlme·frame to complete the 
investigation can be indicated at this stage. 

{English! 

Modemlutlon of Armed Force. 

443. SHRI AAGHUNA TH JHA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether any plan has been prepared to modemise 
Armed Forces with latest machines and equipment to 
enable them to meet security requirements of the country; 

(b) if so, the details thereof and the quantum of 
funds allocated for the same; and 
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(c) the measures taken to ensure that the. plan is 
implemented in letter and spirit? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) The Modernisation of Armed Forces 
is an on-going process and acquisition plans are prepared 
keeping In view the national security threat perceptions. 
Defence Services prepare a 15 year Long Term 
Perspective Plan to achieve the long term objectives. The 
5 year Defence Plans flow from this Long Term 
Perspective Plan and the Annual Acquisition Plan is based 
on these 5 year Defence Plans. 

(b) The quantum of funds aDocated during the 10th 
Defence Plan (2002-2007) for the Modernisation of Armed 
Forces are as under:-

Year (Rs. in Crores) 
Funds Allocated 

2002-2003 18882.09 

2003-2004 18066.71 

2004-2005 25840.05 

2005-2006 (RE) 26933.41 

2006-2007 (BE) 29990.83 

Total 119713.09 

(c) The progress of Defence expenditure and the 
status of on-going new schemes included in the 
Acquisition Plan is regularty monitored and kept under 
constant review. 

Inclu.lon of ParamtlMn.. and Jagannath 
Temp ... In CPU U.t 

444. SHRI DHARMENDRA PRADHAN: Will the 
Minister of CULTURE be pleased to state: 

(a) whether the Union Government has received any 
representation from the Government of Ori88a to include 
Paramahansa and Jagannath Temples in the list of 
Centrally Protected Monuments (CPM); and 

(b) if so, the action taken by the Union Government 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) No, Sir. However, 

the Lord Jagannath Temple, Puri and Jagannath Temple, 
Jalpur in Orlua are already declaNd 18 monumenll of 
national importance. 

/T,.."..tionj 

Propoul to make Pelntepur RaUw.y Halt .. 
Railway Station 

446. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railway propose to make Palntepur 
Railway Halt Station in Sltapur dIatrIct of Uttar Pradesh 
on Budhwal Railway Une as a permanent railway station; 
and 

(b) If so, the time by which It Is likely to be made? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) There Is no proposal 
for upgradatlon of Paintepur RaHway Halt Station. 

(b) Does not arise. 

/Ef1(JIishj 

'Garlb Rath' AC Traina 

446. SHRI HEMLAl MURMU: 
SHRI VIKRAMBHAI ARJANBHAI MADAM: 
SHRI FAGGAN SINGH KULASTE: 

Will the Minister of RAILWAYS be pleaeed to state: 

(a) whether the Railways have Introduced fully air-
conditioned Garib Rath trains on a pilot project basis as 
proposed In the Railway Budget 2006-07; 

(b) if so, the detalls thereof; 

(c) If not, the reasons therefor; 

(d) the time by which such. trains are likely to be 
introduced; 

(e) whether the Railways have received some 
propoaals for Introduction of such trains on other routes; 
and 

(f) If so, the details thereof and the reaction of the 
Railways thereto? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS CSHRI R. VELU): <a) No, Sir. 

(b) Does not arise. 

(c) Garib Rath coaches are under produdlon. 

(d) During the current financial year. 

(e) and (f) Requeats for introduction of new train 
services are received at various levels viz. station level, 
division level, headquarter level and Railway Board level. 
These requ .... are received continuously throughout the 
year and this voluminous data is not complied. However, 
presently there is no proposal to run additional Gralb 
Rath trains except those announced In Rail Budget during 
the current financial year. 

Production of LPG 

447. SHRI DUSHYANT SINGH: Will the Mlniater of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(b) the target set by eech company for the production 
of LPG alongwlth their achievements during each of the 
last three years; 

(e) whether Oil and Natural Gas Corporation propoaes 
to increase the production of LPG in some of its plants 
In 2006-07; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) The details of Public Sector Oil 
Companies which are producing Liquefied Petroleum Gas 
(LPG) with their target & actual production of LPG during 
the last three years are given In the enclosed Statement. 

(e) and (d) Oil and Natural Gas Corporation is 
planning an additional condensate recovery unit at an 
approved coat of Rs. 14.23 erore for LPG augmentation 
at Gandhar In the State of Gujarat to produce 64 tonnes 
per day (TPO) LPG and 41 TPD Naptha. 

Ca) the details of the 011 companies which are The completion schedule of the project is Aprtl, 2007. 
producing L.lquefled Petroleum G.. (LPG) in the oountry; 

SII.",."t 

Figs. in Thousand Metric Tonnes (TMT) 

Name of the Company 2003·04 2004-06 2005-06 
Target Actual Target Actual Target Actual 

Production Production Production 

Indian Oil Corporation Limited 1099 1221 1168 1205 1380 1354 

Oil and Natural Gas Corporation L.imited 1018 1172 940 1095 910 1094 

Hindustan Petroleum Corporation Limited 497 4n 485 464 484 461 

Sharat Petroleum Corporation Limited 337 354 350 355 392 399 

Chennai Petroleum Corporation limited 195 191 298 267 385 407 

Bongaigaon RefInery & Petrochemicals limited 46 48 45 49 51 50 

Mangalore Refinery and Petrochemicals limited 201 231 266 283 243 275 

Numaligarh Refinery Limited 52 46 59 47 48 47 

Koehi Refineries limited 400 423 423 337 

Gas Authority of India Limited 923 10ea 938 1094 970 .042 

Oil India Limited 50 51 60 49 50 48 

. *There was no speQflc target tor production of LPG dur1ng 2004-05 and 2005-06 



127 JULY 27, 2006 128 

Entry of Foreign 011 Comp8n1ee In Indian M8fket 

448. SHRI M. SREENIVASULU REDDY: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Govemment propoaes to allow foreign 
oil companies to enter in the Indian market; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the manner in which the entry of the foreign 011 
companies is beneficial to the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) In exploration and production, the 
Govemment has a Policy called New Exploration l.icensIng 
Policy (NELP) for exploration and production of 011 and 
natural gas in the country and Coal Bed Methane (CBM) 
Policy for exploration and production of CBM. These two 
transparent policies provide a level playing field through 
intemational competitive bidding system to both domestic 
and foreign companies. 

Reasons for inviting foreign companies in exploration 
and production are the following: 

(i) a large and geologically challenging area remains 
unexplored or poorly explored. 

(ii) there is urgent need to invite state-of-art 
technologies and geological Ideas in addition to 
risk money for expeditious exploration. 

In refining, 100% FDI is permitted through the 
automatic route. However, in case the project is taken 
up along with a PSU, FDI is restricted to 26%. 

As per existing FDI policy, FDI up to 100% can be 
automatically approved for all activities (other than refining) 
and including market study and formulation; investmentl 
financing, setting up infrastructure for marketing In 
Petroleum and Natural Gas subject to sectoral regulations 
issued by the Ministry of Petroleum and in case of actual 
trading and marketing of Petroleum products, divestment 
of 26% equity in favour of Indian partner/public within 5 
years. 

100% FDI is permitted under automatic route for LNG 
terminals and petroleum product pipelines. 

100% FDI is permitted with prior approval of the 
Govemment in Natural Gas pipelines. 

(c) Foreign companies can bring In new technologies 
and fresh geological ideas besides risk capital and 
investments. 

Revival Scheme for Inetrument8tion Limited 

449. SHRI N.N. KRISHNADAS: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBUC ENTERPRISES be pleased to state: 

(a) whether the Govemment has prepared any revival 
scheme for Instrumentation Umited; and 

(b) if so, the details and the present status thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRIES, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) and (b) A proposal on the revival of 
Instrumentation Limited has been placed before the Board 
for Reconstruction of Public Sector Enterprises (BRPSE) 
for their recommendations. 

Mlau .. of Funds by 011 Companl .. 

450. SHRI A. SAl PRATHAP: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Comptroller and Auditor General 
(CAG) has pointed out glaring misuse of funds and 
Irregularities In accounts by the State owned 011 companies 
in the last ten financial years as reported in -The 
Hlndustan Times" (Delhi edition) of June 22, 2006; 

(b) if so, the facts thereof; and 

(c) the action taken by the Govemment to check 
misuse of funds by the State owned 011 companies? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) The Comptroller and Auditor General 
of India (CAG) conducts annual 'audit of aU MinistrieS/ 
Departments of the Govemment as well as of the Public 
Sector Undertakings. In Its Reports pertaining to the last 
ten years, the CAG in his annual audit observations has 
pointed out certain instances of infrustuous project 
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expenditures, idling of assets, delays in recovery of dues, 
inadequate contract management, etc., by the State-owned 
Oil Companies. Action has been taken by the Ministry as 
well as by the State-owned Oil Companies to settle these 
audit observations in consultation with the CAG. Based 
on these audit observations, the State-owned Oil 
Companies also take up remedial and corrective measures 
to bring about improvement in the existing systems and 
procedures as well as action against erring personnel, 
wh.rever considered necesaary. 

Training Facllltl.. In IGRUA 

451. SHRI NAVEEN JINDAL: Will the Minister of 
CIVIL AVIATION be pleased to state: 

(a) the number of pilots and other technicians trained 
at the Indira Gandhi Rashtriya Udan Academy (IGRUA) 
during each of the last three years and current year; 

(b) whether this number is enough to meet the 
requirements; 

(c) if so, whether It is proposed to expand and 
modemlze the training facilities in IGRUA; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) Indira 
Gandhi Rashtriya Uran Akademl (IGRUA) has trained 10, 
12 and 25 cadets for Commercial Pilot Licence (CPL) 
with Multi engine endorsement and Instrument Rating 
during 2003-04, 2004-05, 2005-06 respectively. In addition, 
during the said period IGRUA has also trained 52, 10 
and 08 CPL holding Pilots respectively only for Multi 
Engine endorsement and Instrument Rating. 

(b) The number of pilots produced by IGRUA partly 
meet the requirement of the aviation Industry. The demand 
is also met from the pilots passing out of the other Aying 
Clubs/Institutes approved by Directorate General of Civil 
Aviation. 

(c) and (d) The Govemment propose to upgrade 
Indira Gandhi Rashtriya Uran Akademl, Rae Bareli at an 
estimated cost of Rs. 57 erores, approximately. This 
includes induction of single engine and multi engine 
aircraft, rebuilding of helicopters, modernisation of runway, 
construction of additional buildings for hostel, hangar and 

office and acquisition of the adjacent Sultanpur airfield. 
The upgradation would increase ita output from 40 trainees 
per year to 100 trainees per year. 

{T11JI7s18tionj 

Lo.... of Public Sector 011 Compenl •• 

452. SHRI ASHOK KUMAR RAWAT: 
SHRI MOHO. TAHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether any assessment has been made with 
regard to decre.se in 108ses to Public Sector Oil 
Companies as a r.sult of recent hike in prices of 
petroleum products; 

(b) If so, the details thereof; 

(e) whether the Govemment is also considering some 
other steps to make up the losses of public sector 011 
companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) It has been estimated that with the 
hike in prices of petrol and diesel effected on 6th June 
2006, the under-realisation of the PSU oil marketing 
companies will reduce. 

(c) and (d) Government has taken the following 
additional measures to make up the l0668S of public 
sector 011 companies for the current fiscal year: 

• Issue of oil bonds amounting to Rs. 28,300 
crores during 2006-07. 

• Sharing of Under-realisation by upstream oil 
companies amounting to RI. 24,000 cr0r81 
during 2006-07. 

• Change in pricing methodotogy of petrol and 
diesel. Discount from refineries. 

• Reduction in Custom duty on Petrol & Diesel. 
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[English} 

India's Participation In Tap Pipeline Project 

453. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether India has been invited to join the 
Turkmenis~an-Afghanistan-Paklstan (TAP) has pipeline 
project; 

(b) if so, the details thereof; 

(c) the reaction of the Govemment thereto; and 

(d) the progress made so far in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (d) An Indian delegation led by the MIni8ter 
of State for Petroleum and Natural Gas visited Ashgabet, 
Turkmenistan on 14-15 February, 2006 to participate In 
the 9th Steering Committee Meeting of TAP project as 
an 'Observer'. The Steering Committee Invited India to 
become an official member of the project. The 
Government has since accorded 'in principle' approval to 
the proposal for India joining the TAP project. The matter 
has been taken up with the Asian Development Bank 
(ADB) to appropriately take up India's request for joining 
the project with the Governments of Turkmenistan, 
Afghanistan and Pakistan. 

{Transla/ion} 

Purcha.e of Sukhol Jet 

454. SHRI MOHO. TAHIR: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Government proposes to purchase 
Sukhoi Jet planes from Russian aeroplane manufacturing 
company; 

(b) if so, the number of planes proposed to be 
purchased alongwlth the expenditure Involved therein; and 

(c) the time schedule for acquisition of these planes 
from the said company? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) There is no proposal presently under 

consideration of the Government for further procurement 
of Sukhoi aircraft from RuuIa. 

(b) and (c) Do not arise. 

New Block. of CoeI Bed u.tNIne 

455. SHRI MITRASEN YADAV: wm the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the Govemment hu identified certain 
blocks in the country for the exploration of Coal Bed 
Methane (CBM); 

(b) If so, the details thereof; 

(c) whether some foreign companies have also offered 
bids for the same; 

(d) if so, the details thereof; and 

(e) No Matter 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Yes, Sir. Under the third round of 
Coal Bed Methane (CBM-III) Policy, the Govemment has 
Invited bids for Exploration and Production (E&P) in 10 
blocks. The details are given In the enclosed Statement. 

(c) and (d) Yes, Sir. The following eight foreign 
companies have submitted bids In third round of Cc>aI 
Bed Methane (CBM-III) policy:-

1. Arrow Energy, Australia. 

2. COX Gas, USA 

3. MOLOPO, Australia 

4. OMIMEX, USA 

5. EIG, Australia 

6. BP, USA 

7. Geo Petrol, France 

8. Coal Gas, USA 

(e) The exploration wort< will commence after signing 
of the contracts with the aucoeuful companies and issue 
of Petroleum Exploration Lice"ee by the State 
Governments concerned. 
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SLNo. Coal field 

Raj Mahal 

2. Birbhum 

3. Tatapanl-Ramkola 

4. Mand-Raigarh 

5. Sohagpur 

6. Singrauli 

Block Name 

HM-CBM-2OO5I11f 

BB-CBM-200SJIII 

TR-CBM-2OO5I111 

MR-C8M-20051111 

SP(N)-CBM-200SJIII 

SR-C8M-2005I111 

State 

Jhar1mand 

west Bengal 

Chhattiagarh 

Chhattlegarh 

Madhya Pradesh 

Madhya Pradesh 

7. Kothagudem 

8. Barmar 

9. Barmer 

10. Godavari North 

KG(E)-CBM-2005ll11 

BS(4)-CBM-2~1II 

BS(5)-CBM-200SJIIf 

GV(North)-CBM-20061111 

AndhraPradesh 

Rajasthan 

Rajasthan 

AndhraPradesh 

Repelrlng of Aircraft 

456. SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether many aircraft of Armed Forces which 
require repairs/maintenance are lying in workshops for 
want of spare parts; 

(b) if so, the details of such aircraft of Air Force and 
Navy separately; and 

(c) the steps being taken to make the spare parts 
available? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. 

(b) Does not arise. 

(c) The procees of procurement of spares for the 
Armed Forces is a continuous proceIS. The Armed Forces 
procure aircraft spares In advance against scheduled 
reviews which are carried out periodically and the spares 
required by the Services are stocked to a predetermined 
level. Every effort 18 made to ensure that the Aircraft on 
Ground (AOG) are at the minimum level. 

Mural Pelntlng. 

457. SHRI KRISHNA MURARI MOGHE: 
SHRI VIJAY KUMAR KHANDELWAL: 

WW the Mlnlater of CULTURE be pIeued to ltate: 

(a) whether the pre-historic mural paintings In Madhya 
Pradesh are getting damaged due to natural factors and 
defacement by tourists; and 

(b) if so, the concrete stepe being taken by the 
Government for the protection of the.e pre-historic wall-
paintings in Madhya Pradesh? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) and (b) Centrally protected 
rock-shelters with prehistoric mural paintings at 
Bhlmbetaka, are In a good .tate of pre.ervatlon. At 
protected rock shelters adequate watch and ward staft Is 
posted by ArchaeologIcal Survey of India and conservation 
meaaures are undertaken. 

[English] 

Autometecl Petrol Pump. 

458. SHRI B. VINOD KUMAR: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to atate: 
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(a) whether Indian Oil Corporation (IOC) has opened 
its first fully automated petrol pump In Mumbal; 

(b) if so, the details thereof; 

(c) the extent to which the automated petrol pump 
outlet would prevent pilferage and adulteration of 
petroleum products; 

(d) whether Indian 011 Corporation (IOC) proposes to 
set up similar outlets in other cities/metros in the country; 
and 

(e) if so, the details thereof, location-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Indian Oil Corporation Limited (ICC) 
has recently introduced automation in one of Its retail 
outlets (ROs) located in Mumbai. The automated system 
provides for monitoring of stocks, receipts and sales from 
the RO, apart from other features like computerized billing, 
etc. 

(c) The automation system being provided at ROs Is 
expected to facilitate better monitoring of stocks, receipts 
and sales from the outlets. These transectlons can be 
constantly recorded by the computer provided within the 
system and automatically transferred to the Company's 
Head Office on daily basis. The system Is also expected 
to ensure effICient stock reconciliation on day-to-day basis, 
thereby reducing the chances of unintended product being 
unloaded In the tanks at these ROs. 

(d) and (e) Yes, Sir. By the end of the current year, 
I:e., 2006-07, ICC plans to cover around 1000 retail outlets 
in the country under its automation programme. Location-
wise details are available with the Director (Marketing) of 
the Company. 

Rail· Container Freight Bu.ln ••• 

459. SHRI BASU DEB ACHARIA: Will the Minister 
of RAILWAYS be pleased to state: 

(a) whether some public/private sector companies 
have registered themselves for permission for the rail 
container freight business; 

(b) if so, the details thereof; 

(c) whether the Railways have taken any decision 
for allotment of rail container freight business to these 
companies; 

(d) if 80, the details thereof; and 

(e) if not, the time by which the decision Is likely to 
be taken in the matter? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) Fourteen (14) operators have applied for 
permission to run container trains on Indian Railways es 
listed below: 

(i) Mis Pipavav Rail Corporation Ltd. 

(ii) Mis Gateway Distrlpark Ltd. 

(iii) Mis Container Corporation of India Ltd. 

(iv) Mis United Liner Agencies of India (P) Ltd. and 
J.M. Baxl &. Co. 

(v) MIs Hind Terminal Pvt. Ltd. and MSC Agency 
(India) Pvt. Ltd. 

(vi) Mis Reliance Infrastructure Engineers Pvt. Ltd. 
and Sonata Investment Ltd. 

(vii) MIs ETA Engineering Pvt. Ltd. and Dinesh 
Intematlonal Ltd. 

(viii) Mis India Infrastructure & L~ Pvt. Ltd. 

(ix) Mis Mundra Intemational Container Terminal Pvt. 
Ltd. 

(x) Mis South India Corporation (Agencies) Ltd. 

(xi) Mis Delhi Assam Roadways Corp. Ltd. 

(xii) Mis Adanl Logistics and Gujarat Adani Port Ltd. 

(xlii) Central Warehousing Corporation 

(xiv) Bothra Shipping Company and Bagadiya Brother 
Pvt. Ltd. 

(c) to (e) All the fourteen operators have been given 
Min Principle" approval to run container trains. 
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Amrltur Airport 

460. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of CIVIL AVIATION be pleased to state: 

(8) whether the Government has received any 
representations fOf expansion of Rajuansi International 
Airport at Amritaar; 

(b) If so, the details thereof; and 

(c) the action taken/proposed to be taken by the 
Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) Requests have been received from State 
Government of Punjab and Members of Parliament for 
upgradation of Rajasansi International Airport at Amritsar. 

(c) Airports Authority of India (AAI) has completed 
various upgradation works relating to extension of runway 
and expansion of apron alongwlth construction of a new 
Terminal Building for handling 250 departing and 250 
arrtvlng passengers at peak hours. 

Grant-In-aId to FoI"'o,. Academ ... 

461. DR. K.S. MANOJ: Will the Minister of CULTURE 
be pleased to state: 

(a) whether the Govemment provides grant-In-aid to 
Folklore Academies of the States; and 

(b) if so, the details of the grant-in-aid provided to 
these Folklore Academies during each of the last three 
years, State-wise? 

THE MINISTER OF TOURISM AND CULTURE 
<SHRIMATI AMBIKA SON I): <a) No, Sir. 

(b) Does not arise. 

United Nation. Report on Drug AddIctIon 

462. SHRIMATI JAYAPRADA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether a report of the United Nations released 
recently has pointed out that drug addiction among youths 
In the North-Eastem States In India is a cause of concem; 

(b) If 80, the details thereof; and 

(c) the action taken to curb drug addiction among 
youths in the North-Eastem States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT <SHRIMATI 
SUBBULAKSHMI JAGADEESAN): <a) and (b) Yes, Sir. 
The report indicates that since the 1970s, the pattern of 
drug use amongst local youth in North-Eastern States 
has changed from age-old tradition of cannabis and opium 
use to heroin smoking, followed by injecting heroin and 
that many young males and females begin drug use by 
directfy injecting 88 opposed to the traditional route which 
involved non-injecting. Gradually emphasis 18 shifting from 
heroin to synthetic drugs like dextropropxyphene taken 
through Injections. 

(c) The Ministry is implementing the Scheme for 
Prevention of Alcoholism and substance (Drug) Abuse 
wherein non-governmental organisations are provided 
financial support for awareness programmes, counseling, 
treatment, after care and rehabilitation services in varied 
settings such as the community, worKplace, educational 
Institutions, priaons, etc. Presently, 46 de-addlction centres 
and 8 counseling centres are functioning in the North 
East for this purpose. 

(Tmnslslionj 

Inve.tment by FOreign Companlea In 
Exploretlon of 011 end Ga. 

463. SHRI RASHEED MASOOD: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether the foreign companies have denied to 
make Investment in exploration of 011 and 9as In the 
country; 

(b) if so, the reasons therefor; 

(c) whether the Govemment proposes to formulate 
any new policy and devise new measures to encourage 
these foreign companies; and 

(d) if 50, the time by which the new policy and 
measures would be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
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PATEl): (a) to (d) No, Sir. The Govemment under the 
New Exploration Licensing Policy as well as Coal Bed 
Methane Policy has provided a level playing field to Indian 
as well as foreign companies to participate under an 
Intemationally Competitive Bidding (ICB) system. Both 
Indian private as well a8 foreign companies have been 
bidding for blocks under these policies through these 
rounds. 

[English} 

Exteneion of Taj Exp ..... 

464. SHRI REWATI RAMAN SINGH: Will the Minl&ter 
of RAILWAYS be pleased to state: 

(a) whether there is any proposal to extend the Taj 
Express upto Jhansi; and 

(b) if so, the details thereof and the time by which 
the same is likely to become effective? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) 227912280 (old 
no. 2179/2180) Taj Express has been extended upto 
Jhansi from 01.07.2006 

Cancellation of Flight. by Private AIrline. 

465. SHRI P.S. GADHAVI: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Govemment has received compleints 
about cancellation of flights by the private airlines from 
and to various airports in Gujarat thereby causing 
inconvenience to the passengers; 

(b) il so. the number of such complaints received 
during the last one year, and 

(c) the action taken/proposed to be taken by the 
Govemment in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Complaints are received from passengers regarding 
missingllost baggage, refund of tickets in case of delays! 
cancellations, denial of facilities like wheel chair, meals! 
snacks in case of delayed flights, etc. though no state-
wise data is maintained. During 2005-~, out of 20354 
scheduled flights to be operated tolfrom various cities of 
Gujarat by private scheduled airlines, 410 flights were 

cancelled mainly due to bad weather, technical and 
operational reasons. 

(c) All the airlines have been adviaed that they should 
display on their respective website' various facilities 
offered to the passengers, both free and chargeable, In 
a conspicuous manner so that puaengera are aware of 
these before booking air tickets. Operators are also 
advised to maintain schedule integrity. 

Oauge Conver.lon of Naupllct.Gunupur 
Railway Line 

466. SHRI GIRIDHAR GAMANG: Will the Minieter of 
RAILWAYS be pleased to state: 

(a) the total funda allocated for gauge conve..-lon of 
Naupada to Gunupur Railway line during uch of the Iut 
three years and current year; 

(b) the reasons for delay in implementation and 
execution of the conversion line by East Coast Railway 
Zone; and 

(c) the progress of survey of B.G. Line from Gunupur 
to Theruball as extension project to connect B.G. Line 
from Naupada to Therubali thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The expenditures 
incurred on Naupada-Gunupur gauge conversion project 
during the years 2003-04, 2004-05 and 2005-06 are 
Rs. 12.38 crore, Rs. 12.82 crore and Rs. 7.32 crore 
respectively. Budget outlay provided for the project during 
the year 2006-07 is Rs. 34 crore. 

(b) The project is being progressed as per its 
operational priority and availability of resources. 

(c) The updating survey for extension of the line 
from Gunupur to Theruvali has been completed and the 
project has been found non-bankable. 

[Tl1Insiation} 

Augmentation of eo.cheI In TrWna 

467. SHRI VIJAY KUMAR KHANDELWAL: 
SHRI KAILASH BA~: 

Will the Minister of RAILWAYS be pleased to state: 
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(a) whether the Railways have made any progress 
in regard to augmentation of coaches in popular 
passenger carrying trains as proposed in the Railway 
Budget for 2006-07; 

(b) if so, the detaila thereof; and 

(c) the time by which the work In thle regard I. Ukely 
to be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) 180 trains have 
already been augmented on a permanent basis. 
Augmentation of trains is an ongoing process depending 
upon traffic pattern, operatlonat feasibility and availability 
of resources. 

{Engllshl 

Oabollm AIrport 

468. SHRI ALEMAO CHURCHILL: Will the Minister 
of DEFENCE be pleased to state: 

(a) whether the Dabolim Airport in Goa and the area 
around it is owned by the Indian Navy; 

(b) if 50, the exact extent of the area owned by the 
Indian Navy; and 

(c) the date on which the land waa acquired by the 
Indian Navy? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) The extent of area owned by the Indian Navy Is 
around 1781 acres. 

(c) Dabolim Airport was handed over to Indian Navy 
in 1962 after the liberation of Goa in 1961. Subsequently, 
additional land was acquired In 1972 and 1992 for 
expansion of navat facilities including extension of runway. 

Unauthort .. d Petrol Pumps 

469. SHRI RAM KRIPAL YADAV: Will the Minister 
of PETROLEUM AND NATURAL GAS be pleased to 
state: 

(a) whether there are thousand of unauthorised petrol 
pumps in Uttar Pradesh, Rajasthan, Bihar and Jammu & 

Kashmir as per the survey conducted by the 011 Market 
Companies (OMCs); 

(b) if SO, the facts thereof; 

(c) whether these unauthorised petrol pumps have 
been Issued licences by the State Govemment In violation 
of the Govemment rules and guidelines; 

(d) if so, whether these unauthorised petrol pumps 
are also involved In adulteration cases; and 

(e) if 50, the action being taken by the Government 
against thoae unauthorised petrol pumps? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Government have received reports 
of the existence of unauthorised petty dealers or barrel 
storage points setling petroVdl88el in different States. In 
a survey conducted by the public sector 011 marketing 
Companies (OMCs), It has been reported that the .tate-
wise number of unauthorized identified utility pumps, barrel 
points selling petroVdieael is 88 under:-

State Number 

Uttar Pradesh 11000 

Rajasthan 1000 

Bihar 88 

Jammur & Kashmir 20 

Andhra Pradesh 5 

(c) It has been reported that certain State 
Governments such as Uttar Pradesh, Rajasthan, Bihar, 
Jammu & Kashmir, etc. have luued licences to petty 
dealers and utility pumps (barrel storage points) for 
retailing die8e\ in rural areas. Such utility pumps do not 
belong to any of the Oil Companies authorised by the 
Ministry of Petroleum & Natural Gas and hence are 
unauthorised. 

(d) and (8) Since these utility pumps do not belong 
to any of the Oil Company, they are not subject to any 
inspection/quality inspection checks by the Oil Companies 
88 is the case with their regular retail outlets. However, 
State Government could take action against adulteration 
cases by such pumps under the control orders issued 
under the Essential Commodities Act, 1955. 
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The State Govemments have been asked to take 
necessary steps to identify and to close such unauthorised 
pumps. 

Ongoing Railway Projects under Southem RIIllwlly 

470. SHRIMATI C.S. SUJATHA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the details of the ongoing Railway projects under 
the Southem Railway alongwith the funds allocated to 
each of these projects. project-wise; 

SI.No. 

1. 

2. 

3. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

Name of the project 

2 

New LIne 

Karur-Salem (85 Kms) 

Angamali-Sabarimala 
(116 Kms) 

Tanur (Kuttipuram)-
Guruvayur (36 Kms) 

Gauge Conversion 

Madurai-Rameshwaram 
(161 Kms) 

Trichy-Manamadurai 
(160 Kms) 

Quilon-Tirunelveli-
Tiruchendur & Tenkasi-
Virudhunagar (357 Kms) 

Tiruchchirappalli-Nagore-
Karaikal (200 kms) 

Villupuram-Katpadi 
(161 kms) 

Thanjavur-Villupuram 
(192 Kms) 

Cuddalore-Salem via 
Vridhachalam (191 kms) 

(b) whether most of the project works are not 
progreulng satisfactorily due to Inadequate allocation of 
funds; and 

(c) if so, the steps taken to release adequate funds 
to speed up the completion of th... projects? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Details of the on-golng 
railway projects under Southern Railway Indicating 
anticipated cost, outlay expected to end 2005-D6 and 
outlay provided during 2006-07 Is as unc:Ier:-

Anticipated 
cost 

3 

229.88 

560 

137.71 

194.80 

202.32 

698.27 

135.25 

235.68 

356.89 

550.52 

Outlay expected 
to end of 
2005-06 

4 

73.7 

6.62 

8.16 

91.23 

71.16 

207.68 

63.45 

16.36 

109.79 

87.74 

(Rs. In crore) 

Outlay 
2006-07 

5 

5 

8 

5 

20 

50.02 

50.69 

9.00 

25 

100.00 

SO.OO 



145 Wtlltsn AnsWtHS SRAVANA 5, 1928 (~ to au.tIonIi 146 

2 3 4 5 

8. Dindigul-Pollachi-Palghat & 343.17 0 
Pollachi-Coimbatore (224.88 Kms) 

9. Manamadural-Viruclhunagar 97.24 0 
(66.55 Kms) 

Doubling 

1. Madurai-Dindigul (Incl. 97.81 15 30.00 
Ambadutural-Kodaikanal 
Road) (62.05 kms) 

2. lrugur-Coimbatore 38.66 17.41 5 
(17.70 kms) 

3. Attipattu-Korukkupet 3rd line 132.02 40.14 21 
(18 kms) 

4. Pattabiram-Tiruvallur-4th 47.00 15.57 28.50 
line (15.06 kms) & TIruvallur· 
Arakkonam-3rd line 
(26.83 km$) 

5. Chennal Beach-Korukkupet- 59.58 4.90 0.50 
3rd line (4.1 km&) 

6. Chennai 8each-Attlpattu-4th 50.23 10 0.50 
line (22.1 kms) 

7. Calicut.Mangalore (221 Kms) 501.42 485.2 8.00 

8. Cheppad-Haripad patch 17.36 2.99 2 
doubling (5.28 Kms) 

9. Cheppad-Kayankulam 26.23 7.49 2 
(7.76 Kms) 

10. Emakulam-Mulanturutti 58.23 36.5 16 
(17.37 Kma) 

11. Shoranur.Calicut (86 Kms) 169.42 150.27 4 

12. Mavelikara-Chengannur 45.99 7.62 10 
(12.3 Kms) 

13. Mavelikara-Kayankulam 26.81 11.76 10 
(7.89 Kms) 

14. Mulanturutti-Kuruppantara 79.94 0.01 2 
(24 Kms) 

15. Chengannur-Chingavanam 99.69 0 4.99 
(26.5 Kms) 
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1. 

2. 

1. 

2 

Metropolitan Tranaport Project 

Thirumailai-Velacherl-Ph. II 
(11.17 Kms) 

Extension of Mass Rapid 
Transit System from Velacheri 
to St. Thomas Mount (5 kms) 

Railway ElectrlflClltlon 

Villupuram-Tiruchchirappalli 
(178 kms) 

(b) and (c) Works are being progressed as per 
availability of resources and operational requirement of 
the line. 

Inveatment In Agro Food Proonelng Sector 

471. SHRI K.J.S.P. REDDY: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government has made any 
investment in agro food processing sector; and 

(b) if so, the details of the investments made during 
each of the last three years? 

3 4 5 

233.08 227.52 5.56 

415.59 o 

87.81 o 5 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) and (b) Under the Plan Schemea of 
the Ministry of Food Proce .. lng Industries, financial 
aasistance is provided for establishment and modemization 
of the food proce88ing units, creation of infrastructure, 
support for R&D, human resource development besides 
other promotional measures to encourage development 
of food processing industries. The detail. of financial 
assistance provided to Food Processing Industries 
Projects, state-wise, during the last three years are given 
in the enclosed statement 

Invtls/rMn1 in AIJfO Food PtrJCtlssing StICIor 

(Rs. in lakh) 

State/UT 2003-2004 2004-2005 2005-08 (upto Dec. 05) 

2 3 4 

Andhra Pradesh 465.57 797.67 441.04 

A88am 257.79 245.76 40.83 

Bihar 25.32 51.98 

Chhattisgarh 32.61 8 .• 

Delhi 2.50 38.n 

Goa 17.00 25.00 47.58 
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Gujarat 

Heryana 

Himachal Pradelh 

Jammur and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Madhya Pradesh 

Ma~arashtra 

Manipu~ 

Meghalaya 

Mlzoram 

Nagaland 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

Tamil Nadu 

Trlpura 

Uttar Pradesh 

Uttaranehal 

West Bengal 

{TfllnSlationj 

L~ .. Making Airports 
~I .' 

2 

185.85 

185.84 

98.18 

108.78 

151.49 

182.63 

88.93 

529.03 

108.41 

110.50 

40.75 

163.00 

86.00 

274.03 

33.07 

263.19 

5.37 

132.96 

472. SHRI M. ANJAN KUMAR YADAV: 
SHRI SUNIL KUMAR MAHATO: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the number of airports in the country at present; 

3 

262.15 

183.34 

75.51 

74.78 

425.32 

152.86 

45.82 

778.67 

12.14 

12.30 

63.31 

24.54 

538.23 

35.83 

310.60 

581.76 

87.88 

325.74 

4 

258.88 

132.38 

116.88 

35.36 

48.28 

302.55 

285.36 

172.45 

907.72 

17.35 

3.93 

340.80 

61.47 

498.25 

570.17 

156.31 

284.61 

(b) the number of airports out of them eaming profIta; 

(e) whelher 1M Govemment proposes to hand over 
the 1081 maIcIng airpoIt8 to State Governments and private 
parties; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) As on 
31.3.2006, there are 127 Airports maintained by Airports 
Authority of India in the country. 
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(b) Only 10 Airports Including airports at Delhi and 
Mumbai are earning profits. 

(c) No, Sir. 

(d) Does not arise. 

Pantry Car Facility In Traina 

473. SHRI KAILASH BAITHA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have finalised the names 
of trains in which pantry car facility Is to be provided 
during 2006-07; 

(b) if so, the details thereof; 

(c) whether there is also any proposal to provide 
pantry car facility in Satyagraha Express; and 

(d) if so, the action taken in this regard so far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) As per policy 
pantry cars are attached on AajdhanllShatabdllPremierl 
Superfast and MaiVExpress trains. Priority for allotment 
.)f pantry cars is Rajdhani Express, long distance premierl 
superfast trains, MaillExpress trains with more than 
24 hours journey time each way and the remaining trains 
with preference to those trains in which vestibules are 
provided. 

No definite time frame can be given for provision of 
pantry cars in different trains including Satyagraha Express 
as this is subject to availability of pantry cars and 
operational feasibility. 

Import of LNG 

474. SHRI V.K. THUMMAA: 
SHRI JIVABHAI A. PATEL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) the quantum of natural gas imported during each 
of the last three years, country-wise; and 

(b) the amount spent on the said import year-wise? 

THE MINISTEA OF STATE IN THE MINISTAY 
PETROLEUM AND NATUAAL GAS (SHAI DINSHA 
PATEL): (a) and (b) MIs Petronet (LNG) Limited (PLL), a 
joint venture company promoted by Gall (India) Limited 
(GAIL), 011 & Natural Gas Corporation Limited (ONGC), 
Indian 011 Corporation Limited (IOC), and Bharat Petroleum 
Corporation Limited (BPCL), Imported 2.5 MMT (MIllion 
Metric Tones) Liquefied Natural Gas (LNG) in the year 
2004-05 and 5.0 MMT LNG In the year 2006-06 valued 
at approximately As. 1700 crore and Rs. 3260 orore 
respectively from Qatar for Its Dahel LNG Terminal. 

In addition, Mis Shell Hazira Imported some cargos 
of LNG for its 2.5 MMT LNG terminal at Hazlra, during 
the year 2005-06. 

Multi Dlmenalonal Scheme for Tourlam 

475. SHAI KASHIAAM RANA: 
SHRI SUNIL KUMAA MAHATO: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Govemment has any proposals to 
adopt a multi dimensional scheme In order to boost 
tourism In the country; 

(b) if so, whether the State Governments are being 
Included In the implementation of this scheme; 

(c) if so, the reaction of the State Govemments in 
this regard; and 

(d) the amount of assistance proposed to be given 
to the State Governments for the purpose? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) A number of long term 
and short term measures have been taken by the 
Government to boost tourism in the country. including: 

• Positioning and maintaining tourism development 
as a national priority activity 

• Enhancing and maintaining the competitiveness 
of India as a tourism destination 

• Improving India's existing tourism products and 
expanding these to meet new market 
requirements 

• Creation of world class infrastructure 
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• Special thruat to rural and nail segment tourlam 

• Attention to civilization illues and issues 
pertaining to civic administration, good 
governance and also of soclo-cultural 'Jaluea; and 

• Development of Integrated tourism circuits and 
destinations. 

(b) and (c) The Ministry of Tourism provides Central 
Financial Assistance to various StateslUT Govemments 
for tourism infrastructure development. for fairs and 
'estlvals which showcase the cultural Image of the State 
and events which are of national Importance and also for 
IT related tourism promotional schemes. 

(d) An amount of Rs. 439.00 crore has been 
earmarked in the Annual Plan (2006-07) of the Ministry 
of Tourism towards Central Financial Assistance to Statesl 
UTs for development of tourism Infrastructure in the 
country. 

[English} 

Restoration of Katesraj Temples 

476. SHRI EKNATH MAHAoEO GAIKWAo: 
SHRI KIRTI VARoHAN SINGH: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Government proposes to share the 
expenses with Pakistan Govemment for the restoration 
of a Katasraj Temples; 

(b) If so, the details thereof; and 

(c) the stage at which matter stands? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No such proposal has 
been made to Pakistan. 

(b) and (c) Does not arise. 

Agreement with Foreign Company to Check 
Adulteretlon 

477. SHRI BRAJA KISHORE TRIPATHV: Will the 
Minister of PETROLEUM AND NATURAL GAS be pleased 
to state: 

(a) whether the Govemment has signed an agreement 
with a multinational company to check adulteration In 
petroleum products; 

(b) If 50, the detens In this regard; 

(c) whether the Govemment proposes to provide 
training to check aduberatlon to the employees of the 011 
companies; 

(d) If so, the details thereof; and 

(e) the extent to which this will help to check 
adulteration? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI olNSHA 
PATEL): {a) and (b) No, Sir. Govemment has not signed 
any agreement with any multinational company for 
checking of adulteration in petroleum products. With a 
view to checking adulteration In auto fuels, Government 
has uked public sector 011 Marketing Companies (OMCs) 
to take following measures:-

(i) Inspection, certification and auditing of retail 
outielS (ROs) by reputed external agencle.; 

(Ii) Introduction of marker system in adulterants; 

(iii) Monitoring of movement of Tank Trucks (TIs) 
transporting Motor Spirit (MS), High Speed Diesel 
(HSD) and Kerosene through Global Positioning 
System (GPS); 

(iv) Drawalltesting of samples by Independent 
agencies; 

(v) Automation of retail outlets. 

OMCs may engage appropriate companieslagencies 
to Implement the aforesaid measures. 

(c) to (e) The employees of OMCs who are required 
to carry out inspection/testing to check adulteration are 
trained and equipped on the procedure to be followed for 
checking adulteration. As and when new proceduresl 
systems are introduced, the concerned employees of 
OMCs would be trained on the use of new proceduresl 
systems. 

The new measures are expected check adulteration 
of auto fuels. 
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Survey of Kangra.Joglndra Nagar RaIiMY Une 

478. PROF. CHANDER KUMAR: Will the Mlnllter of 
RAILWAVS be ple~d to state: 

(a) whether any survey for construction of Kangra-
Jogindra Nagar railway line has been conducted; 

(b) if so, the outcome thereof; and 

(c) the follow-up action taken by the Railways 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Updating survey 
for gauge conversion of Pathankot-Kangra.Joglnder Nagar 
section has been completed. As per survey report. the 
cost of construction of 189.5 kms. long line has been 
assessed at Rs. 1316.16 crore with a rate of retum as 
.(-)22.04%. The survey report has been examined and 
the project is not recommended to be taken-up In view 
of unremunerative nature and constraint of resources. 

{English} 

Appointment of Inspectora tor Verlncatlon of 
Helicopter Pilots 

479. SHRI RAVI PRAKASH VERMA: 
'SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether Directorate General of Civil Aviation 
(DGCA) has no Helicopter flight operations inspector to 
verify the qualifications and skills of more than 150 pilots 
of helicopters for the last three years as reported in the 
Hindustan dated July 1 1, 2006; 

(b) if so, the details thereof and the reasons therefor; 
and 

(e) the steps taken or proposed to be taken by the 
Government to appoint qualified inspectors to verity the 
qualifications and skills of helicopter pilots keeping in view 
the safety of the passengers? 

THE MINISTER OF STATE OF THE .MINISTRY OF 
CIVIL AVIATiJN (SHRI PRAFUL PAtEL): (a) and (b) 

" 

Ves, Sir. The post of Inspector of Flying/Flight Operations 
lnapector (Hsllcopter) la vedant Iln08 16.08.2004, due to 
ahortage of eligible hellcopte... pilots In the' country and 
the fact that no pilots from the Public Sector Undertakings 
(PSUs) and Industry are willing to serve a. Flight 
Operations Inspector (Helicopter) because of the gap 
between the remunerations offered by PSUalindustry and 
the prescribed paY-5Oale for this poat In Directorate 
General of Civil Aviation (DGCA). However, DGCA 
approved examiners are carrying out skill test of pilote to 
ensure safety In operation. Also services of Helicopter 
Advisor from European Union attached with Helicopter 
Cell in DGCA are being utilised by DGCA. 

(c) Union Public Service Commlaaion had found one 
suitable candidate earlier but due to his unwillingness he 
did not appear for the personal talk in the CommiSsion. 
DGCA has since being making efforts to fill up this post 
and the vacancy has been re-advertlsed In the 
'Employment News' 22-28 July, 2006. 

rrmnslationj 

Purch ... of BIOoDle .. 1 

480. SHRI TUKARAM GANPAT RAO RENGE PATIL: 
SHRI HARIKEWAL PRASAD: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Public Sector Oil Marketing Companies 
(OMCs) have started purchasing bio-dlesel; 

(b) if so, the details thereof; and 

(c) the total quantity of bio-dlesel purchased by the 
OMCs alongwith "alue thereof during each of the last 
three years. cpmpany-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Ministry of Petroleum & Natural Gas 
formulated a Bio-diesel Purchase Policy in October. 2005. 
This policy is effective w.e. f. 1.1 .2006 and is a statement 
of intent on purchase of bio diesel by the public sector 
oil marketing companies (OMCs). This policy, inffJr alia, 
identifies 20 purchase centres of OMCs all over the 
country where the .. companies would purchase bio-diesel 
which meets the standards prescrib8d by the Bureau of 
Indian Standards (BIS). from those bio-diesel 
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manufacturers who register with them after .. tlstylng the 
technical specifications, at the specified delivered price. 
OMCs have reported that they have not been able to 
purchase any bio-diesel at any of the identified locations 
till now. 

However, 10C has informed that Its R&D division 
procured some bio-diesel during 2003-04 and 2004-05 
as per the following details: 

2003.04 

2004-06 

7KL .. Rs. 57.62 per litre from MIs 
Pure Energy Corporation, USA 

9KL 0 Rs. 53/- per litre from Mis 
Lubrlzol India Ltd. 

92KL ORs. 54.21 per litre from MIa 
Gujarat Oleochem. 

Also, HPCL has Informed that it sourced 2~ MT of 
blo-dlesel from l,.ubrlzol India Umlted, Mumbai and 20 
MT from Pure Energy, USA In the year 2004 for 
conducting field trials with Brlhan Mumbai Electric Supply 
& Transport Undertaking (BEST), Mumbal. The cost 
incurred to procure 40 MT bio-diesel was about 
Rs. 32,40,000. 

[English} 

Illegal LPG Connectlone 

481. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will 
the Mintater of PETROLEUM AND NATURAL GAS be 
pleued to atate: 

(a) whether the Govemment has received complaints 
regarding liquefied Petroleum Gu (LPG) connections 
being provided by LPG distributors Illegally; 

(b) if so, <the number of such complaints received 
during the last one year, State-wise; and 

(c) the action taken ag~inst those distributors? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Public Sector Oil Marketing 
Companies (OMCs) have reported 5 established cases 
of complaints indulging in release of lIIega' LPG 
connections against their LPG distributors during 2005-06 
as per details given below: 

Gujarat 

Ori88a 

Punjab 

Uttar Pradesh 

2 

(c) Action against erring diatrlbutora has been taken 
by OMCs in terms of Marketing Discipline Guidelines 
(MDG). 

I!xplol1ltlon of COlli Sed YMhane 

482. SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minlater of PETROLEUM AND NATURAL 
GAS be pleaeed to Ilate: 

(a) whether the Govemment of Gujarat has requested 
the Union Govemment to induct a third partner In order 
to expedite the work related to exploration of Coal Bed 
Methane (CBM) block awarded In 2004; and 

(b) If so, the detaUs thereof and the action taken by '-the Union Govemment thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Govemment of Gujarat has written 
a letter to this Mlniatry suggesting to induct a third partner 
In order to expedite the work related to exploration of 
Coal Bed Methane (CBM) In the block BS(3)-CBM-2oo31 
II. However, no proposal hal been received, In terms of 
the contract. 

RallWlY Connectivity of Helzra Port with Mumbal-
Deihl R.IIW1Y Route 

483. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of RAILWAYS be pleued to state: 

(a) whether any Memorandum of Understanding 
(MoU) has been signed between the Rail Vikas Nigam 
Ltd., Halzra Port Ltd., Gujarat Indullrlal Development 
Corporation and GUJarat Maritime Board regarding rail 
connectivity of Hulra Port with Mumbal-Delhl railway 
route; and 

(b) if so, the detaJls thereof? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The Memorandum of Understanding (MoU) wu 
signed on 13.01.2005 between the following partles:-

(i) Rail Vikas Nigam Limited (RVNL) 

(ii) Hazlra Port Private Limited 

(iii) Gujarat Industrial Development Corporation 

(iv) Essar Steel Limited 

(v) GuJarat Maritime Board. 

The main purpose of MoU was to Implement the 
Surat·Haizra new railway line project by creation of Special 
Purpose Vehicle (SPV) with the above mentioned parties 
as its equity partners. 

Delay/Cancellation of Flight. 

484. SHRI P. RAJENDRAN: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Govemment has received complaints 
regarding the Increase In cases of delay and cancellation 
of Intematlonal and Domestic flights; 

(b) If so, the number of such complalnta received 
during the current year; and 

(c) the action taken by the Government for Improving 
the efficiency of flight operations and to avoid unnecenary 
delays? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
Directorate General of Civil Aviation (DGCA) have received 
37 complaints in this year from passengers regarding 
missing/lost baggage, refund of tickets In case of delayal 
cancellations. denial of facilities like meala/snacks In Clse 
of delayed flights. etc. 

(c) All the airlines have been advised that they should 
display on their reapactive website various facilities offered 
to passengers both in terms of tree and chargeable ones, 
In a conspicuous manner so that paasenger are aware 
of these before booking air ticket.. Operators are also 
advised periodically to maintain integrity of scheduled 
operations. In order to avoid delays due to congestion of 
traffic during peak hours particularly at Delhi and Mumbal 

Airport., measures such u simultaneous use of two 
runways, Improved ATC procedures, construction of Rapid 
Exit Taxi Way., ban on general aviation during peak 
hours, etc. have been undertaken. 

Sale of Kero •• ne to BPL Famllle. 

485. SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 
SHRI HARIN PATHAK: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment hu decided to restrict 
the .ale of kerosene through distribution system to Below 
Poverty Line (BPL) familiel only; 

(b) If so, the details thereof and reasons therefor; 

(c) whether the Above Poverty Line (APL) families 
living In rural areas where acce88 of liquefied petroleum 
gu (LPG) is limited, are deprived of to avail this facility 
after Implementation of thll decillon; 

(d) If 10, the Justification behind taking luch decision; 
and 

(e) the sources from where the Above Poverty Line 
(APL) families will avail kerosene facilities? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to <e) In order to formulate a long·term pricing 
policy, the Govemment had constituted an Inter·Ministerial 
CommittH under the Chairmanship of Dr. C. RangaraJan, 
Chairman, Economic Advllory Council to the Prime 
Minister to examine different aspects of pricing and 
taxation of petroleum products with a view to stabilizing! 
rationalizing their prices, keeping in view the financial 
position of the oil companle., the Investment needed in 
the sector, the need to conserve petroleum products, and 
establishing a transparent mechanism for the autonomous 
adjustment of prices by the oil companies. The Committee 
submitted Its report on 17.2.2006. 

The Govemment has accepted the recommendations 
of Dr. Rangerajan Committee Report and hal decided 'In 
principle' that subsidized PDS kerOhne be limited to BPL 
families only. The modalities to Implement this decision 
have not been worked out yet. 
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Compenlltlon to Wllte,.. 

486. DR. RAM LAKHAN SINGH: Will the Mlnlst.r of 
RAILWAYS be pleased to state: 

(a) whether the Railways have made any provisions 
for the treatm.nt, insurance and protection of life of the 
waiters employed by the contractors and working In the 
Pantry Cars in case of sudden accident; 

(b) if not, the re .. ona th.refor; 

(c) whether the Railways propoa. to formulate a 
policy in this regard; 

(d) if so, the details thereof; 

(e) if not, whether the Raiiways propol8 to issue 
instructions to the contractors to pay the compen18tlon 
amount in lump-sum for the protection of life of the 
walters; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MiNISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (f) Sir, the private 
licensees operating pantry cars, engage their employees 
on their own terms and conditions and they do not come 
under the administrative control of Railways or Indian 
Railway Catering and Tourism Corporation (IRCTC). 
However, licensees are bound to follow all the neceuary 
labour Acts & laws of the land formulated to safeguard 
the interest of workers, as stipulated in the Licence 
Agreement. 

As regards deathlinjury as a result of rail accidental 
untoward incidents, provision already exist making railways 
liable to pay compen.atlon to all victims who were carrying 
a proper travelling authority. For obtaining compensation, 
the victimS/dependents have to file a claim In the Railway 
Claims Tribunal which depending on the merits of the 
case, awards a decree. 

Trlbll MUlluml 

487. SHRI FAGGAN SINGH KULASTE: Will the 
Minister of TOURISM be pleased to state: 

(8) whether the Government is considering any 
proposal to set up Tribal Museums in the country; 

(b) If so, the detalla 1I0ngwith locatio". Id.ntlfl.d 
th.reof; and 

(c) the time by which the .. are likely to be aet up? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No, Sir. 

(b) and (c) Does not arl ... 

Irregulerltl.. In "IUWIY HOIpltll, Nlgpur 

488. SHRI HANSRAJ G. AHIR: Will the Mlnleter of 
RAILWAYS be plea .. d to atate: 

(a) whether ca .. s of Irregularltlea In the Railway 
Hoapltal, Nagpur Division have come to the notice of 
Railways; 

(b) If so, the details of cases reported during the last 
one year; 

(c) whether any Inquiry has been conducted by the 
Railways In this regard; 

(d) If so, the outcome thereof and the action taken 
agalnat the officials found guilty; and 

(e) the steps taken by the Railways to provide proper 
facilltle. to the patients In the said Railway Hospital? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) to (d) Do not arl ... 

(e) At pr .. ent there Is one Railway hospital under 
Central Railway and one Poly-clinic and two Health Units 
under South East Central Railway at Nagpur. Six visiting 
specialists have been sanctioned for Central Railway'. 
Hospital at Nagpur. In addition, powers have been given 
to raUway hoIpltals to call speciallsta from outalde on 
case to case baals. Power. have also been delegated to 
the Health Units as well to get the diagnostic 
Investigations done from private cflnlcallaboratoriea. 

Air Service Agr'Hlnent between Indle Ind Icellnc:I 

489. SHRI SANJAY DHOTRE: Will the Minister of 
CIVIL AVIATION be pl .... d to atate: 

(a) whether any air service agreement has been 
reached between Indian and Iceland; 
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(b) if so, the details thereof; and 

(c) the benefits likely to be accrued to India by this 
agreement? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) Yel, Sir. 

(b) The essential features of the Air Services 
Agreement are as follows: 

(i) Both countries shall have the rtgtlt to deSignate 
as many airtlnes as they wish; 

(II) The designated airlines can mount 14 flights per 
week with 2 Intermediate and 2 beyond points. 

(iii) Either Party shall have the right to revoke, 
sUlpend or limit the operating authorization or 
technical permissions of an airline designated 
by the other Party in certain circumstances as 
mentioned in the agreement. 

(c) The Agreement once signed will pave way for 
establishment of air links between the two countries. 

/Engllsh} 

Tranlmlilion of Nltural Oal 

490. SHRI K.S. RAO: Will the Minister of 
.. ~. PETROLEUM AND NATURAL GAS be pleased to state: 

(a) the number of agencies/entities engaged In 
transmi~slon of gas, local gas distribution network and 
marketing business; 

(b) the requirement and capacity available for 
tranlmi88lon gas pipelines; 

(c) the mechanism applied by the regulatory authority 
to enforce an affiliated code of conduct. to regulate the 
business of tranamisslon of natural gas, gas marketing 
and gas distribution network; 

(d) whether the Government proposes to allow one 
agency to do business In only one business activity and 
regulate transmission pipelines with extra capacity for use 
as prescribed by the regulatory authority; and 

(e) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) Apart from GAIL (India) (GA!L), other entltlea 
like Gujarat State Petronet Limited (GSPL) and AlHm 
Gas Company Limited (AGel) are aleo engaged in 
transmlllion of natural gu. The entities Involved in the 
Local Gu Distribution include Mahangar Gas Limited, 
Indraprastha Gas Limited, Bhagyanagar Gas Limited, 
Trtpura Natural Gu Company Limited, Central UP Gu 
Limited: Green Gu Limited, GGCL etc. The entities 
involved in gas marketing include GAIL. ONGC. OIL, 
IOCL. BPCL, GSPCL. GGCL. AGCL, Shell Hazira, 
Petronet LNG Limited, etc. 

(b) GAIL has 5739 Kms long pipeline networks 
capable of handling about 130 million standard cubic 
metre per day (MMSCMD) of gas. GSPl and AGCl allO 
have pipeline networks In the States of Gujarat and 
Assam respectively. 

(c) to (e) The Petroleum & Natural Gas Regulatory 
Board Act, 2006 defines "affiliate code of conduct" u the 
code of conduct governing entities engaged In storage, 
transmi8llon. distribution. marketing and 8ale of natural 
gas under sub section (1) of section 21. 

Section 21 of the Act states that "Provided that in 
case of an entity engaged In both marketing of natural 
gu and building, operating or expanding pipelines for 
transportation of natural gas on common carrier or contract 
carrier basis, the Board shall require such entities to 
comply with the affiliate code of conduct as may be 
specified by regulations and may require such entity to 
separate the activities of marketing of natural gas and 
the transportation including ownership of the pipeline within 
such period as may be allowed by the Board and only 
within the said period, such entity shall have right of first 
use.-

Appropriate regulations on vartous matters including 
on the Affiliate Code of Conduct would be notified by the 
Regulatory Board under Section 61 of the Act. 

U.. of Hlndon Alr8pace for CIvil AIrcraft 

491. SHRI E.G. SUGAVANAM: Will the Minister of 
CIVil AVIATION be pleased to state: 

(a) whether the Government proposes to use Hlndon 
airspace for civil aircraft; 

(b) if so, whether the com~lttee headed by H.S. 
Khola has recommended that Hindon airspace be used 
for civil aircraft; and 
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(c) if so, the action taken by the Government thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a, Ye., Sir. 

(b) Yes, Sir. 

(c) Matter has been taken up w,lth the Mlnl.try of 
Defence In this regard. 

R.con.tltutlon of NeM 

492. SHRI K.C. PALANISAMY: Will the Minister of 
MINORITY AFFAIRS be pleased to statl: 

(a) whether the Govlmment has reconstituted the 
National Commission for Minorities (NCM); and 

(b) if 80, the details thereof? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): (a) Yes. Sir. 

(b) The name and designation of thl Members of 
the Commission Is as follows:-

Name and Designation: 

1. Shrl Mohammad Hamid Ansari. Chairman 

2. SM Mlchall P. ·Plnto. Vice-Chairman 

3. Shrl Harcharan Singh Josh. Member 

4. Ven. Lama Chosphel Zotpa. Member 

5. Lt. Gen. (Retd.) A.M. Sethna. Member 

6. Prof. Zoya Hasan. Member 

7. Dr. Dlleep Padagaonkar. Member. 

Quality of Water In RaliwaYI 

493. SHRI G. KARUNAKARA REDDY: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the mechanism adopted by the Railways for filling 
water in the coaches; 

(b) whether any quality check is being done on water 
supply to the Railways especially to the pantry cars in 
various trains; and 

(c) If so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The water tanks in the 
coach.. are filled u.lng flexible pip.. connected to the 
main water pipe line provided for the purpose at 
nominated locations. 

(b) and (c) Y... Sir. Water. supplied for varioul 
applications like taps on platforms and other puseng.r 
areal. for filling In coaches Including pantry Cars. etc. is 
periodically tested by Railway'. Medical Department for 
bacteriological fitness and residual chlorine content for 
potability. Generally 90% to 92% samples are found 
conforming to standards. Results of remaining tests are 
analysed and necessary corrective me .. ures are taken. 

[Tr8f181stion} 

Night VIewing of Memorlall and Herltagl Sit •• 

494. SHRI RAMDAS ATHAWALE: Will the Minister 
of TOURISM be pleased to state: 

(a) whether the Government Is conllderlng any 
proposal to open varlou. memorlalslherltage .Ites on the 
lines of TaJ Mahal for night viewing for the public; 

(b) if so. the details the ... of; and 

(c) the time by which these memorlaJelheritage litee 
are likely to be opened? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) No. Sir. There Is no such 
proposal under conaideratlon p ..... ntly. 

(b) and (c) Questions do not arl ... 

/EngIish} 

New Railway Un. betw_n Howra.,.a..khafa-
Champadanga 

495. SHRI SANTASRI CHATTERJEE: Will thl 
Minister of RAILWAYS be pleased to state: 

(a) whether there is any proposal to construct a new 
railway line between Howrah-Seakhala-Champadanga vis 
Furfurah within the districts of Howrah and Hooghly of 
West Bengal; and 
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(b) if so, the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) A survey was 
conducted in 2000-01 for constructing a new lin. from 
Dhankuni (on Howrah-Barddhaman chord line) the 
Champadanga via Seakhala and from Seakhala to 
Bargachia. As per the survey report, the cost of 
construction of this rail link (total iength: 41.50 Kms) was 
assessed as Rs. 87.67 crore at the then price level with 
a rate of return of (-) 12.28%. In view of non-remunerative 
nature of the line, heavy throw-forward of ongoing projecta 
and acute resource constraints, it has not been found 
feasible to take up the work for the pretent. 

/Tl'8nslafion/ 

Amendment to Aircraft Act, 1834 

496. SHRI THAWAR CHAND GEHLOT: Will the 
Minister of CIVIL AVIATION be ple.sed to state: 

(a) whether the Government is contemplating to 
amend the Aircraft Act, 1934; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be amended? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Yes, Sir. 

(b) The proposed amendments to the existing Aircraft 
Act 1934, would Inlar all. enable the Government! 
Directorate General of Civil Aviation to exercise 
supervisory control on the standards of airports and 
Communication/Navigation/Surveillance and Air Traffic 
Management (CNS/ATM) facilities, to license the personnel 
engaged In air traffic control and to make rules to ensure 
civil aviation security. It will also ensure that the safety 
oversight functions are performed effectively by the 
Directorate General of Civil Aviation. The propo .. d 
enhancement in the quantum of penalties is likely to have 
the desired deterrent effect and hence would go a long 
way in raising the compliance level. 

(c) A Bill for the purpose is proposed to be introduced 
in the ensuing session of Parliament. 

(English} 

Medical Facllltl.. and M.dlcln.. In Poly-Clinics 

497. SHRI KULDEEP BISHNOI: Will the Minister of 
DEFENCE be pleased to state: 

(a) the number of Ex-servicemen poly-clinics set up 
so far by the Govemment in the country alongwith the 
number of beneficiaries; 

(b) wheth~r there is any lack of medical facllltiea 
and medicines at these poly-clinics; 

(c) If so, the reasons therefor; and 

(d) the steps taken by the Government for 
streamlining the working of these poly-clinics? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PALLAM RAJU): (a) The 
Govemment h .. sanctioned a total of 227 Ex-.. rvicemen 
Contributory Health Scheme (ECHS) polycliniCS to be set 
up by 31st March 2008. 222 ECHS polyclinics have 
already become operational. As on date, 3,12,233 ex-
servicemen pensioners are members of the ECHS. Their 
authorised dependents also benefit from the scheme. 

(b) to (d) The ECHS was Introduced with effect from 
1st August, 2003 and is in formative stage. The state of 
medical facilities and availability of medicines In most of 
the polyclinics is satisfactory. Under the scheme, a 
polyclinic, besides looking after minor allmenta, Is also a 
referral point for referring the patients for treatment of 
major and complicated di ..... s to empanelled hospitals 
and dlagnoltic centrel. 519 such hospitals and diagnostic 
centres have so far been empanelled under the scheme. 

Development of Tourist Spot. In A •• am 

498. SHRI M.K. SUBBA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether any proposals for development of Tourist-
Spots in Assam, have been pending with the Govemment; 

(b) If so, the details alongwith the cost thereof; and 

(c) the Itepa taken by the Govemment to clear these 
propoyls? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBtKA SONI): (a) No, Sir. A statement 
showing financial assistance provided by Ministry of 
Tourism, Govemment of India to the State Govemment 
of Assam during the 10th Plan period is enclosed. 

(b) and (c) Do not arise. 
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Projlct. sanc~lonld During 2002-2003 

Si.No. Name of the Projects 

2 

1 . Camping site at Khora 

2. Const. of facllltl .. for pilgrims at Kamakhya 

3. Development of ethnic village at Bhalukpung 

4. Majuli Island resort 

5. Maull Festival 

6. Rangoll Blhu fe.tlval 

7. Alver Front Development along Brahmaputra 

8. Signages 

Total 

Project. Sanctlonld During 2003-2004 

, . Development around Kamakhya Temple at Guwahatl 

2. Elephant Fe.tival 2004 ASllm 

3. Integrated complex at Agartoll Aange Kazlranga, AIIIm 

Total 

Project. sanctioned during 2004-1005 

1. 

2. 

Development of NE Travel Circuit In Assam 

Tourist Arrlval-cum-Aeceptlon Centre, Guwahatl 

Total 

Project. Sanctioned during 2005-2008 

1. Development of NE Circuit In Assam 

2. Construction of Yatrl Niwas at Kapopathar (Aaaam) 

3. Development of Adventure Tourism in Kaziranga, Assam 

4. Proposed Eco·Tourism Development Project at Kokrajhar 

5. Circuit Development of Manas-Guwahatl·Kaziranga 

Amount 
Sanctioned 

3 

142.00 

80.00 

45.00 

382.25 

05.00 

12.05 

30.00 

25.00 

721.30 

151.27 

04.19 

158.00 

313.46 

437.75 

384.00 

821.75 

280.00 

30.00 

44.95 

480.00 

170 

(As. in Lakhs) 

Amount 
Aeleased 

4 

142.00 

84.00 

45.00 

325.21 

04.00 

09.60 

30.00 

25.00 

844.81 

151.27 

03.75 

158.00 

313.02 

350.00 

284.80 

834.00 

224.00 

05.76 

35.90 

368.00 

624.80 
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2 3 4 

6. IT Project for Assam Tourism 47.80 43.00 

7. Celeberation of Rangoli Bihu Festival 10.00 8.00 

B. Celebration of Dehlng-Patkal Festival 5.00 4.00 

9. Integrated Development of Dhu~rI-Goalpara-Guwahatl-Silchar­
Karimganj Tourism Circuit 

432.28 348.82 

10. Kaziranga Festival 11th to 14th Feb., 2006 

, 1. Celeberation of the Tea Tourism Festival, 2005 

Total 

Agreement betwe.n GAIL and ONGC 
for G.. Supply 

499. SHRI SUGRIB SINGH: Will the Minister of 
PETROLEUM AND NATURAL GAS be pl •• ed to atate: 

(a) whether GAIL (India) limited and Oil and Natural 
Gas Corporation Limited have recently signed any gas 
sales agreement; 

(b) if so, the details alongwlth terms and conditions 
thereof; and 

(c) the quantum of gas, 011 and Natural Ga. 
Corporation Ltd. will supply from various ollfields under 
the said agreement? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Yes, Sir. The Gas Supply Agreement 
(GSA) for supply of Administered Pricing Mechanism 
(A PM) gas was signed on 7th July, 2006 between GAIL 
(India) Limited and ONGC. 

The main features of the GSA are: 

The GSA is for APM gas from the existing fieids 
of ONGC. 

The GSA is valid for fifteen years from the date 
of signing of the agreement. 

Price of gas would be as per Govt. orders in 
force. 

Take or Pay: GAIL will offtake 90% of the 
adjusted Annual Contract quantity or nevertheless 
pay for it. 

5.00 4.00 

5.00 5.00 

2,101.03 1,668.28 

Seller's Supply Obligation: ONGC would assure 
supply of 90% of the Annual Contract Quantity. 

In case of fall In available supply pressure, one 
year notice to be given by Seller to enable buyer 
to set up facility. 

Invoicing twice a month and payment within 
7 days. 

(c) The quantity of gas which ONGC shall supJt~ 
under the contract shan be as per the production prOfIle 
given in the Long Term Gas Proflle-2000 (LTGP-2000) of 
ONGC. As per L TGP-2000, the availability of gas la 
projected to decline from the exiatlng level of about 50.50 
million standard cubic metre per day (MMSCMD) over 
the years. 

Report of NCRLM 

500. SHRI S.K. KHARVENTHAN: Will the Minister of 
MINORITY AFFAIRS be plea,ed to state: 

(a) whether the National Commission for Religious 
and Linguistic Minorities (NCRLM) has submitted Its report 
to the Govemment; 

(b) if ao, the details thereof alongwith the 
recommendations made by the Commlsalon; 

(c) the follow-up action taken by the Govemment 
thereon; 

(d) If not, the reasons therefor; and 
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(e) the time by which it is likeiy to submit its repOrt? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULA Y): (a) to (d) No, Sir. 

(e) 31st October 2006. 

Agr .. ment by AI for Cargo Service 

501. SHRI MILIND DEORA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

(a) whether the Air India (AI) is planning to ink a 
deal with West Asian freight forwarding company Falcon 
Group for carrying cargo to destinations in the Gulf and 
Europe; 

(b) if so, the details thereof; 

(c) the time by which this deal is likely to be finalized; 
and 

(d) the benefits likely to be accrued to AI by this 
agreement? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) to (d) The 
matter is under consideration. 

Sachar Commltt.. on Muslim Community 

502. SHRI PRABODH PANDA: Will the Minister of 
MINORITY AFFAIRS be pleased to state: 

(a) whether the Rajender Sachar Commi"ee 
appointed by the Govemment to look into the social, 
economic and educational status of the Muslim Community 
has submitted its report; 

(b) if so, the salient features thereof; 

(c) the follow-up action taken by the Govemment on 
the report; and 

. (d) If not, the reuons therefor and the time by which 
it Is likely to submit its report? 

THE MINISTER 'OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): (a) to (c) No, Sir. 

(d) The term of the High Level Committee has been 
extended upto 31st October 2006 on account of the fact 
that there were certain unavoidable delays in providing 
necessary accommodation, staff and infrastructural support 
to the Committee, and In making availabie relevant 
information/data to the Committee for conSOlidation, 
collation and analysis. 

Subsidy to EPIS 

603. DR. M. JAGANNATH: Will the Minister of 
HEAVY INDUSTRiES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) the total amount of subsidy and other facilities 
provided to the entrepreneurs during the last three years 
for setting up Food Processing Industries in the country, 
particularly Andhra Pradesh; and 

(b) the details of Food Processing Industries In 
Andhra Pradesh which. are economically viable? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRIES, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) and (b) The financial assistance 
extended by the Ministry of Food Processing Industries 
to the Food Processing Industries projects (state-wise) 
during the last three years is given in the enclosed 
Statement-I. The numbers of Food Processing Units 
assisted by the Ministry in the State of Andhra Pradesh 
are given in the enclosed Statement-II. 

SIIIMn"nl I 

Subsidy 10 FPls 

State/UT 2003-2004 

2 

Andhra Pradesh 465.57 

Assam 257.79 

2004-2005 

3 

797.67 

245.76 

(Rs. in lakh) 

2005-06 
(upto Dec. 2005) 

4 

441.04 

40.83 
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2 3 4 

Bihar 25.32 51.96 

Chhattisgarh 32.61 6.48 

Delhi 2.50 36.77 

Goa 17.00 25.00 47.58 

Gujarat 165.85 262.15 '258.88 

Haryana 185.94 183.34 132.39 

Himachal Pradesh 99.18 75.51 116.98 

Jammu and Kashmir 108.78 74.78 35.36 

Jharkhand 48.28 

Karnataka 151.49 425.32 302.55 

Kerala 192.53 152.86 285.35 

Madhya Pradesh 88.93 45.62 172.45 

Maharashtra 529.03 778.67 907.72 

Manipur 108.41 

Meghalaya 12.14 

Mizoram 110.50 12.30 

Nagaland 40.75 17.35 

Orissa 63.31 3.93 

Pondicherry 24.54 

Punjab 163.00 538.23 340.90 

Rajasthan 86.00 35.83 61.47 

Tamil Nadu 274.03 310.60 498.25 

Tripura 33.07 

Uttar Pradesh 263.19 591.76 570.17 

Uttaranchal 5.37 87.88 156.31 

West Bengal 132.96 325.74 284.61 
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StMBIM' 1/ 

Subsidy to FPls. 

Project Propos81s (Approved) in MFPI for 
Andhrs Prsds8h (Y .. r-wi$tI) 

Year Approved 

1997·1998 

1998·1999 

1999·2000 

2000·2001 

2001·2002 

2002·2003 

2003·2004 

2004·2005 

2005·2006 

2006·2007 

Total 

1 

3 

2 

4 

13 

27 

24 

77 

B.neflte to Children of SCalSTa Wom.n Marrying 
to Non-SCIISTa P.raone 

504. MS. INGRID MCLEOD: 
SHRI RAMDAS ATHAWALE: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to state: 

(a) whether the Government is considering any 
propollal to grant benefits of Scheduled CasteS/Scheduled 
Tribes category to the children of SCclSTs women 
marrying to non-SCS/STs persons; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
I 

SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) The matter 
of granting benefits of Scheduled Castes to the children 
of a Scheduled Caste woman marrying to a non-
Scheduled Caste person has been referred to National 
Commission for Scheduled Castes for their opinion. As 
regards Scheduled Tribes, no such proposal has been 
received. 

Additional Revenue from P.trol/OI.... Prlc. Hlk. 

505. SHRI RAJIV RANJAN SINGH "LALAN"; 
SHRI RAMJI LAL SUMAN: 
DR. CHINTA MOHAN: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Government hal made any 
.... aam.nt regarding the amount of additional revenue 
to be earned by the Union and the State Governm.nts 
as result of Increase In the pric.. of petrol and dle •• I; 

(b) tf so, the amount .stlmated to be earn.d during 
the year 2006-07; 

(c) whether the Government propos.. to share this 
additional income with the petroleum consumers; 

(d) if so, the details thereof; and 

(e) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) In the case of the Central 
Government, the additional revenue due to price increase 
Is In the form of incremental excise duty. As a substantial 
portion of the excise duty on petrol and diesel is specific 
(fixed) the same does not vary with price revision. The 
incremental in Excise Duty as a result of the last price 
revision i.e. on 6.6.2006 works out to be approximately 
Re. 0.25/1itre and Re. 0.1 3IIitre in case of Petrol and 
Diesel respectively. 

As regards sales tax, It is Imposed by State 
Governments at different rates and Is lid vlllof'tlm in 
nature. However, based on the request made to the State 
Governments to moderate the impact of price rise on the 
common man, ten State Governments, narnely. Andhra 
Pradesh, Delhi, Goa, Haryana, Himachal Pradesh, 
Maharashtra, Tamil Nadu (diesel only), Uttaranchal, 
Manipur and Assam, have reduced the sales tax on Petrol 
and Diesel to reduce the burden of the recent price hike. 

(c) to (e) Government adopted the principle of 
equitable burden sharing amongst the three stakeholders, 
namely, the consumers. the PSU oil companies and the 
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Government, to protect the interest of the common man 
and the vulnerable sections of society. Govemment along 
with oil companies has 'declded to absorb 81.5% of the 

. burden of the escalated International prices of crude oil, 
amounting to Rs. 13,500 crores, leaving only a balance 
of 12.5% to be borne by the consumers by way of 
increase in petrol and diesel prices. 

Government has reduced the customs duty on petrol 
and diesel from 10% to 1.5% in June 2006. Govemment 
has also decided to issue bonds worth Rs. 28,300 crores 
during 2006·07 to oil marketing companies to partially 
compensate for under· recoveries on sensitive petroleum 
products. 

(English} 

Upgradatlon of Mall/Expr... Train. Into Superfa.t 
Category 

506. SHRI P. MOHAN: 
SHRI CHANDRA BHUSHAN SINGH: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to upgrade some 
maiVexpress trains into superfast mail/express category; 

(b) if so. the extra facilities to provided to the 
passengers travelling in such trains; 

(c) whether the Railways have sufficient number of 
high power locomotives at present to run these superfast 
trains: and 

(d) if so, the facts thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) The journey time by superfast trains is 
comparatively less as their average speed on entire run 
is minimum 55 kilometre per hour (kmph) on Broad Gauge 
and 45 kmph on Metre Gauge. 

(c) and (d) Presently Indian Railways have deployed 
different types of suitable diesel and electric locomotives, 
which are sufficient to haul superfast trains. The present 
holding of these passenger locomotives is as under:-

Diesel Locomotives 

400 Horse 
Power (HP) 

3100 HP 

28 

570 

Electrical Locomotives 

5000 HP 380 

6000 HP 48 

New Railway Una betwHn Chandrnona Road 
Railway Station anet Mecheda 

501. SHRI RUPCHAND MURMU: WUI the Mlnl.ter of 
RAILWAYS be pleased to state: 

(a) whether the Railway have conducted any survey 
to construct a new railway line between Chandrakona 
Road Railway Station and Macheda Ii18 Ghatal in South 
Eastem Railway; 

(b) if so, the details thereof; and 

(c) the time by which the construction work is likely 
to be started? 

THE M1NISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) A survey for 
construction of a new line from Panskura (near Mach.da) 
to Chandrakona Road 118 Ghatal has been taken up. 

Conltructlon of Ahmednaga,-B .. d Paril-BalJnath 
Railway Una 

508. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the present status of construction of Ahmednagar· 
Beed Parli·Baijnath new railway line project; 

(b) the total expenditure incurred on the project so 
far; and 

(c) the time schedule for completion of the said 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Land acquisition of 
1464.77 hectare in W5 villages has been proceB8ed. On 
Ahmednagar·Narayanodh (15 Kms) section, possession 
of 56.14 hectare land in 5 villages is given. Earthwork 
and bridges taken up. 

", 
(b) Expenditure upto March, 2006 is Rs. 16.06 crOre. 

(c) No target date of completion has been fixed. 

Conltructlon of Gooda Shed 

509. SHRI ARJUN SETHI: Will the Minister of 
RAILWAYS be pleased to state: 
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(a) whether the RailwllyI have decided to COI1Itruct 
goods shed at Bhadrak RaHway Station under the East 
Coast Railway; 

(b) if so, the details thereof alongwlth the funcla 
provided for the same during the current year; 

(c) whether construction work has been started: 

(d) if so, the progress made so far in this regard; 
and 

(e) If not, the reasons for the delay? 

THE MlNISTER OF STATE IN THE MINISTRY OF 
AAILWAYS (SHRI R. VELU): (a) No, Sir. There is already 
a goods shed at Bhadrak. However, it has been decided 
to upgrade the same from a half-rake point to a full rake 
point. 

(b) Provision of an additional line, extension of 
existing lina along with platform and shunting neck at 
Bhadrak is a sanctioned work, at a cost of As. 1.3388 
Crore. The allocation for the year 2006-07 is As. 0.72 
Crore. In addition, extension of covered shed by 
40 metres on the loading/unloading platform has also 
been sanctioned at a cost of Rs. 23.47 lakh In 2006-07. 

(c) Yes, Sir. 

(d) Work of additional line and extension of the 
shunting neck is complete. Construction platform is in 
progress. The target date for compietion of the project is 
October, 2006. 

(e) Does not ariae. 

Handling of Works at Airports 

510. SHRI BACHI SINGH RAWAT -BACHDA-: Will 
the Minister of CIVIL AVIATION be pleased to state: 

(a) whether multiple agencies are handing worlal at 
international 'airports in the country in' contr. to the 

. . 
practice being followed at big airports work! over; 

(b) if so, the work-wise details of the agencies 
presently manning the Delhi, Mumbai and Kolkata airports; 

(c) whether the Govemment is planning to entrust 
the overall control to a single authority at each of the 
intemational airports; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRt PRAFUL PATEL): (a) Yes, Sir. 
Multiple agencies are handling works at Intematlonal 
airports in the country. Even at big airports world over, 
multiple agencies handle different works. 

(b) The work-wise detaNs of the agencies manning 
at Delhi, Mumbai and Kolkata airports are as under: 

The work related to Air Traffic Control, Communication 
and Navigational System, Airport Terminal and Airslde 
Management, Reecue and Fire Fighting, Cargo handling 
is being handled by Airports Authority of India, however, 
w.e.f. 3.5.2006 airport terminal and airaide management, 
rescue and fire fighting and cargo handling at IGI Airport, 
Delhi, CSI airport, Mumbal is being handled by Joint 
Venture Companies. Work related to Airworthlneas of 
aircraft, Air safety by Directorate General of Civil Aviation, 
Weather Forecast by Indian Meteorological Department, 
Security-perimater and anti-hijacking check by CISF, Law 
and Order by State Police, Immigration checks by Bureau 
of Immigration, Customs-checks by Department of 
Customs, Airport Health Services, Yellow Fever vaccination 
by Ministry of Health, Plant Quarantine by Department of 
Plant Quarantine, Check-in of pas.engers, Aircraft 
operation, X-ray of registered baggage by Airlines, Money 
exchange by Banks, Post and Telegraph services by 
Department of Posts and Telegraph, Railway Reservation 
by Indian Railways, Ground handling of flights by Air 
India and Indian and In-flight catering by Flight Caterers. 

(c) No, Sir. 

(d) Does not arise. 

Connectivity among Tourlll Deltlnadonl In K ...... 

511. SHRI CHENGARA SURENDRAN: 
SHRI C.K. CHANDRAPPAN: 
SHRf PANNIAN RAVINDRAN: 
SHRIMATI C.S. SUJATHA: 

Will the Mini"er of TOURISM be·plealed to state: 

(a) whether the Union Government has received any 
proposal from the Govemment of Kerala I8eking financial 
asaistance for a project aiming to improve connectivity 
among the four prime deatinations namety Kovalam, 
Kuma""", Munnsr and BekaI In the State; 

(b) if so, the details thereof; and 
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(c) the action taken by the Union Government 
thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) No, Sir. 

(b) and (c) Does not arise. 

Shortage of Flght.r Alrcreft and Hellcopt .... 

512. SHRI ADHALRAO PATIL SHIVJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI DALPAT SINGH PARASTE: 

Will the Minister of DEFENCE be pleased to state: 

(a) whether the Indian Air Force is facing shortage 
of fighter aircraft and helicopters; 

(b) if so, whether the Indian Air Force proposes to 
acquire 126 fighter aircraft and 80 helicopters as a part 
of its efforts to strengthen its airpower as reported in fhB 

Hindu dated June 18, 2006; 

(c) if so, the facts thereof and the brand of fighter 
aircraft selected therefor; and 

(d) the time by which the final decision is likely to 
be taken in this regard? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) Government constantly review 
the security environment and accordingly decide to Induct 
appropriate equipment and to make other arrangements 
for adequate defence preparedness. The purchase of 
fighter aircraft and helicopters required for the Air Force 
is made in accordance with the established Defence 
Procurement Procedure. This procedure envisages a time 
frame of 2·3 years for conclusion of contract in such 
major purchases. It would not be in the interest of national 
security to give further details. 

Special Security Fo;c. 

513. SHRI CHANDRA BHUSHAN SINGH: Will the 
MInister of RAILWAYS be pleased to atate: 

(a) whether the Railways are considering to eetabIIsh 
a special security force to protect p8188ngers during the 
journey; 

(b) If &0, the details theNOf; and 

(c) the time by which it Is likely to be established? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Nil. 

(c) Does not arise. 

Smart Carda to Cooking OaaIK.roaene Conaum .... 

514. SHRI KIRTI VARDHAN SINGH: 
SHRI CHANDRA MANI TRIPATHI: 
PROF. VIJAY KUMAR MALHOTRA: 
SHRIMATI NIVEDITA MANE: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Govemment is planning to introduce 
smart cards on the lines of ration cards to consumers of 
COOking gas and kerosene with a view to check diversion 
of kitchen fuels; 

(b) if so, the details thereof and the idea behind 
introdUCing this card; 

(c) the time by which the final decision Is likely to 
be taken in this regard; and 

(d) the States where it is likely to be introc:luc8d 
initially? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) and (b) Govemment is considering a proposal 
for introduction of Smart Card for distribution of PDS 
Kerosene on an experimental basis with a view to better 
targeting the subsidy for intended beneficiaries. 

!_ t ~,l • 

(c) and (d) No final decision has been taken as yet. 

Commercial Plantation of J_rophll 

515. SHRI BRAJESH PATHAK: 
SHRI BASU DEe ACHAAIA: 

WHI the Minister of RAILWAYS be pleased to state: 
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(a) the existing policy of the Railways with regard to 
commercial plantation of jatropha; 

(b) whether the Railways propose to enter into Joint 
Venture (JV) partnership with private companies for 
commercial plantation of jatropha; 

(e) if so, the details in this regard; 

(d) the sites identified for jatropha plantation in joint 
venture; and 

(e) the revenue likely to be earned by RaUwaya from 
it annually? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Railway have an 
existing policy of commercial plantation including Jatropha 
on Joint Venture (JV) basis. Under the policy, JV partner 
is allowed to undertake plantation Including Jatropha 
curcus on railway land on revenue sharing basis. While 
planter is required to bear all the cost of plantation, 
Railway's contribution In tum would be land. 

(d) Plantation of Jatropha on commercial plantation 
basis has been taken up at Jhusi on North Eastem 
RaHway. 

(e) Since Railways are in very Initial stages of the 
scheme, it is not possible to ascertain the annual returns 
as the same would vary depending upon the location, 
size, species, etc. as well as purchase price of the plants. 

[Translation} 

Emergency Quota In TrIIln. 

516. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of RAILWAYS be pleased to state: 

(a, whether there is any provision of emergency quota 
in Ahmedabad bound trains from Kota Junction; 

(b) if so, the details thereof; 

(c) if not, whether the Railways propose to provide 
emergency quota in these trains; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) There is no such proposal under consideration. 

(d) Does not arise. 

[EngIi6h} 

MOU with EuropMn Count ..... 

517. SHRI CHANDRA BHUSHAN SINGH: 
SHRI SANTASRI CHATTERJEE: 
SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI KISHANBHAI V. PATEL: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether a high level railway delegation visited 
European countries in the recent past; 

(b) If so, the il8ues discusaed and th8 outcome 
thereof; and 

(c) the details of Memorandum of Undertakings 
(MoUs) signed with the various countries for the 
development of railways? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Ye., Sir. A high level 
delegation led by Minister of Railways visited United 
Kingdom, Frame, Austria, Italy and Germany from 
23.6.2006 to 07.07.2006. 

(b) and (c) The delegation visited railway facll/tlee to 
see the systems, practices and latest advance. in railway 
technologies. The delegation also discussed with the 
Governments and railway authorities regarding mutual 
cooperation. During the visit, a Memorandum of 
Understanding (MoU) for technical cooperation between 
the Indian Railways and Ferrovie delio Stato s.p.a. (Italian 
Railways) has beep signed on 3.7.0t? 

Development of W .. tam Corridor 

518. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways propose to develop wntern 
corrdior from Jawaher Lal Nehru Port Trust (JNPT) to 
Delhi via Vadodara-Ahmedabad-Palanpur-Jaipur-Delhi; and 
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(b) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Westem CorrIdor 
of Dedicated Railway Freight Corridor Project has been 
sanctioned in Rail Budget 2006-07. The Corridor will start 
from Jawaharlal Nehru Port and will be routed viII 
Vadodara. Ahmedabad. Palanpur and Rewari to 
Tuglakabad and Qadri. The Corridor win carry mostly 
container traffic. The cost of Westem Corridor is estimated 
as Rs. 11.446 crores. 

{Translalion] 

Devetopment of Agra .. World Heritage City 

519. SHRI SAJJAN KUMAR: 
SHRI AVTAR SINGH BHADANA: 
SHRI SURENDRA PRAKASH GOYAL: 
SHRI BALESHWAR YADAV: 
SHRI MlliND DEORA: 

Will the Minister of CULTURE be pleased to state: 

(a) the number of foreign tourists visited Taj Mahal 
during each of the last three years; 

(b) whether the Union Govemment has chalked out 
any Action Plan to develop Agra as Worid Heritage City; 

(c) if so. the details thereof; 

(d) the estimated expenditure likely to be incurred 
thereon; and 

(e) the steps takenlbeing taken to implement the 
Action Plan? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) The number of foreign 
tourists who visited Taj Mahal during each of the last 
three years is as under: 

Year 

2003 

2004 

2005 

Number of foreign Tourists 

2.50,716 

3.64.997 

5.93.637 

(b) There is no provision in the Ancient Monuments. 
Archaeological Sites and Remains Aqt. 1958 and Rules. 
1959. for notifying heritage cities. 

(c) to (e) Questions do not arise. 

!Engllsh] 

15-Polnt Programme for Mlnorltln 

520. SHRI M. RAJA MOHAN REDDY: 
SHRI ANWAR HUSSAIN: 

Will the Minister of MINORITY AFFAIRS be pleased 
to state: 

(a) whether the Govemment has recast the 15-Polnt 
Programme for the welfare of the minorities; 

(b) if so. the details thereof; 

(c) the progress made by the GoVernment on their 
implementation; 

(d) whether several Ministries have their direct 
departmental role In Implementation of the 15-Polnt 
Programme; 

(e) If 80, the details thereof; and 

(f) the manner in which the Government make 
prOVision of budget. administration control and monitor 
the exclusive implementation of it? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULAY): (a) and (b) Yee, SIr. Detalll of the programme 
are given in the enclosed Statement-I. 

(c) All Ministries/Departments of the Central 
Govemment and all States and Union Territories have 
been advised of the new programme and need of their 
implementation. 

(d) Yes. Sir. 

(e) DataHs of the different MinistrleslDepartments are 
given in the enclosed Statement-II. 

(f) The budget provision available for different 
schemes included In the programme would be utilized 
and augmented. if necessary. The Ministry of Minority 
Affairs is responsible for monitoring the implementation 
of the Programme. in consultation with the concerned 
States. MinistriesIDepartments. 
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SlMlmMII 

"Ptimtl Ministsr's Nsw 15-Point Ptogl7llTlfT16 for fIItI 
WtrH.t1lP of MinotitiBs* 

A. Enhancing Opportunltle. for Education 

(1) Equitabl8 avsilabiHty of ICDS S81'Vic8s 

The Integrated Child Development Services (ICDS) 
Scheme is aimed at holistic development of 
children and pregnant/lactating mothers from 
disadvantaged sections, by providing services 
through Anganwadi Centres such as supplementary 
nutrition, Immunization, health check-up, referral 
services, pre-school and non-formal education. A 
certain percentage of the ICDS projects and 
Anganwadi Centres will be located in blocks! 
villages with a substantial population of minority 
communities to ensure that the benefits of this 
scheme are equitably available to such 
communities also. 

(2) improving IICCtISS to School EdtICtIl/on 

Under the Sarva Shiksha Abhiyan, the Kasturba 
Gandhi Balika Vidyalaya Scheme, and other similar 
Govemment schemes, it will be ensured that a 
certain percentage of all such schools are located 
in villagesllocalities having a substantial population 
of minority communities. 

(3) Gmal8r msourc8s for INching Urdu 

Central assistance will be provided for recruitment 
and posting of Urdu language teachera In primary 
and upper primary schools that serve a population 
in which at least one-fourth belong to that language 
group. 

(4) ModBmiring Madarsa Educslion 

The Central Plan Scheme of Area Intensive and 
Madaraa Modemization Programme provides basic 
educational infrastructure In areas of concentration 
of educationally backward minorities and resources 
for the modernization of Madarsa education. 
Keeping in view the importance of acidl888lng this 
need, this programme will be substantially 
strengthened and impfemented effectively. 

(5) ScI1oMISI1p. for mtlrtIotious studtlnl8 from minority 
COII'IR1tKIiHB$ 

Schemes for pre-matric and post-matric 
scholarships for students from minority communities 
will be formulated and implemented. 

(6) Improving sduc81io1M1 lnfnutl'UC'lul7# through IhtI 
Maulana Azsd Education Found.J1ion 

The Government shall provide all possible 
assistance to Maulana Azad Education Foundation 
(MAEF) to strengthen and enable It to expand Its 
activities more effectively. 

B. Equitable Share In Economic Actlvltle. and 
Employment 

(7) S8/f-Employm8f7t and Wa9l' EmpIoymtlf7t for IhB 
poor 

(a) The Swamjayanti Gram Swarojgar Yojana (SGSY), 
the primary self-employment programme for rural 
areas, has the objective of bringing assisted poor 
rural familiae above the poverty line by providing 
them income generating assets through a mix of 
bank credit and Govemmental subsidy. A certain 
percentage of the physical and financial targets 
under the SGSY win be earmarked for beneficiaries 
belonging to the minority communities living below 
the poverty line in rural areas. 

(b) The Swamjayanti Shahari Rojger Yojana (SSRY) 
consists of two major components namely, the 
Urban SeH-Employment Programme (USEP) and 
the Urban Wage Employment Programme (UWEP)~ 
A certain percentage of the physical and finaneial 
targets under USEP and UWEP will be earmarked 
to benefit people below the poverty line from the 
minority communities. 

(c) The Sarnpuma Grameen Rozgar Yojana (SGRY) 
Is aimed at providing additional wage employment 
in rurel areas alongside the creation of durable 
community, social and economic Infrastructure. 
Sinee the National Rural Employment Guarantee 
Programme (NREGP) has been launched In 200 
districts, and SGRY has been merged with NREGP 
in these districts, in the remaining districts, a 
certain percentage of the allocation under SGRY 
will be earmarked for beneficiaries belonging to 
the minority communities living below the poverty 
line tHl the8e districts are taken up under NREGP. 
Simultaneously, a certain percentage of the 
alocatlon win be earmarked for the creation of 
infrastructure in such villages, which have a 
substantial population of minorities. 
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(8) lJpgrsdation of skills through techniclll lfIIining 

A very large proportion of the population of minority 
communities is engaged In low-level technical work 
or eams its living as handicraftsmen. Provision of 
technical training to such people would upgrade 
their skills and earning capability. Therefore, a 
certain proportion of all new ITls will be located in 
areas predominantly inhabited by minority 
communities and a proportion of existing ITls to 
be upgraded to 'Centres of Excellence' will be 
selected on the same basis. 

(9) Enhanced credit support for economic activilitls 

(a) The National Minorities Development & Finance 
Corporation (NMDFC) was eet up in 1994 with 
the objective of promoting economic development 
activities among the minority communities. The 
Government is committed to strengthen the 
NMDFC by providing it greater equity support to 
enable it to fully achieve its objectives. 

(b) Bank credit is essential for creation and sustenance 
of self-employment Initiatives. A target of 40"10 of 
net bank credit for priority sector lending has been 
fixed for domestic banks. The priority sector 
includes, inter alia, agricultural loans, loans to 
small-scale industries & small business, loans to 
retail trade, professional and self-employed 
persons, education loans, housing loans and micro-
credit. It will be ensured that an appropriate 
percentage of the priority sector lending in all 
categories is targeted for the minority communities. 

(10) RsclZlitment to SlaIf1 and Cenlflll Services 

(a) In the recruitment of police personnel, State 
Governments will be advised to give special 
consideration to minorities. For this purpose, the 
composition of selection committees should be 
representative. 

(b) The Central Government will take similar action in 
the recruitment of personnel to the Central police 
forces. 

(c) Large scale employment opportunities are provided 
by the Railways, nationalized banks and public 
sector enterprises. In these cues also, the 
concerned departments will ensure that special 
consideration is given to recruitment· from minority 
communities. 

(d) An exclusive scheme will be launched for 
candidates belonging to minority communities to 
provide coaching in government Institutions as well 
as private coaching Institutes with credibility. 

C. Improving the conditions of living of mlnortt ... 

(11) Equ/tabls $h8ff1 in IZIrsl housing schtlme 

The Indira Awaas Yojana (lAY) provides financial 
assistance for shelter to the rural poor IMng below 
the poverty line. A certain percentage of the 
physical and financial targets under lAY will be 
earmarked for poor beneficiaries from minority 
communities living in rural areas. 

(12) Improvement in condition of slums inhabitsd by 
minority communities 

Under the schemes of Integrated Housing & Slum 
Development Programme (IHSDP) and Jawahartal 
Nehru N.oonal Urban Renewal Mileion (JNNURM), 
the Central Government provides .. sistance to 
StateslUTs for development of urban slums through 
provision of physical amenities and basic services. 
It would be ensured that the benefits of these 
programmes flow equitably to members of the 
minority communities and to cities/slums, 
predominantly inhabited by minority communities. 

D. Prevention. Control of Commun.' Riots 

(13) Prsvention of commull8l incidtInfs 

In the areas, which have been identified as 
communally sensitive and riot prone, district and 
pOlice officials of the highest known efficiency, 
impartiality and secular record must be posted. In 
such areas and even elsewhere, the prevention of 
communal tension should be one of the primary 
duties of the district magistrate and superintendent 
of police. Their performances in this regard should 
be an important factor in determining their 
promotion prospects. 

(14) ProstICUIion for commull8l offfJncss 

Severe action should be taken against all those 
who incite communal tension or take part in 
violence. Special court or courts specifically 
earmarked to try communal 'offences should be 
set up so that offenders are brought to book 
speedily. 
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(15) RtJI7abililIIIion 01 victims 01 t:ommun8l riots 

Victims of communal riots should be given 
immediate relief and provided prompt and adequate 
financial assistance for their rehabilitation. 

S/lIfImM' H 

Oel8ils of the diHlHflflt MInIs~l1mtJnt hllving " 
role in imp/tlmenmtion of the IS-Point Pf'OgnImmtl 

1. Ministry of Women and Child Development 

2. Ministry of Human Resource Development 

3. Ministry of Rural Development 

4. Ministry of Labour and Employment (DGE&T) 

5. Ministry of Finance (Department of Economic 
Affairs) 

6. Ministry of Urban Employment and Poverty 
Alleviation 

7. Department of Personnel and Training 

8. Ministry of Home Affairs 

9. Ministry of Minority Affairs. 

Co-operlltlon with China In Petroleum Sector 

521. SHRI G.V. HARSHA KUMAR: 
SHRI UDAY SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether Minister of Petroleum and Natural Gas 
has recently visited China and held diacussions on energy 
eo-operation; 

(b) if so, the details and the outcome thereof; 

(c) whether some of the Chinese firms have shown 
interest for co-operation in the petroleum sector; 

(d) if so, the details thereof; and 

(e) the extent to which the country would be benefited 
by such long term strategiC co-operation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) to (e) The Minister had vlelted Shanghai. 
China to represent India at the Shanghai Cooperation 
Organisation (SCO) Summit. Agenda for the event covered 
a very wide spectrum of issues Including energy' related 
i8aues particular to the region. There were no dl8CUS8ions 
on any specific oil and gas Protects. 

/T~/ 

Train Accident. 

522. PROF. VIJAY KUMAR MALHOTRA: 
SHRI SRICHAND KRIPLANI: 
SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI TUKARAM GANGADHAR GADAKH: 
DR. LAXMINARAYAN PANDEY: 
SHRI CHANDRA MANI TRIPATHI: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of train accidents reported since 
January, 2006; 

(b) the prlm8-fllCi6 cause of each such accidents 
and responsibility fixed therefor; 

(c) the loss of lives and properties therein along with 
the compensation/ex-gMUs relief given to the injured and 
relatives of deceased, accident-wise; 

(d) whether the Railways have ordered inquiries to 
find out the exact cause of such accidents; 

(e) if 50, the details and outcome thereof along with 
the action taken against the official&lpeJ'80ns found guilty, 
accident-wise; 

(f) whether the gross violation of rules is taking place 
in order to increase the income of Railways as a result 
the danger of train accidents is looming large, as reported 
in the 'Amar Ujala' dated June 28, 2006; 

(g) if 50, the reaction of the Railways thereto; and 

(h) the details of the plans being chalked out by the 
Railways in order to bring down the number of train 
accidents? 

THE MINISTER OF STATE IN THE MINISTRY C . 
RAILWAYS (SHRI R. VELU): (a) to (e) There have been 
109 consequential train accidents during the period fron 
January 2006 to June 2006, in which 81 lives were 10SI 
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and 150 injured. Out of these 109 accidents, 10 have 
beenlare being enquired into by Commiaaioner ofRaitway 
Safety and rest by departmental enquiry committees. 
,Depending on finding of the enquiry, action as warranted, 
including punitive action against those found respontIbIe 
is taken under the Discipline and Appeals Rules. A total 
of Rs. 2,56,500/- ex-gratia payment has been paid in 
these cases. Compensation, however, is payable after 
the claim cases are filed and decree is awarded by the 
Railway Claims Tribunal Accident-wise deteils are given 
in the enclosed Statement. 

(f) and (g) No, Sir. Safety is the prime concem of 
Indian Railways and every care is taken not to 
compromise the same. 

$I.No. 0.18 01 Type 01 Train No. Ralway Briel ColI 01 PmII lade 
Acdd8nt ICCidenI pII\iQM DRge CUe 01 
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(h) All pouibIe stepe .... undertaKen on a contlnutng 
basis to prevent accidents. TheBe measures include timely 
replacement of over aged aaaeta, adoption of suitable 
technologies for upgradatlon and maint8nance of track, 
rolling stock, signaling and interlocking systems, safety 
drives and inspections at regular Intervals to monitor and 
educate staff for observance of safe practices. As a result 
there had been a declining trend In the number of 
accidents from 473 in 2000-01 to 234 in 2005-06. In the 
current financial year also there have been 
57 conaequentlal train accidents upto June 2006 as 
compared to 63 In the corresponding pertod of last year. 

9 

All figures are provleional. 
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F'uIIrIgIr WtIIIm _GIll .... -
[Eng/ish} Private Com.,.n... In DefwIce Sector 

E,tablllhment of Railway Workahop at Nemam 524. SHRI BADIGA RAMAKRISHNA: 
SHRI NAVEEN JtNDAL: 

523. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of RAILWAYS be pleased to state: Will the Minister of DEFENCE be pleued to atate: 

(a) whether there is any proposal to establish a <a) the number of licencealLetters of Intent iaaued to 
Railway Workshop at Nemam near Thi~vananthapurarn; private manufacturing companies to produce Defence 

prod~ sinCe 2~J; ,,- ,. ·i. 
(b) 'If so. the details thereof; and 

) -. 
(b) whether recently the Government has bIac:kIIsted 

(c) the time by which it is likely to be established? some of the private companies which are manufacturing 
Defence products; 

THE MINISTER OF STATE IN THE MINISTRY OF 
(c) If 80. the details thereof; and 

RAILWAYS (SHAI A. VELU): (a) No, Sir. 

(b) and (e) Do not arise. 
(d) the total amount of Foreign Direct Inveetrnent 

(FOI) came in the Defence sector since 2OO1? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE <RAO INDERJIT SINGH): <a) to (c) Since May 
2001, 28 Letters of Intentllndustrlal Licences have so far 
been Issued to private manufacturing companies to 
produce Defence products. None of the companies which 
have obtain~ Letters of Intent/Industrial Licecnea for 
production of Defence items has been banned. 

(d) As per available records, the total amount of FDI 
inflow in Defence sector, under the licensing regime, 
during the period May 2001 to April 2006 Is As. 0.24 
crore. 

Supply of Aluminium ea .... , 

525. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of DEFENCE be pleased to state: 

<a) whether Central Bureau of Investigation (CBI) has 
recently booked some senior Army officers and US based 
funeral service company for allegedly supplying poor 
quality aluminium caskets at exhorbitant rates after the 
Katgil war; 

(b) if so, the facta and details thereof; 

(c) whether the manner in which the caskets wera 
procured from the US based firm have been found most 
illegal; and 

(d) if so, the time by which investigation in this regard 
is likely to be. completed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (d) A case of purchase of 500 
aluminium caakets and 3000 body bags made in August 
1999 was handed over for investigation to the Central 
Bureau of Investigation (CBI). A regular case has been 
registered by CBI against Major General (Retired) Arun 
Roye, the then MIlitary Attache, Washington, Colonel S.K. 
Malik, the then Director in Master General of Ordn~nQe 
(MGO) Branch in Army Headquarters (AHa), Colonel F.B. 
Singh, the then Joint Director in MGO's Branch, AHa 
and Mr. Victor Baiza Jr. of MIs Buitron & Baiza Caskets 
and Funeral Supplies, Texas, USA in connection with 
cheating and criminal misconduct In purchase of sub-
standard aluminium caskets and body bags for the Indian 
Army. No definite time-frame to complete the investigation 
can be indicated at this stage. 

Supply of V ...... to ONGC 

526. SHRI GURUDAS DASGUPTA: 
SHRI SURAVARAM SUDHAKAR REDDY: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the Oil and Natural Gas Corporation Ltd. 
(ONGC) has called bids for supplying 28 veesels with 
modified stringent conditions and differential positioning 
for their offshore works during the current year; 

(b) if so, the details thereof; 

(c) whether with the modified contract period of five 
yeara with sub8tantlal revision In their physical parameters, 
none of the Indian shipping companies will be able to 
bid which will result in grabbing the contrect by foreign 
flag ve ..... owners; and 

(d) if so, the detaila and the Govemment's reaction 
thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) Oil & Natural Gas Corporation Umlted 
(ONGC) have Invited tender for charter hiring of 30 
vessels (Anchor Handling T'9'Production Supply VesseV 
OffshorE! Suppty V8888Is) with Dynamic Positioning (DP) 
capabilities. 

(b) A total 38 tender documents have been sold. As 
a sequel to pre bid diacue8i0ne, the date of cloalng of 
tender, which was 19.07.2006 has been subsequently 
extended to 3.8.2006. 

(c) and (d) No Sir, ONGC hal been constantly In 
tough with the Indian Ship Owners AssocIation (INSA) to 
upgrade the vessels to DP-1 type to meet stringent safety 
standards, especially In view of expanding deep-water 
operations. To facilitate Indian ShIp Owners, ONGC has 
also provided a longer charter period of 5+ 1 years as 
agalnet 2-3 years and allowed staggered ~tion to 
convert vessels to DP-1. The govemment supports 
ONGC's efforts to upgrade its safety standards, as there 
cannot be any compromise on this account 

Import of Petroleum Product. 

527. SHAI SUB RATA BOSE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to at8te: 
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(a) whether petrol and diesel have been imported In 

finished form/crude form; 

(b) if so, the total quantity of petrol and diesel 
imported during each of the last three years, separately; 

(c) whether procurements of these products are made 
through bilateral contracts with 011 producing countries or 

on-the-spot purchase from the market; 

(d) if so, the proportion of procurements made during 

the said period, separately; 

(e) the names of countries which supplied petroleum 
products under the bilateral contracts during said period; 

and 

(f) the details of supply contracts outstanding, If any, 
in respect of finished petrol, diesel and crude oil as on 
June 30, 2006 and the contractual prices in respective 
cases? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 

PATEL): (a) Petrol and diesel have been Imported In 
finished form. Approximately 76% of the crude 011 
requirement of our refineries is also imported. 

(b) The quantity of petrol and diesel Imported during 
the last three years is as under:-

(Oty. in TMT) 

Product 2003-04 2004-06 2006-08 (Pov.) 

Petrol 233 485 

Diesel 100 814 733 

(e) PSU Oil Marketing Companies are importing petrol 
and diesel on spot purchase basis. 

(d) Does not arise in view of (e) above. 

(e) The countries which supplied petroleum products 

to PSUs under bilateral contract& during 2005-06 are 
Malaysia, UAE, Saudi Arabia and Kuwait. 

(f) Under varioul term contracta, a quantity of 38.21 
MMT crude 011 is outstanding from foreign National Oil 

Companies to the oil PSUs. In the bilateral agreements, 
only volume is fixed and the price is baed on the OffIcial 
Selling Price (OSP) of crude which are declared by the 

suppliers on month-ta-month basis. 

Gnlmln TIcket Booking 8ervtce 

528. SHRI SUBODH MOHITE: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railway have decided to start new 
'Gramin Ticket Booking Service' to help rural unemployed 
youths; 

(b) if so, the progress made in this regard so far; 

(c) the criteria for iasuing the agency to rural 
unemployed youths under the Icheme; 

(d) the detalls of commission provided to the agency; 
and 

(e) the estimated revenue likely to be earned by the 
Railways under the scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) 50 'E' category stations of East Central R8IIMIy 
have been nominated for selection of Gramin Ticket 
Booking Sevaks (GTBS) , out of which selection of '7 
GTBS has been finalised and that on 6 sta1tonl .. ' be 
finalised shortly. For 27 stations no appIcatlona were 
received. " . , 

(c) The selection of GTBS Is done by a Committee 
of three officers of the Division from Commercial, Finance 
and Operating Departments after calling application 
through a notice pasted on the notice board of the station. 
The GTBS should fulflH the following qualHlcationa:-

~ (i) AppIicant'shouid not be u ....... 18:,..,. <# age 
and should be at Ieaat Matrtc put or equivalent. 
However, educational qualification can be relaxed 
by DCM/Sr. OCM if there Is no applicant 
otherwise available. 

(ii) Applicant should produce a. Character Certificate 
from the VIIage Head or a Magistrate that he 
beara a good moral character and is free from 
any criminal case pending against him. 
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(iii) Applioant with a telephone connection in his 
office or t'88kIeAce win be preferred. 

(iv) Applicant should be a local resident of the area 
served by the station. 

(v) Applicant should be prepared to give Rs. 10,000 
refundable security deposit to the Railway. On 
completlonnermination of contract, pending dues 
will be adjusted from the Security deposit and 
balance refunded to GTBS. 

(d) GTBS are authorised to realize service charge of 
Rs. 0.50 per ticket from passenger. 

(e) Since ttle scheme has not been implemented yet 
it is not possible to assess the increase In eaming fram 
this scheme. 

{Tf'IInslstionJ 

Tourlam Offtce,. Abroad 

529. SHRI HEMLAL MURMU: 
SHRI N. JANARDHANA REDDY: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Govemment proposes to restructure 
the overseas Indian Tourism Offices in order to give 
impetus to tourism in the country; 

(b) if so, the details thereof; 

(c) the effective steps taken by the Government to 
promote Indian Tourism abroad; 

(d) the number of foreign tourists visited India during 
each of the last three years and expected during 
2006-07; and 

(e) the infrastructur,,1 arrangements made' 
contemplated to be made to cope up with the expected 
inflow of tourists in the near future? 

THE MINISTER OF TOURISM AND CULTURE 
(SHAIMATI AMBIKA SONI): (a) and (b) Ministry of 
Tourism regularly reviews the functioning of its OY8f'H88 
India Tourism Offices to ensure effective marl<eting of 
India Tourism overseas. 

(c) In order to promote tourism to India and attract 
foreign touriat& to the country, the Ministry of Tourism, 

through its 13 Incla tourism Offices, undertakes a series 
of promotional activit1e8 In tounat generating markets 
overseas. These actlvltle8 inctude advertising, participation 
in fairs and exhibitions, organising seminars, workshops 
and road shows, publication of brochures and joint 
advertisemant support and inviting media parsonalitle8, 
tour operators and opinion makers to vieIt the country 
under the Hospitality Programme of the Ministry. 

(d) The details of foreign tourist visited India during 
last three years and year 2006 (upto June) are given as 
under:-

Year 

2003 

2004 

2005 

No. of Foreign Tourist Arrivals 

2726214 

34574n 

2006 (upto June) 

3915324 (Provisional) 

2.154890 (PrOvisional) 

(e) Ministry of Tourism extends financial assistance 
for tourism infrastructure development to State/UT 
Govemments, Central Govemment agencies, Public Sector 
Undertakings and Private Sector companies under Its 
following schemes: 

(i) Productllnfrastructure Development of Destination 
& Circuits. 

(H) Assistance for Large Revenue Generating 
Projects. 

(IU) Incentive to Accommodation Infrastructure 
Subsidies. 

In addition, Ministry of Tourism approves and 
claa8lfies Hotels, Heritage properties, Apartment Hotels. 
Guest Houses, Time share resorts, Bed and Breakfast 
eatabtishments to ensure standard accommodation to 
touriata. Mlnietry of Tourism has aIeo been in constant 
touch with various State Government and land owning 
agencies to follow investor friendly land policies, creatton 
of land banks and adopt the policy of single window· 
clearance tor hotel projecta. 

F .... In BacINMrd and TrtbeI Aree. 

530. DR. DHIRENDRA AGARWAL: 
SHRIMATI SANGEETA KUMARI SINGH DEO: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 
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(a) the norms and rule. formulated by the 
Government for setting up of food processing industries 
in backward and tribal dominated areas; 

(b) whether the Government has provided financial 
assistance for aetting up any food processing Industries 
in the backward and tribal dominated areas; and 

(c) if so, the details thereof during the last three 
years, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (c) The Government has 

implemented several Plan Schemes for promotion of food 
processing Industries. These schemes are project specific 
and not atate or area specific. The rate of financial 
assistance In the form of grant-In-aid for Technology 
Upgradation/EstablishmentlModernlzatlon of food 
processing units is 25% and 33.33% of the total coat of 
plant and machinery and technical civil works subject to 
a maximum of Rs. 50 lakha In general areas and Re. 75 
lakh in difficult areas like North East, J&K, Uttaranchal, 
Himachal Pradesh, Sikkim, A&N Islands, Lakshadweep 
and ITDP area. The financial assistance extended to FPI 
projects during the last three years In the States falling 
under the category of difficult areas, is given in the 
enclosed Statement. 

FPls in 8M:kw1ltr/ lind Tribal AfNS 

StatelUT 2003-04 

Assam 257.79 

Himachal Pradesh 99.18 

Jammu and Kashmir 108.78 

Manipur 108.41 

Meghalaya 

Mizoram 110.50 

Nagaland 40.75 

Tripura 33.07 

Uttaranchal 5.37 

[English} 

Import of Defence) Tec."..,og'" 

531. SHRI NAVEEN JINDAL: WiU the Minister of 
DEFENCE be pleased to state: 

(a) whether there is any proposal to grant special 
status to some premier private companies for importing 
Defence Technologies directly from abroad~ 

(Ra. in lakh) 

2004-05 2005-06 
(upto Dec. 05) 

245.76 40.83 

75.51 116.98 

74.78 35.36 

12.14 

12.30 
."",; 

17.36· 

87.88 156.31 

(b) if 80, the details of such companies Identified by 
the Government; 

(c) whether the Government has earmarked the 
Defence Technologies which will be imported by these 
companies; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (RAO INDERJfT SINGH): (a, and (b) No, Sir. 
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There is, however, a proposal to identify premier private 
companies, which can be treated at par with Defence 
PSUs for production of Defence item, in terms of the 
provisions of Defence Procurement Procedure ~005. 

(c) and (d) Do not arise. 

[Trans/lllion} 

Re.toratlon of T .... copIc Benefit. 

532. SHRI ASHOK KUMAR RAWAT: 
SHRI MOHO. TAHIR: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have restored the telescopic 
benefits to the passengers In end-tCHtnd fares which were 
eattler withdrawn on April 1, 2006; 

(b) If 80, the details thereof; 

(c) whether the Railways have made any changes or 
propose to make any changes in Tatkal Reservation 
scheme; and 

(d) if 50, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) Yes, Sir. 

(b) From 15.6.2006, the benefit of telescopic farea, 
as avaHabie prior to 1.4.2005, hu been restored. 

(c) and (d) In the recent past, the following changes 
have been made in the Tatkal Scheme:-

(i) Advance reservation period for booking ticket 
under TatkaI scheme hea been enhanced to We 
days. 

(ii) Waiting list tickets are now being issued under 
this scheme. 

(in) T atkal tickets can be booked through Internet. 

(iv) A flat refund of 25% of total fllre charged on 
ticket, excluding Tatkal charges, has been 
introduced on cancellation of confirmed Tatkal 
tickets surrenctered upto 24 hours before 
schedule departure of the train. 

(v) On those trains where defNnd for booking from 
originating to destination is not enough, Railways 
have been authorized to earmark intermediate 
station quota from where ticket under Tatkal 
Scheme can be issued keeping In view the traffic 
pattem. 

{English} 

Strength of RPF Pereonnel 

533. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of RAILWAYS be pleased to state: 

(a) the strength of personnel In the Railway Protection 
Force (RPF) at present; 

(b) whether keeping in view the Incre ... in crime in 
trains the Railways are considering to Increa,e the 
strength in the Railway Police Force (RPF); and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The strength of Railway 
Protection Force personnel is 67,056. 

(b) Yea, proposals are under consideration to Increase 
the strength of the RPF. 

(c) In the wake of Dec. 2003 Amendments in the 
RPF Act 1957 and The Railways Act 1989, RPF was 
given additional responsibilities of security of Railway 
pauengera and paaeenger area. To perform the additional 
duties of train escorting and aoce.. control efficiently 
2 propoaal8 are under consideration in the Minietry of 
Railways for augmenting the strength of RPF. The details 
of the proposal are as under: 

1. Fresh creation of 24,034 poets in non-gazetted 
cadre 

2. FMSh eNtation of 173' posts In gaHtted cadre. 

VI.1t of US Joint Chief of Shiff Qenerel 

534. SHRI JYOTIRADITY A M. SCINDIA: Will the 
Minister of DEFENCE be pIeued to state: 

(a) whether Iha US Joint Chief of Staff General visited 
India; and 
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(b) if so, the details of isslles discussed and the 
outcome thereof? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) General Peter Pace, Chairman Joint 
Chiefs of Staff, United States of America visited India 
from June 4-7, 2006. 

(b) During the visit, discussions were held on 
enhancing defence cooperation. The meeting reviewed 
ongoing defence relations and initiatives within the 
framework of evolving relations between India and the 
United States. His discussions with Indian Interiocutor'8 
also centered on the need to sustain and enhance military 
to military cooperation, security of the Indian Ocean 
Region, regional security issues, and crosa-border 
terrorism. Ways to enhance training cooperation between 
the Armed Forces of the two sides were al80 disclol88ed. 
Views were also exchanged on the recently concluded 
Shangri-La Dialogue. 

Combat Squadron Strength 

535. SHRI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether even with the planned induction of aircraft 
during 2005-2017, there would be any deficiencies in the 
combat squadron strength against the authorised strength 
at the end of X, XI & XII Plan periods; and 

(b) if so, the efforts made to maintain the atuhorised 
strength in the interest of the security of the nation? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) Government constantly review 
the security environment and accordingly decide to induct 
appropriate equipment and to make other arrangernenta 
for adequate defence prepare<in888 to enhance combat 
strength in terms of quality and quantity. It would not be 
in the interest of national security to give further details. 

Freight Corridor Project 

536. SHRI BASU DEB ACHARIA: Will the Minister 
of AAILWAYS be pleased to state: 

(a) whether the Railways have planned to outsource 
track laying for dedicated freight corridor project; 

(b) if so, the details in this regard: 

(c) whether the Aallwaya have invited the companlea 
for bidding in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) There is no such 
proposel at present. 

(b) to (d) Do not arise. 

537. SHAIMATI JAYAPAAOA: 
SHRI VWAY KUMAR KHANDELWAL: 
SHRI ASADUDDIN OWAISI: 
SHRI DHANUSKODI R. ATHITHAN: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of RAILWAYS be pleased to ... e: 

(a) whether a large number of posts including safety 
category are lying vacant in the Railways; 

(b) if 80, the details thereof and the reasons for not 
fulfiHing these vacancies; 

(c) whether Railwaya have etartecI any epec:iaI drive 
to fill up these vacancies; 

(d) if so, the detaita thereof; and 

(e) the steps taken or being taken by the Railways 
to ensure that safety is not compromleed due to 8hortage 
of manpower? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) AIUng up of 
vacancies is an on-going proceee and atep8 are always 
undetway to flU the vacancies as and when they arise. 
As on 1 .4.2006 there were approxlmatefy 1,66,569 
vacancies of Group 'C' and '0' Including 86,340 in Safety 
categories. 

(c) No special drive has been launched for recruitment 
of staff on Indian Railways. 

(d) Does not arise. 

(8) No c:ompromiIe is made on safety of trains. While 
monitoring the staff atrengIh. safety on traIne operations 
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is always emphaalzed and kept In view so that the desired 
quality of output is achieved by employing optimum 
number of staff. 

Incentive. for Canylng Good. by Trains 

538. SHRI P.S. GADHAVI: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have extended some 
additional incentives for carrying goods by trains; 

(b) if so, the details thereof; and 

(c) the extent to which these incentives have helped 
the Railways to get more business? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Yes, Sir. Many 
incentive schemes have been launched. These schemes 
give financial incentive by way of concession on freight 
to incremental traffic, higher rail-coefficient, traffic in 
traditional empty flow direction and for Cargo Aggregation. 
Besides, customers can enter into Long Term Special 
Incentive Schemes with Zonal Railways. 

(c) It is difficult to assess the exact quantitative Impact 
of these schemes. However, the freight eamlngs upto 
the first quarter of the financial year ,:e. upto June 2006 
(approximate) have increased by 14.08% as compared to 
the corresponding period of the previous financial year 
(approximate). 

International Railway RoutH 

539. SHRI JASHUBHAI DHANABHAI BAR AD: Will 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have any plans to open 
more international railway routes especially in the 
neighbouring countries; 

(b) if so, the details thereof; and 

(c) the time by which it is likely to be opened? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) and (e) Do not arise. 

540. SHRI A.V. BELLARMIN: WIN the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways are considering to electrify 
railway line from Trlvandrum to Kanyakumari; 

(b) if so, the details thereof; and 

(c) the time by which the work on the project is 
likely to be started and completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. The 
flna' deciSion to electrify Trivandrum to Kanyakumari 
section will be taken after appraisal of the proposal. 

Food Technology Park. 

541. SHRI PRALHAD JOSHI: 
SHRI G.M. SIDDESWARA: 
SHRI S.K. KHARVENTHAN: 
SHRI VIJOY KRISHNA: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Union Govemment provides financial 
assistance to State Governments for setting up of Food 
Technology Parks in their States; 

(b) if so, the details of the financial 88sistance 
provided to the State Govemments for the purpose during 
each of the last three years, State-wise; 

(c) whether the Union Govemment has received 
proposals from the State Governments for financial 
assistance during the current year in this regard; and 

(d) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA Y): (a) The Ministry of Food Processing 
Industries under Its Plan Scheme provides financial 
assistance to various implementing agencies such as 
Public Sector UndertakingS/JointlAssistedlPrivate Sector/ 
Non Governmental Organizations/Cooperatives for creation 
of common facilities in Food Parks, such as un-interrupted 
power supply, water supply, cold storage/ice plantl 
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warehousing facilities, effluent treatment plant, quality 
control and analytical laboratory, etc. in food parks, upto 
25% of the project cost in General Areas and 33.33% in 
Difficult Areas, subject to maximum of Rs. 4.00 croree 
on common facilities. The grant of assistance is 
considered based on complete & viable project proposals 
received from the implementing agencies in va~ States, 
duly appraised by Banks/Financial Institutions and 
recommended by the respective State Nodal Agencies. 
The assistance is relealed directly to the project 
implementing agency. 

(b) to (d) A statement showing fiMnclal auistance 
approved for setting up of Food Parks in different States 
by the Ministry of Food Procesalng Industries during last 
three years viz. 2003-2004, 2004-2005 and 2005-2006 Is 
Annexed. During the current financial year 2006-07, four 
project proposals for setting up of food paIka-one in 
District Haremar, Uttaranchal, one in District Alwar, 
Rajasthan, one in Rajamundry, Eat Godavari District, 
Anethra Pradesh and one in Kundll, District Sonepat, 
Haryana have been received through State Nodal 
Agencies. The proposals have been scrutinized and 
required supporting Inforrnatlonlclartflcatlons have been 
called for. . 

FinsnciBl 8S8isfllflCtl IIfJPfDvtKI for F()(J(j Psrlts during 2OO3-tJ4 

SI.No. State Location of Food Park Approved MFPI assistance 
(Rs. In Lakhs) 

1. Maharashtra Palus, District Sangli 400.00 

2. Rajasthan Sri Ganganagar 227.89 

3. West Bengal Sultanpur, South 24-Parganas 200.28 

4. West Bengal Maida 387.00 

Total 1215.17 

SI.No. State Location of Food Park Approved MFPI assistance 
(Rs. In Lakhs) 

1. Tamil Nadu Nllakottal Industrial Estate, 325.00 
Dindigul District 

2. Uttar Pradesh Shahajanwa, Gorakhpur 323.11 

3. West Bengal Shankarpur, Distt. Purba 178.92 
Medlnlpur 

4. West Bengal Sankhrail, Howrah 400.00 

Total 1227.03 

FinIlnciBl 8S8isfllflCtl IIPPfDvtKI for F()(J(j Psrlts during 2005-06 

SI.No. State Location of Food Park Approved MFPI 888istance 
(As. in Lakhs) 

':'j; 
1. Kerala Adoor 388.00 

2. Maharashtra Kapei, Taluka KamtN, Nagpur 397.50 

3. West Bengal ~urshidabad 379.88 

Total 1165.38 
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Infiltration aero.. LoC 

542. SHRI DUSHYANT SINGH: Will the Minister of 
DEFENCE be pleued to state: 

(a) whether the infiltration from across the Une of 
Control (LaC) is on the increase; 

(b) if so, the number of such cases reported during 
the current year 80 far and how does It compare with 
the corresponding figures of the previous year; and 

(c) the steps taken to stop the cross border terrorism? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) to (e) Infiltration attempts from across 
the Line of Control continue and are being effectively 
neutralized in Jammu and Kashmir (J&K). The assessed 
infiltration into J&K during January-June, 2006 was 169 
persons as compared to 91 during the same period In 
2005. The strategy adopted by the Army to tackle cross 
border terrorism Incorporates an integrated dynamic 
counter infiltration strategy, comprising of multi-tiered 
arrangements, including a forward tier of troop deployment. 
deployment of the state-of-the-art surveillance devic:es, the 
Line of Control (LoC) fence, a second tier deployment In 
conjunct.ion with the fence, relentless operations In the 
hinterland' and winning the 'hearts and minds' of the local 
populace through small scale development and community 
projects. The Army, in conjunction with other Intelligence 
and security agencies, continuaUy review Its strategy to 
deal with terrorists to ensure that violence levels in J&K 
remain under check. 

rrrsnslalionj 

Change In Route of New Delhl·Howrah 
Raldtwnl exp ..... 

543. SHRI KAILASH BAITHA: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways are considering to run New 
Delhi-Howrah RaJdhani Express train via Narkatiaganj-
Gorakhpur line; 

(b) II so, the details thereof; 

(c) whether there is also any proposal to increase 
the frequency of said Rajdhani Express; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(d) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

{English} 

Land Acqulaltlon for Railway Project. In Orl ... 

544. SHRI B. MAHTAB: Will the Minister of 
RAILWAYS be pleased to state: 

(a) the progress made so far with regard to land 
acquisition for railway projects in Orissa, project-wise; 

(b) the rate at which compensation Is being paid to 
the persons whose land has been acquired; and 

(c) the time by which the land acquisition process is 
likely to be completed in each project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) The information is being 
collected and will be laid on the Table of the Sabha. 

(b) The rate of compensation payable for land 
acquisition is decided by the State Government. 

(c) Land acquisition Is undertaken and completed by 
the State Govemment. No tentative deadline of land 
acquisition is feasible to be fixed. 

Export of MI .. I ... 

545. SHRI BRAJA KISHORE TRIPATHY: 
SHRI KAILASH MEGHWAL: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of DEFENCE be pleased to atate: 

(a) whether the Govemment proposes to export 
missiles particularly Brah Mos; 

(b) if so, the details in this regard; 

(c) whether negotiations have been made with any 
countries in this regard; 
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(d) If so, the details alongwith the reeponee received 
from those countries; 

(e) the time by which the export of miuiles is likely 
to be started; and 

(f) the steps taken by the Govemment to ensure 
that production of the missiles met world-cIaaa quality 
standards? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) Yes, Sir. 

(b) BarhMos being a joint venture project with Russia, 
there is already a decision of the Govemments of India 
and Russia to use the jOintly developed missile in the 
Indian and Russian annecf forces and to export 1M system 
to friendly countries. 

(c) to (e) Due to sensitiveness involved with export 
of the missile, it is not possible to give the details. 

(f) A comprehensive quality assurance system has 
been devised to ensure the world-class quality standards 
in both the countries with interchangeability of components 
and subsystems between the two countries with common 
quality arrangements. 

Buffer Stock of KeroHM and LPG 

546. SHRI PRABHUNATH SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 

(a) whether the stock of Kerosene 011 and Liquefied 
Petroleum Gas (LPG) is receding fast and some pans of 
the country is experiencing acute shortage of Kerosene 
oil; 

(b) if so, whether the Government proposes to make 
buffer stock of Kerosene and Uquid Petroleum Gas (LPG) 
in the country; 

(c) if so, the details thereof; and 

(d) the steps taken by the Government in this 
direetion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) PDS kerosene is an allocated product and 

the Government of india aIIocateett to the States on 
quarterly basis. The distribution of POS Kerosene to the 
consumers Is handled by the State Govemments. As of 
24.07.06, the public sector oil matketlng companies 
(OMCs) had overall Keroeene stocks at their supply 
locations In various State sufficient to meet 23 days 
requirement on all India basis. In addition to POS 
Kerosene, 011 companies sell free market Kerosene as 
per requirements. 

As regards LPG, as on 24.07.06, OMes had overall 
LPG stocks at their supply locations In various States 
sufficient to meet 11.5 days requirement on all India baaIs. 

(b) There is no proposal with the Government to 
make buffer stock of kerosene and LPG in the country. 

(c) and (d) Do not arise in view of (b) above. 

Purchll .. of Com.,....,. 

547. SHAI RAGHUNATH JHA: Will the Minister of 
DEFENCE be pleased to refer to the reply given to 
Unstarred Question No. 337 dated November 24, 2005 
regarding purchase of computers and state: 

(a) whether the information has since been collected; 

(b) if 80, the details thereof; and 

(c) If not, the reaaons for the delay? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) No, Sir. 

(b) Does not arise. 

(c) The computers, servers, peripherals and 
networking equipments are purchased by various 
Competent Financial Authorttles at different levels spread 
all over the country. The records of such purchases are 
kept only for limited period of time 88 per the existing 
rules and procedures and complete records for the period 
In question are no longer aVailable. 

Electrltlc8tlon of Banplore-Myeore Railway Una 

548. SHRI M. SHIVANNA: Will the Minister of 
RAILWAYS be pleaaed to state: 

(a) the progreaa made so far on electrification of 
Bangalore-Mysore Railway line Project; 
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(b) the expenditure incurred on the said Protec:t till 
dale; and 

(Q) the time schedule for completion of the said 
project? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) At preaent, there is no 
proposal to electrify BangaIore-Mysore line. 

(b) and (c) Do not ariMo 

Railway Projecta of Weatem Railway 

549. SHRI VIKRAMBHAI ARJANBHAI MADAM: WUI 
the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received any proposal 
trom Western Railway regarding doubling and 
electrifioation of Railway Line from Jamnagar to 
Ahmedabad and from Vlramgam to Meh&ana; 

(b) it 80, the dataill thereof; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) No such propoaal 
has been received. However, on AhmedabachJamnagar 
line, double broad gauge line alr.ady .xlsts on 
Ahmedabad-Viramgam section and a survey for doubling 
of Viramgam-Surendranagar (65 Krns) section has been 
sanctioned during 2006-07 to assess the traffic on this 
section. 

Amendment to Petroleum Rulea, 2002 

550. SHRI MAHESH KANODIA: 
SHRI BHUPENDRASINH SOLANKI: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to refer to the reply given to UnstBrred 
Question No. 1207 dated March 2, 2006 regarding 
Amendment to petroleum Rules, 2002 and state: 

(a) whether the matter has been examined by the 
Govemment; 

(b) if so, the decision taken by the Govemment on 
the matter; and 

(c) if not, the present status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) Government have receMKI a suggestion 
from the Govemment of Gujarat to amend Rule 43 of 
the Petroleum Rules, 2002 to include ship breaking 
activities so that inspection of ships after beaching is 
done by the Explosive Department. 

The views of Ministry of Commerce and Industry, 
Petroleum and Explosive Safety Organisation (PESO), 
Ministry of Shipping, Road Transport & Highways, Ministry 
of Steel and Ports & Transport Department, Govemment 
of Gujarat on proposed draft amendment were obtained 
by this Ministry. 

Ministry of Commerce and Industry while forwarding 
comments from PESO InllJr sli8 suggested that there is 
no need for amendment of Rule 43 for inclusion of ship 
breaking activity under Rule 43(d) of Petroleum Rules. It 
also suggested that, if necessary, the rule may be suitably 
modified to the effect that the hot work certificate under 
Rule 43(d) be issued by the State Govemment agencies 
under Factories Act and Rules. On these views of the 
Ministry of Commerce and Industry, the comments of 
Ministry of Steel, Ministry of Shipping and State 
Government of Gularat were called for. Comments of 
Ministry of Shipping are stut awaited. 

GIIuge Conversion between Ahmedabad 
and Udaipur 

551. SHRI BHUPENDRASINH SOLANKI: Will the 
Minister of RAILWAYS be pleased to state: 

(a) whether the Railways have received any propoaal 
for gauge conversion work between Ahmedabad and 
Udaipur; 

(b) If so, the details thereof; and 

(c) the action taken by the Railways thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): <a) and (b) Yes, Sir. 
Demands have been received trom the Hon'ble Chief 
Minister of Rajasthan and Hon'ble Members of Parliament 
for gauge conversion of Udaipur-Ahmedabad metre gauge 
line. 

(c) A survey for gauge conversion of Ahmedabad-
Himmatnagar-Udalpur metre gauge line has been 
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completed recently as per which cost of conversion of 
342 kms long line has been assessed as Rs. 1010.57 
crore with a rate of retum of 4.91 %. 

{Trans/a/ion} 

Purcha.. of Bomb Detection Inatrumenta 

552. SHRI ANANDRAO VITHOBA' ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether there was any plan to purchase hi-tech 
bomb detection instruments for conducting the search and 
frisking operations at Railway stations and in trains as 
reported in 'The Hindustan Times' dated July 13, 2006; 

(b) if so, whether this plan is pending with the 
Railways for clearance; 

(c) if so, the reasons therefor; and 

(d) the measures taken or proposed to be taken to 
conduct search and frisking operations In trains and at 
Railway stations? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRi R. VELU): (a) Yes, Sir. 

(b) and (c) All the important stations over Zonal 
Railways are to be covered under Bomb Detection Plan. 
Instructions have been issued recently to All Railways to 
procure such equipment such as Bomb detection 
equipment and Close Circuit Television (CCTVs) Cameras 
for installation on important stations. Many of the Railways 
already have Handheld metal detectors, Door Frame Metal 
Detectors and Dog Squads. 

(d) Two additional Companies of Railway Protection 
Special Force have been deployed in Mumbai (Central & 
Western Railway) after the above blasts. Besides 
additional force has been mobilized to Mumbal from 
adjoining divisions in Westem & Central Railway. Close 
Circuit Television (CCTVs) at 11 Railway stations In 
Mumbai have been installed to keep surveillance In 
Railway premises. In addition 22 Railway Protection Force 
(RPF) Sniffer dogs are at present deployed to conduct 
anti-sabotage checking in Mumbai. Intensive publicity and 
public awareness campaign alerting and educating all 
passengers to remain vigilant against any' unidentified! 
unclaimed suspicious objects lying inside coaches & 

platforms and to report to Govemment Railway Police 
(GRP)/RPF/Railway officials immediately In case of 
detection by them. RPF staff have also been provided 
with Hand Held Metal Detectors to conduct checldng at 
Railway stations. Close liaison with GRP & State Police 
is being maintained to provide effective security to 
passengers and passenger area. 

The proposal to provide additional manpower, modem 
security devices/gadgets, and concurrent additional legal 
powers, etc. to RPF are under consideration at different 
levels. Steps are also being taken to upgrade RPF 
Training centers with a view to Improve quality to training. 
A comprehensive intelligence-orientation programme for 
the RPF is already under-way. 

Nagpur Airport 

553. SHRI HANSRAJ G. AHIR: Will the Minister of 
CIVIL AVIATION be pleased to refer to the reply given 
to Unstarred Question No. 20n dated March 9, 2008 
regarding 'Nagpur Airport' and state the progress made 
80 far with regard to transfer of Nagpur Airport under the 
Airports Authority of India to the Maharuhtra Airport 
Development Company Ltd. (MADC)? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): The Ministry 
of Civil Aviation and Govemment of Maharashtra have 
now agreed to set up a SpecIal Purpose Vehicfe to Jointly 
develop Nagpur airport. 

/English} 

Unhygienic Condition of RaUWllY KItchen" 
Cooking Unlta 

554. SHRI E.G. SUGAVANAM: WiD the Minister of 
RAILWAYS be pleased to etate: 

(a) whether the Railways are aware of the reports 
regarding the conditions prevailing in base kitchens and 
other cooking units of the Railways which is highly 
deplorable and unhygienic and the kitchen staff are also 
not properly trained and educated to perlorm their duties 
effectively; 

(b) If so, the fact thereof and the action taken by the 
Railways thereon; and 

(c) the steps taken by the Railways to provide 
hygienic foods to the users and also to Improve the 
services? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) Yes, Sir. The 
staff are qualified and are trained with Indian Tourism 
Development Corporation (ITDC) on personal hygiene and 
workplace hygiene. Actually in base kitchens the rolia 
and chapattis are prepared on work tables and not on 
the floor as mentioned in the news paper report. 
Development of cooking area including base kitchen and 
improvement in their hygieniC condition, its equipments 
and quality of foods is a continuous process. Indian 
Railway Catering and Tourism Corporation (IRCTC) which 
is managing the catering activities on Indian Railways 
have initiated various steps to improve the condition of 
base kitchens and standards of catering services which 
includes-

(i) installation of new equipments and gadgets like 
fly<:8tChel'a, chimneys, masala grinders, potato peeler, cofd 
storage etc. In base kitchens; (iI) painting and 
whitewashing the base kitchens at periodical intervals 
(iii) imparting training on personal hygiene (Iv) issue of 
new uniforms to staff (iv) conducting food audit by 
professional agencies (v) entrusting modernisation of the 
base-kitchens to Rail India Technical and Economic 
Services (RITES). 

Export Orders Secured by BHEL 

555. SHRI K.C. PALANISAMY: Will the Minister of 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES be 
pleased to state: 

(a) the details of export orders secured by Bharat 
Heavy Electricals Limited (BHEL) during the last one year, 
country-wise; 

(b) whether BHEL has fixed any target to increase 
its export orders during the current year and in the coming 
years; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHRIMATI 
KANTI SINGH): (a) The country-wise major export orders 
secured by Bharat Heavy Electricals Umited (BHEL) during 
the financial year 2005-2006 are as under: 

Sudan 4 x 125 MW Steam Turbine based 
Thermal Power Plan at Kostl, Sudan 
from National Electricity Corporation, 
Sudan. 

Oman 

Oman 

Ethiopia 

Afghanistan 

Surinam 

Syria 

Poland and 
Germany 

Two Gas Turbine based Power 
Plants on turnkey basis from 
Petroleum Development, Oman. 

Cetrifugal Compressor package from 
Petroleum Development, Oman. 

2 x 230 KV Class Sub-stations from 
Ethiopian Electric Power Corporation 
Ethiopia. 

42 MW Hydro Electric Power Plant. 

Transfromers for NVEBS, Surinam. 

Order for 40 seta of Well Heads from 
SPC, Syria. 

Orders for PV Modules. 

(b) and (c) During the current year, BHEL has set a 
target of Rs. 2040 Crores for export orders. BHEL has 
been continuously working on strategy to further Increase 
project exports. 

Eet8bllthment of Salnlk WeHare Board .. 

556. SHRI G. KARUNAKARA REDDY: Will the 
Minister of DEFENCE be pleased to state: 

(a) the districts In Kamataka where Salnlk Welfare 
Boards are functioning at present; 

(b) the districts among them where number of ex-
servicemen is more than five thousand; 

(c) whether there is any proposal to establish Salnik 
Welfare Boards in districts having less than five thousand 
ex-servicemen; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
DEFENCE (SHRI M.M. PAlLAM RAJU): (a) There are 
11 Zila Sainik Welfare Offices in the State of Karnataka. 
These are Bangalore (Urban), Bangalore (Rural), Belgaum, 
Bijapur, Dharwad, Gulburga, Karwar, Kodagu/Medikeri, 
Mangalore, Mysore and Shimoga. 

(b) The ex-servicemen population is maintained lila 
Sainik Welfare Board-wise. The lila Sainik Welfare Board 
of Bangalore (Urban), Belgaum and KodaguIMedlkeri have 
population of more than five thousand ex-servicemen. 

(c) and (d) There is no such proposal. 
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Food Teeling Laboratoriea 

557. SHRI KULDEEP BISHNOI: WiD the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 

(a) whether the Government provides financial 
assistance under Its Plan Scheme for setting up/ 
upgradation of food testing laboratories; 

(b) if so, the details of financial assistance provided 
for the purpose during each of last three years, State-
wise; and 

(c) the steps taken by the Government to strengthen 
the food testing laboratories for the benefit of consumers? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA Y): (a> to (e> Ministry of Food Processing 

Industries (MFPI) provides financial uaiatance under Its 
Plan Scheme to various stakeholders for setting up/up-
gradation of food testing laboratories. Under the Plan 
Scheme, the CentraVState Government organizations, IITs 
and Universities are eligible for grant-In-aid limited to entire 
cost of the capital equlpments required for setting up/up-
gradation of such laboratories. All other implementing 
agencies are . eligible for grant-in-aid limited to 33% of 
the cost of capital equipment required for setting up/-up-
gradation of such laboratories for general. areas and 50% 
for difficult areas. 

A statement indicating State-wise financial assistance 
provided by MFPI during last three years for setting up! 
up-gradation of food testing laboratories is enclosed. The 
laboratory facilities thus created are common and can be 
availed by consumers, food pfOC86lling units and other 
stakeholders for the purpoHS of teetlng of food products. 

State-wise finllncilllllssistllnctl ptrJvidtId by MFPI during IIl8IIhree ytNlfS 1.11. 20()3-()4, 2004-05 
lind 2005-06 for StIlting uplup-grsdlltion 01 food _ling I6borstoI'ltl8 

(Rs. in Lakh) 

SI.No. State/U.T. 2003-04 2004-05 2005-06 Total Grant-In-aid 

2 3 4 5 6 
' • . i.1 

1. Andaman and Nlcobar 

2. Andhra Pradesh 175.19 175.19 

3. Arunachal Pradesh 

4. Assam 245.50 245.50 

5. Bihar 

6. Chandigam 

7. Chhattiagarh 

8. Dadra and Navgar Haveli 

9. Daman and Diu 

10. Delhi 11.25 37.86 49.11 

11. Goa 

12. Gujerat 137.40 137.40 

13. Haryana 
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2 3 

14. Himachal Pradesh 

15. Jammu and Kashmir 

16. Jharkhand 

17. Kamataka 

18. Kerala 

19. Lakshadweep 

20. Madhya Pradesh 

21. Maharashtra 

22. Manipur 

23. Meghalaya 

24. Mizoram 

25. Nagaland 

26. Orissa 

27. Pondicherry 

28. Punjab 

29. Rajasthan 

30. Sikkim 

31. Tamil Nadu 

32. Tripura 

33. Uttar Pradesh 

34. Uttaranchal 

35. West Bengal 

RallWilY Line from North Bengal to Slkldm 

558. SHRI M.K. SUBBA:, Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether any proposal for constructiOnS of railway 
line from North Bengal to Slkklm has been pending with 
the Railways: 

(b) if so, whether any feasibility survey of the 
proposed railway line has been made; 

4 5 6 

25.00 25.00 

14.85 14.85 

71.57 71.57 

130.84 130.84 

145.85 146.85 

(c) H eo, the outcome thereof; and 

(d) if not, the reasons for such delay? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (d) A survey for a 
new line from Sivok to Singtam w.. conducted In 
2000.01 as per which cost of construction of this 
60 Kms long Hne was asse8tl8Cf as As. 1099 crore with 
negative rate of retum (·)34%. The project could not be 
taken up because of unremunerative nature, constraint of 
reaources and heavy thfOWtorward of ongoing projects. 
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However, based on demands, a survey for new line from 
Sivok to Rangpo has been included in Budget 2006-07. 

Procurement of 61 Hawk Aircraft 

559. SHRI PRABODH PANDA: Will the Minister of 
DEFENCE be pleased to state: 

(a) the type of aircraft which is used currently for 
training of IAF personnel; 

(b) whether the Indian Air Force has decided to 
procure 66 Hawk aircraft from the United Kingdom; 

(c) if so, the details thereof; 

(d) whether this type of aircraft Is not modem aircraft 
of international standard; and 

(e) if so. the justification for procuring such aircraft? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) For flying training of Indian Air Force 
(IAF) personnel, HPT-32, Kiran Mk-1, Klran Mk-1A and 
MiG-21 aircraft are currently being used. 

(b) to (e) Government have approved the Induction 
of 66 Hawk Advanced Jet Trainer (AJT) aircraft from 
MIs. BAE Systems of the United Kingdom. Hawk AJT is 
a modem aircraft of Intematlonal standard. 24 of such 
aircraft will be supplied by BAE Systems in flyaway 
condition and the remaining 42 aircraft will be licensed 
and manufactured in India by MIs. Hindustan Aeronautics 
Limited (HAL). 

Shortilge of Wheel Chair. 

560. DR. M. JAGANNATH: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be ple88ed to 
state: 

(a) whether there Is any shortage of wheel chairs 
being used by persons with locomotive disabilities; 

(b) if so,' the facts thereof; 

(c) the action taken or proposed to be taken by the 
Govemment in this regard; 

(d) whether the Government has conducted any 
survey to find out the design of the wheel chairs to fulfil 
the needs of the physically challenged persons so far 
their manoeuvrability is concemed; 

(e) if so, the details thereof; and 

(f) the steps taken or propoaed to be taken to further 
improve the design of the wheel chairs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) and (c) Do not arise. 

(d) No, Sir. 

(e) Does not arise. 

(f) The wheel chairs are manufactured as per 
standard specifications BIS No. IS-7454-1991 and IS 
8086-1991 laid down by Bureau of Indian Standards (BIS). 
Artificial Limbs Manufacturing Corporation (ALIMCO) a 
public sector undertaking under Ministry of Social Justice 
& Empowerment is a sole manufacturer of wheel chairs 
with BIS specifications. 

AIIleing of Platform L.fteI of 
Jhargram AIIllw8y Stillion 

561. SHRI RUPCHAND MURMU: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the Railways have approved to raise the 
level of platforms of Jhargram railway station In Kharagpur 
Division of South Eastem Railway; 

(b) if so, whether construction work for raising the 
level of platforms at the said station has been started; 

(c) If so, the progreu made so far In this regard; 
and 

(d) if not, the time by which the construction work is 
likely to be started? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. Jhargram is a 
'0' category station. Medium Level platforms have aiready 
been provided at this station as per norms. There is no 
deficiency of platfonn level at thlt Itation. 

(b) to (d) Do not arise. 
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Doubling of ..... lId-DtIund Railway Une 

562. SHAI BALASAHEB VIKHE PATIL: Will the 
Minister of RAILWAYS be pleased to state: 

(a) 'whether the work on doubling of Manmad-Daund 
railway line has been held up due to shortage of funds; 

, 
(b) if so, the details thereof; and 

(c) the steps taken by the Railways to provide 
adequate funds so as to complete the project 
expeditiously? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) to (c) No, Sir. This Is 
not a sanctioned work. 

Eatabllahmant of OUNkula for Development of 
Rural TourillTl 

563. SHAI K.S. AAO: Will the Minister of TOURISM 
be pleased to state: 

Ca) whether the Govemment has decided to establish 
Gurukuls in villages for development of Rural Tourism In 
the country; 

(b) If so, the locations identified for the purpose, 
State-wise: 

Cc) the time by which these are likely to be 
established: and 

(d) the potential of rural tourism In generating 
employment opportunities for youths in rural India? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) It has been decided to 
establish Gurukul at the sites identified for development 
of Rural Tourism product with the assistance of Ministry 
of Tourism for spreading the attributes of Indian Art and 
Culture within and outside the country, thereby enabling 
the visitor to gain first hand experience of diverse art 
and craft skills at the various rural tourism sites and 
generating further tourist arrivals. 

(b) and (c) The names of the proposed gurukula 
sites, where various arts and artists to be promoted, to 
get the benefit out of the next tour1lt .. uon, are .. 
under: 

Pochampal/i (Nalgonda District, Anethra Pradesh). 

Raghurajpur (Purl Dletrlct, Oriaaa). 

Hodka CKachchh District, Guiarat). 

Pranpur (Ashok Nagar District, Madhya Pradesh). 

Aranmula CPathanamthltta District, Kerala). 

(d) The promotion of rural tourism can lead to 
increased tourist arrivals to rural sites and in the process 
can strengthen rural livelihoods Including benefit to the 
youth, through Income from vlsttor handling services apart 
from income through art and craft activities. 

FInancial Aall.nce to Lo.. Marking PSEa 

564. SHRI ADHALRAO SHIVAJIRAO PATIL: 
SHRI RASHEED MASOOD: 
SHRI SUBRATA BOSE: 

Will the Minister of HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES be pleased to state: 

(a) whether statutory dues of workers In many lou 
making Public Sector Enterpr18e8 CPSEI) have been 
pending for quite some time; 

(b) if so, whether the Government hu cI .. red any 
proposal to provide financial asai8tance to the.. Iou 
making PublIC Sector Enterprlaea to cI .. r the worke,.' 
dues .. reported In 'The Hlndultan TImea' dated May 
19, 2006; 

(e) if so, the details of the financial aNislance 
proposed to be provided to each PSE for this purpose; 

Cd) whether the Govemment proposes to revive any 
of theM PSEs; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE DEPARTMENT 
OF HEAVY INDUSTRY, MINISTRY OF HEAVY 
INDUSTRIES AND PUBLIC ENTERPRISES (SHAIMATI 
KANTI SINGH): (a) to (e) Govemment have approved an 
amount of Ra. 1.0.31 crore (subject to actuals) to be 
provided as loan to 16 Iosa making PSEs under the 
Department of Heavy Industry for payment of pending 
aalary/wagel and atmutory duel unto December, 2005 
as per details given in the enclosed statement. 
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(d) and (e) As per the policy laid clown in National 
Common Minimum Programme (NCMP), Government 
proposes to revive all viable PSEs. Revivaf Plans are 
considered on the basis of the recommendations of Board 
for Restructuring of Public Sector Enterprises (BRPSE). 
Out of the above 15 PSEs, cases of 12 PSEs have 
been submitted to BRPSE. So far the Govemment has 
approved the revival of one PSE namely; Heavy 
Engineering Corporation ltd. 

Finsncilll Assislsnctl 10 Loss Milking P$Es 

(Rs. Cr.) 

SI.No. Name of the Public Amount approved 
Sector Enterprises (subject to actuaIs) 

1. Andrew Yule & Co. ltd. 29.47 

2. Sharat Heavy Plates & Vessels ltd. 9.92 

3. Bharat Opthalmic Glass Ltd. 1.79 

4. Bum Standard Co. ltd. 3.25 

5. Bharat Wagon & Engg. Co. Ltd. 3.40 

6. Heavy Engineering Corporation ltd. 10.18 

7. Hindustan cables Ltd. 28.13 

8. HMT (MT) ltd. 9.92 

9. HMT (Watches) ltd. 18.11 

10. Hindustan Photo Film Mfg. Co. ltd. 5.92 

11. Instrumentation ltd. 8.02 

12. NEPA ltd. 7.07 

13. National Instruments ltd. 0.27 

14. Triveni Structurals ltd. 2.26 

15. Tungabhadra Steel Products ltd. 2.60 

Total 140.31 

Modemlutlon of Kolata and Chennel Alrporta 

565. SHRI M. RAJA MOHAN REDDY: 
SHRI S.K. KHARVENTHAN: 

Win the Minister of CIVil AVIATION be pleased to 
atate: 

(a) whether the Government PfOP088S to. modemiae 
Kolkata and Chennai airports; 

(b) if so, the details thereof; and 

(c) the time by which the decision is likely to be 
taken in the matter? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) to (c) 
Though the modalities of implementation of the 
modemisation plans have yet to be decided in the interim 
the Airports Authority of India (MI) has drawn up plans 
for construction of a new intemational departure block 
with car parking facility etc. at an e8timated cost of 
RI. 225 crores at Kolkata airport. Thereafter, new 
Intemational arrival block will be constructed. MI has 
already initiated actions to extend runways and to develop 
plans for construction of a new DomeatIc Terminat Building 
plana for construction of a new dorneatIc Terminal bulking 
and 11 additional bays. Construction of an Integrated 
cargo Complex is Ukely to be completed 8000. 

At Chennai airport, AAI has already taken up 
conatruc:tion to expand and modify International Terminal 
Block at an estimated cost of Rs. 23.47 crores. MI is 
also constructing 20 additional parking bays. MI has 
further plans for construction of a new domestic terminal 
building for which State Govemrnent of Tamil Nadu has 
been requested to hand over 583 hectares of land to 
MI. 

{Tf1If1S/alionj 

Irregularltl.. In Purchll... of Spare Parta of Bofore 

586. SHRI RAMDAS ATHAWALE: Witl the Minister 
of DEFENCE be pleased to state: 

(a) whether the irregularities committed in the 
purchaae of spare parts of Bofors Is being Investigated 
by the Central Bureau of Investigation; 

(b) if so, the details thereof; 

(c) whether the said inveatigation hal been 
completed; and 

(d) if so, the action being taken on the basis of 
Investigation report? 

THE WHISTER OF DEFENCE (SHFU PRANAB 
MUKHERJEE): (a) to (d) A case of purchase of 8p8I8 
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parla of Bofol'll agalnat a cont.-ct dated 24th AugUit 
1999, which wa. made during Operation ViJay, w .. 
handed over to the Central Bur .. u of Inveatlgatlon (CBI) 
for inve.tigatlon. The CBI h.. reglatered a Preliminary 
Enquiry (PE) in the CUI. The enquiry in the matter Is in 
prog ...... 

{EngIi6h} 

TB Tranaml •• 'on among Air Travell.ra 

567. SHRI KIRTI VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 
SHRI BALASAHEB VIKHE PATIL: 

Will the Minister of CIVIL AVIATION be pl .... d to 
atat.: 

(a) wh.ther the World Health Organisation (WHO) 
has Issued any guidelines to the Airlln. Induatry for 
reducing the risk of T.B. tran.mi.sion among the air 
travellel'll aa reported in TINI T/IMS 01 Indill dated June 
29, 2006; 

(b) if so, the details in this regard; and 

(c) the remedial steps taken by the Govemment in 
this regard? 

THE MINISTER OF STATE OF THE MINISTRV OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Ves, Sir. 

(b) The guidelines provide for certain steps to be 
taken by the airline operator to avoid the riak of 
transmission of tuberculosis during flight. 

(c) The Govemment has issued a circular to all 
operators for compliance. 

Manufacturing of Pilot.... Plane Lakahya 

568. SHRI BRAJESH PATHAK: Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Hindustan Aeronautics Ltd. (HAL) 
has manufactured pilotless plane 'Lakshya'; 

(b) if so, the number of such planes manufactured 
and provided to the Indian Air Force so far; 

(c) whether the Government proposes to sell these 
planes to other countries; 

(d) If '0, the namea of the countriM which have 
shown Intereat In purchue of this plane; and 

(.) the "ept taken by the Govemment In thll regard? 

THE MINISTER OF STATE IN THE MINISTRV OF 
DEFENCE (RAO INDERJIT SINGH): (a) Vea, Sir. 

(b) Three aircrMt have been inducted into the Indian 
Air Force 10 far. 

(c) There il no lueh proposal. 

(d) and (e) Do not arise. 

Developm.nt of Tourlem In THgarclen A ..... 

589. SHRI SANTASRI CHATTERJEE: Will the 
Mlnlst.r of TOURISM be pleued to state: 

(a) whether the Union Gov.mment h .. received any 
propoaal from the Govemment of We" Bengal for the 
dev.lopment of touriam In t .. gard.n are.. of the State; 

(b) If so, the details thereof; and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) Vea, Sir. 

(b) and (c) An amount of Rs. 388.98 /akh has been 
sanctioned during the year 2006-07 for the Development 
of Tea T ouriam Circuit under acheme for Integrated 
Development of Tourist Circuits. The sanctioned project 
includes items like internal pathways, car par1dng, paved 
area, landscaping, water supply system, water purification 
ayatem, waste disposal system, lighting and illumination 
system, boundary wall and aignages. etc. at identified 
tea gardens. 

Perm' •• 'on to Private Airline. to Fly Abroad 

570. SHRI BALASHOWRV VALlABHANENI: Will the 
Minister of CIVIL AVIATION be pleased to atate: 

(a> the criteria for allowing the private airlines to fly 
international destinations; 

(b) whether the Government has relaxed the criteria 
while permitting any private airlines in the recent past; 
and 
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(c) If so, the details thereof and the reuona therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Under the 
existing guidelines, Indian Scheduled carriers having 
experience of continuous operations of 5 years In the 
domestic sector and having a minimum fillt IIze of 20 
aircraft are permitted to operate on international routes, 
except to Gulf countries of UAE, Quatar, Oman, Bahrain, 
Kuwait and Saudi Arabia. 

(b) No, Sir. 

(c) Does not arise. 

Declaration of Kerela Buch.. .e Tourlem 
Economic Zone 

571. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Union Government has received any 
proposal from the Government of Ker.'a to declare 
Beaches of the State from Poovar to Kovalam as a 
Tourism Economic Zone; 

(b) if so, the details thereof; "and 

(c) the action taken by the Govemment thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) A concept proposal 
has been received in the Ministry of Tourism from the 
State Government of Kerala for establishment of a 
Tourism Special Economic Zone In Veli-Kovalam-Poovar 
area. However, there is no scheme in Govemment of 
India for establishment of such zones. 

Levie. on Ga.ohol 

572. SHRI SUBODH MOHITE: Will the Minister of 
PETROLEUM AND NATURAL GAS be pleased to state: 

(a) whether levies imposed by the Central and State 
Governments are making gasohol economically unviable 
to oil marketing companies; 

(b) if so, the details of the levies imposed by the 
various State Governments and Central Government; 

(c) whether the Government has received any 
representations from various quarters for reduction of 
levies on gasohol; 

(d) If so, the dataH. thereof; and 

(e) the Itepa taken by the Govemment to reduce 
the levies on gasohol? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHAI DINSHA 
PATEL): (a) to (e) The informtdlon Is being collected and 
will be laid on the Table of the HoU81. 

Survey on OBC. and SCIISTe Population 

673. SHRI HEMLAL MURMU: Will the Minister of 
SOCIAL JUSTICE AND EMPOWEAMENT be pleased to 
state: 

(a) whether any survey has been conducted by the 
Govemment for an exact estimate of population of Other 
Backward Classes (OBCs), Scheduled Castel (SCs) and 
Scheduled Trlbel (STs); 

(b) If 10, the details thereof; and 

(c) the number of OBCs, SCs and STs in the country 
entitled for reservation In all educational Institutions In 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) Population 
data regarding Scheduled Castes and Scheduled Tribes 
is available in Census of India 2001 Report. No National 
Survey to determine the exact population of Other 
Backward Classes has been conducted. 

(c) No such estimate Is available. 

FDI In FPI 

574. SHRI SUGRIB SINGH: 
SHAI KISHANBHAI V. PATEL: 

Will the Mimater' of FOOD PROCESStNG 
INDUSTRIES be pleased to state: 

(a) whether the Govemment has allowed Foreign 
Direct Investment (FDI) in Food ProceSSing Industry 
Sector; 

, 
(b) if so, the details of FDI inflow during 2005-06 

and proposed for 2006-07; 
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(c) the detaIIa of FDI propoeall pending for clearance 
II on date; and 

(d) the stepl taken by the Govemment to IIlmpllfy 
the FDI clearanoe Iyltem and to achieve the targeta 
fixed In this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) Hundred percent FDI i. 
permitted in food processing HCtor except In food rwtaUing, 
plantation and a/Chollc beverages. The total amount of 
FDI inflowl In Food Procealng Induetrl.. for the period 
01.04.2005 to 31.03.2006 wu Rs. 182.93 crOr8. No FDI 
proposal pertaining to FPI Is pending for con.lderation of 
FIPB Unit, Department of Economic Affairs, Mlnlatry of 
Finance. 

Inc ...... In Enoounter. between Army and 
T...,orl"l 

575. SHRI ASHOK KUMAR RAWAT: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of DEFENCE be pleued to state: 

(a) whether the Incidents of encounters between the 
army and terrorists have Increased during the lut .bc 
months; 

(b) if so, the reasons therefor; 

(c) the number of soldiers and terrorists killed In 
these encounters during the said period; and 

(d) the steps taken to contain the terrorist attacks on 
the army? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): (a) and (b) No, Sir. Due to the ucendancy 
gained by the Security Forces, the terrorists are avoiding 
direct contact with the Army. 

(c) During January to June 2006, the Army has killed 
268 terrorists. The total number of soldiers killed during 
the same period is 23. 

(d) Upgradation and improvement of security 
arran~ents to contain the terrorist attacks on the Army 

Is a contlnuou. proc.... It Include. Improvem.nts in 
Intelligence gathering, periodic r.vIew of security of military 
utablilhrnentl, intenelflcatlon of patrolling for turveillanee 
and area domination, deployment of Quick Reaction t.ams 
(QRTI) and conduct of Iynerglzed Intelllgenc. baed 
operatlona In adjoining a,..u, provlllon of atate-of .. rt 
weapon. and equipment to soldle,., etc. 

(Eng/16hJ 

Conceillonill Finance to OBCI by NBCFDC 

578. SHRI ABDUL RASHID SHAHEEN: Will the 
Mlnlst.r of SOCIAL JUSTICE AND EMPOWERMENT be 
pl .... d to ltat.: 

(a) whether the National Backward CIuHa Finance 
and D.velopm.nt Corporation (NBCFDC) provld.s 
cone ... lonal flnanee to Other Backward Cia.... for 
starting Income generating sch.m .. ; 

(b) if so, the funds allocated and releued by the 
NBCFDC under such schemes during each of the lut 
three years and the current year; 

(c) the funda actually utilized by .. ch State/Union 
Territory and number of persons beneflt.d th.refrom 
during each of the last three years; 

(d) whether the Govemment has received complaints 
regarding mlautilisation of funds by some Statea/Union 
Territories; 

(e) If so, the details thereof and the action taken 
against them; 

(f) the rate of Interest charged by NBCFDC under Ita 
various sch.m .. ; and 

(g) the measures taken by the NBCFDC for proper 
utilization of funds by StatealUnlon Terrltori .. ? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SuaBuLAKSHMI JAGADEESAN): (a) Ye., Sir. 

(b) The details of funds allocated and released by 
the NBCFDC to SCAs during last three years and the 
currerit year are given in the enclosed Stat.ment-I. 

(c) Statement· II showing the funds utilized by each 
State/Union Territory and number of persons benefited 
during lut three years is encloeed. 
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(d) No. Sir. (g) The SCAI have been uked to generate adequate 
aWlren ... lmong the target group lbout the NBCFOC', 

(e) Does not lriH. achemes and to simplify lOin procedure Ind hive llao 
been IdvIHct that the diaburaernent of lOin should be 

(f) The rite of Intereet charged by the Corporation need-baHd. 10 that fundi Ire properly utlHzecl for the 
under vlrlouB Icheme, I, given In the eneloled purpo.. for which the.. Ire dllbul'lecl. 
Statement-III. 

-'t.m.nl I 

N.tIon.' &clnMrd a.._ FiMnc. mid tMvMJpmenl CmptJ,./Ion 

""- fundII .1/tJc61Wi .nd teIH6lId by IhtI NBCFOC during ., IhfH yN" Md 1M wfTWII )lNr 

Sf.No. Name 01 the StateNT 2003-04 2004-05 2(J05.2008 2008-2Q07 

AmOIft ArnoIIII ArnMt AmOIIlI AmMI ArnMI AmoIIII AnIOIIII 
(In cn:n) (In 1IkhI) Qn CIOI'8) (In Iakhs) (in ClOre) (m Iakhs) (In CIOII) (in 1IkhI) 
AIIocIMon R"'-d Allocation Ra..d ~ RIItIMd AIIocaIIon Rete.d 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradelh 22.00 1160.00 11.00 260.00 10.00 200.00 10.00 0.00 

2. Aaaam 7.91 95.68 3.15 80.20 4.00 260.00 1.90 0.00 

3. Bihar 13.00 7.50 9.00 170.00 9.58 30.00 9.98 0.00 

4. Chhattlagarh 4.66 25.00 4.32 108.19 1.50 150.00 2.00 90.00 

5. Chandlgarh (UT) 0.21 15.00 0.34 24.70 0.26 10.00 0.00 0.00 

6. Delhi (UT) 1.00 50.00 0.50 60.00 0.60 0.00 0.00 0.00 

7. Gujarst 10.00 350.00 7.42 350.0 6.90 280.00 7.00 0.00 

8. Goa 2.52 48.67 0.50 28.45 1.00 41.87 0.91 0.00 

9. Haryana 3.40 200.00 3.00 176.00 3.00 300.00 3.00 54.60 

10. Himachal Pradesh 2.00 182.64 2.50 260.00 2.00 185.93 2.00 39.55 

11. Jammu and Kashmir 1.00 15.00 0.81 40.60 1.00 2.00 1.00 0.00 

12. Jharkhand 6.00 270.30 1.00 0.00 3.00 25.00 2.99 0.00 

13. Kamataka 18.00 1690.77 10.00 100.00 10.06 1005.00 10.00 251.70 

14. Kerala 35.95 3067.50 23.64 1697.50 26.00 2334.00 11.42 350.00 

15. Madhya Pradesh 11.42 492.50 6.66 148.75 3.00 100.00 6.00 0.00 

16. Maharashtra 29.00 2684.00 20.00 1960.00 22.00 1700.00 12.00 850.00 

17. Orissa 7:00 50.00 5.00 50.00 3.70 50.00 ' 2.57 0.00 

18. Punjab 4.00 43.00 2.83 200.00 3.00 230.00 3.00 0.00 
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2 3 4 5 8 7 8 I 10 

19. Pondlcherry (UT) 1.40 50.00 1.45 50.00 0.86 86.03 0.80 80.02 

20. Rajasthan 4.58 114.88 4.93 283.40 4.00 400.00 0.00 0.00 

21. Sikklm 4.19 126.00 4.10 287.90 3.52 352.02 2.94 0.00 

22. Tamil Nadu 18.00 1075.00 8.00 800.00 13.50 1350.00 8.50 0.00 

23. Trlpura 3.98 0.00 2.72 99.03 1.50 60.00 2.95 0.00 

24. Uttar Pradesh 23.00 550.00 16.00 818.00 20.00 158.00 20.00 94.50 

25. Uttaranchal 0.09 9.00 3.00 52.75 1.04 104.48 0.00 0.00 

26. Welt Bengal 15.00 750.00 11.30 600.00 8.82 400.00 5.38 200.00 

Total 249.29 13109.44 183.37 9383.47 183.72 9793.31 128.02 1980.37 

811.",.", /I 

Funds utl116«1 WId nlll'11iJsr 01 PNBOM bBMIIttKI by SfIIltllUnion TM'Iitoty during 1M IMI thIN )Wnr 

(Re. In lakhl) 

SI.No. Name of the StatelUT 2003-04 2004-05 2005-08 

Funds Persons Fundi Per'lOns Fundi Persona 
utilised benefited utilleed benefited utlllHd benefited 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1489.80 24085.00 381.13 136.00 284.52 400 

2. Assam 280.28 274.00 40.00 220.00 50.00 780 

3. Bihar 487.44 10.00 9.22 623.00 169.92 31 

4. Chhattllgarh 94.40 40.00 29.84 137.00 113.28 343 

5. Chandlgarh (UT) 1.74 2S.00 34.28 72.00 6.42 30 

6. Delhi (UT) 100.00 55.00 13.25 78.00 78.38 0 

7. Gujarat 1069.56 616.00 433.28 880.00 231.72 590 

8. Goa 49.90 26.00 20.49 15.00 14.53 23 

9. Haryana 200.00 940.00 0.00 789.00 325.00 1239 

10. Himachal Pradesh 234.16 256.00 153.78 600.00 252.67 227 

11. Jammu and Kashmir 10.00 30.00 45.80 97.00 0.00 9 
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2 3 4 6 8 7 8 

12. Jharkhand 0.00 640.00 142.83 0.00 75.02 60 

13. Karnataka 174O.n n67.00 1015.86 8828.00 936.23 8732 

14. Kerala 2887.90 11900.00 1297.153 5382.00 2223.13 7648 

15. Madhya PradHh 919.61 1292.00 180.11 607.00 418.84 400 

16. Maharuhtra 2745.48 5570.00 1954.19 8941.00 1885.35 4089 

17. OrilSa 285.84 105.00 84.42 496.00 58.96 183 

18. Punjab 60.00 829.00 43.00 321.00 260.02 435 

19. Pondicherry (UT) 81.10 173.00 88.89 176.00 85.03 280 

20. Rajasthan 182.67 278.00 115.82 792.00 282.87 908 

21. Sikkim 100.00 170.00 25.46 300.00 257.90 717 

22. Tamil Nadu 901.26 28717.00 882.10 29799.00 888.83 54993 

23. Tripura 47.42 0.00 0.00 190.00 0.00 75 

24. Uttar Pradesh 0.00 1138.00 899.89 4no.00 1045.22 2000 

25. Uttaranchal 0.00 40.00 9.00 74.00 52.75 206 

26. 'Welt Bengal . 830.42 1675.00 423.31 2857.00 573.19 1510 

Total 14529.45 88320.00 8302.87 62738.00 10356.53 83858.00 

StII,.",.", 11/ 

ThtI ,... of in,.,.., undtlr IlllIiotM IJt:IItImtI6 of NBCFDC 

Type of Loan Rate of Intereet from Maximum rate of Interest 
NBCFDC to SCA from SCA to beneflctarl .. 

(per annum) (per annum) 

Term loan 3% 6% 

Micro Finance 2% 5% 

Mahila Samridhi Vojna 1% 4% 

New Swamima for Women 1% 4% 
), :). 

Swayam Saksham 2% 5% 
. "\,' 

Education Loan 1.5% 4% 

Margin Money 3% 6% 
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Prly8tl .. tlon of Non-Metro Alrporte 

5n. SHRI JYOTIRADITY A M. SCINDIA: Will the 
Mlnllter of CIVIL AVIATION be pl .... d to state: 

(a) whether the Govemment hu decided to prlvatlle 
lOme of the non-metro airports; 

(b) If 80, the detail. thereof; 

(c) the criteria adopted for prlvatl.atlon of luch 
airports; and 

(d) the It epa .0 far taken In thle regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) to (d) Do not arise. 

Inc ...... In Flying Hour8 

578. SHRIMATI JAYAPRADA: Will the Minister of 
CIVIL AVIATION be pleued to atate: 

(a) whether there Is any proposal to Inc...... the 
annual limit of 1000 flying hours of pilots; 

(b) If so, the details thereof and the ..... on. therefor; 

(c) Whether the Government I. aware that the 
PI'OPOlld move II likely to put men ...... on plloII; and 

(d) If '0, the reaction of' the Govemment thereto? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) to (d) Do not arlle. 

Development of Tourlam 

579. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Mlnilter of TOURISM be pleaNd to at ... : 

(a) whether the Union Govemment hu received 
propolal. from varloUI State GovernmentllUT. for 
development of tourlam In reepecttve StatellUT. during 
the current y .. r; 

(b) If 80, the datalls therlOf; and 

(c) the action tIkIn by the Govemment thereon? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a) to (c) The Mlnlatry of 
Tourllm provldel Central Financial Alliltance to varloue 
StatMlUT Govemmentl for development of tourl.t plecu 
which Ire prlorltl.ed In con.ultatlon with them. A 
Statement showing the tourllm proJecta prlorltlaed for 
implementation during the current financial year II 
enclOHd. 

PrIotititItId PIfIi«* to btl I~ fluting IINI yMr 2006-07 

SI.No. State Destination Circuit EventlFalralFeatival Rural Tourl.m 

2 3 4 5 e 

1. AncllII Pradish 1. HyderabId 1. BIIch cIn:uI 1. KakaIia E¥InI 1. KudIIpudi 
including VIDg 2. GoIIcDnda EVInI (,. Vljaywada) 
Ch8IminIr & 2. BudcIIiII ciraiI 3. VijlynIgIr FIItivaI 2. DhIrmIkIrIm 
GoIcondI 3. KIInIIi- 4. KIIiIga (1lIIr~ 

2. WaIIngII KIripIkIm- 3. SurtIN (IIIIr 
3. NeIIoII TIIIIn ~ 

(PI*It LaIce) CiIaiI 

2. Arunachal PIIIIaIh 1. AmeniIieI at 1. TlnUia 1. AnIIIdIII FIlliYII 1. L9I VIIIge, 
Paranrnlclnl (AIIIm)-NInR 2. Siang RivIr FIIhII Upper 
lohlt DIIIrid. Tw- 3. NoyoIum'Mopin Subniri 
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2 3 4 5 6 

2. ReIIotItIon & WIIong-Oongi FtIIIvII DiIIrk:I 
PrtIeIVIIlon 4. Buddha MohIIIIVI 
of HeIIIIgI 
SlIt (8IcnI 
RImpIrt) at 
OIllllU. 

3. Allam 1. Klrnlkhaya 1. OIIng-T .... · 1. RIngoII UIIav 1. ct.tct.o 
n SIIIIIII NIIIIIft. 2. OthiIg-PIIkII tiIta Nagar 
P\IgIImqI ~ 3. Ta Toultem In sw.agar 
townahlp of T awang Tn 4. KIZIrInga EIephInt FtiMI 0iItt. 
Ham. 

2. SIYIIIgI1 
COIWIftIIon 
pne& 

3. WIhII 
en. at HoIeI 
8IItvnIIIWI 
AIhoka, 
GUWIhItI 

4. 8IIIr 1. IIWIdIIhwarI 1. IIocIIgIya- 1. Buddha MIhoIIav 1. PatthaIkIItII 
Temple -"'R9 2. RIjgIr MMIoIIv (nIIrGaya) 

3. ~ MIla 
4. CtNIh MnIIIv 

5. CtNttiIgarh 1. ChitrIIuJIe fill 1. JIgdipIr drd 1. a.. EveN 1. 0hIpI (NIIr 
2. RI/Im 2. MIIIIt Event KnI NaIIonII 

3. SI!pII' Ftet. PI/tI) 
4. RajIm FlIt. 2. ChunI (Near Hadeo BIngo 

o.tI) 

6. 0eIN OeVllopment of To be 
InlraltNdure 00IIIIIUIicItII 
• per Muter 
PllnFor 
CommonwIIIII 
GImes 

7. Goa 1. NoIth Goa CinaiI 1. Slip FtIIIvII 
2. SdlGoa dIQII 2. Goa CImIVIII 

8. Gujarat 1. ChImpIner 1. .kI1IgI/tI-VellVll 1. NI'II'IIri DIncI 
PavagacIl PortIIndIr 2. TIIIlIIIr VIdnIgIr 

2. G1c. 3. Intemationll Kill NIgIIhwIr 
3. DwIIka . Festival 

4. ShIrad UIIIv 
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2 3 4 6 e 

9. HIIyIna 1. SII$IId 1. KIIIIIIIIIba 1.~ftIt To be 
2. SonIpIt- 2. Herbge"""'" ComrruicMIcI. 

EthnIc IncIa PIr;n 
3. BIII1kII 3. All & Crill FtItivII 

Kamal 
4. One 1'lIOII fW to be 

comrMoItId 

10. Himachll PIIdeeh Ohlllmlhlll 1. Eco tOIdm In 1. grill HinIIayIn 1M 1. MIIhobII 
TrIIII 2. Pft.WOItcI PIIIIgIIcIng _In SirN 
AIIII 3. KIAu o.em 2. BIroh VIIIgI 

2. PIfIm CkWt 4. SbNa Strnmer NeIr DhInnutIIII 
FIIIiYII 3. GINU 

0rtInItcIw. 
11. Jammu II1d Klshmir (I) SpecIfic 0tYII0pment of 1. Mega Event In (I) (SofgwIfI 

touItIm Tourill lIdakh WOIk Plan) 

1nfrIIbuoIu" CI/'Qit II KIrgM 2. JaIhn+I<aIhmIr II4IPOI1tor 
projacIa tor 3. Jammu FIIIvII 6 vIIagII viz., 
Tourteln 4. NaYratra FtaIvII, 0Iung, PIhIIgam. 
OIYlloplMlt VaIIhno DIvI JhIIt, 8uIII.-
AImMIII ~ 5. <Wmarv F .. n GagqIr 
BhIdIrwah, (b) eupport for 10 
KJIhIwIr, new vIIagII to be 
Poonch, Rajourt, IdIIIIIfItd by the 
Lakahnpur. StIlI GoYIInrnn 
SattIaI, 
Kokirnag, Leh 
IIIdKargll 
(b)Spdc 
tourllm 
infrIItIuetu" 
projects for 
TOIJIIm 
DeYIIopmIIt 
~of 

PahIIgam, 
Gulmlrg, 
Sonamarg IIId 
Patnitop 
(e) RIIIorIIion 
01 Heritage 
bulking II 
M.-.u 
MIIIdi, Phue-I 
(d) Golf Cue 
II Jammu 
(e) ReconetlUCtion 
of gulled TRe 
II Srinagar 
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2 3 .- 5 8 

12, Jharkhand 1.~ 1, RIncIioRlmglmo 1, HIjIItbIgh FIIIivII 1.~, DiIIt. 
2, PIIIIIIIItI RIjIrIppI- 2. Air Show AnIII SIr9tIUn 

T .... • 3 .• 2, KhIIIMI, 
~PIIma 4, JIgInnIIh RIIh Yatra DiIIt. 
IIchori SIIIikeIa-

KhIIIIYIn 

13, Kamlllka 1.~ 1,~ 1, BqIIoII HIbbI 1. et.IptmI 
2, liIgmIckI GUbIrgI 2, To be comrmrIIcated village 

2, Southern 3, HImpi .8angIIorI 
~CiaiI 4, KaraYIIII 2, AIkffI vIIge Bagllcote 

14, K_ 1. VIgIIIIOn 1. SOIMIeIn Ec:o- 1, MIIIbIr MnIIav 1. KathIkIII 
2. KIInIIkam Tourilm 2. Boll Show COIIIInI VIIage 
3, PIINbhIpuIIm 3, EIepIwrt FIIIiYII 2, CoIr VIllage 

PIICI 4, NiehagIncIi FtIIMI 3, Spice ViIIge 
4, ThrtppI.Iihn 

15, MIcI1ya PradIIh 1, PII1III 1, AmIIkIrUk· 1, KhljUl'lho FIIIivII 1. SIvra In 0Itia 
2, ManckI MIncIa- 2, TIIVII Malt 2, RIIII Nagar In 

DIndoI 3, PIdInIlhI MInck 
2.~ 3. My VIllage ....... in Maheewar 
~ 

BaIWIIIi 

16, Maharuhlra KIIIkHIhwar 1, BudcIIiaI Cift:uit 1, EIephaJU 1. vIIIge near 
IncIucIng EIIpharD 2, Elora Kolhapur 

2, Fort ClIQit 3, KalIda 2, VIIagI near 
4, ChbkIIara PIn tor Gurukul 

17, Manipur 1. Nonp 1. ImphaI- 1, u.ipur T 0IIiIm Anello, Khongiom 
aicIIng (E~ Bis/n4U. Festival end None 
Pille with Gal Sendra- 2, MInIpur T 0IIiIm 
COUII8) CImdIandpur Meet 

2, ImphaI 3, LUI-NGAJ.NI 
FtItivII 

4, KUT FteMI 

18, Meghalaya 1, PTotecIIon & 1, Wilhmnlgar· 1. Winter T ouriIm To be decided 
dMIopnenI Jaklllll-Jowal FIIIIvaI 
01 caves 2. ShiIong- 2, ShiIIong AuIIInn 
II'OI.I"Id Jowaj ~ Festival 

2, Till Jawal MewpIong 3, NongknIn FestivII 
4, Wangle FIIIivII 
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2 3 4 5 e 

19. MoZOl'llT1 1. ChIIIIq 1. w.m. 1. ChIpc:har ~ 
2. ChIIIIlh HaIqChllkawn, 2. lhIIIIlYIIIg Kut 

TawIpuI 'S', 3. MIh.IIUn FedvII 
LawngIII, 4. To be decided IIItr. 
_ VawmIM, 

SingIu, 
S. VniphII. 

2. Ell!tm-KIItIIn, 
N. VanIIiphII, Ell! 
WlgdIr, 
KhIwiuIg, 
Fllbwn, 
ZakhawIhIr, 
HnIhIIn. 

20. NagaIInd 1. Tourilt 1. ZI.rIheboto- 1. T~ Emong To be IdInIIfted 
TI'MI Tunq- 2. Mllurnnlu 
DIIIInaIIon Klplirl 3. HombII Event 
TOI4Ihema, 2. GoYemoI'I CIII1P 4. EVIIII-CuIurII 
Kohima dIIrId. (WoIdII~tti lind ~ 

2. AiNo, AlIa (DimIpII)- Variety Ihow 
ZIriIeboIo DtIIt. JM*ie (Pn\). 

21. Orissa 1. ChIb 1. BIlIbnIwIr· 1. 8rIIknIra ..... 1. oaymg BICI 
Puri-KcnII1c Ullav ViIIgI 
2.~ 2. EkInn 0h00IbaII 0iItI. 

Clwldlpur-TIIIM- 3. Purl BIadI F .... 2. KhIIIyajII 
p~ 4. KOIIIIk Fill. VIIage 

3. ArIIIu '*Y-
~. 

MaIkIgri 

22. Punjab 1. Roper 1. Freedom SIJuggIe 1. RInI 0IympicI 1. VIIage PakIi 

2. Fatlhgarh CiaiI (RInI SporII, VIIgI (DIIlt. 

SIiIIb [)eIi.Amrilaar Cia ~r. 0iItI. HoahiaIpur) 

(InckJdilg 2. Pilgrim CircUt RaIpur 2. VIaIge 

AIm Khaa 2. Kinnow F8IIiYII at KaIInour (Oiltl. 

Baghwilh Abhor, DiIIIt. Ferozpur GtIdIIpur) 

SEL show) 3. PII1ab Fill. (MeII) 3. VIIage Maieor 
3. KapuIthaI8 4. CrIll MIla at KIln (!liIII. 

KapIdIaIa BhaIinda) 

23. Rajasthan 1. AmjIr Sharif 1. Eco-T 0IIiam 1. HeIIIage FIItivII To be idenIIIIed 

2. Jaisllmer QrcuiI 2. RIjaIhan Day 
2. F\oocIi;dilg 01 CeIebrIIion 

moIUII8I'dI 3. Puahkar Fair 
4. o.n FeetiYaI 
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2 

25. Tamil Nadu 

28. Tripul'l 

27. Uttar PradeIh 

28. UtIII'IIIChIl 

29. West Bengal 

3 

1. DMIopmtnt 
01 AnuImInI 
Park II SImIII. 

2. PIlgrim centre 
II SorIng 

1. MIdurII 
2. ThI/1IWr 
3. Kaniylkumlri 

1. ChIl\IdaIhI 
DeYla Sari 

1. Allgarh 

1. YIIIIIICIIri 
2. Tehri 

1. Goke 
2. KaIimpong 
3. "'-Y 

JULY 27, 2008 

4 

1. DMIapmenI 01 
TOIIIII CerdIW II 
PtIOdIng and 
Mangan In NoI1h 
SHdcIn 

2. DMIopment 01 
Allam Ungzey fJ1d 
KhIct TI'Ik RM. 
In Ell! SIdckn 

1. De't'IIopmen\ of 
Nor1h Well Tripura 
Circuit 

1. AgI'I·Fate/'4IUt 
Skri-Mllim 

2. V ..... SamIIh 
3. BIIjbhoomI 

VrtndMn 

1. RiIhIIcIIb-
HarkIwar (Mega 
PIojecI) 

2. BIndIIr·BIP!h-
MIMIII' 

1. FIMdom Clrr:U\ 
2. Til ToudIm 
3. Beach cIR:uft 

6 e 

1. Nanc:tIi FeIIVII 1. Rong VIIgI 
2. GIngIok WInIer In SouIh SIddm. 

FIIIIvII 2. ThIIpu vIIgt 
3. RavangII FtItivII in Will SikIdm 
4. Haghey MIll 
5. Mangan FIIIivII 
6. Gyallhing (Pilling) 

MIhIbIIipurIm To be 
mega fIItiYII COIIIINIicItId 

To be comnIII1IcIIed Joyd\IIIdrIpur 

1. Buddha Mahotuv To be 
II SamIIh oommlllicltad 

2. LIIhmIr HoI 
3. Dtv DIapawaIi 

1. DeIndIII VIrIIat 1. VIIge 
FtIIIvII TrIjugI 

2. GIIIMl FIIIIvII Nara~, DiItt. 
3. KIrnaon Feetival RudrIprayIg . 
4. PoornI9ri FtIIiYII 

To be comrnWllclled To be 
COrIIITIIIIicat 

Aftorntmlon In .... Iwey ZonM THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAVS (SHRI R. VELU): (a) Ve., Sir. 

580. SHRI B. MAHTAB: Will the Mlnilter of 
RAILWAVS be pleuect to state: 

(a) whether the Railways have undertaken 
aHomtation in various zon .. ; 

(b) if so, whether any affore .. tion programme h .. 
been undertaken by the East CoaIt Railways; 

(c) if so, the details thereof; and 

(d) if not, the steps propoeed to be taken by the 
East Coast Zone in this regard? 

(b) VII, Sir. 

(c) Targets for current year for East COllt Railway 
Is 3.5 lakh aapIInga (including 2 lakh saplings of Jatropha). 
During last year East Coast Railway planted over 2.5 
lakh saplings Including 1.5 lakh of Jatropha. 

(d) DOH not arlae. 

Exploltlltlon of Mlnorltle. 

581. SHRI BRAJA KISHORE TRIPATHV: Will the 
Minister of MINORITY AFFAIRS be pleased to state: 
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(a) whether the National Comrnilllon for Mlnoritlel 
has made any atudy In regard to exploitation of mlnorttlel 
In various Stat .. ; 

(b) If '0, the detalll In thIa regard; 

(c) the details of the organllatlona found rllPOnaible 
for exploitation of minorities In varioul States; and 

(d) the stepI taken by the Govemment to check 
recurrence of luch incidents? 

THE MINISTER OF MINORITY AFFAIRS (SHRI A.R. 
ANTULA Y): (a) The National Commlaion for Minorities 
has reported It has not made any such .tudy. 

(b) to (d) Does not arl ... 

Provlelon of Wagone to Fel 

582. SHRI PRABHUNATH SINGH: Will the Minister 
of RAILWAYS be pl .... d to .tate: 

(a) whether the Railways are supplying unfit wagons 
to Food Corporation of India (FCI) for transportation of 
foodgrains; and 

(b) if so, the action taken to provide wagons declared 
fit for transporting foodgrains? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

{Trsnslalionj 

Olecontlnuatlon 0' Poet-Matrlc 
Scholarehlp for OBCe 

583. SHRI HANSRAJ G. AHIR: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleand to 
state: 

(a) whether the grants being given to the States by 
the Union Government to provide scholarship to the 
students of other backward classes under post-Matric 
Scholarship scheme has been discontinued; 

(b) if so, the reasons therefor; 

(e) whether the release of subsidy on scholarship 
provided earlier to the students by the States is pending; 

(d) If 10, the detaJIa theMOf and the reuona therefor; 
and 

(e) the Itepe taken by the Govemment In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) No, Sir. 

(b) 0088 not artse. 

(c) Govemment of India proVides grants for Poat-
metric Scholarship for OBC to the State GovemmentalUT 
Admlnlatratlon. on year-to-year bul •. 

(d) 0088 not arlae. 

(e) Does not arlle. 

extenalon 0' Tungabhad ... Ixp ..... 

684. CR. M. JAGANNATH: Will the Minister of 
RAILWAYS be pleased to ltate: 

(a) whether the Railways have received any requelt 
from the Govemment of Andhra PradHh for extension of 
Secunderabad-Kumool Town Tungabhadra Expreaa up to 
Dharamvaram vi .. Guntkal; and 

(b) If 80, the response of the Railways thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) and (b) Extension of 
7607n608 Secunderabad-Kumool Town Tungabhadra 
Intercity Expreaa unto Charmavaram has been examined 
but It has not been found feasible due to operational and 
resource constraints. 

ahortllge 0' Pllot8lCo-Pliote 

685. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI BADIGA RAMAKRISHNA: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether there Is huge shortage of pilots and c0-

pilots In the Govemment owned alrflnes; 
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(b) if 10, the detalll thereof, alrtlne-wlle; and 

(c) the steps taken by the Government to meet the 
shortage in the Government owned alrlin .. ? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) and (b) 
While there is no shortage of pilots in Indian Alrlln ... 
Alliance Air has a shortage of 10 pilots each for Ita 
B-737 and A TR aircraft fleet. Air India and Air India 
Express have a shortage of 85 and 22 pilots respectively. 

(c) Air India and Alliance Air are in the proceu of 
recruiting additional pilots to fill up the vacancies within 
the country as well as from the international market. 
Besides, Government have taken following measures to 
cope up with the shortage of pilots wz. (i) pilots are 
permitted to fly beyond the age of 58 years till 65 years 
of age under certain conditions; (ii) plans to increase the 
number of pilot pupils up to 100 at IGRUA, (iii) A National 
Institute of Flying Training is proposed to be set up at 
Gondia, Maharashtra, and (Iv) type rated foreign pilots 
are permitted to operate aircraft. 

Decongeetlon of Fllghte at international 
Air Termlnall 

586. SHRI G. KARUNAKARA REDDY: 
SHRI C. KUPPUSAMI: 

Will the Minister of CIVIL AVIATION be pleased to 
state: 

(a) the details of the airports proposed to be added 
to the international map by linking air services directly to 
the places abroad in the near future; and 

(b) the steps proposed to be tak.n to decongest the 
traffic at the existing intematlonal air terminals? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) All 
International airports are linked with international air 
services on continuous basis. 

(b) Action has already been initiated for restructuring 
and modernization of Delhi and Mumbal Airports through 
Joint Venture route. Besides, for decongesting the tnaffic 
at Chennai and Koikata airports, other international airports 
and non-metro airports, actions such as expansion and 
modification of eKisting terminals, constructiOn of new 

International terminal complex, expaneton and addition of 
aircraft parking ltandl and Itrengthenlng, extension of 
runways and Uloclated facllitlel, Improvement of acoe. 
syltlm from city to terminal and vice-va,... and provision 
of efficient taxiway Iystem have been Initiated. 

Inc ...... In Ae .. rvatlon Quota for Se. 

587. SHRI RAMDAS ATHAWALE: . 
SHRI KAILASH NATH SINGH YADAV: 

Will the Minister of SOCIAL JUSTICE AND 
EMPOWERMENT be pleased to ltate: 

(a) whether the Government II contemplating to 
increase the reservation quota for Scheduled Castes in 
proportion to the Increase In their population; 

(b) If 80, wheth.r rete of Incr .... In the population 
of Scheduled Cast.s has been asseased; 

(c) If 10, the details thereof; and 

(d) the time by which the proposal in this reg.rd In 
likely to be finalised? 

THE MINISTER OF SOCIAL JUSTICE AND 
EMPOWERMENT (SHRIMATI MEIRA KUMAR): (a) to (d) 
Representations have be.n received for providing 
reservation for Scheduled Castes In proportion to their 
population percentage. In accordance with the 2001 
Census, the population of Scheduled Cast.. is 16.23% 
of the total population. 

{English} 

Aevlew of Military Lawa 

588. SHRI t:HANDRA BHUSHAN SINGH: Will the 
Minister of DEFENCE be pleased to ltate: 

(a~ ."etner the-Oovemment I. con8lderlngto review 
military lawa; 

(b) If so, whether the Gov.mm.nt has received any 
requests/representations from various quarters in this 
regard; 

(e) If so, the details thereof; and 
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(d) the time by which the declelon II likely to be 
taken in the matter? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE>: <a> to <c) A ltatement II attached. 

(d) It is not possible to lay down any time frame In 
this regard. 

Review of military lawe Ie a continuoul procell. 
These lawl are amended from time to time al per 
operational needs of the Armed Forces as also to bring 
them in consonance with latest judicial pronouncements 
and development. So far sixteen (18) amendments have 
been made in the three Armed Forces Acts i. iI. the Army 
Act, 1950, the Navy Act, 1957 and the Air Force Act, 
1950. 

In the existing system of administration of justice In 
the Armed Forces, there is no provision for an 
independent adjudicatory forum for hearing appeals against 
the judgement of Courts Martial or for hearing complaints 
of defence personnel relating to service matters. The 
Supreme Court, Law Commission and the Estimates 
Committee of Parliament had earlier drawn attention to 
this aspect and made recommendations In this regard. 
The issue was also engaging the attention of the 
Government for quite some time. After careful 
consideration the Govemment has proposed to set up an 
independent Armed Forces Tribunal and accordingly a 
Bill was Introduced in Rajya Sabha on 20.12.2005. The 
Bill was referred to the Standing Committee on Defence 
by the Hon'ble Speaker for examination. The Standing 
Committee in its 10th report related to Armed Forces 
Tribunal Bill, 2005 presented to the Lok Sabha on 23rd 
May, 2006 and laid on the table of Rajya Sabha on the 
same date, have made several recommendations on the 
Bill. 

The Standirlg Committee has also suggested that an 
expert committee be constituted to thoroughly review the 
Service Acts to bring them in tune with the norms being 
followed In other democratic countries. The Standing 
Committee has further desired that since the proposed 
Tribunal would deal with cases of all the three forces, a 
common disciplinary code be made so as to bring 
uniformity in dispensation of justice to the Armed Forces 
Personnel. 

Indo-U~nmar Gal Pipeline 

589. SHRI BALASHOWRY VALLABHANENI: Will the 
Mlnilter of PETROLEUM AND NATURAl GAS be pleased 
to state: 

(a) whether the Govemment have conducted the 
feasibility study for alternative route of Indo-Myanmar gas 
pipeline through the North-Eastem part of the country 
bypaulng Bangladesh; 

(b) if so, the outcome thereof; and 

(c) the follow-up action taken by the Govemment 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI DINSHA 
PATEL): (a) to (c) GAIL (India) Umlted h .. got a Detailed 
Feasibility Report (DFR) prepared for a pipeline for 
evacuating Myanmar gas to India through the North 
Eastem States bypusing Benglade,h. The execution of 
the Project will depend upon the gas tie-up with the 
Myanmar side. The matter has been taken up with the 
Myanmar Govemment. 

International Convention Centre at 
Thlrwananthapuram 

590. SHRI VARKALA RADHAKRISHNAN: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Government proposes to set up an 
Intematlonal Convention Centre at Thlruvananthapuram; 
and 

(b) if so, the details thereof? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): (a> and (b) No, Sir. 

No project report for International Convention Centre 
at Thlruvananthapuram has been received from the State 
Government of Kerala. 

DllCovery 01 New 011 ..,d Gal Re .. rv.1 

591. SHRI SUGRIB SINGH: 
SHRI ABDUL RASHID SHAHEEN: 
SHRI JYOTIRADfTYA M. SCI NOlA: 
SHAI L. RAJAGOPAL: 
SHRI RASHEED MASOOD: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of PETROLEUM AND NATURAL 
GAS be pleased to state: 
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(a) whether new 011 anet gas .... 1"\/88 have been 
found In certain are.. of the country; 

(b) If so, the details aiongwJth the quantity Uleuect 
thereof, location-wise; 

(c) the time by which the commercial production II 
likely to be started from these reeerv .. ; and 

(d) the extent to which the.e discoveries will meet 
the dome.tlc demand? 

THE MINISTER OF STATE IN THE MINISTRY OF 
PETROLEUM AND NATURAL GAS (SHRI OINSHA 
PATEL): (a) and (b) Yea Sir, under the Production Sharing 
Contracts (PSCs) regime, total 24 011 and gas discoveri .. 

have been made during the y .. r 200&-08 and 2006-07 
(till July 2006). The detalll .... given In the encloMd 
St.tement-I. 

011 and Natur.1 G .. Corporation Umlted (ONGC) anet 
011 Indls Limited (OIL) have made 5 hydrocarbon 
dlscovertH each during 2005-08 in their nomination 
blocks. The details are given In the enclo.ed 
Statement-II. 

(c) and (d) The.e discoveries are uoder varioul 
.tagee of appraisal. The amount of production wlH depend 
on their commerclallty and, thereafter, their Oevelopment 
Plana. Since all production II meant for domHtic I8Ie 
anet consumption It will entirely go toward m .. tlng the 
dome.tIc demand. 

Dl8covtlritls of hyrlroc6tbon 1176dt1 by PVTIJVS during lUI /wr) ys.rs (IHI July.. 2006) 

2005-06 RJ-ON-9OI1 Cairn NIt2 U.E. 
(Rajasthan) GS-V-1 U.E. 

NC-West-1 U.E. 

CB-ON-2 GSPC Tarapur-1 U.E. 
(Gujarst) 

CB-ON-3 Easar 011 ESU-1 U.E. 
(Gujarat) limited 

KG-OWN-98/3 RIL Ohirubhal-18 U.E. 
(Eastern Offshore) Dhirubhai-19 U.E. 

Dhlrubhai-22 U.E. 
Dhirubhal-23 U.E. 

NEC-OSN-9712 RIL Dhlrubhal-20 U.E. 
(Eastern Offshore) Ohirubhal-21 U.E. 

KG-OSN-200113 (Eastem GSPC KG-8 U.E. 
Offshore) 

KG-OSNI200112 RIL Dhirubhai-24 U.E. 
(Eastern Offshore) Dhirubhai-25 U.E. 

RJ-ON-9OI1 CEIL NE-1 U.E. 
(Rajasthan) 

KG-DWN-9812 ONGC DWN-U-1 U.E. 
(Eastern Offshore) OWN-A-1 U.E. 

2006-07 KG-DWN-9812 ONGC DWN-W-1 U.E. 
(Eastern Offshore) 
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RJ-ON-9OI1 Caim NP-2 U.E. 
(Rajasthan) MA-8 U.E. 

KG-QSN-2001/3 GSPC KG-17 U.E. 
(Eastem Offshore) 

Panna-Mukta BGEPIL SWP-1 U.E. 
(Mumbai Offshore) 

RJ-ON-9OI6 (RajaIhan) FOCUS SGlI'1 U.E. 

C8-0NN-2000/1 GSPC Sanand East (1) U.E. 
(Gujarat) 

.."".", # 

Basin/States Find 

KG Onshore-Andhra Pradesh Turputullu 

Assam & Assam Mekeypore 
Arakan-Assam 

Kutuch Saurashtra 8-9 

Westem Offshore RV-1 

KG Shallow water GS-15E 

DiscovtlM6 of hyd/rx:lllbon 1776dt1 by 011 1nt1/8 LImIItRf 
(OIL) dul'ing Ihs )It!HIr 2005-06 

FieldlStructure 

North Moran 

BazaIoni 

North Chandamarl 

8aghjan 

South Moran 

[Tran6l8/ionj 

Initial In-place Reeerves 
(OiI+OEG) (MMT) 

0.39 

2.31 

2.53 

5.10 

0.06 

·Pa .. ce on Wheel' T .... n 

592. SHRI K.C. PALANISAMY: WUI the Minilter of 
RAILWAYS be pleased to state: 

Inplace (O+OEG), MMT 

0.27 

2.04 

2.26 

Not AaHssed 

0.72 

(a) the profit earned by 'PaIace on Wheel' train during 
each of the last three years; 

(b) whether there Is any demand for running ,lmllar 
type of trains on other sections; 

(c) If so, the details of demandllreqU88t8 received In 
this regard and the action taken thereon; and 

(d) the time by which these are likely to be 
introduced? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHAI R. VELU): (a) The profitability of the 
coaching eervtces of the Indian RaIlways' trains Is not 
wort<ed out. However, the revetitIe Mr1"IiId by the Railways 
from running of the Place on Wheels during the lail 
three years are as below: 

Year 

(Ra. In Lakha) 

Revenue eamed 

1103.38 
1423.10 
1571.78 
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(b) to (d) Yes, Sir. There is a proposal for running 
a luxury tourist train in the Karnataka Sector. A 
Memorandum of Understanding (MoU) has been entered 
into between the Railways and the Karnataka State 
Tourism Development Corporation (KSTDC) in this regard. 
The design layout of the coaches for this train has been 
finalized. No timeframe has been set for introduction of 
this train. 

{English} 

R.servatlon for Glrla In National 
Scholarahlp Scheme 

593. SHRIMATI JAYAPRADA: Will the Minister of 
SOCIAL JUSTICE AND EMPOWERMENT be pleased to 
state: 

(a) whether the Government proposes to make 
reservation for Scheduled Castes girls students in the 
National Scholarship Scheme to enable them to study in 
foreign countries; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): (a) and (b) 
Parliarnentary Committee on Empowerment of Women In 
its Sixth Report (Fourteenth Lok Sabha) In May, 2006 
has recommended that the posaibHIty of allocating at least 
30% of the seats to women under National Overseas 
Scholarship Scheme for Scheduled Castes, etc. candidates 
should be looked into. 

Construction of Additional Rooms In ITDC Hotels 

594. SHRI BRAJA KISHORE TRIPATHY: WID the 
Minister of TOURISM be pleased to state: 

(a) whether the Govemment propoaes to conatruct 
additional rooms in various India Tourism Development 
Corporation Ltd. (ITDC) Hotels in Delhi; 

(b) if so, the details thereof, hotel-wise; 

(c) the estimated expenditure likely to be Incurred 
thereon, hotel-wise; and 

(d) the time by which construction of such additional 
accommodations will be completed? 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SON I): (a) The Govemment has not 
received any proposal from ITDC regarding construction 
of additional rooms in various India T ouriam Development 
Corporation Ltd. hotels in Deihl. 

(b) Does not arise. 

(c) Does not arise. 

(d) Does not arise. 

{Tl'II11S!8tion} 

Gauge Converalon under Nagpur RllIIWIIY Dlvlalon 

595. SHRI HANS RAJ G. AHlR: WlU the Minister of 
RAILWAYS be pleased to state: 

(a) whether gauge conversions of all the narrow 
gauge railway lines under the Nagpur Railway Division 
have been carried out; 

(b) If so, the details of the gauge conversions 
undertaken during the last three years; 

(c) if not, the length of the remaining narrow gauge 
railWay lines yet to be converted Into broad gauge; 

(d) whether there is any scheme to complete gauge 
conversions of the narrow gauge railway lines under the 
Nagpur Railway Division; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAILWAYS (SHRI R. VELU): (a) No, Sir. 

(b) Does not arise. 

(c) 701 Kms. in the two Division&--Oll8 on South 
East Central Railway and the other on Central Railway. 

(d) and (e) Gauge conversion of Balaghat-Jabalpur, 
Balaghat-Kiatangi "'and Nagpur-Chhlndwara sections has 
been taken up. 

{English} 

Withdrawal of Facilities at Airports 

596. DR. M. JAGANNATH: Will the Minister of CIVil 
AVIATION be pleased to state: 
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(a) the details of the facilities provided to the 
paasengers free of coast at the Airports; 

(b) whether the Govemment proposes to withdraw 
all such facilities available at the airports; and 

(c) if so, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Facilities 
provided to the passengers free of costs at major airports 
intsr-a1i8 include baggage trolleys, drinking water, flight 
information display, child carellnfant lobby, lounge, special 
toilets and reaerved car park for physically challenged 
persons, toilet facility, departure, arrival and transit 
lounges, fUght announcement, elevators, reserved lounge, 
conveyor betts, Information and guidance system, etc. 

(b) No, Sir. 

(c) Does not arise. 

{Tl'WISIstionj 

Mandatory Requirement of Pilot, In CockpH 

597. SHRI ADHALRAO PATIL SHIVAJIRAO: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether on the one hand there Is shortage of 
pilots and on the other hand thousand of pilots are stili 
unemployed in the country; 

(b) if so, the reaction of the Govemment thereto; 

(c) whether the Govemment has recently done away 
with the mandatory requirement of one Indian and one 
foreign pilot in the cockpit; 

(d) if so, the detalls thereof and the reasons therefor; 
and 

(e) the likely impact. of this declaion onlhe In. 
pilots? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) Due to 
sudden growth in the aviation sector there is an Increase 
in the demand for type rated pilots. The Directorate 
General of Civil Aviation (DGCA) have estimated that 
there is a requirement of large number of pilots "-S-VIS 
that being trained annually by all Flying Training Institutes 

in India leading to a shortage of pilots in the industry. 
No records regarding unemployed pilots are maintained 
by the Govemment. 

(b) The Govemment has taken various steps to 
reduce the gap between demand and supply. These 
include conditionally Increasing the age-limit to 65 years 
for exercising the privileges of their licences for 
commercial transport operations under prescribed 
conditions for pilots, upgradation and modemisation of 
training infrastructure of Indira Gandhi Rashtriya Uran 
Akademi (IGRUA) to enhance its training capacity, setting 
up of a world class flying training Institute at Gondla, 
Maharashtra and assI8tance to flying clubs by allocating 
trainer aircraft through DGCAIAero Club of India. 

(c) to (e) An order has been Issued delegating powers 
to the DGCA to allow foreign pilots for a period not 
exceeding twelve weeks at a stretch with an Indian Pilot 
in the cockpit for training purpose. This would facilitate 
training of Indian pilots for type endorsement on the 
particular type of aircrah, which would enhance the 
employability of Indian Pilots. 

[Eng/iallj 

Security to Women at Airport. 

598. SHRI G. KARUNAKARA REDDY: Will the 
Minister of CIVIL AVIATION be pleased to state: 

(a) whether the alrpbrts In the country are unsafe for 
women; 

(b) H so, the reasons therefor; and 

(c) the steps takervbeing taken to provide adequate 
88Curity to the women at the Airpot1e? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVIL AVIATION (SHRI PRAFUL PATEL): (a) No, Sir. 

(b) and (c) do not arise. 

Modemlutlon of Tennlnal at Thlruvananthapuram 

599. SHRI VARKALA RADHAKRISHNAN: 
SHRI PANNIAN RAVINDRAN: 

Will the Minister of CIVIL AVIATION be pleased to 
&tate: 
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<a) the stage at which the implementation of the 
proposed Modern International Air terminal at 
Thlruvananthapuram stands; 

(b) whether the sanction of the Public Investment 
Board has been received; 

(c) if so, the details thereof; and 

(d) the time by which the work on the project Is 
likely to be started? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): Ca) to (d) 
Airports Authority of India (AAI) has a proposal for 
construction of an International Terminal Building with 
related infrastructure at Thiruvananthapuram airport at an 
estimated cost of Rs. 245 crores in two phases. The 
Public Investment Board in its meeting held on 6.2.2006 
recommended the proposal for consideration of the 
competent authority. Action has already been initiated for 
obtaining the approvai of the competent authority (cabinet 
Committee on Economic Affairs) to the proposal. 

Repairing of Aircraft 

600. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of CiVil AVIATION be pleased to 
state: 

(a) whether Indian Airtlnes (IA) Is facing problem in 
getting aircraft repaired due to shortage of spare parts; 

(b) if so, the number of aircraft grounded as a result 
thereof; 

(c) the loss of revenue to the IA due to such delay 
In repairing of aircraft; and 

< d) the steps taken by the IA for getting the aircraft 
repaired expeditiously? 

THE MINISTER OF STATE OF THE MINISTRY OF 
CIVil AVIATION (SHRI PRAFUl PATEL): (a) and (b) 
Normally, about 6 A·320 aircraft remain grollnded for 

scheduled maintenance. Presently, 12 A-320 aircraft are 
grounded for major maintenance/want of engines 81 also 
for scheduled maintenance checks and not due to 
shortage of spare parts. 

(c) The exact loss of revenue is difficult to compute 
as different aircraft are under scheduled maintenance & 
otherwise for different periods of time. 

(d) Since the grounding of aircraft Ie pri~arily due to 
shol+age of engines, Indian Airlines ltd. is vlgoroualy 
PUl"8uln~ all possible means to increase engine availability 
through outsourcing of engine overhau1 to outside 
agencies, continued retention of 3 short-term leased 
engines till January/February, 2007, leaeing three more 
engines on short·term basis and implementing an engine 
upgrade programme. 

Functioning of Newly Created s.tem DM.lon 

£101. SHRI K.C. PALANISAMY: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether the newly created Salem Division has 
started its functioning; 

(b) If so, whether adequate funds have been allocated 
and the areas demarcated for the same; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
RAilWAYS (SHRI R. VElU): (a) The demand for creation 
of a new Division at Salem has been agreed to in 
principle with a view to improve efficiency. However, the 
Divis/on has not yet started functioning, 88 its detailed 
territorial jurisdiction has not yet been finalised. A ProjllCt 
Report on the subject has been received from Southern 
Railway and the· same is under examination. 

(b) No funds have been allocated for the proposed 
Salem Division, as its detailed territorial jurisdiction has 
not yet been finalised. 

(c) Does not arise. 
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12.00 hra. 

PAPERS LAtD ON THE TABLE 

{engl/$hj 

THE MINISTER OF HEAVY INDUSTRIES AND 
PUBLIC ENTERPRISES (SHRI SANTOSH MOHAN DEV): 
Sir, I beg to lay on the Table a copy of the Memorandum 
of Understanding (Hindi and English versions) between 
the Hindustan Paper Corporation Limited and the 
Department of Heavy Industry, Ministry of Heavy Industries 
and Public Enterprises for the year 2006-2007. 

[Placed in Library, SH No. L T 450612006] 

THE MINISTER OF TOURISM AND CULTURE 
(SHRIMATI AMBIKA SONI): Sir, I beg to lay on the 
Table:-

(1) A copy each of the foHowlng papers (Hindi and 
English versions) under sub-section (1) of section 
619 A of the Companies Ar;t, 1956:-

(i) Review by the Govemment of the working 
of the India Tourism Development 
Corporation Limited, New Deihl, for the 
year 2004-2005. 

(II) Annual Report of the India Tourl8m 
Development Corporation limited, New 
Delhi, for the year 2004-2005, alongwlttl 
Audited Accounts and comments of the 
Comptroller and Auditor General thereon. 

(2) Statement (Hindi and English versions) showing 
reasons for delay in laying the papers mentioned 
at (1) above. 

[Placed in Library, SH No. L T 4507/2006] 

THE MINISTER OF STATE IN THE MINISTRY OF 
SOCIAL JUSTICE AND EMPOWERMENT (SHRIMATI 
SUBBULAKSHMI JAGADEESAN): Sir, I beg to lay on 
the Table a copy of the Board of the Trust (Amendment) 
Regulations, 2006 (Hindi and English versions) published 
in Notification No. G.S.A. 403 (E) in Gazette of India 
elated the 6th July, 2006, under section 36 of the National 
Trust for Welfare of Persons with Autism, Cerebral Palsy, 
Mental Retardation and Multiple Disabilities Act, 1999. 

[Placed in Library, SH No. L T 450812006] 

12.01 hr •• 

MOTION RE: TWENTY-SEVENTH REPORT 
OF THE BUSINESS ADVISORY COMMITTEE 

/En¢shj 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Sir, on behalf of Shri 
Prlya Ranjan Dasmunsl, I beg to move: 

"That this House do agree with the Twenty-seventh 
Report of the Business Advisory Committee presented 
to the House on the 26th July, 2006." 

MR. SPEAKER: The question is: 

"That this House do agree with the Twenty-seventh 
Report of the Business Advisory Committee presented 
to the House on the 26th July, 2006." 

The moNon was IIdoptBd. 

12.02 hrs. 

SUBMISSION BY MEMBERS 

Re: Reported Infiltration of militants 
In Armed Forces 

/Tl'llnsilltionj 

PROF. VIJA Y KUMAR MALHOTRA (South Deihl): Mr. 
Speaker, Sir, please ask the hon'ble Minister not to 
interrupt every now and then. 

MA. SPEAKER: Do not mind that. 

... (InltJrrup/ions) 

{engllshj 

PROF. VIJAY KUMAR MALHOTRA: Sir, thir. is not 
the way. The Ministers are standing in the aisle. 

MA. SPEAKER: Yes, they should not be. It should 
be followed on aU sides. There shoukl be no mutual 
discussion on meeting there. All discusaions should be 
outside this House please. 

... (Intsnuptions) 
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[Translation! 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir. 
I would like to draw the attention of the House to a very 
important matter which is jeopardizing the security of the 
country. It has been published in yesterday's and today's 
newspapers that 

(English! 

Army has detained three of its personnel for their 
suspected links with the Lashkar-tl- Taiba. Police have 
arrested two constables on the charge of working as 
couriers for the outfit. All the five are said to be part of 
the group. Nearly a dozen people, including three 
policemen and a manager of a BSNL franchise, have 
been arrested. A hunt is on for a female who went 
underground after the module was busted. The two 
Armymen, who have been picked up hail from Gursai in 
Poonch district and their names were so and so and 
they have been working for the last three years and 
seven months for Lashkar-9- Taiba. Three Armymen have 
been detained for questioning over alleged militant links. 

[Translation! 

Several such reports have been published In the 
newspapers. Shri M.K. Narayanan, who is the National 
Security Advisor, had already cautioned. the nation 
including the Chief Minister of the States through a letter 
addressed to them. The other day the leader of the House 
and Minister of Defence said that the matter was 
investigated into and the apprehension was not found 
true. 

Mr. Speaker. Sir, the army apprehended those 
Lashkar-e-Taiba operatives who were serving in military 
for so many months and reported clearly about them. It 
is a very serious matter involving the security of the 
country. The hon'ble Prime Minister stated that Lashkar-
e-Taiba is responsible for bomb explOSions in the country. 
SIMI and Lashkar-e-Taiba operatives are under scanner 
all over the country. The infiltration of such militants and 
their continuous service in the armed forces is a 
dangerous trend for the country. Shri Shivraj Patil and 
Shri Jaiswalji submitted there that they were not serving 
the armed force rather they were the jawans of Rashtriya 
Rifles. How does it make any difference if they are serving 
in military or paramilitary force? the infiltration of Lakshar-
e-Taiba militants in armed forces, paramilitary forces or 
the police force of that area is very dangerous' for the 

country. It has al80 been mentioned that earlier they were 
also deployed in anti terrorist duty. They were supposed 
to check the terrorist activities but one can imagine what 
will happen If the persons entrusted to check terrorism 
themselves and aid and abet terrorist groups. I demand 
that a statement should be made in the House on such 
an important matter and a discussion should be held on 
it. During that discussion It should be pondered over 
seriously. 

Mr. Speaker, Sir the second news is of great 
importance. The Chief Minister of Assam haS said that 
two square kms of land of the state. .. . (InllllTUpfions) 

SHRI REWATI RAMAN SINGH (Allahabad): Mr. 
Speaker. Sir. should he raise one matter after another? 
... (Intsnuplion8) 

/Eng/ish} 

MR. SPEAKER: It is a related matter. I will call you 
later. 

. .. (Intsnuplions) 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker. Sir, 
two aquare k.m. land of India has been usurped by 
Bangladesh. It Is the statement of the Chief Minister of 
Assam. . .. (Inltlnuplions) 

(English! 

MR. SPEAKER: That is a dlft,rent matter. 

PROF. VIJA Y KUMAR MALHOTRA: Sir, we have not 
made the charge. The Minister of Assam is making the 
charge. The Prime Minister is here. . .. (InlrJnuptlons) 

{Translation! 

Indian territory has been usurped by Bangladesh, which 
has stepped up the presence of its border force, the 
BOR. in the area and ironically the Government is sleeping 
over the matter and nobody is expressing concern of 
making a statement in this regard. . .. (In/tlnuph'ons) It 
should be clarified whether two sq. km. of our land has 
been lost or not and what happened to that land? Both 
the leader of the House and the hon'bIa Prime Minister , 
are present in the House. . .. (Inl8rruptions) 
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MR. SPEAKER: You pie .. sit down. What 18 this 
going on? 

•.. (Inltlmplions) 

[English} 

MR. SPEAKER: What is this going on? 

· .. (Inltlrruptions) 

SHRI HARIN PATHAK (Ahmedabad): Sir, this is a 
very serious matter concerning our country. 
... (Interruptions) 

MR. SPEAKER: Your own leader Is speaking, and 
you are interrupting him. 

· .. (InfSlTlIp/Ions) 

[Translation} 

PROF. VIJA Y KUMAR MALHOTRA: A Minister of 
Assam has said this. . .. (Intel7llptions) 

[English} 

One of the Ministers from A •• am has made this 
statement, and he has raised this very serious matter. 
The position of the Government on both these serious 
matters should be clarified in this House . ... (Interruptions) 

[Translation} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Sir, how can some hon'ble members raise two matters? 
... (Interruptions) 

MR. SPEAKER: I will look into it, please sit down. 

· .. (Inltlnuptions) 

[English} 

MR. SPEAKER: Next Member to speak is Shri Rewati 
Raman Singh. 

· .. (Interruptions) 

SHRI HARIN PATHAK: Sir, how can he say this? 
... (Inli1rrup/ions) 

MR. SPEAKER: I will look into it. It Is not your 
jurisdiction. It is my jurisdiction. 

· .. (InltlmJp/ions) 

MR. SPEAKER: I wfll decide about it. Why are you 
bothered? 

... (Inli1nup1ions) 

MR. SPEAKER: Only Shri Rewatj Raman Singh's 
observations are to be recorded. 

... (Interruptions)· 

MR. SPEAKER: Mr. Malhotra, why are you getting 
upset? I have not deleted your observations, and they 
are on record. Anybody may comment, but I have not 
deleted it from the records. Why are you getting upset? 

. .. (InterruphOns) 

MR. SPEAKER: Will everybody in this House be of 
the same view on a matter? Let us listen to Shri Rewati 
Raman Singh. He is a senior Member of this House. 

... (Interruptions) 

MR. SPEAKER: The hon. Prime Minister Is also here 
to make a statement on a very important issue. 

[Translation} 

SHRI REWATI RAMAN SINGH: Mr. Speaker, Sir, 
just now hon'ble Malhotra ji has set a good tradition in 
the House that several issues can be raised at the same 
time. I would like to request you to give a ruling regarding 
such tradition for future. 

Sir, he is looking at the issue of Lashkar+ Taiba 
from a different angle, however, I would like to say 
something different in this regard. Some eight months 
back Shri R.K. Narayanan had written a letter to the 
Government in which he had expressed apprehension 
regarding such infiltration. As far as I remember, I as the 
hon'ble Minister of Defence had denied it. ... (Intenuptions) 

MR. SPEAKER: Please sit down, do not shout. 

... (Interruptions) 

SHRi REWATI RAMAN SINGH: Sir, the hon'ble 
Minister of Defence had denied that and, yesterday, the 
hon'ble Minister of Home Affairs, Shri Shivra; Patit said 
in the Rajya Sabha. . .. (Interruptions) 

°Not recorded. 
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{English/ 

MR. SPEAKER: Please do not refer to It. You are a 
very senior Member of this house, and you know it. 

... (IntsmJptions) 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Sir, the hon. Defence Minister had denied this 
in the House regarding the Air Force. ... (InlllnuptIons) 

MR. SPEAKER: No, please take your seat. 

· .. (InflllTllplion8) 

/Translah'on/ 

SHRI REWATI RAMAN SINGH: The hon'bIa Minister 
of Home Affairs, Shri Shlvraj Patll said that those militants 
were not serving in the military but in paramHitary forces. 
I would like to say that It is a serious issue and there Is 
contradiction in the statements of both the Ministers. 
Regarding this serious issue, I would like to request you 
to ask the hon'ble Minister of Defence to make a 
statement on this issue in the House. 

{English/ 

MR. SPEAKER: Next Member to speak is Yogi Acltya 
Nath. 

· .. (InfllnupIions) 

/Translation/ 

YOGI ADITYA NATH (Gorakhpur): Mr. Speaker, Sir, 
the apprehension expresaed by the National Security 
Advisor Shrl Narayanan regarding the armed force. 
... (Infllnupllons) 

{English} 

MR. SPEAKER: Hon. Members, please do not raise 
your hands. I will only call the names of 1hoae hon. 
Members who have given notices. 

... (Int.nuptions) 

MR. SPEAKER: No, nothing will be recorded. 

· .. (InltlnupIions)-

·Not recorded. 

SHRI BRAJA KISHORE TRIPATHY (Puri): Sir, It Ie a 
very serious matter. .., (In/flmJptions) 

MR. SPEAKER: Mr. Tripathy, pi .... take your seat. 
You are the leader of a party. Please do not disturb the 
House. 

· .. (InftlmJpllons) 

MR. SPEAKER: This does not behave you. 

. .. (Intmruptions) 

{EfI/IIiIIh} 

SHRI BRAJA KISHORE TRIPATHY: Sir, the Defence 
Minister had categorically denied about this issue in this 
House only day-before yesterday. . .. (Intsf77.lPlions) The 
hon. Prime Minister is also litting here in the House. 
The Govemment should come forward with a response 
on this issue, as it is a very serious matter. 
... (Inltlnuplions) 

MR. SPEAKER: Please take your seat. I have called 
an hon. Member of this House to speak. 

· . .(lntsmJptIons) 

{Tf'IIn8I8tion/ 

PROF. RAM GOPAL YADAV (Sa:-bhal): Sir, hon. 
Minister is ready to make statement on this issue. 

{English} 

MR. SPEAKER: Hon. Membe.... please do not raise 
your hands. I am only caUlng those hon. Members who 
have given notice8. I cannot convert this into a discussion. 

· .. (InfllnupIions) 

{Tl1IIISI8tion/ 

YOGI ADITYA NATH: Sir, the hon'bIa Minister of 
Home Affairs had categorically denied the Issue when 
the House was di8cu8sing the issue of Mumbai blast the 
day before yesterday. 

Sir, this Govemment Is playing with the security of 
the country. The manner In which serious subject like 
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the national security and the defence forces Is being 
treated that much lightty, points to creeping in a very 
dangerou8 tendency. And there Is a need to put a check 
on the tendency of giving clean chit to tfte terrorists 
organizations. This is a very serious development and in 
this very House it is cfearly refuted that no such incident 
had taken place and yesterday Minister of Home Affairs 
had replied that the people belong to the para-military 
forces and not the armed forces. If It is really the case 
then the hon'ble Minister of Home Affairs is directly 
responsible for the act and he should either tender his 
resignation or be dismfaeed from the Cabinet. 

Sir, whether the Incidents Involves the personnel of 
the para-miHtary forces including Rashtriya Rifles. They 
are engaged in the security of the frontiers in Jammu 
and Kashmir and also at Indo-Bangia border. If the people 
of Lashkar-e-taiba or other terrorists organizations have 
crept into such para-military force it is a dangerous sign 
for the national security. 

MR. SPEAKER: Please do not repeat. 

YOGI ADITYA NATH: Through you, I would like to 
request that there should be a probe Into the statement 
made by hon'bIa Minister of Home Affairs. He has misled 
the House that the Incident does not involve military 
personnel and there is a need to conduct an enquiry into 
whether it is actually the case or not. I would like to 
make one more submission. 

MR. SPEAKER: It's enough, there is no need to 
make further submission as you have made your point. 

/English} 

The hon'ble Minister wishes to respond. 

[T17!I/1s/8tion} 

YOGI ADITYA NATH: Sir, the political parties of the 
country are in the rat race to give clean chit to the 
organization like SIM I. . .. (Inltlrruptions) 

[English} 

MR. SPEAKER: Nothing will be recorded. 

... (Intsnuplions) • 

·Not recorded. 

[T11IMIstion} 

PROF. VIJAY KUMAR MALHOTRA: It is a very 
serious matter. 

MR. SPEAKER: All right. You have made your point. 

... (InltlfTUptions) 

/English} 

MR. SPEAKER: The hon. Minister wishes to respond 
and you should be happy about it. We have no time, 
and you have not given the notice in time. The hon. 
Minister Is responding. 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Mr. Speaker, Sir, I would like to clarify 
one point. Hon. Member Rewall Raman Singh and Prof. 
Malhotra raised the issue about my denial of the matter 
which was referred to by the Leader of Opposition while 
making his observations. . .. (Inmnuptions) 

MR. SPEAKER: You are getting a response. 

SHRI PRANAB MUKHERJEE: That reference was In 
respect of two Indian Air Force personnel and not Army. 
Surely, the hon. Member will have to distinguish It. When 
hon. Rewatl Raman Singh said that I misled the House, 
it Is not misleading. That matter was related to August, 
2005. Thereafter, we checked up and we found that the 
information was not correct. So, there Is no contradiction. 

In respect of the Information relating to three Army 
personnel, it is correct. I have the preliminary information 
which is available with me and I can share it with you. 
These three persons, namely, Naik Mohd. Sharief Kalas 
of 4 Jammu and Kashmir Light Infantry, Lance Nalk 
Shakeel Iqbal Kalas of 1 Jammu and Kashmir Light 
Infantry, and Rifleman Abdul Haq Kalas of 12 Jammu 
and Kashmir Light Infantry were arrested sometime in 
the month of June. Two overground terrorist workers were 
detained by the Police; when the Police started 
interrogating them, in the process of interrogation, the 
Jammu and Kashmir Constable was also detained. After 
further investigation, the names of theae three persons 
came and they were detained. Home Minister has not 
misled the House, though they belong to the Jammu and 
Kashmir Rifles, presently, two are deployed in the 
Rashtriya Rifles, one is deployed in Jammu and Kashmir. 

MAJ. GEN. (RETD.) B.C. KHANDURI (Garhwal): So, 
they do not belong to the Army. 



295 Subtnisaion by MtImbtHs JULY 27, 2006 S/s18mtln/ by Ptlmtl Minlsltlr 296 

SHRI PRANAB MUKHERJEE: Of course, they belong 
to the Army. 

MR. SPEAKER: He said that; let him clarify. 

'" (/nl8nuph'ons) 

MR. SPEAKER: General, you should not do that. Do 
not record anything. 

(/n/Bnuptlons)· ... 

SHRI PRANAB MUKHERJEE: I am not saying that. 
They are now serving in Rashtriya Rifles. Therefore, 
factually, it is not incorrect. They belong to the Army, but 
currently, they are now serving in Rashtriya Rifles. So, 
there is no question of misleading the House. 
... (/nl8nup/ions) 

MR. SPEAKER: It is very unfortunate. It does not 
look nice; you are a disciplined Member. 

PROF. VIJAY KUMAR MALHOTRA: What about the 
Assam and Bangladesh Issue? 

MR. SPEAKER: He is not obliged to answer you 
now. 

SHRI PRANAB MUKHERJEE: I do not know why he 
is shouting, but when the hon. Member has referred to 
a matter, definitely, he will give some time to the 
Govemment to ascertain the facts, and after that, I will 
inform him. 

MR. SPEAKER: Now, let us hear the Prime Minister. 
Please do not disturb. 

[Trans/a/ion) 

PROF. VIJAY KUMAR MALHOTRA: We are not 
satisfied with the statement of the hon. Minister of 
Defence, therefor we stage walkout from the House. 

12.14 hr •. 

(Shn' Vgsy Kumar Me/holTS and somB olhtlr Hon. 
Membtlrs then ItIh Iht1 HOI.IS8) 

"Not recorded. 

{English} 

MR. SPEAKER: You have a right to go out, but do 
It without OMating trouble. 

[Transla/ion} 

You sit down. 

12.15 hr •• 

STATEMENT BY PRIME MINISTER· 

Situation In Lebllnon and evaCUlltlon 
of Indian NaUonais 

{English} 

MR. SPEAKER: The hon. Prime Minister has offered 
to make a statement on a very Important matter. 

THE PRIME MINISTER (DR. MANMOHAN SINGH): 
Mr. Speaker, Sir, hon. Members are aware of the current 
situation in Lebanon. Taking Into account the concem 
that Members may have on this score, I rise to apprise 
the House of the current situation and our responses to 
the evolving situation, especially the eHorta made by us 
to aid and assist Indian nationals who have become 
victims of the escalating crisis in Lebanon. 

West Asia is our extended neighboU(hood and 
tensions in that affect our security and our vital Interest. 
We are seriously concemed about the eac;alation of the 
conflict between Israel and the Hezbollah extenc,ting across 
the Lebanon-Israel border. These developments have 
inflamed an already tense and delicate situation In the 
region. 

On July 12, India had condemned the abduction of 
two Israeli soldiers by the Hezbollah cadres and called 
for their immediate release. . .. (/nl8nup/1ons) 

MR. SPEAKER: Please keep quiet. Show respect at 
least to the Prime Minister of the country. 

... (/nltlnup/ions) 

MR. SPEAKER: Please come quietly. You are 
welcome. I am very happy that you have come back. 

DR. MANMOHAN SINGH: Simuhaneously, we had 
condemned in the strongest possible terms the excessive 
and disproportionate military retaliation by Israel. We had 

"(Placed In Ubrary, SH No. L T 450912006) 
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particularly expressed concern that the actions of the 
Israeli Defence Forces had resulted in the killing and 
suffering of innocent civilians, including women and 
children that is likely to exacerbate an already tense 
situation. We also condemn the attacks that led to the 
deaths of four United Nations Observers in Lebanon. 

India had also condemned the wholly unjustified arrest 
and continuing detention of Ministers of the Palestinian 
National Authority and members of the Palestinian 
Legislative Council. There can be no justification 
whatsoever for taking such action against the duly elected 
representatives of the Palestinian people. 

The virtual destruction of a country which has been 
painfully rebuilt after two decades of civil war, can hardly 
be countenanced by any civilized state. In response to 
the appeal issued by the Govemment of Lebanon, I would 
like to inform the House that the Government of India 
has decided to contribute As. 10 crore to humanitarian 
and relief efforts to rebuild Lebanon. 

In our view, there should be an immediate cease-fire 
so that the destruction of Lebanon is ended and 
humanitarian assistance could be provided. All sides must 
immediately halt the violence and give diplomacy a 
chance. Diplomacy to succeed should have a long-term 
solution that involves and addresses the legitimate 
concerns of all parties in the region, leading to a 
comprehensive and negotiated solution. 

The safety and welfare of Indian nationals who were 
reSidents in that country has been our foremost concem. 
On 17 July, anticipating a further deterioration in the 
security situation, an advisory was issued to all Indian 
nationals, particularly those living in Southem Lebanon, 
to take suitable precautions regarding their personal safety. 
Consultations were initiated to work out solutions on how 
to facilitate the retum of those of our nationals in Lebanon 
desirous of doing so. All Indian nationals have been 
advised to remain in contact with the Embassy of India 
in Beirut, who has been instructed to render necessary 
advice and updated information on the evolving situation. 

Since Beirut airport remained closed and the land 
route between Beirut and Damascus was unsecured, it 
was felt that the best way to evacuate Indian nationaJa 
was through Beirut port. Four Indian Naval ships INS 
Mumbai, INS Brahmaputra, INS Betwa and INS Shakti 
which were in the Aed Sea were redirected to Beirut to 
aSSist in the evacuation. 

The first evacuation effort was undertaken on 21st 
July, 2006. 598 Indian nationals, and as a humanitarian 
gesture, nationals from Nepal, Lebanon and Sri Lanka, 
were evacuated by INS Mumbai from Beirut to Larnaca 
in Cyprus. From Larnaca, Air India arranged two aircraft 
to ferry the evacuated Indians to Mumbai and ChennaL 

A second evacuation out of Beirut was undertaken 
on 24th July. This comprised 887 people including 784 
Indians, 41 from Nepal, 57 from Sri Lanka and five 
Lebanese nationals. All Indian nationals, and nationals 
from Nepal and Sri Lanka were alriifted from Lamaca to 
India and have arrived safely. A third phase of evacuation 
was completed on 26th July bringing the total number of 
those evacuated to 1,870, including 1,687 Indian nationals. 

It is our estimate that approximately 12,000 Indian 
nationals were in Lebanon at the time of the outbreak of 
hostilities. They are mostly semi-skilled and unskilled 
workers who were working in farms and factories. Of 
these, a large number have not indicated their desire to 
leave Lebanon. Some of them appear to have decided 
to stay back, others may have been unable to reach 
Beirut because of the disruption in communications. We 
have 80 far received confirmation of the death of one 
Indian national in an air strike on a glass factory In Bekka 
valley. 

Our Embassy continues to function in Beirut, and is 
in touch with various organisations and agencies with 
which Indian nationals were asaociated. For the time 
being, our naval vessels will continue to be in the region 
in case they are required to be used in the service of 
our nationals. Any further evacuations will be planned 
taking into account the ground situation in Lebanon. 

We also have a contingent of 672 Indian officers 
and soldiers as part of the UN peace-keeping forces in 
Lebanon (UNFIL). Our peacekeepers are safe, though 
currently confined to their barracks. 

I would like to place on record appreciation for the 
efforts of various Ministries, Departments and agencies 
of the Govemment for the swift and successful manner 
in which they have responded to the task of helping our 
fellow citizens in distress. 

(English} 

SHAI BAAJA KISHOAE TAIPATHY (Puri): 
Compensation to the casualties should be given in your 
presence. . .. (Intsrrupllons) 
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MR. SPEAKER: Shri Acharia, yesterday, I allowed 
you to raise this matter. 

... (/ntsnvptions) 

SHRI BASU DEB ACHARIA (Bankura): India is the 
leader of the Non-Aligned Movement. ... (Interruptions) 

MR. SPEAKER: May I eamestly request you. Please 
sit down. I can only say that this is very unfortunate. 
When I am requesting you repeatedly, you are not taking 
your seat. I am very-very sorry. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: We are very 
much thankful to the Prime Minister. . .. (Inhlrruptions) 

MR. SPEAKER: Nothing will be recorded. Only Shri 
D. V. Sadanand Gowda's statement will be recorded. 

(Interruptions) ' ... 

MR. SPEAKER: I am prepared to allow discussion. 
Nothing will be done now. 

... (Interruptions) 

MR. SPEAKER: Only Shri Sadanand Gowda's 
statement will be recorded. I shall allow the discussion 
through a Motion. Bring in a notice for Motion. I will not 
allow this. I will not start the practice of putting questions 
after a Statement here. Rules do not permit me. 

... (Interruptions) 

MR. SPEAKER: The House stands adjoumed till 1.30 
p.m. 

1~ ~5 hr •. 

The Lok Sabha then adjoufM(/ l1li thitfy minutes past 
Thirteen 01 the Clock. 

13.35 hr •. 

The Lok Sabha re-assembled at thirty-live mimJlss 
past Thirteen 01 the Clock. 

13.35 hr •• 

[MR. DEPUTY SPEAKER in the Cl7ai~ 

MATTERS UNDER RULE 3n 
(I) Need to lay I rlllwlY line between 

Naglplttlanm and Vallinkanni In Tamil Nadu 

[Eng/ish} 

SHRI FRANCIS FANTHOME (Nominated): I would 
like to draw the attention of the Govemment that the 
Ministry of Railways had agreed to' establish a railway 
line between Nagapattinam and Vallankanni for which a 
10 per cent advance was paid to the Railways by the 
Shrine of Our Lady of Health at Vallankanni. 

Despite repeated requests, several representations 
and a foundation stone being laid, wor1< on the railway 
line has not started. The former Railway Minister had 
also assured the Rector of the Shrine of Our Lady of 
Health that work would begin shortly. 

The hon. Minister of Railways Is requested to initiate 
this project at the earliest as lakhs of pilgrims to the 
shrine are facing problem due to the delay in 
implementation of the project . 

(II) Need to take steps for rei .... of Indians hIId 
In Kurdls'an, Iraq 

SHRI BADIGA RAMAKRISHNA (Machilipatnam): One 
more instance of how Indians, partJcularly, people 
belonging to Andhra Pradesh, are being exploited and 
abused in Gulf has come to light. About 90 people 
belonging to West Godavari, Khammam, Karimnagar, 
Nizamabad, Adllabad districts of Andhra Pradesh were 
sold to a company in Kurdistan In Iraq by a Gulf agent. 
The agent had taken Rs. 1.5 lakh to Rs. 2 lakh from 
each individual and sent them to Dubal on a tourist visa 
In April, 2006, and were given employment In ACC 
Company. But, as soon as the period of tourist visa was 
over, some sub-agents came to them in a police uniform 
and said that they would be deported to India since their 
visa period had expired and took signature on some 
documents. But, actually, these workers were sold to 
Arabic International Company in Kurdistan for 50,000 
dollars. Their real woes have started from here. These 
people Bre being treated like slaves by paying just 4 
dollars per day and they are made to wor1< for 16 to 18 
hours a day. The company is not even giving them proper 
food. If they refuse to wor1<, they' are beaten with iron 
rods. 
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The Home Minister of Andhra Pradesh had also 
talked to the Minister of Urban Development and the 
Home Minister for release of Indian nationals from 
Kurdistan. But, nothing has been done 80 far. So, I 
sincerely request the Govemment to immediately take 
measures through diplomatic and political channels and 
see that these people are released immediately. 

(1/1) Need for proper maintenance of the strategiC 
Sansarl-Kilar-Thlrot road linking Himachal 
Pradesh with Jammu and Knhmlr 

SHRIMATI PRATIBHA SINGH (Mandl): I had the 
opportunity to visit tribal areas of Lahaul and Spltl and 
Pangi sub-Divisions of Chamba District of my constituency 
this time extensively. The road popularly known as 
Sansari-Kilar-Thirot road is being looked after by Border 
Road Organisation being a strategic road, which links 
Manali-Leh road at tandi with Jammu-Udhampur-Srlnagar 
at Batol. This road traverses through Kishtwar·Doda area 
of Jammu and Kashmir and thus is a lifeline for the 
connectivity in far-flung areas of the States of Himachal 
Pradesh and Jammu and Kashmir. I have found that the 
standard of maintenance of road is not small portion, 
entire iength is unpaved and at many points the fonnation 
deficiencies require widening. Based on my site 
experience, I propose the following suggestions for 
immediate action:-

1. Re-surfacing of road from T amit to Thirot. 

2. Immediate metalling and tarring from Thlrot to 
Madgran near Udhampur. 

3. Immediate construction of bridges on three 
ns/lIlhs between Udhampur and Tindi as this 
gets flooded as a result of melting of snow 
cauaing disruption of traffic. 

4. Ae-alignment of road at Bambal as Forest 
clearance has already been obtained. 

5. As-alignment and widening of road between Sidh 
Mandlr and Kilar bridge. 

6. Immediate metaling and tarring of road between 
Kitar bridge and Sansari nllllllh. 

would request the Govemment to look into these 
suggestions and take immediate action by providing 
special budgetary allocation, machineries and equipment 
so that this strategic road is maintained in larger public 
and national Interest. 

MR. DEPUTY SPEAKER: Shri Girldharl Lal 
Bhargava-Not present. 

(Iv) Need to conetruet an expreuway between 
Vadadara and Mumbel 

SHRI KASHIRAM RANA (Surat): Sir, I would like to 
draw the kind attention of the (.ovemment that during 
the Budget speech for the fIna"cial year 2Q06.07, the 
hon. Finance. Minister had declared that the expr888Way 
between Vadodara and Mumbai will be taken up on DBFO 
system. There is tremendous traffic density on 
Ahmedabad·Mumbai Section and the existing National 
Highway is already overcrowded beyond Ita capacity. It Is 
very Important that the survey work and lend acquisition 
be started at the earliest for the proposed Expressway. 
Govemment of Gujarat has frozen the 300 m width of 
land along the proposed alignment of the Expressway. It 
is required to start the land acquisition procedure at the 
earliest. 

I would /Ike to urge upon the Govemment through 
Parliament to start the construction work under time bound 
limit. 

MR. DEPUTY SPEAKER: Shrl Jual Oram-Not 
present. 

(v) Need to revl.. the royalty rate on COlli 

SHR! ANANTA NAYAK (Keonjhar): The coal 
producing Stalc~ in general and Orissa In particular is 
incurring a huge loss, as the royalty rate on coal is not 
being revised as per schedule. As provided in the Mines 
& Mineral Act 1957 the royalty rate Ihould be revised in 
every three years. The Eleventh Finance Commi8aion has 
also made similar recommendation to the Central 
Govemment. But it is unfortunate that the Central 
Govemment is not paying any attention to revise the 
royalty rate of minerals particularly coal. As a result, the 
coal bearing States are Incurring huge IOSS88. The State 
of Orissa is incurring a loss of Rs. 7501- crore annually. 
The State is already facing financial crisis al it Is 
experiencing drought, flood. cyclone or some kind of 
natural calamities or the other. Since the demand of the 
State and other coal producing States for that maHer are 
genuine and justified, I demand that the royalty rate on 
coal be revised without any further delay. 

MR. DEPUTY SPEAKER: Prof. Rasa Singh Rawat-
Absent. 
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(vi) Need to m.k. budgetary provision for linking 
Agart.I.-Subroom rallw.y line In Tripura 

SHRI KHAGEN DAS (Tripura-West): Sir. there has 
been a long-standing demand of the people of Tripura 
for extension of railway line from Agartala to Subroom. 
In 1998-99, Agartala-Subroom new broad gauge line 
survey was sanctioned and a preliminary survey was 
completed. The survey report was updated in 2004-05 
and the report was sent to the Railway is extremely 
important for the State as also the North-Eastem Region 
for the following reasons: 

1 . Once the line is extended up to Subroom it 
would cater to the needs of the rest 50 per 
cent of the State population. 

2. South Tripura Is quite rich in natural gas, rubber 
and other natural resources which could not be 
exploited due to inadequate transportation 
facilities. 

3. Effort is being made to exploit the existing Inland 
Water Transport Protocol route through 
Bangladesh for movement of goods and 
essential commodities from the mainland to the 
State which can be further transported by rail to 
different parts of the State. 

4. Once Subroom is connected, it would be easier 
to connect Chittagong Port. at a distance 01 only 
75 kms through the existing Bangladesh Railway 
network. 

5. With this link in position. Tripura can be the 
gateway lor trade and commerce to a host or 
South East Asian countries. 

6. Once the project comes uP. this will have a 
tremendous impact on the economy of the entire 
North-East region. 

Therefore. I strongly demand that a Budgetary 
provision be made for this project in the Supplementary 
Demands for Grants for 2006-07. 

(vII) Need to rei.... funda for construction of 
buildings of primary school. In rural ara •• 
of the country 

/Trans/ation} 

SHRI RAMJI LAL SUMAN (Firozabad): Mr. Deputy 
Speaker. Sir. even after the passage of 58 years of 

independence. the condition of primary education in the 
country is pathetic as either there Is lack of buildings at 
some places or lack of adequate t.achlng staff at some 
other. Out of total 10 lakhs 4 thousand schools of the 
country. 30% of the primary school building in the rural 
areas are not pukka. While 25.7% of such buildings exists 
in urban areas. There is not a single state In the country 
which can boast of having the buildings of all primary 
schools pukka. 

As per the survey conducted by national education 
programme and administration Institute in 29 states and 
the Union Territories of the country, 41079 primary schools 
are being run without building, 14.6% of 8uch schools 
have got only one clas8 room. 35.26% have got two 
class rooms and 39.96% primary schools have got three 
or more class rooms. In absolute tenns there are one 
lakh seven thousand eight hundred forty two schools 
which have one class room and 94.73% of such schools 
exist in rural areas and 5.17% exist in urban areas. 66.22 
percent of the schools in Assam have got single class 
room while the condition or room In 68.48 percent schools 
is not upto the mark. While 31.52 percent class rooms 
require immediately repair. 

Education is the basis for our development. The 
primary education in rural areas is in a pathetic condition. 
The Govemment should release funds for the improvement 
of primary education. So that a bright future for the 
children of a country could be ensure. 

(viii) Need for repair and malnt.nance of National 
HI9.~WBY. No. 110, 88 and 83 .... 1n9 through 
Jatt.nabed, Bihar 

SHRI GANESH PRASAD SINGH (Jahanabad): Mr. 
Deputy Speaker. Sir. National Highway 110, 98 and 83 
passing through my constituency Jahanabad have reached 
in a dilapidated condition due to which the road link 
between capital city Patna to Gaya, Jahanabad and Arvel 
has got disconnected. The bridge at the national highway 
83 has been in a dilapidated condition for the last two 
years' but it has not been constructed so far. The stretch 
of national highway 110 between Jahanabad and Bihar 
Sharif is also in dilapidated condition and so is the case 
of National Highway 98 from Agnoor to Pall Vikram. 

Mr. Deputy Speaker. Sir, through you, I demand to 
the Govemment that repair work of 811 these three national 
highways be started without delay. 
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/EngIish} 

MR. DEPUTY SPEAKER: Shrl Mahendra Prasad 
Nishad-Not present 

Shri Prabhunath Singh-not present. 

(ix) Need to re.tore the Mime of ''Tamil Nadu 
Government Rural Employment Guarant .. 
Scheme" a. "National Rur.' Employment 
Guarant.. Scheme" In Tamil Nadu 

DR. K. DHANARAJU (Tindivanam): National Rural 
Employment Guarantee Scheme by an Act of Parliament 
was launched by the Union Govemment. Its aim is to 
provide employment to every rural household whose adult 
member volunteer to do unskilled manual work. The 
scheme is 100 per cent sponsored and supported by the 
Union Govemment. It is being Implemented in 200 districts 
of the country through panchayats according to the 
guidelines issued by the Union Govemment. 

It is surprised to note that the previous Tamil Nadu 
Govemment has changed the name of the scheme 88 
"Tamil Nadu Govemment Rural Employment Guarantee 
Scheme". The identity cards to those who were given 
employment were also issued under the same name. It 
is a very Important matter. Hon Prime Minister and the 
concemed Minister of Rural Development in the Central 
Government should take serious note of it. Fresh 
guidelines should be issued to each State Govemment 
in this regard and also periodical checks should be 
exercised by visiting the Central Govemment teams to 
the States so that it may not happen again. The name 
01 the scheme should be restored 88 "National Rural 
Employment Guarantee Scheme" and implemented in all 
States and UTs. Hence, I draw the attention of the 
Programme Implementation Department to take necessary 
action. 

(x) Need to check the .pread of Chlkungunya 
di ..... In KarMtaka 

'SHRI M. ~HIVANNA (Ghamrwagar): Chikungunya 
viral fever spreads through mosquitoes. So far lalehs of 
people are suffering from Chikungunya dise88e. 

Earlier this disease was present only in North 
Karnataka. Now, this is rampantly present in Bangalore 
City, rural Bangalore, Tumkur, Kolar, Ch8maraj Nagar and 

'English translation of the speech originally delivered In Kanneda 

other Districts. So far Chlkungunya is present in 101 
Talukas and 15 Districts. If it is not controlled, it will 
spread like Cholera, MalarlIP and would become an 
epidemic to kill thousands of people. 

The Central Government should immediately send 
Scientists and Doctors to the affected districts and see 
that the disease is not spread further. Therefore, I urge 
upon the Govemment to supply necessary drugs and 
ensure that timely treatment is given to those who are 
suffering from the disease. 

SHRI M. SHIVANNA: Sir, I want to make one 
submission. '" (InltlmJplions) 

{TrsnsIstion} 

MR. DEPUTY SPEAKER: This will not go on record. 
I have said it eariier also. 

/English} 

SHRI M. SHIVANNA: Sir, I have no translator. 
... (Intsnuplions) 

MR. DEPUTY SPEAKER: Whatever you have given 
to the Notice Office and has been approved by the hon. 
Speaker will only go on record. 

... (Inlsnuplions) 

SHRI M. SHIVANNA: Sir, for about six months. 
... (InltJlTIIpIions) 

/English/ 

MR. DEPUTY SPEAKER: This will not go on record. 

(Inlsnuplionsr .. 

{Tl'llnsI8tion} 

MR. DEPUTY SPEAKER: What you are saying will 
not go on record. 

SHRI M. SHIVANNA: Sir, the Government of 
Karnataka. . .. (Inlsnuptions) 

MR. DEPUTY SPEAKER: No. Anything added later 
on will not go on records. 

'Not recorded. 
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{English} 

SHRI M. SHIVANNA: Sir, please listen to me. 
... (Intsrruptions) 

MR. DEPUTY SPEAKER: Nothing should be recorded· 
now. 

... (Intsrruptions) ~ 

MR. DEPUTY SPEAKER: What can I do? Rules do 
not permit. 

... (Inltlrruptions) 

SHRI M. SHIVANNA: Sir, I am asking for an 
interpreter because I am always speaking in Kannada. 
... (Intsrrup/ions) 

{Translation} 

MR. DEPUTY SPEAKER: What you are saying is 
being interpreted and I am listening in Hindi. 

SHRI M. SHIVANNA: Sir, a Kannada interpreter has 
been called from Rajya Sabha who is interpreting the 
matter In Hindi but I am not getting the copy of my 
speech in English that I want. The Interpreter of our 
secretariat has retired. . .. (Inltlrruplions) 

/English} 

MR. DEPUTY SPEAKER: This Is under hon. 
Speaker's jurisdiction and not in my Jurisdiction. 

... (Intsrruptions), 

MR. DEPUTY SPEAKER: This not going on record. 

... (Intsrruplions)' 

{Translation} 

MR. DEPUTY SPEAKER: I am listening the 
interpretation of your speech in Hindi, how can I accept 

• ! that your speech is not being interpreted. 

/English} 

If you have any problem, you can see the hon. Speaker 
in his Chamber. 

... (Inltlrruplions) 

'Not recorded. 

(xl) Need to declare blr1h ann"""'ry of Srlm"" 
Senlalrdev, the 16th Century Valahnava aalnt 
of Aa .. m •• • N8tIonal Holiday 

DR. ARUN KUMAR SARMA (Lalchtmpur): I would like 
to draw the attention of the Government towards a very 
popular demand of the people of Assam about declaring 
the birth .nniversary of Srimanta Sankardev, the 16th 
century Vaishnava Saint of Assam as a National Holiday. 
Bom In 1449, a contemporary of Guru Nanait, Srimanta 
Sankardev founded the doctrine of Valshnavism and 
pioneered the Neo-Vaishnavite movemenJ In North-Eastern 
part of India. With his inherent universal love, he was 
successful in binding all sections of the society including 
religious and ethnic groups aPld could successfully infuse 
the spirit of a glorifying Indian nationalism. He was not 
only a Vaishnavlte Guru of the medieval period but al80 
tha multi-faceted genius. Srimanta Sankardev, as a 
philosopher and social scientist, was instrumental in the 
creation of a distinct social structure taking village as a 
unit of local governance resembling the present day 
Panchayati Raj Institutions. With his Immense command 
in dance, drama, literature, art and culture, he was able 
to integrate all categories of interest in evolving a unique 
Cultural Heritage of India, now being recognized by World 
Heritage Committee of UNESCO. The contribution of such 
a great personality deserves appropriate recognition of 
the Nation not only to guide the young generation of our 
country but also to emotionally integrate a region. 

I, therefore, urge upon the Govemment to consider 
declaration of his birth anniversary as a National Holiday. 
I also appeal to ensure that the contributions of Srimanta 
Sankardev find adequate place in the official publications 0' the Govemment and the CBSE curriculum as Well. 

(xII) Need to check the rl .. In price. of .... ntl.1 
commodltl •• 

{Trans/6tionj 

SHRI GIRDHARI LAL BHAAGAVA (Jalpur): Mr. 
Deputy Speaker, Sir, I am sorry for being late. 'tou can 
ten'n it' either my good fortui\e or my misfortune that the 
House is going to have a debate on the same subject 
which I wanted to ralS8. 

Sir, currently the prices have been on the rise in the 
country. At present people are facing a lot of difficulties 
In this regard and the prices of all commodities required 
by the consumers are sky-rocketing. Along with this, the 
prices of the diesel and petrol have been hiked three to 
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four times in a year owing to which the poor have been 
deprived of aJl the88 things. If we do not a stop to the 
price-rise and if it continues in the same vein, then in 
coming days the poor will find it difficult to earn their 
means of subsistence. 

I urge the Central Govemment to take immediate 
steps to prevent price rise so that the poor could eam 
their livelihood. 

I would like to have reply from the hon'ble Minister 
regarding price-rise control. 

13.56 hr •• 

DISCUSSION UNDER RULE 193 

RiM In priCH of &Menlla' Commodltie. 

[Englis/1j 

MR. DEPUTY SPEAKER: Now, we will take up Item 
No. 11. Dr. Chinta Mohan has to raise a dlscu88ion on 
the rise in prices of essential commodities. First of all, I 
would like to request Dr. Chinta Mohan to initiate the 
discussion. 

DR. CHINTA MOHAN (Tirupati): Mr. Deputy Speaker, 
Sir, at the outset, I would like to say that we are taking 
the price rise issue, the generaJ price rise wounding the 
common man. This is the general situation not only in 
our country but also in other Asian countries. 

Recently, the oil prices have gone up. Earlier, the 
price was about $28 per barrel. Now, it has come to the 
extent of $78 per barrel. This pushing effect of oil has 
caused rise in prices. Here, I would like to say that my 
party, the Congress Party, is committed to the poor. My 
Congress Party is committed to the middle-class. My Party 
is committed to the farmers, youth, women and everyone 
in the country, Keeping this commitment and the 
philosophy in mind, my party leader Madam Gandhi called 
for the Congress Working Committee meeting and 
discussed the issue of price rise. She is more concemed 
about the price rise. After that, Madam Gandhi, the 
Congress President, invited all the Chief Ministers of the 
Congress-ruled States which no other party has done. 
She invited all the Chief Ministers and discussed the 
issue of price rise. She has put all power and pressure 

on the Chief Ministers to see that the prices come under 
control. The hon. Prime Minister Dr. Manmohan Singh, 
who himself Is an economist, knows everything of this 
country. He Is doing his best to improve the economy of 
this country and also to keep the prices under control. 
This price rise of essential commodities Is not a new 
phenomenon. 

14.00 hrs. 

ThIs was there in 19508 also when Pandit Jawaharla! 
Nehru was the Prime Minister. At that time, the Inflation 
was 2.8 per cent. Then, there was rise In prices In the 
late 1980s also when Shrimati Indira Gandhi was the 
Prime Minister. At that time, In 1960, when Pandlt 
Jawaharlal Nehru was the Prime Minister, Comrade P. 
Sundaralh-they used to call him 'PS'-was a Member 
of Par1lament and he came In a bicycle to Parliament to 
highlight the rise in prices. Now-a-days, most of the 
Members of Parliament are coming to Parliament in big 
cars, but the late Comrade P. Sundaralah rode a bicycle 
to Parliament wearing a half-pant. He brought vegetables 
to Parliament and showed tomatoes and potatoes to 
Pandit Jawahartal Nehru and raised the issue of price 
rise. So, this Is not a new phenomenon. Ha criticized the 
Government because at that time the price of pulses 
was very high. 

This problem was there in 1970s also. Then, on 1st 
August, 1985, late Madhu Dandavate raised the issue of 
prICe rise. He mentioned about the rise in the prices of 
milk and pulses. At that time, the rise in price was about 
35 per cent. 

Then, late Indrajlt Gupta raised the issue of matchbox. 
He mentioned about the matchbox In Lok Sabha. He 
said that it was costing about 10 paise earlier and Mid 
that now the price of matchbox had gone up to 30 paise. 
He was so committed to the common man that he raised 
the rise in the price of matchbox. These days, nobody 
raises the Issue of the price of matchbc»c in Lok Sabha. 
In 1986, the price of a matettbox was 30 paise and now 
the price is 50 paise. 

In 1990, we raised the Issue of price rise. In 2006, 
the Opposition leaders have raiNd the Issue of the rise 
in prices of edible oil, pulses etc. As you are aware, the 
intemational price of crude oil is not in our control and 
the rising price of crude oil has pushed up the prices of 
cement, steel and other essential commodities. 
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[Dr. Chinta Mohan] 
Today, the common man's interest lies in about 70 

essential commodities. Out of that, prices of some 
essential commodities have gone up. We are also equally 
concemed about it. Our Govemment is trying its best to 
bring the prices under control. To keep the prices under 
control, we have taken several measures. 

We have a wondertul Public Distribution System 
available in this country today. Nowhere in the world we 
have this kind of a Public Distribution System. We have 
4,83,000 Fair Price Shops allover the country and each 
Fair Price Shop Is covering about 465 families. With this 
system, we are helping the poorest of the poor in this 
country .. 

Then, through the Antyodays Yojal18, the Govemment 
is helping more than two crore families. Our Govemment 
is now planning to raise the number of families covered 
under this scheme to 2'/2 crores. Through this scheme, 
we are giving rice at the rate of Rs. 3 per kg. If a poor 
man gives Rs. 100 to a Fair Price Shop, he will get 35 
kgs. of rice. This is a pro-poor measure. 

The UPA Govemment has taken various measures 
to see that the prices are under control and the common 
man is protected. Coming to families living below the 
poverty line, there are about 7'/2 crore families who are 
liVing below the povorty line. Through Fair Price Shops 
that are functioning under the Public Distribution System, 
we are giving them rice at an affordable price which is 
half of the price that is available in the market. We are 
also providing them wheat at half the market price. We 
are giving them oil, we are giving them sugar through 
the Public Distribution System. 

Coming to the people living Above Poverty line, there 
are about 13 crore people that this Govemment Is 
covering under this category. We are giving them sugar 
at affordable prices. oil through Fair Price Shops. Out of 
all, 23 crore families we are covering through the Public 
Distribution System and this is how we are protecting the 
poor man, the common man and trying to.,see tlJat the 
effect of prices should not fall on them. 

Now, I come to another pro-poor programme, which 
is a wonderful programme and which no other 
Govemment has done earlier. This was started again by 
Ihe Congress Govemment in 1995. That is the Mid-day 
Meal Programme. It is also meant for the poor people of 
this country. About 12 crore children in the primary 
schools. studying between First Class and Fifth Class, 

are getting good mid day meals. We are providing 2400 
calories in the form of wheat and rice to the children. 
Not only that, at some places, like in West Bengal, we 
are providing fish to these children. In Andhra Pradesh, 
we are giving them one egg per day. This is the type of 
pro-poor programme which this Government is extending 
to the people. 

As far as Rural Employment Guarantee Programme 
is concerned, to give the benefit to the poor people, this 
programme was brought in by the same UPA Government 
and this is covering about 200 districts. Jt is a 100 days 
employment guarantee programme. We are giving 
approximately As. 100 to a family who 18 living below 
poverty line and who want to work. We are giving about 
As. 10,000 per annum per family. With this, we are 
spending about Rs. 13,500 crore of money on Rural 
EmDloyment Guarantee Programme. 

Not only that but to help the farmers and to see that 
the effect of price rise should not fall on them, we are 
giving them subsidies, like subsidy on urea, etc. We are 
spending about Rs. 11,500 crore on urea itself, both 
imported and indigenised. This is to see that the effect 
of price rise should not fall on the common man. Under 
NPK, we are spending about As. 5,200 crors through 
NPK subsidy. A total of about Rs. 16,700 crore of money 
this UPA Government is spending on the farmers through 
subsidy on fertilizers. 

As far as LPG cylinders and kerosene are concemed, 
from Tatas to a poor man, we are giving LPG cylinders. 
... (In18fTl1ptions) 

MR. DEPUTY SPEAKER: No running commentary 
please. 

... (InltlfTllPtions) 

[TtSnSI6tion} 

SHRI MOHAN SINGH (Deoria): The debate has not 
even started and those people are already giving replies. 
... (InMnvplions) 

{English} 

MR. DEPUTY SPEAKE A: Nothing should be recoded 
except the speech of Dr. Chinta Mohan. 

(InftJI'fupfionsj". .. 

·Not recorded. 
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/TfllflsIIItIon} 

MR. DEPUTY SPEAKER: Present your views when 
your turn comes. 

... (InftHnJpfIons) 

[English} 

MR. DEPUTY SPEAKER: Nothing Is being recorded 
Mr. Swain. 

(Intsrruptions) ~ .. 

DR. CHINTA MOHAN: Sir, we are giving kerosene 
at subsidised rates through Public Distribution System to 
every poor man . ... (Inttlnupfions) 

MR. DEPUTY SPEAKER: Nothing should go on 
racord, except the speech of Dr. Chlnta Mohan. 

(InttHTUptions). ..• 

DR. CHINTA MOHAN: Sir, you see the subsidies 
that we are extending to the poor man. We are providing 
to everyone in this country about 80 per cent subsidy on 
the price of an LPG cylinder. 

At this stage, what the Govemment should do? I 
want the Govemment to see that the pulses should also 
come under the Public Distribution System. We have to 
bring in the pulses definitely under the Public Distribution 
System to help the common man. When we look at the 
history of the Lok Sabha, we find that in every Monsoon 
Session, the issue of price rise is taken up. In the month 
of July-August the dal prices are going up. This Is not a 
new phenomenon. I want that pulses should come under 
Public Distribution System and see that every poor man 
today gets the pulses at a fair price. 

Under Mid-day Meal Programme, every poor man. 
... (Inttlrruplions) 

/Tmnslafion} 

MR. DEPUTY SPEAKER: Your speech is not being 
recorded. 

. .. (Inttmllpfions) 

"Not recorded. 

MR. DEPUTY SPEAKER: Manvendra Singhji, he 
needs no assiatance from your part. 

. .. (Intsnuplions) 

{English} 

MR. DEPUTY SPEAKER: Only the speech of 
Dr. Chinta Mohan will go on record and nothing else. 

... (InlllrrupIions)' 

/TfBI1SIsfion} 

MR. DEPUTY SPEAKER: Handique ji, member of 
your party are causing disturbances In the House. 

... (Inltlrruptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing should be recorded 
except the speech of Dr. Mohan. 

(1I'IftIrruptions). .. • 

MR. DEPUTY SPEAKER: Silence please. 

· .. (Inttlrruptions) 

/T1WIIIIaIion} 

MR. DEPUTY SPEAKER: Chlnta Mohanji, you please 
carry on with your speach. 

· .. (InlSrruptions) 

{English} 

MR. DEPUTY SPEAKER: Please address the Chair. 

· .. (Inltlnuplions) 

MR. DEPUTY SPEAKER: Mohan Singhji, when your 
tum comes for speaking, use it to the fullest, but now 
you please let him make his speech. 

... (Inttlrrupfions) 

"Not recorded. 
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{English} 

DR. CHINTA MOHAN: I want the Government to 
strengthen the Public Distribution System. The Government 
should strengthen the Public Distribution System. We have 
about 4.83.000 Fair Price Shops. They should at least 
increase the Fair Price Shops to about six lakhs. They 
should cover more poor people of this country. the poorest 
of the poor. who are living below the poverty line. 

MR. DEPUTY SPEAKER: In Punjab also more Fair 
Price Shops should be opened. 

DR. CHINTA MOHAN: As far as essential 
commodities are concemed, earlier there were 79 essential 
commodities; the Government brought them down to 50 
commodities. Now. again the Government should bring It 
back to 79 essential commodities. Though it is difficult 
for them yet they should see that the earlier 79 
commodities come back to the control. 

Also, under this Act there should be surveillance on 
the Public Distribution System. There should be Vigilance 
and Monitoring Committees to strengthen and see that 
the subsidised rice. wheat. kerosene and whatever we 
are giving to the poor people. they should reach them 
directly. They should see that no middleman should take 
advantage of this. Also. in the Essential Commodities Act 
we have to give them more teeth. We must see that the 
poor man and the common man should not be affected 
by black-marketing etc. Also, I would like to warn the 
Government that they may be tempted to raise the prices 
of LPG and kerosene but they should see that at no 
cost LPG and kerosene should be touched. It should be 
affordable to the people. They should see that the interest 
of common man is protected. 

The other day some Members of the Opposition were 
saying that the Left Parties should raise their voice and 
the Left Parties should withdraw their support on this 
small issue of prices. I would like to tell the House that 
Left Parties are not going to withdraw their support. Tohey . 
will continue to support -the UPA. and this House will 
continue for five vears. The UPA Govemment will continue 
and it wiN last its full fjye..year term. 

I would request the Government to take corrective 
measures to see that the common man and the poor 
man are protected. I would also request the Government 
to see that the poor man should not be hit ~ price rise. 

MR. DEPUTY SPEAKER: Now. Prof. Vllay Kumar 
Malhotra. 

/Tf'lInslstion} 

PROF. VIJAY KUMAR MALHOTRA (South Delhi): Mr. 
Deputy Speaker. Sir. today the House is discussing a 
very important subject. . .. (InltJl'I'UpIifJn$) 

SHRI RAM KRIPAL YADAV (Patna): Malhotrajl. are 
you speaking in favour of price Increase? 

{English} 

MR. DEPUTY SPEAKER: No running commentary 
please. 

/Tl'llnslslion} 

YadavJI. when Mr. Chinta Mohan Ii wu speaking. I did 
not allow anyone from opposition to interrupt. 

... (Inl8rruptions) 

{EngIi8I1} 

MR. DEPUTY SPEAKER: Please do not disturb him. 
Please listen to him. 

... (Inltlnup/ions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Prof. Vljay Kumar Malhotra. 

... (Inlsrrup/ion$)· 

/Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir. I would like to say that this House is having 
a discussion on a very important subject. I keenly listened 
to the speech made by Shri Chlnta MohanJi. He made a 
mention about the wonderful and Important schemes of 
the Government and the steps taken by .the Congress 
Party. I do not want to dwell much on what he has said. 
He said that they were operating Public Distribution 
System. I would like to teU him that the Public Distribution 
System has been In vogue since second World War i.s. 
since the year 1944. He mentioned about Government 
providing subsidies, it would have made more sense had 

·Not recorded. 
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he made a mention about the .xtent of incr.... In 
subsidies. I have a number of newspaper cuttings with 
me about price rise situation and Its status, I would like 
to present only a few of those paper-cutting before you. 
Under the caption 'Manmohan ke raaj main mahangai 
maar gayi' a newspaper has reported that. '" (InIrHnIpIions) 

SHRI SURENDRA PRAKASH GOYAL (Hapur): 
Malhotraji, why are you always take resort to 
Newspapers? ... (Intsnuptions) 

[English} 

MR. DEPUTY SPEAKER: Shri Goyal, you please first 
go to your seat. 

... (Intsrruplions) 

[Translation} 

PROF. VIJAY KUMAR MALHOTRA: Sir, the daily life 
of more than 100 crore poor and middle class people of 
this country has been made difficult, their condition has 
become very miserable even after all this, making such 
remarks does not behove them. 

"Manmohan ke raal meln mahangai maar gayi, 

sarkar ne chora garib ka saath". 

(During the tenure of Manmohan Singh, the price 
rise is taking a heavy toll, Government disassociates 
itself from the poor) 

and along with this, Congress Party's supporter 
Newspaper, National Herald which is considered as 
party's mouthpiece, has also published such type of 
remarks: 

"Mahangai Ne Bigara Aam Admi Ka Jayka". (Price-
rise. impairing the food habits of the common man) 

"Ek varsh mein mahangai ne sabhi kirtiman thode. 
(Price-rise at an all time high in the span of one 
year) 

Hindustan Times, editor of which is a Member of 
Congress Party, has written that. 

[English} 

"Cong's Asm ssdmi takes a hit.·-"The Congress 
concerns for sam ssdmi has taken a beating with 
the hike in the price of petrol, diesel, and even the 
common man's staple-.IIS and d6! 

"'nflation: How it affects dally life." 
·Price hike: cup of woes of common man reaches 
its brim: 

"A8m 1MdnN' may become a self-goat.· 
"'nflation homes in on your budget.· 
·Sarkar ne chore garib ke haath" 
"Garib ke saath vishwasghar 
"A6/n aadmi may become a self goal .• 
"8a8ic food Items rates soar." 

[Tl'llnslalion} 

Mr. Deputy Speaker, Sir, in addition to these, there 
are several more newspapers which reflect the same 
sentiment. There is not a single newspaper in India which 
has not made a mention about the impact of price rise 
and the way the people are affected by it. When the 
statistics regarding price-rise were presented in the House, 
it was stated that the price-rise is a phenomenon which 
has been going on for D long period of time and it is 
nothing new. It was also said that during the tenure of 
Nehruji somebody brought a matchbox In the House, even 
though the talks were on about the price of milk. I would 
not like to talk about It. I would like to say that they 
should go through the period of the six years of our 
Government'. rule. They would find that except for the 
price of onion, there was not any escalation in prices of 
other commoditiea. Here also except on the onion., no 
discussion was held about the price of any other 
commodity. 

KUNWAR MANVENDRA SINGH (Mathura): At that 
time also, the prices of heme like potato. tomato etc. had 
increased. 

[English} 

MR. DEPUTY SPEAKER: Mr. Manvendra Singh, 
please take your seat. 

... (Interruptions) 

[T"nsI6tion} 

PROF. VIJAY KUMAR MALHOTRA: Shri Devendra 
Prasad Yadav jl Is present here. At that time he was the 
Chairman of Standing Committee on Public Distribution. 
At that time Godowns were fuR of foodgralns and there 
was no taker for that stock. Therefore, the Committee 
had recommended to throw the surplus foodgrains in sea. 
At the time, this Standing Committee had recommended 
that either It should be distributed free of cost among the 
people or thrown in the sea, because storage rent of 
foodgralns would had cost more. There was a time when 
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[Prof. Vijay Kumar Malhotra) 
godowns were full of foodgrains and there were 0 takers. 
At that time the Government had announced that any 
state Govemment can take foodgrains free of cost and 
can use it under Food for Work Programme in the Its 
State. The State Government of Rajasthan said that It 
did not had money for transportation, how can they take 
it free of cost. The Government replied that it would give 
them transportation charges, but they should 11ft the stock 
of the foodgrains. There was such a time. The 
Govemment is saying that price rise has always been 
there, it is a universal phenomenon, worldwide 
phenomenon, and It reveals their real intentions. 

Mr. Deputy Speaker, Sir, these days all newspapers 
have published figures in regard to price rise. " rates of 
commodities are compared from the 24 May, 2004, when 
this Government came to power and Shri Chidambaram 
took the oath, on 10 June, 2006, then it would be known 
that the prices have risen upto what extent. Had the 
prices increased by 2, 4 or 5 percent, then it could have 
been justified, but wheat which was eartier being sold at 
the rate of rupees Rs. 10 per kilogram is now being sold 
at the rate of Rs. 15 per kilogram. Similarly, price of 
wheat flour has also risen from Rs. 10 to rupees 
Rs. 17 per kilogram. Bread which was earlier available 
for Rs. 8, is now being sold at Rs. 12. '" (InMrrupIions) 

SHRI SURENDRA PRAKASH GOYAL: You are not 
right. I myself have purchased It . ... (lnltlnuplion8) 

MR. DEPUTY SPEAKER: Goyal ji, please sit down. 

... (Interruptions) 

{English] 

MR. DEPUTY SPEAKER: Mr. Goyal, please take your 
seat. 

... (Inltlnuptions) 

MR. DEPUTY SPEAKER: Nothing will go on record 
except the speech of Prof. Malhotra. 

... (InltJnuplions)· 

[Translation] 

MR. DEPUTY SPEAKER: This is not the way. The 
hon'ble Minister will reply on your party's behalf and other 

·Not recorded. 

Members will allO speak. You should Hsten to him allo 
and you can make your point at the time of reply, or can 
get your views added through other Mernbers' speech. 

... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Mr. Goyal, I would not 
allow you like this. Please take your seat. 

[Trsnslation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, if they continue to interrupt in this manner. 
I will stop speaking. 

MR. DEPUTY SPEAKER: No, No. Please continue. 
I request all the hon'ble members not to disturb others. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, I just have mentioned how much increase 
in wholesale prices, Super Bazar and other market prices 
h~ been registered from 22 May, 2004 to 10 June, 
2006. Earlier, the sugar was being sold at the rate of 
Rs. 14 per kilogram which is now available at the rate 
of Rs. 25 per kilogram. The price of tea has risen from 
Rs. 135 per kilogram to Rs. 180 per kilogram. The price 
of rice has also risen from Rs. 10 per kilogram to 
Rs. 20-30 per kilogram. The pulses which were earlier 
available at the rate of Rs. 20 ... 25 per kilogram, are now 
being sold at the rate of Rs. 50-75 per kilogram. It means 
the prices have increased by 200-300 per cent. In India's 
history, such an increase has never taken places the 
Govemment owe an explanation in this regard. 

Petrol which was earlier available at the rate of 
Rs. 33 per litre, is now available at Rs. 47 to 51 per 
litre. He may even comment that he has just purchased 
petrol; god knows why he requires it at home. Diesel 
which was earlier available Rs. 22.50 per litre Is now 
Rs. 32-33 per litre. The cement which was eariier available 
at the rate of rupees 125 per bag is now available at 
Rs. 180-205 per bag. Similarly, the prices of bricks have 
also increased. 

I know that that. the prices of same items have come 
down a180. I would like to name those items also. The 
price of cars has decreaeed.. Similarty, the price of AC, 
Scotch, Whisky and liquor has decre~, but the prices 
of milk, flour, rice and tea are sky-rocketing. Therefore It 
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should be taken into account The duty Qfl liquor has 
been reduced to bring scotch in India. The price of 
refrigerator has been decreased. The prices of lUXUry 
items have been reduced. . .. (Inltlnuptions) 

{English} 

MR. DEPUTY SPEAKER: Please sit down. 

(Translation} 

If you do not allow others to speak on Government's 
behalf, they will also do the same to you. 

PROF. VIJAY KUMAR MALHOTRA: I wuld like to 
ask as to why these prices have increased. Whether any 
natural calamity, earthquake or war has occurred? The 
cause of price rise has to be assessed. First of all, as 
everybody mentions it, the price of petrol and diesel has 
been increased seven times; the prices were increased 
by 58 per cent and it was said that prices are increasing 
allover the world, therefore, they were compelled to 
increase the prices. 

Mr. Deputy Speaker, Sir, 60 thousand crore rupees 
are eamed from excise duty on petrol and diesel. Out of 
one lakh twenty thousand crore rupees 60 thousand crore 
rupees is solely eamed from excise duty and when prices 
are increased, excise duty is also increased. In this 
manner, what would be the figure of earnings from this 
duty? In India, the prices of petrol and diesel have 
registered the highest increase. Pakistan and Bangladesh 
are our neighbouring countries and they too import petrol 
and diesel. Petrol and diesel exploration does not take 
place over there also. But when other countries of the 
world can keep check on prices of petrol and diesel, 
why can not we do it? These prices have been increased 
to increase customs and excise duty. . .. (Intenvplions) 

{English} 

MR. DEPUTY SPEAKER: Please sit down. No 
running commentary please. 

{Translation} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, at the time of purchasing wheat on minimum 
support price from farmers, they announced minimum 
support price of Rs. 650 per quintal. The wheat wu 
being sold at the rate of Rs. 1000-1100 in the open 
market, but Fel did not purchase even wheat at the 

announced support price and all wheat was purchued 
by the middlemen and black·marketeers at the rate of 
Rs. 700-750 per quintal from farmers because the 
Government was purchasing wheat at the rate of 
Rs. 650 per quintal only. I have allegation against this 
Government that FCI deliberately did not purchase 
foodgrains so that traders may purchase It. FCI entered 
the market after traders had already purchased the entire 
foodgrains. One can understand who will sell foodgrains 
to them, at the rate of Rs. 650 per quintal. After that 
they announced to import 5 lakh tonnes of foodgrains. 
Mr. Deputy Speaker, Sir, can there be a bigger corruption 
than the incident where wheat is not deliberatety procured 
during the season and when the stock of food grains 
decline in the market and is stocked in the godowns of 
hoarders, the Government announce that it will import 
wheat. ... (Intenuplions) If they will disturb like this then 
I would not like to speak. . .. (Interruptions) 

MR. DEPUTY SPEAKER: You please sit down. 

... (Interruptions) 

{English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

... (InfBrruptions)' 

MR. OEPUTY SPEAKER: Nothing should be recorded 
flXCept the speech of Prof. VI/ay Kumar Malhotra. 

... (Interruptions)' 

{Translation} 

MR. DEPUTY SPEAKER: It is a very wrong practice. 
When the Member of the other party is speaking, you 
please allow him to speak. Otherwise, It will not be 
possible for me to control other Member when you or 
your leader would like to speak. Shri Handlque ji, you 
please tell him to maintain silence and not unnecessarily 
disturb the House. When any Member is speaking please 
try to listen him or her. When I will give you time, you 
may speak whatever you want. However, one should 
cultivate a habit to listen others. 

PROF. VIJAY KUMAR MALHOTRA: Sir, I wa. 
submitting that it Is a serious corrupt practice on the part 
of the Govemment which Is manipulating situation in such 

"Not recorded. 
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a way that the produce of the farmers is sold at the rate 
of Rs. 675 or Rs. 700 per quintal while the same grain 
is sold in the market at the rate of Rs. 1300 to Rs. 1400 
per quintal. The Govemment announced that it would 
import five lakh tonnes of wheat from Australia and that 
through a defamed company which was allegedly involved 
in food for oil scam. That company of Australia faced 
same allegations as allegations levelled against a Minister 
of India and the Congress Party in the food for oil case. 
While Rs. 1000 per quintal was paid for the imported 
wheat, the farmers of our country were offered only 
Rs. 650 per quintal with a maximum bonus of Rs. SO. 
The Government will pay Rs. 1000 per quintal to the 
farmers of other country while it is reluctant to pay even 
Rs. 50 more in the Rs. 650 per quintal to its farmers. 
15 lakh tonnes were imported. Initially grains were not 
procured but when businessmen lifted grains f!'Om market 
and filled their godowns, the Government announced for 
the import. First scarcity was created then it was told 
that it would import grains even at zero duty. Meanwhile 
the prices of wheat increased in the intemational market 
as well. The cost of wheat increased over there because 
it was perceived that India is in dire need of wheat. This 
is the reason that the price of wheat in the country shot 
up. 

Secondly, in our country there is satta bazaar, future 
trading, commodity exchange and forward trading. It is 
correct that it was started during that time. . .. (In/tlnuptions) 
I am coming to that point. ... (Interruptions) 

MR. DEPUTY SPEAKER: Nothing except the speech 
of Shri Malhotra ji wiil go on record. 

... (Interruptions) 

PROF. ViJA Y KUMAR MALHOTRA: When the said 
practice was started, all parties were in favour of it. 

SHRI BASU DEB ACHARIA (Bankura): We had not 
agreed to that. 

PROF. VIJAY KUMAR MALHOTRA: He should make 
his submission on his tum. All the Chief Ministers of 
india assembled and discussed the observation of SM 
Devendra Prasad Committee that suggested for dumping 
of good grains. Later on, it was suggested to lift the ban 
on the transportation of grains. If there is heavy production 
of grains and there is no sufficient space for its storage 
then such type of ban should be lifted. Two years have 
elapsed since the formation of the pr.esent Govemment 
and during the last three months heavy forward trading 

of grains has been done. What wHl happen If the quantum 
of purchasing done for sugar and pulses through forward 
trading is more than its stock available in the country. 
The forward trading wHI create scarcity of goods in the 
country. Pulses are imported from other countries at the 
rate of Rs. 10-12 per kg and the same is sold here at 
the rate of Rs. 50-60-70 and 75 per kg. If this system 
was started during the previous regime then what was 
the difficunies in discontinuing this system during these 
last-two-years. At that time, the prices of pulses were not 
increasing. The prices of anything were not increasing at 
that time when exchange was introduced. Why did the 
present Govemment not discontinue that system? We are 
continuously raising voice against it for the last two years. 
The Government have commodity exchange and forward 
trading system. I have stated earlier also that first 
purchasing was done more than the total yield of crops 
and after the purchasing it was announced that the 
Government would import at zero duty. It was second 
announcement. When the pulses exporters found that it 
is being imported at zero duty, they declined to sell it at 
the rate of Rs. 15 and told that they would sell it at ·dlt 
rate of Rs. 40-45. The farmers of those countries ant 

prospering. Such a situation is being cr_~ wIlh the 
connivance of the foreign traders and the ruling party of 
the country and by speculative trading and forward trading. 
Why are the prices of sugar and tea increaeing? If one 
goes into the details about what items are being imported 
and how it is being imported, he will find that to what 
extent the policy of the Goyernment Is responsible for all 
these malaise. 

Just now Shri Chinta Mohan ji mentioned about a 
meeting which was convened by Shrimati Sonia Gandhi 
ji. In that meeting the issue of price rise was discUS&8d 
and serious concems were expressed in this regard. It 
was reported under the caption 'keep watch on prices: 
Sonia Gandhi.' It is a commendable step that meeting 
was convened. However, I would like to submit that it is 
notable that when the meeting was called by Shrimati 
Sonia Gandhi elections were being held all over the 
country, Sonia Gandhi was visiting different places, 
farmers were committing suicide, prices were on a rise 
and there were irregularities in import. Today, It is not 
the issue of suicide of farmers. Nearly 50 farmers have 
committed suicide since the visit of Shri Manmohan Singh 
to Vidarbha. Dally about three farmers are committing 
suicide there. Nearly more than 3-4 thousand farmers 
have committed suicide during thp last two years of tenure 
of the present Government. However, it is a different 
issue 'Whether the farmers are getting appropriate prices 
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of their produce or not. I would like to submit about price 
rise. She convened a meeting and advised the 
Govemment to control price rise. She wrote a letter to 
Shri Manmohan Singh and told him that the prices of 
diesel and petrol should not increase at all. Next day the 
hon'bla Minister told that there would be no roll back. 
Sonia ii Is telling that the prices should not be increased 
and the hon'bla Minister is telling that there will be no 
roll back and there will be no reduction in prices. She 
asked as what should be done. She asked her Chief 
Ministers to decrease saJe tax and VAT. One paisa, two 
paisa, four paisa was reduced and the issue was settled. 
Sonia ii asked to control the prices of petrol, diesel and 
other common goods, but nothing happened. Did prices 
come down? They said that the new form for income tax 
will not be used. But the new Sara! form for the poor, 
middle classes and the govemment-servants was changed 
to contained six pages. If it were implemented, every 
person would have been burdened with one-two thousand 
persons to approach some CA to fiH up the form. She 
told that it was wrong. She told in the meeting of the 
Parliamentary Committee of the Congress Party that the 
new Saral form should be withdrawn. However, presently, 
the same form is in use. The faulty form is being 
w~hdrawn. I would like to know two three things. Shri 
Chidambaram ji is sitting here. Sonia ii said so many 
things but no attention was paid to her suggestions. 
Should we perceive that rein of the party has slipped 
from her hand? Sonia ji would get annoyed. 
... (Intenvplions) 

(English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Sir, this is 
not fair. . .. (Inlenvplions) 

PROF. VIJA Y KUMAR MALHOTRA: Why not? 
... (Interruptions) 

{Translation} 

I have not said anything unparliamentary. . .. (InMmlpIlons) 

{English} 

MR. DEPUTY SPEAKER: This is not unparliamentary. 

. . . (IntemJplions) 

{TflInsI6lion} 

KUNWAR MANVENDRA SINGH: He may keep 
saying anything, but I can't say anything. . .• (lnI8m.JptiCns) 
Sir what he is saying may be expunged. . .. (IntrlfTup#ons) 

MR. DEPUTY SPEAKER: I will see. 

... (Intsrruptions) 

(English} 

MR. DEPUTY SPEAKER: Please sit down. 

... (Inlenuplions) 

MR. DEPUTY SPEAKER: Nothing should be 
recorded. 

{Translalion} 

MR. DEPUTY SPEAKER: Mistry Ji, nothing Is going 
on record. 

PROF. VIJAY KUMAR MALHOTRA: Mr. Deputy 
Speaker, Sir, if Sonia Gandhi Ji, gets annoyed, she can 
remove anyone from the cabinet. It so happens If she 
feels otherwise. But if he says that Sonia Ji wants 
something to be done and that. is not done, I would like 
to ask, why? 

(English} 

I am saying this because she is the de-facto Prime 
Minister, and she is also the Leader of the Congress 
Party. 

{Tl'lInslalion} 

If she says that the prices of diesel or other commodities 
should be brought down, it will have to be done . 
... (Intsnuplions) 

MR. DEPUTY SPEAKER: Mistry Ji, please take your 
seat. 

PROF. VIJAY KUMAR MALHOTRA: I wanted to know 
it that. ... (InMrruptions) 

MR. DEPUTY SPEAKER: Please, silence . 
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PROF. VIJAY KUMAR MALHOTRA: I made a 
mention of it since Chinta Mohan Ji had mentioned the 
name. He had said that the Leader of the Congress 
Party had called a meeting wherein she desired the prices 
to be checked. But it could not be controlled. Economic 
Times reported that: 

{English! 

An article in Economic Times says that. 

·CWC Meet Stages Mock Fight with the Center-
The Congress wants UPA Government to control 
rising prices, help the aam aadm,: This is just to fool 
the people." 

{Translation! 

This is just an attempt to befool the stable people. It has 
been reported by the Economic Times, I am not saying 
it. As per the Economic Times Smt. Sonia Gandhi Ji is 
perhaps targeting Shri Sharad Pawar stating that the 
prices of foodgrains have Sky-rocketed and he has failed 
to control the price-rise. Is Sonia Ji targeting 
Dr. Manmohan Singh Ji or staging a mock fight? Efforts 
are being made to befool the country. The Congress 
President is saying that the prices should be controlled, 
but, who is responsible for price-rise. If Dr. Manmohan 
Singh or Shri Chidambaram Ji says that prices should 
be controlled, then who would control it? Persons holding 
responsible positions in the Government are saying so. I 
have stated the reasons for price-rise and the Govemment 
should pay attention to what I have said. 

Mr. Deputy Speaker, Sir, interest rates are being 
increased. First Shri Chidambaram is imposed service 
tax on housing loan and now the rate of interest has 
been increased. If a poor person, say a slum dweller, 
wants to constant a small dwelling unit, it will not be 
possible for him, as interest on loan has been increased 
and the prices of land have also increased. Mr. Deputy 
Speaker, Sir, what is going on in this regime? I am. living 
in Delhi. I have been living in Delhi comfortably for the 
past many years. I would like to tell him that yesterday, 
a plot measuring one acre in Delhi was sold for Rs. 173 
crore. Is he aware that when New Delhi was being given 
shape the same plot, which is located at Man Singh 
Road was acquired from farmers at the rate of 5 paisa 
per square yard and the same plot has now been sold 
for Rs. 173 crore. Prior to that a Congress M.P. had 
bought a plot for Rupees 178 crore. See the difference, 

on the one hand there are people who can afford 
purchasing a plot for Rs. 178 crore. Not only that, recently 
a newspaper reported about a watch coating Rs. 56 crore 
put on sale. So, in India there are people who can afford 
buying a watch for rupees 56 crore. A number of cars 
costing crores of rupees are purchased. On one side 
there is such a vulgar demonstration of money and on 
the other hand see the plight of such poor farmers who 
get nothing as compensation in lieu of acqUisition of their 
land. 

When I came to Delhi in 1948, I b6ught a house at 
the rate of four Aanas per square yard because Aanas 
were in circulation at that time. Land of a fanner is 
acquired and he is not given any kind of employment, 
nor he is properly compensated. His land is acquired by 
paying him negligible compensation and he is not paid 
the justified prices for the foodgrains or the other crops 
produced by him, whereas, the land acquired from him is 
sold for Rs. 200 or even 400 crore. A plot reserved for 
construction of dwelling units for slum dwellers was sold 
to DLF for Rs. 2000 crore. This price war has resulted 
in steep hike in prices. . .. (InltltTUplions) 

{English! 

MR. DEPUTY SPEAKER: Please maintain silence in 
the House. No running commentary In allowed in the 
House. 

... (Inltlrruptions) 

/Translation! 

PROF. VIJAY KUMAR MALHOTRA: Now I would 
come to food, clothing and shelter. I have spoken on 
food, SO far as clothing is concerned, I would like to say 
that not lakhs but crores of people were wo.xing in Khadi 
Board. But, they have destroyed Khadi Board. No wor1< 
is going on in Khadi Board these days, it has lost its 
existence. So, how can a poor person manage food or 
clothing? If the situation is such, how can he think of 
constructing a House? Therefore, I hold the present 
Congress led Government responsible for present spate 
of high price-rise. Therefore, its days are numbered. They 
were shouting slogans as If they would do everything for 
the poor. But there is hue and cry everywhere that the 
Government have done nothing for the common-man 
Everywhere, the people complain that what a cornmon 
man has achieved during the last two years? I feel deeply 
ashamed that high prices have made the common-man 
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to weep, whereas, the Members make a mockery of It 
here. Whenever, the Congress came in power, it resulted 
in price-rise, imposed more taxes and created horrible 
situation for the public. Thus, if the Govemment falls to 
control the price-rise, it is incapable, useless and therefore, 
we must change it. 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, the issue 
of rise in prices of essential commodities was debated In 
this House in the last Session also. At that time, the 
hon. Finance Minister gave a small reply while replying 
to the debate, and he said that: 

• ... As regards essential commodities, we will use 
every power in our hand to ensure that goods are 
not only available, but they are available at 
reasonable prices .. : 

He mentioned that the Government would ensure that 
the essential commodities are not only available, but they 
are available at reasonable prices. Further, it was 
mentioned that they would use every power to achieve 
this objective. Therefore, I hope that he will tell us about 
the same while replying to this· debate. I am emphasising 
this point because his reply on this Issue was given in 
this House on 23 May, and after a gap of two months 
we are again discussing this issue in this House. The 
House would like to know about the powers that he has 
used or he is using to make the essential commodities 
available at reasonable prices. I am saying this because 
we do not see any impact that has been there during 
these two months in the prices of essential commodities, 
that is, from 23 May to 23 July. 

Sir, I have the figures that show how the prices are 
increasing abnormally, and this is quite unprecedented. I 
have the figures of the wholesale prices of all commodities 
of 7th January and then 17th June. In almost all essential 
commodities, in respect of wholesale prices, there has 
been an abnormal increase. We do not find that the 
Central Govemment has taken any concrete measures to 
control the prices. 

Sir, the situation has become so worse today that 
people have to spend 60 per cent to 70 per cent of their 
income on food. look at the plight of the· workers who 
are in the unorganised sector, that is, the agricultural 
labourers, who constitute 37 crore&. How much do they 
earn? They earn a maximum of As. 60 per day. They 
have to spend Rs. 16 on one kilo of rice: they have to 

spend As. 17 on one kilo of .l1li. and not less than 
As. 60 on any type of dill, or the pulses. If they are to 
spend 60 per cent to 70 per cent of their Income on 
food, how will they survive? Their condition has become 
so precarious that today lakhs and lakhs of people go to 
bed with empty stomach. That is the situation today which 
is prevailing throughout the country, both in rural and 
urban areas, and not in some parts. 

Why has the situation become so grave? There was 
a debate in the last Session and we made several 
suggestions. What we found at that point of time was 
that procurement of foodgrains was not done properly. 
Prof. Malhotra was saying that this year, the Minimum 
Support Price is As. 650 plus a bonus of As. 50, which 
totals to As. 700, but the traders and the businessmen 
are purchasing the produce from the farmers by giVIng 
more than the Minimum Support Price, and as a result 
of this. the procurement fell. The situation will be grave 
next year when there will be no food security in our 
country. We are heading towards such a situation. What 
is to be done is that we have to procure more so that 
people can seH their foodgrains and their produce to the 
Food Corporation of India. The Food Corporation of India 
will have to offer a higher price to the farmers for their 
produce. We are importing wheat at a landed cost of 
As. 10,000 per tonne while our farmers are getting only 
As. 7,000 per tonne. That is a difference of 
As. 3,000 per tonne. 

While this has been happening, do we really have a 
shortage of wheat? There is stagnation in the production 
of wheat. This year the production is about 78 million 
tonnel. That II sufficient for us if we compara it with our 
dome8tIc demand which is only three million tonnes. There 
has not been any increase in the production of wheat in 
the country. There is no shortage of wheat in the country 
either. When there is no shortage of wheat in the country, 
why did the Government of India decide to import five 
iakh tonnes of wheat of in the first lot. 30 lakh tonnes in 
the second lot, and now 50 lakh tonnes? 

Another cause for this situation in the country is the 
weakening of Public Distribution System. 

{Translation] 

I was listening to Malhotra jl's speech, he did not utter 
a single word about PDS. What had happened during 
their regime? 
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[Shri Sasu Deb AchariaJ 
{English} 

We asked for strengthening of PDS in the country. It has 
been committed by the United Progressive Alliance in its 
Common Minimum Programme that Public Distribution 
System should be strengthened, that it should be 
universalised. 

During the time of NDA, the policy of Targeted Public 
Distribution System was adopted. There was an artificial 
line of poverty created with people having a monthly 
income of below Rs. 350 were called below the poverty 
line people. During the NDA regime, prices of PDS 
commodities for both APL and SPL beneficiaries were 
increased. For BPL people the price was half the 
economic price and for the APL people it was full 
economic price. As a result of this, Public Distribution 
System was virtually weakened and the market started to 
determine the prices of food grains. 

It is not a fact that there was increase in the price 
of onion only now. DUring the NDA regime, in the 13th 
Lok Sabha. we had raised the issue of rising prices at 
least four times. The record will show that. There was an 
increase of prices during that time also because of some 
of the wrong policies they pursued. We are now asking 
the Govemment to reverse those policies. That has not 
been done. Because of that there has been adverse 
impact on the price situation in our country. 

15.00 hr •. 

We have an Essential Commodities Act of 1955. A 
number of commodities was designated as essential 
commodities. It stood at 79 in 1989. It was reduced to 
15 during the NDA regime. What they did was that they 
issued an order in 2002 removing licensing reqUirement, 
stock limits, movement restriction as specified food items 
under the Essential Commodities Act. All licenses were 
removed-there was no control, no restriction and anybody 
can freely buy, stock, sell, transport, distribute, dispose 
any quantity in respect of wheat, coarse grains, sugar, 
edible oil seeds, edible oil without any requirement of 
licence or permit. All the restrictions in respect of more 
items of food stuff, pulses, guT, maida, alta, vanasptai 
were removed in 2003. Because of this dilution of the 
Essential Commodities Act of 1955, now the Central 
Government has no control over. hoarding, black 
marketing, stockpiling of essential commodities. 

{TlBnsIIllion/ 

PROF. VIJAY KUMAR MALHOTRA: But the prices 
did not came down. . .. (Int.nupIions) 

SHRI BASU DEB ACHARIA: I have been demanding 
for two years. What can be done, what did their 
Govemment do, his Government is also doing the same 
they. There is no difference between the both . 
.. , (IntemJptions) 

/English} 

There is no difference between what the NDA did, and 
what they are also doing. . .. (InlBmJptions) 

{Translation} 

SHRI ANANT KUMAR (Bangalore South): Mr. Deputy 
Speaker, Sir, Since they are so much unhappy with the 
Government, they should withdraw the support. 
... (IntsmJptions) 

/English} 

MR. DEPUTY SPEAKER: Only the speech of Shri 
Acharia should be recorded. 

SHRI BASU DEB ACHARIA: The NDA Govemment 
has allowed hoarders, black marketeers to play havoc 
with the supplies and prices of essential commoditieS. It 
should be reversed. Now, the Government has no control. 
I would like to know from the hon. Minister as to what 

. action has been taken against the hoarders; as to how 
many have been arrested till then. I am asking this 
because the prices are rising and riSing in the last six 
months starting from January. Till today, there has not 
been any let out. What I demand is that the public 
distribution system should be strengthened. The artificial 
line of APL and BPL should be removed. The public 
distribution system (PDS) should be universalised. More 
items should be included. Not only rice, wheat, atta and 
sugar but essential items like pulses, edible oils should 
also be supplied through the public distribution system 
so that majority of the people would benefit. Eight per 
cent of the people are already facing this problem. Majority 
of the people can get essential commodities at a cheaper 
price. For that, if the Govemment has to spend a few 
thousand crores of rupees, the Government will have to 
spend to save the people of ,our country. Then, Prof. 
Malhotra mentioned about futures trading and forward 
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trading, which they introduced in 2003. Because of that, 
there was supply contract between buyer and seller. 

Last year, the price of wheat was less than that of 
this year. A contract was made; and the wheat was not 
lifted last year, but it was lifted this year. So, the farmers 
get the price that was existing one year before. This is 
the forward contract between the buyer and seller-the 
buyer is obligated to take delivery and the seller is 
obligated to provide delivery of a fixed amount of 
commodity at a pre-determined price, at a specific future 
date. Forward and future trading is used by those who 
hold large stocks of a commodity for commercial reasons. 
Future contracts are also used to purposefully accumulate 
stocks in order to make speculative profits. This is 
happening in our country for the last three years. Since 
speculative activities dominate the forward and future 
trading and they instill greater volatility in the commodity 
prices, such a trade was prohibited for essential 
commodities under the Forward Contract Act of 1952. 
That was prohibited. 

But when the NDA was in power, they issued an 
order, withdrawing this prohibition; they allowed future and 
forward trading. I would like to know from the hon. 
Finance Minister, what steps the Govemment will take to 
rectify this and whether the Govemment will withdraw the 
order which was issued in 2003 because of which the 
speculative activities are dominating the market today in 
our country? 

It has grown sharply in two years and the prices of 
commodities have increased simultaneously. The farmers 
and small traders however who do not have access to 
the commodity exchanges have not gained anything from 
the price increases. Farmers and small traders suffer 
whereas big traders' profit is increasing. So, there is a 
need to reverse the order which was issued by the earlier 
Govemment. The Government should undo what was 
done by the eartier Government. 

There has been a deceleration in the agricultural 
produc&ion. This is not a recent future. Over the last 
several years, the capital formation is agriculture has not 
been adequate. Aa a result of that, there has not been 
expansion of irrigation and irrigated area in our country. 
As a result of this, there has been an adverse impact in 
the agricultural production. Only last year, there has been 
some growth of about 2-21/2 per cent, whereas the GOP 
is set at eight per cent. The growth in agricultural sector 
is only about 2.5 per cent. There is a need to incrUIe 

production In our country, particularly of pulses. During 
30 years there has been only 10 lakh tonne increase in 
production of pulses. As there is less production during 
these years, the Government has decided to import 
pulses. Pulses are proteins for the poor people of our 
country but the per capita availablHty of pulaes is reducing 
gradually. 

Another problem is with regard to the allocations for 
Antyodya Yojana. BPL and APL. The Antyodya Yojana 
was started to help the poorest of the poor. They get 
one kg. of rice at two Rupees. The allocation for Antyodya 
Yojana has been slashed from 2.81 lakh tonne to 2.51 
lakh tonne. Why has this allocation been reduced? The 
allocation for BPL families has also been slashed from 
5.25 lakh tonne to 4.46 lakh tonne. For APL families 
also the allocation has been drastically slashed from 
15 lakh tonne to 1.94 lakh tonne. 

There is a proposal to increase the price of foodgralns 
supplied through the PDS to both APL and BPL families. 
There is also a proposal to reduce the quantum of 
foodgrains supplied through the PDS. So. on the one 
hand the quantum of foodgrains is being· reduced and on 
the other hand the price of foodgrains supplied through 
the Public Distribution System is being Increased. The 
main purpose of this is to destroy and dismantle the 
Public Distribution System. If the Public Distribution 
System of our country is dismantled and destroyed what 
will hapP'tn to the poor and lower middle class people of 
our country? There is a need to strengthen the Public 
Distribution System. There is a need to universalise the 
Public Distribution System. I am sure when the Finance 
Minister will reply to the debate he will definitely tell us 
what steps the Government is thinking to take to 
strengthen the Public Distribution System. 

We had elaborately discussed In the last SeSSion 
when we participated in the debate on hike in the prices 
of petroleum products. This House was almost unanimous, 
I heard the speeches of almost all the Members, that 
there was no need to increase the prices of petroleum 
products. Why were we opposing the hike? We were not 
opposing only for the sake of opposition. We made 
several suggestions. We had a series of discussion and 
we made several suggestions. One such suggestion was 
to reduce or restructure the duties and the cess. 

{Tmnsl6lionj 

MR. DEPUTY SPEAKER: AchariaP pIeue conclude 
now, time allotted to your party was 26 minutes. 
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SHRI BASU DEB ACHARIA: I shall conclude. I have 
got to make 2-3 important pOints. . .. (InlNnJpfions) 

[English/ 

MR. DEPUTY SPEAKER: You have taken more than 
26 minutes. 

... (Intsnuptions) 

[Trsnslsfion/ 

SHRI BASU DEB ACHARIA: All right. You have to 
extend the time. It is a very important subject, please 
give me some more time. 

[Englishl 

MR. DEPUTY SPEAKER: I know the seriousness of 
the matter. 

. . . (IntslTlJplions) 

[Trans/stion/ 

SHRI BASU DEB ACHARIA: I have spoken for only 
15 minutes. . .. (Inlsnupfions) 

[English/ 

MR. DEPUTY SPEAKER: You have spoken for more 
than 26 minutes. 

... (Interruptions) 

[Translation/ 

MD. SALIM (Calcutta-North East): We are persuading 
the Government, whatelse can we do. . .. (Inlsrruptions) 

DR. RAMKRISHNA KUSMARIA (Khajuraho): I do not 
understand, why Achariaji is becoming weak. 

[English/ 

SHRI BASU DEB ACHARIA: Today, the revenue 
collection of the Central Government and the State 
Governments in a year from petroleum products is 
Rs. 132000 crore. It is increasing everyday. Whenever 
the international price increases, the collection of the 
Central Govemment also increases. Due to the recent 
increase of Rs. 2 to Rs. 3, Mr. Chaidarnbaram will get 

Rs. 36,000 crore. I do not know what he will do with that 
money. After the increase in the price8 of petroleum 
products, he told me that the burden on the common 
man will be only Rs. 12,000 crore. But it II not 
Rs. 12,000 crore. The direct and indirect burden on the 
common man is much more. As per my caJculation, it 
will be more than As. 30,000 crore. 

As regards the prices of the vegetables, If you go to 
the market you will find the prices of vegetables abnormal 
as there is increase in the transport cost. We cannot 
blame the transporters. Sometimes they do charge much 
more than they should but because of the hike in the 
prices of diesel, there Is a cascading effect on all 
commodities. It has its Impact on the transport cost and 
the transporter is passing his burden 10 the common 
man. As a result of this, the prices of all the commodities 
are Increasing. If you compare the vegetable prices prior 
and after the hike In the prices of petroleum products, 
you will find the difference . 

Now he is adviSing the States to reduce the Sales 
Tax. There is one saying in Bangia: '8p8ni scnsn riI18nno, 
spoMy shekhsi' which means charity begins at home. so 
he is not agreeing to reduce even one rupee. Shri 
Gurudas Dasgupta and myself had a discussion with Shri 
Murli Deara in this regard. It was a very transparent 
meeting. Even the press was invited to the meeting. But 
none of our suggestions were accepted. We spent at 
least four to five hours but none of our suggestionl waa 
accepted by Shri Deora. He said that he is helpless. 
How can he help us? I thought he is my good friend . 
We were together In 1980. We thought that at least one 
of our suggestions which my leader, Shri Sitaram Yechury 
and myseH gave would be accepted but none of them 
was accepted. 

The second remedy which we suggested waa to 
remove Import parity. Who is benefiting by this? One 
particular company is benefiting due to this. When NDA 
was in power, it dismantled the administrative price 
mechanism. 

The NDA Government dismantled the Administered 
Price Mechanism. Why can this Government not re-
Introduce It? What Is the difficulty? The NDA and the 
UPA Govemments are not the same. But this Govemment 
does not agree to this. 

Sir, the Budget was pre~arwd on the basis of 
estimate. and revenue collections. But when internal 
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prices are increasing, revenue is increasing, what is then 
the need for additional funds? The exc... should be 
distributed amongst the poor people and the people 
belOnging to the middle class. 

We should honour the mandate of the 2004 General 
Elections. The verdict was against the policies pursued 
by the previous Govemment and not in favour of any 
political formation or combination. It was against the 
policies pursued by the previous Govemment. This 
Govemment should not pursue the same set of policies. 
This Govemment sometimes forgets the tenets of the 
Common Minimum Programme. We are extending support 
to the Common Minimum Programme. Our concem is for 
the majority of the people of this country. The farmers 
are committing suicide. Thousands of people today go to 
bed with empty stomach. Such is the situation. 
... (InlslTUptions) Such was also the situation during the 
NDA regime. Now, there is a need to reverse the policies 
that were pursued by the previous Govemment. This 
Govemment should listen to the voices of the people of 
our country. The condition is gradually deteriorating and 
would continue to deteriorate if 80me concrete measures 
are not taken. 

What did the hon. Finance Minister assure this House 
in regard to essential commodities? I would like to quote 
him again. 

"In essential commodities we will use every power in 
our hand." 

I would say that the powers, If any, if he does not 
have, he should try to have that power in order to check 
the prices of the essential commodities. The Govemment 
should reverse the order that was issued In regard to 
the Essential Commodities Act of 1955. The Govemment 
should withdraw that power to allow future and forward 
trade. This is in the hands of the hon. Finance Minister 
and he can immediately present the report. 
... (InlslTUphOns) 

To make goods avaHabie at reasonable prices the 
Government would have to strengthen the Public 
Distribution System. It was mentioned in the National 
Common Minimum Programme, rather a commitment was 
made, that this Govemment would strive to strengthen 
and universalise the Public Distribution System. More 
commodities should be added to Its list and supplied to 
the people at a cheaper rate. Do not reduce food subsidy. 
In order to reduce food subsidy, you are increaing the 
prices and you are reducing the quantum of food to be 
supplied through the Public Distribution System. 

{Trans/s/ion} 

SHRI RAMJILAL SUMAN (Firozabad): Mr. Speaker, 
Sir, this House is discussing a very serious issue like 
increasing prices. The prices of commodities are sky-
rocketing which has intensified the problems of the people 
across the country. Today the essential commodities are 
getting beyond the reach of the common man. When our 
colleague Shrl Chinta Mohanji started the discussion on 
rising prices, I believed that he would come out with 
some good and concrete suggestions. Today, instead of 
making counter allegations it is more important how we 
provide relief to common man. If the Opposition has some 
useful and positive suggestions then the Govemment 
should accept them. The Govemment should apprise the 
House as to what effective measures are being taken to 
check the rising prices. Chinta Mohanji, Instead of giving 
suggestions for taking concrete measures, however, stated 
that there was nothing new if prices were rising. There 
was price rise even during the Government of Pt. 
Jawahar1al Nehru in 19508. Similarly, the prices escalated 
even during the year 1960. 

15.28 hr •. 

[SHRI GIRIDHAR GAMANO in tI¥ ChsIIJ 

Pri,. also soared high during the Government of Shrlmati 
Indiraji. r.hinta Mohanji, this Is no logic. . .. (Intsnvptions) 

SHRI MOHAN SINGH (Deorla:) It is the offshoot of 
those rising prices. . .. (IntslTUptions) 

SHRI RAMJI LAL SUMAN: This is no basis. Not 
only Chinta Mohanji but the Hon. Minister of Defence 
Shrl Pranab Mukherji also opined that the prices of the 
consumer commodities have not risen for the first time. 
When Shrlmati Gandhi was the Prime Minister in the 
year 1974, even then there was 24 per cent increase in 
the prices. . .. (Intsnvp/ions) 

SHRI MOHAN SINGH: It is an appropriate tribute to 
the lady. ... (InlBnvphonsj 

SHRI RAMJI LAL SUMAN: Mr. Chairman, Sir, Hon. 
Minister of Finance is present here. His statement has 
been published in the newspapers that unnecessary hue 
and cry is being raised over the issue of rising prices, 
Our colleague from the Opposition is sitting here. They 
must have committed some mistake because of which 
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they are in the Opposition. The people expect better 
governance from the present Govemment. There is no 
logic in justifying the present increase in prices. Hence, 
I would urge upon Chidambaram Saheb that it is not 
important that for how many days Govemment remains 
In power, rather better governance is more important. 
They should run the Govemment is engaged in public 
welfare and are working for the interests of the common 
man. Otherwise, it may not take long for them to find 
themselves 6nce again in the Opposition. . .. (In/slTUp/ions) 

SHRI GIRDHARI LAL BHARGAVA (Jalpur): We may 
form the Government. ... (InfslTUplions) 

SHRI RAMJI LAL SUMAN: Your poasibilities are grim. 
We shall form a coalition govemment. ... (IntslTUptions) 

Mr. Chairman Sir, it is not important that how long 
a Government is in power. Rather, it is more important 
that what is the orientation of the Govemment? I would 
request them to govem with the objective of providing 
relief to the common man. We have representatives of 
various political parties here. We are from the Samajwadi 
Party. Similarly, we have people from the Congress and 
the B.J.P .. however, there is a nation apart from the 
political parties. The total membership of aU political parties 
would be 10 or 12 crore whereas the population of 100 
crore have nothing to do with the organizational set up 
of political parties. 

Chidambaramji would cite figures in his reply but this 
Government is not run through figures, it is run with the 
confidence of people. That is why public opinion and 
faith is greater than any figure. I would like to submit 
that their Government has been a failure in the issue of 
price rise and they have no right to remain in the 
Government. No positive measure has been taken by 
them to check price rise. I well understand the powers 
and jurisdiction and Government wields Irrespective of 
whether the present price rise is caused by speculators 
or black marketeers or the Mafia, if the Govemment is 
strong willed then there is no power which can stop them 
from checking price rise. I allege that the Govemment 
lacks the will. The reiteration that price rise has not taken 
place for the first time and that it even existed earlier 
entirely reflects negative mindset. They will have to take 
certain concrete and effective measures on the issue of 
rising prices. The issue of price rise was discussed in 
Rajya Sabha and in reply to the discussion the hon. 
Minister of Finance stated that the basic reason for price 
rise is shortage in production. I believe it is not an 

appropriate reply. It is not a correct interpretation. H theee 
facts are examined we would find that it is a misleading 
campaign. The stock of rice and coarse grain in Indian 
godowns on 1 st June 2006 was higher in comparison to 
that of on 1 st June 2005. It is correct that the stock of 
wheat was definitely low, however, the stock of rice was 
115.85 lakh tonne and 119.50 lakh tonne in June 2005 
and June 2006 respectively. The coarse grain reserve 
was 6.06 lakh tonne and 10.27 lakh tonne in June 2005 
and June 2006 respectively. As I have stated earlier that 
the stock of wheat was Indeed less and the present 
situation has developed owing to the erroneous policies 
of the Government. In February the Government 
announced that It would Import wheat. At that time the 
new crop of Rabl was due and it spread a message 
among people that the wheat imported by the Govemment 
would cost approximately Rs. 1000 per quintal. The 
farmers decided not to sell their wheat for Rs. 700 per 
quintal and consequently they pulled out from the market. 
There was no shortage of wheat in the country and with 
the farmers since the initial estimate of wheat production 
In the Rebi, crop was approximately 73 lakh tonnes which 
was three lakh tonne more in comparison to that of the 
last year. It sent across a wrong message amount people 
and the farmers began to think that the increase in prices 
of wheat was likely. Consequently the Government could 
only procure 92-93 lakh tonne against the targetted 
procurement of 160 lakh tonne. There are about five 
hundred small companies In the country. They bought 
from 60 to 70 per cent of wheat from farmers and mandie. 
I would humbly request that In exercise of a wrong policy 
it was for the first time after eight years that the 
Government could procure less than 100 tons of _to 
Mr. Chairman, who procured the wheat, it was pr~ured 
by multinational companies like lTC, Glenkor, ~alian 
Wheat Board, Ruchi, Soya, MK traders and Ad8ni etc. 

Hon'ble Finance Minister and the Govemment have 
no control over these companies and these companies 
will sell wheat according to their own convenience, this 
is my allegation. The Government has provided opportunity 
$0 private and multinational companie. to purchase and 
8ell wheat on their own telms and conditions. The 
declaration regarding the importing of wheat by the 
Govemment sent such a signal in the country that the 
Govemment failed to purchase wheat to the extent to 
which it had intended. 

Mr. Chairman, Sir, today farmers are not getting 
remunerative prices for their prod\JCe. A few days back, 

\ 

a newspaper of Rajasthan had reported that for producing 



341 SRAVANA 5, 1928 (Sak6) lJist:us$i()n IJIIdsr Ruts 193 342 

wheat, there Ie an expense of Rs. 20,000 per hectare 
and the income from wheat per hectare is Rs. 16,500. In 
this way wheat producing farmers are at a loss. 
Government talked about buying wheat from the farmers 
at the rate of Rs. 650-700 per quintal and there is a talk 
of irnportin~ wheat at the rate of As. 1000 per quintal 
and private sector companies are purchasing wheat at 
the rate of Rs. 800-850 per quintal. This is the outcome 
of the wrong policies of the Governments. This situation 
has been deliberately created. Everyone is aware of the 
fact that during the tenure of the previous Government 
also wheat was imported and this was reported' In the 
Newspapers also. I would like to say that the Govemment 
have a liking for Importing wheat instead of buying it 
from our own farmers and one can guelS the reasons 
behind the Govemments liking for this type of Importing. 
... (InltJnuptionsj What did the Government do during the 
l8It four years? The price of petrol has risen from Rs. 
27 per litre to Rs. 53 per litre and that of diesel from Rs. 
17 per litre to Rs. 40. The Govemment says that the 
price of crude 011 in the International market has increased; 
therefore, they are compelled to hike the price of the 
petroleum products. 

Mr. Chairman, Sir, through you, I would like to know 
from the Hon'ble Minister for how long we are going to 
be dependent upon the international market in this regard? 
The Government should also spell out the reasons for 
not been able to Increase production during the last few 
years. This Is a strange spectacle. All the countries of 
the world are exploring the po88ibilities of an ahematlve 
fuel in the place of petrol and diesel but our Govemment 
is not giving attention to that direction, scant attention is 
being paid to bio-diesel options. Recently the prices of 
the petrol products have increased more than 16% and 
as a result common consumers have suffered loses but 
the income of the State and Central Governments have 
increased due to it. In the year 2005-2006 revenue 
received from the petrol sector was Rs. 62873 c;rore as 
compared to Rs. 56358 crore that was eamed during the 
previous year as revenue. Compared to the last year 
more revenue was received during the current year. Our 
country's budget comprises of about Rs. 5.5 lakh thousand 
crore out of which the petroleum sector contributes 
maximum revenue to the kitty. The Govemment gets 
about one third of the income from the petroleum sector. 
Government of India is getting about Rs. 160 cror. daily 
from petrol and diesel. I would like to know from the 
hon'ble Chidambaramji that he always counsels the States 
to reduce the taxes, to reduce their prices. 

The Govemment of India has no moral right to ask 
the State Govemments to cut down the prices unless it 
cuts down its own taxes. The State Govemments have 
limited resources and they have to work within those 
limited resources. If the Government is a little bit 
concemed regarding the prices of petrol and diesel, then 
the Govemment should set an example and first of all, 
the Centrai Govemment should take steps to reduce the 
prices. 

Mr. Chairman, Sir, 60 billion hectares of land in our 
country Is lying unused. We can produce 60 billion bio-
diesel by cultivating Rattan Jyoti (Jatropa) in 30 billion 
hectares of land, but the Government have not paid any 
attention towards this direction. Then how can we attain 
seH-sufficiency in this field of petrol, diesel and how can 
we be seH-reliant in this regard? The Govemment are 
unconcemed about all these things. The Govemment says 
that the oil companies are running into 108&es. All this Is 
fallacious and misleading campaign. Oil companies are 
earning profits. The Government is talking about the 
lossel of the oil companies. Oil purification factories and 
oil producing companies are earning record profitl, 
however profits are not being extended to the common 
consumers. 

Mr. Chairman, Sir, the price of the commoditie8 shot 
up. Like the case of wheat which I have mentioned, the 
prices of the items produced by the farmers have 
increased. The prices have increased, but profits are being 
cornered by the middlemen. Recently in Delhi while 
tomatoes were sold at rate of Rs. 50 per kilo, then the 
farmers were getting Rs. eleven per kilo for that. The 
original producer is getting beaten all ends up. He is not 
provided relief from any comer. I have got the data of 
the price-rise during the period June 2005-06. There has 
been indiscreet rise in the prices. The price of Sabut 
Urad Pulses was Rs. 27 per kilo in June 2005 and in 
June 2006 it has reached Rs. 50 per kllot. The price of 
urad pulse rose from Rs. 30 to As. 52, the price of 
Mung Sabut's pulses shot up to Rs. 45 from As. 21, 
Arhar Deal's price rose upto Rs. 37 from Rs. 24, wheat 
price rose upto 16 from Rs. 10, Sugar price increased 
from Rs. 15 to Rs. 25. Shri Chinta Mohanji don't you 
ever purchase these things? I cannot comprehend what 
kind of euphoria are being harboured by them. The 
Govemment have taken a few steps. The Reserve Bank's 
report released on 14th July, 2006 states that the rate of 
inflation is 18.8% percentage. The Govemment in order 
to prevent inflation decided to import Wheat, Sugar, 
Pulses. State Trading Corporation signed an agreement 
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to Import 35 lalch ton from foreign countrl.. and pllced 
orders. Out of that, there are reports of one lalch 81 
thousand 500 ton mate rill Is arriving It southem port by 
the end of July. 

MR. CHAIRMAN: You pie ... conclude your speech. 

SHRI RAMJI LAL SUMAN: Sir, I am going to 
conclude my speech soon. We have to address the root 
cause of the problems. From which corner are the 
producers taking a beating? We have to cut out those 
sources. Swami nathan II has rightly observed that there 
Is no other alternative but to Increase the agricultural 
produce and pay remunerative prices to the farmers. While 
presenting the data and while giving reply the Govemment 
should keep In mind that there is a word of difference 
between the prices of wholesale and retail markets. They 
present the data regarding the wholesale market. One 
should face the ground reality of what rate the commodity 
is available to the common man In retail market. 

15.48 hr •. 

[MR. SPEAKER in Inti ens;" 
Minimum wage Is different in various states Of the 

country. In some states it is Rs. 58 and In some other 
states it Is Rs. 80. Per capita income per mensa in Bihar 
Is Rs. 1880, in Uttar Pradesh It is Rs. 1633, in Andhra 
it is 1634, in Orissa it is Rs. 1062 and in Rajasthan It 
is Rs. 1698. Generally it is below Rs. two thousand. Out 
of this income how can a common man lead his life 
when he has to buy milk at the rate of Rs. 22 per litre, 
Sugar at the rate of Rs. 25 per kilo, Rs. 15 to Rs. 17 
per kilo wheat, Rs. 50 to Rs. 60 per kilo pulses, Rs. 20 
per kilo tomatoes? The Government should definitely have 
to seriously ponder over It. The Government give Rs. 
25000 for Indira Aawas Yojana. The prices of Bricks, 
Cement and Iron are sky-rocketing. Now-a-days a common 
man cannot construct a house of his own. You please 
understand the statistics and instead of concealing the 
fact, realize the ground reality and please take some 
concrete steps which would send the signals to the 
common man of India that this Government is honestly 
trying to put a stop to growing price-rise. Speculative 
trading have to be checked, they should strengthen the 
Public Distribution System and also they should stop black 
marketing which causes artificial scarcity of the 
commodities. At one or another lev~l, these black 
marketeers have a tacit understanding with the 
Government. There might be a nexus' between them In 

ore or other way otherwile these big f1ahe. of the black 
mlrketeerl cannot evade the grip of governmental 
Idmlnlstratlon. If willing, the Government can Initiate action 
against them. The lawl Of Government are 10 potent 
that these Illegal black marketeers cannot carry on their 
buelne.. for a long period of time. 

I hope that Shri Chldambaremli would certainly take 
some positive steps after hearing the views of the hon'ble 
Members 10 that the price rlee could be checked. Soniajl 
Is p ..... nt here. The Congre .. Plrty Itself has expreued 
concern. But Soniaji, the Government Is yours, the Prime 
Minister belongs to your party. So, when she aays that 
the Government il not functioning properly, the following 
couplet appears to be relevant "Mein khall jeam Rakhkar 
isliye aanlu bahatha hun, tumhari baat reh jaye mera 
paimana bhar jaye". I feel that this would not be so. I 
hope that the Government is going to take tangible 
measures In this regard and this Is what I had to lubmlt. 

SHRI DEVENDRA PRASAD YADAV (Jharnjharpur): 
Mr. Speaker, Sir, a very aerloue and important issue is 
being discussed in the House today and many hon'ble 
Members have participated in this discussion. I feel thlt 
we have to carry on this discussion rising above the 
party lines and deliberate upon this issue as It Is related 
with the interest of the people. Everybody is concerned 
with the way prices are rising, therefore we should have 
a wholehearted discussion regarding this matter because 
hardships of common man are mounting due to this 
escalation in prices. Hon'ble Finance Minister Is present 
here. As per the Planning Commission, what was the 
estimate of the people living below poverty line during 
their tenure? Right now Malhotraji is not present here, 
he was hinting towards this party, but there it is not a 
question of any particular party, rather it is a question of 
the heart. He was dropping hints that whenever the 
Congress party assumes power, price-rise occurs. 
Irrespective of the party, be it UPA or NDA-they should 
ponder over that who made the Planning Commission to 
conduct the sample survey in which the figure for the 
BPL was pegged at 26% and on whose regime this 
exercise was carried out. The survey of the people living 
below the poverty line was conducted during the year 
1996-97. 

I would like to raise a few basic questions here as 
to who are the worst hit by the price rise today. I would 
like to say that the people who \ are living below the 
poverty line are the worst hit by the price rise and not 
the upper classes who are possessing all the sources 
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and facllltiel. They hardly bother about the priCH of 
commodltlel. They cannot realize what poverty II. The 
people who have not felt the palnl of poverty cannot 
realize what poverty il. They can merely express concem. 
I would like to tell this thing becaUie during 1996-97, 
35.90% people were living below poverty line however 
during 2000-01, thll percentage declined by 10% though 
poverty had not been alleviated nor employment 
opportunitlea had been generated or the purchlling power 
of the people had Increlled. The Govemment ot India 
have acoepted thll figure of 26% as It WII given by the 
Planning CommllSion. However, I would like to dwefl upon 
the dlfficultlel being faced by the.e 26% people earlier 
allo. Fortunately, Aon'ble Sonia Gandhljl II also present 
In the Houee. She has also expressed her concem In 
the HOUle. We have leen In the newspapers that the 
Congre.. Working Committee has allo expre ... d Ita 
concem on this matter, however, I would like to say that 
merely expressing concems il not going to serve any 
purpose. For this purpose, a policy should be tormulated 
after serious contemplation as to ensure a check on price 
rise. I have not demanded that price rise should be 
atopped, but it is a big issue when this price rile reaches 
IkY high le.ving people dependent. Today, prices have 
sky rocketed. Prices of every commodity have increased. 
I do not want to quote figure.. The hon'bie Minister of 
Finance will mention the figures regarding price rise. I 
leave this on him, it is he would tell as to what was the 
Development Rate during the 10th Five Year Plan. The 
per capita purchasing power among the weaker sections, 
the per capita income and the tuture plan of the 
Govemment's long term economic policy to increase the 
growth rate. The prices of diesel, kerosene and agricultural 
equipments have increased as a consequence of price 
rise. Hence, the Government has to spell out the 
mechanism, the future strategy and the policy by which 
the price rise could be controlled. However, through you, 
I would like to know whether any rule will be framed to 
regulate price rise and whether the Govemment would 
formulate any policy in this regard? There should be some 
parameters as to how much hike in the prices of the 
factory goods and how much In respect of agriculture 
products could be allowed to take place. How much 
burden could be passed on to the consumes? Some 
parameters have to be evolved in this regard that the 
prices would be increased every year, after every five or 
ten years. Just now I had seen the debate. Dr. Ram 
Manohar Lohia, the great philosopher and thinker of this 
country, had raised discussion over this Issue and had 
said that prices should not go beyond one and a half 

tlmel of the COlt of production. Procluctfon coat of the 
materials when It reaches the conlume ... 8hould not CI'088 

one and a half times of the price at which It WII produced 
In the factorlea. h fa not a proper pl'llCtioe when a material 
which coati only one rupee II avaHable to the conium .... 
at more than one and a half of ttl actual coat. There 
8hould be lOme limit, lOme ceiling for the soaring of 
prices. The price rIM of the agricultural produce, materials 
of the vlliagee ahould be limited to one rupee per idiogram 
on the actual production COlt Incurred. He mentioned 
about a poUcy matter that 18 why I have mentioned here 
about Dr. Ram Manohar Lohla. Today, the poor people 
are reeling under abject poverty. Are we not competent 
enough to check the speculators, the hoarders and the 
dllhonest people? 

Today, we have ample laws like the Essential 
Commodities Act, 1955 and the Prevention of Adulteration 
Act, 1980 which are meant for checking the hoarde.... In 
this way, though we have laws but we fall to punish the 
guilty people. Hence I would like to say that lawl Ihould 
be changed es the Govemment have several Committees 
to review the prices. Prices are always reviewed. There 
are many Committees like Committee of Secretaries, High 
Powered Price Monitoring Board and Cabinet Committees 
on prices. Are these Committees not competent enough 
to take decisions on price rI .. ? Can't the Govemment 
decide to adopt a procedure to check price rise under a 
price control policy? Today, I would like to rai.. this 
basic question only. I do not want to go into the details 
as to how much is the price rise? If I go into that it will 
reveal a very painful situation. If one views the situation 
of the year 2005-06, one will .. e that the situation is 
very bad. That's why I do not want to go into It. 
'" (InlBnuptions) 

/English} 

MR. SPEAKER: What he has .ald will not be 
recorded. 

... (In~f1UpIions)" 

{Tnflnslalion} 

SHRI DEVENDRA PRASAD VADAV: There has been 
an overall increase of 25 percent in a year, in prices of 
commodities say wheat, pulses, flour, maida, sugar and 
masoor. I can present the details of how the prices have 

°Not recorded. 
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Increased. Afterall, What are the reasons In thle ~ard,? 
The common man Is bearing the brunt of price riae. The 
Government takes finn decisions, regarding price rise alao 
Govemment should take finn decisions. The Govemment 
would have to take firm decisions in order to strengthen 
economic order and to check the price rise. They should 
not compromise in this regard as the life and general 
problems of common man are linked with it. So If they 
do not take firm decisions, there is a pcsaibillty that our 
Govemment will have to pay a heavy price on account 
of the price rise. The people have borne the brunt of 
inflation. I would like to speak cutting acrosa the party 
lines. I am part of the UPA allies. The Govemment should 
understand the hardships faced by the common rnan and 
I feel that if we do not formulate a policy for price control 
then the Government may have to suffer losses and once 
the Govemment will feel the heat they will start mulling 
over it, but by then they will not have the opportunity to 
rectify the mistake. The Govemment should take a poRcy 
decision this year Itself in 2006 about It. It Is a serious 
issue. Just now Shri Ram Kripal JI was telling about It. I 
would like to submit that the guessing and speculation is 
getting out of control. It is all right that there are some 
issues. We will see how it is being done In regulatory 
Authority. Investigation Is going on in this regard. However, 
whether it is multinational company, Kargil, IPC or It is 
Glancor. or Australian Wheat Board or Rachl Soya, M.K. 
Traders or Adani group. 

16.00 hr •. 

Till now nearly one third purchasing of wheat in 
Haryana, Punjab and Uttar Pradesh markets have been 
done. Private traders are purchasing wheat where as the 
wheat is not reaching in the Central Pool of FC\. In the 
very beginning I had submitted that I would like to raise 
some basic question as farmers are facing difficulties. 
FCI procures, however its offering price is Rs. 650 plus 
Rs. 50 as bonus. Altogether the support price which is 
given to fanners is Rs. 700 per quintal Private traders 
offer Rs. 750 per quintal in place of Rs. 700. The 
agricultural produce of the farmers are being hoarded by 
private traders by paying Rs. 25 to 30 more. The same 
produce is sold by them at the rate of Rs. 1400 or Rs. 
1500 per quintal. The Govemment have fixed the rate at 
Rs. 1050 for the forward market trading upto December. 
What type of trick it is? The farmers are not being 
benefited. The farmers who produce grains get paltry 
benefit while the middle men are getting' maximum benefit. 
So the middle men should be eliminated and black 

mame\eers and hoarders shou\d be arrea\ed \mmediate\v. 
What8ver stnngent \aw Is required in this regard should 
be enacted. 

Mr. Speaker, Sir, it is on account ot the economic 
policy of the Central Govemment that the proper lioence 
has been given for the purchasing ot two lakha tonnes 
of wheat in Uttar Pradeah. The multinational companies 
have got full freedom in the market. I mentioned it 
because I want that the Govemment should ponder over 
it. RecenUy, one statement was given'by the Govemment 
that was painful for me. It was stated that the prlcM of 
the food grains being distributed through P .D.S. wUI be 
increased and its quota wUI be decreased. It is a matter 
of concem. I would not like to go into the authenticity of 
the statement. ... (InltlmJptions) I would like to submit 
whatever has been published in the newspapers. 

{English} 

MR. SPEAKER: Please do not respond to him. 

fTl1Ins/llllon} 

SHRI DEVENDRA PRASAD VADAV: Mr. Speaker, 
Sir, I would like to quote Shrl Swamlnathan who is an 
agriculturalist. He has said: 

{English} • 

·Supply cereals through POS, says M.S. 
Swaminathan. " 

"This is necessary to enhance nutrition security and 
productivity . 

Shri M.S. Swaminathan, Chairman, National 
Commission on Farmers, called 'on Monday for 
making available cereals through the public. dIStribution 
system permanently to enhance nutrition security and 
productivity and economic sustainability of rain-fed 
agriculture .• 

fTfWI8IIlllon} 

Mr. Speaker, Sir, it is on account of the new policy 
that 50 percent population of the country have become 
victim of malnutrition. Poor pregnant women are not 
getting required nutrition and it is .on account of this that 
the child born to such women are not healthy. The 
children are the future of this country. What will happen 
to the country if the future generation is not healthy? I 
would like to submit that the poor labourers who should 
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have survived upto 80-90 years die at the age of 50-55 
due to malnutrition. It terroria\8 blast the bomb in Mumbal 
or any such incident occurs in Delhi, there is much uproar 
everywhere but nobody cares if poor persons do not get 
balanced diet and become anaemic. The Government 
should seriously ponder over all these things. Coarse 
grains and cereals like madua, jawar, bajra, ragi etc. are 
nutritious for poor people. Rich people do not eat them. 
These grains are consumed mainly by the peOple below 
poverty line. These grains should also be introduced in 
PDS. Why subsidy is reduced by the Govemment? How 
much subsidy is given to the farmers in America and 
Europe and in other countries? Will the quantum of 
subsidy given to poor people be reduced in the countries 
of the Third World? I would like to submit It on the 
record that if the death rate among poor people is kept 
on increasing in the absence of balanced diet then 
whether it is wheat or paddy, madua or other coarse 
grains the national production will decline. If the national 
production of the said grains declines then there will be 
problems of starvation. If there is problem of starvation it 
will lead to epidemic. The Government will have to face 
the problem of famine like situation and the problem of 
famine cannot be tackled by merely providing relief. That 
is why I would like to submit that it is essential to increase 
the agricultural production. The Government should 
increase the national production by enhancing the physical 
strength of poor people by way of providing them proper 
food through PDS. The Government must take some 
policy deciSion to tackle the food problem of the poor 
people so that their labour power may increase. 

Mr. Speaker, Sir, I would like to tell one more thing 
that education is very costly in America. The education 
is costly in India as well. Private companies have upper 
land in education sector in America and the same thing 
is going to happen in India as well under the current 
policy of the Government. So, I would like to submit that 
the ideals and moto of the private companies and 
profiteers have nothing to do with the interest of the 
common people. The Govemment should counter their 
effect and should check them. Health care facilities are 
very costly in America and other developed countries and 
here to there are hospitals like Escort for providing health 
care facility to rich people. There should not be two type 
of India in terms of health care facilities available to 
people. There is one aharat that is outside of the India 
Gate and what is inside India gate is India. So the country 
must not be divided in India and aharat. In fact India is 
worst hit by price rise be It India gate of Gateway of 
India. If one goes out from· here he will find the real face 

of poverty. One should go Vldharve where he will find 
tarmers. " is only Sharat which \s afleeted by price rise 
where as India is not that much afleeted by price rise. 
People of salaried class live here who are enjoying all 
facilities. They do not have any direct Interface with 
financial hardship. That is why I have submitted that it is 
a commendable stand on the part of the Govemment 
who is opposing WTO proposal and has not accepted 
the proposal as yet. The Govemment have taken a 
commendable step in the comprehensive interest of the 
farmers and the country. They told to reduce subsidy, 
we will not reduce support price. WTO said that the 
domestic support or MSP of India is trade distorting 
support price. This is the stand of India. All such things 
are being done with the Intention to weaken our pe888lltry 
by depriving them of the support price . ... (lnltNnJpIions) 

[Eng/ish} 

MR. SPEAKER: Mr. Devendra Pradad Yadav, please 
conclude now. In this way, we would never be able to 
complete this debate. 

{TflInsilltionj 

SHRt DEVENDRA PRASAD YADAV: Mr. Speaker, 
Sir, complying your order now I would like to focus on a 
particular point like the suggestions regarding the food 
security and the present requirement of the food security 
for the country. During the NDA regime no restrictions 
were imposed on the stock limit regarding the food 
security. One could keep unlimited stock. The plea at 
that time In support of It was correct. Shri Malhotrajl has 
rightly said that he had submitted strong report in the 
Committee. At that time the stock of food grain was 
excess and the Govemment was spending on its unkeep. 
That Is why it was suggested to find out a way to get 
it disposed either by auction or by free distribution. The 
foodgrain was so excess that It was suggested even to 
throw It in the sea for fishes but the Govemment should 
not be burdened with it. 

Mr. Speaker, Sir, at the end I would like to suggest 
that the permit for procurement given to the private traders 
should be cancelled as there is no accountability on their 
part. Our Public Distribution system can be strengthen 
only when the food grains of the farmers are directly 
procured by FCI and directed to the Centra' Pool. We 
are talking about strengthening the Public distribution 
System. I urge the Govemment of 'focus on BPL and 
not on APl.' 
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[SM Devendra Prasad Vadav] 
My HCOnd suggeetlon Ie that APL should be excluded 

from PDS System. Those Itates that want to operate 
APL from its intemal resources and want to run ratlon.1 
PDS should be allowed to do so and are free to do 80, 
however, the sublldy being provided by the Central 
Govemment for APL should be stopped and It should 
fully focul on BPL. There are many peraons living below 
poverty line. . .. (InMtrlIplions) 

/English} 

MR. SPEAKER: Mr. Vadav, please cooperate, You 
h.ve taken almost double the time you were allotted. 

/T,.nsl.fiDn! 

SHRI DEVENDRA PRASAD YADAV: My third 
suggestion is that stringent law should be formulated to 
arrest hoarders. 

Mr. Speaker, Sir, the list of all the hoarders should 
be provided to all the states and the State Gov.mment 
should ensure the number of hoarders to be arrelted by 
them in one month. The entire situation can be monitored 
by the Central Government. I would like to submit that 
unless Its monitoring is done at the Central Govemment 
level. the price mechanism cannot be enforced. Unless 
the policy of price control is enforced, the prices cannot 
be controlled. With these words I conclude. 

/English! 

MR. SPEAKER: Hon. Members may please realise 
this. If every Party exceeds Its time by twice the time 
allotted. then you carry on till midnight. I do not mind. 

Now, Mr. Palanlsamy, you have eight minutes. I do 
not know when you will complete. 

/Trans/ation} 

'SHRI KC. PALANISAMY (Karur): Hon'ble Speaker, 
Sir, this august House is now discussing the situation 
arising out of price rise. I thank the Chair for giving me 
an opportunity to speak on this important issue on behalf 
of Dravida Munnetra Kazhagam. 

I would like to point out that price rise is not the 
creation of traders and retailers. Small traders and retail 
sellers are not the real cause for this menace. In fact, 

"English translation of the speech originally delivered In Tamil. 

the re.1 factor .mong other factora for the price rI.. " 
the manipulation by the big traders, moneyed people who 
go for fast buck, black market .. r and hoarders. Price 
trends are determined by th.m and market trend. .re 
guided by them. Some of them .ven make Ule of certain 
beneficial IChemea of the Govemment to their advantage 
and to the dlladvantage of conaumers and the common 
people. For lnatance, thl. onUne trading facility I. being 
milUied by big trading communiti... big traders. It " 
enough they pay a mere rupees 5 lakh. of rupees to 
regllter and they are entitled to trade on line goodl worth 
5 cro.... of rupeee. Thi. Is how they buy and fix price 
according to their whims and fanet .. jacking up the pric81 
of cere.ls, pulae. and other .... ntl.1 commodltle •. 
Foodgralnl are being traded thll way and permitting thle 
kind of IYltem II very dangerou. becau.. this only 
benefits the middle men but not the farmers who grow 
and cultivate crops. Unlesl and otherwl.. Govemment 
Intervene. and control price ri.e, there cannot be a 
remedy to this problem. I requeat the Union Govemment 
to even withdraw this facility to Inveet a mere Rs. 6 
lakha with a licence to handle the prices of foodgraln. 
worth RI. 5 crore. Let there not be any online trading as 
far as foodgrains that form part of the essential 
commodities. 

It is only after our UPA Government assumed power 
at the Centre, multi-entry Sales Tax has been withdrawn 
and this has resulted in a price reduction to the tune of 
Rs. 300/- per bag of foodgraina. It Is only after our Leader 
Dr. Kalalgnar Karunanidhi formed a new Government after 
the recently concluded elections, sales tax on cereals, 
pulses, foodgralns and edible oil have been withdrawn. 
This has resulted in a price reduction of at least 
Rs. 100/- per bag. Hence, I urge upon the Union 
Govemment to see that effective steps are taken to keep 
the price. of foodgrains under control. Centre may also 
provide tax relief to ensure that the prices of elsential 
commodities, especially food Items are kept under check. 
Needed concessions may be extended to food grain 
aector and you may kindly ensure that price rise do not 
affect both the producers and the consumers. 

Similarly, vegetables face the vagaries and fluctuations 
of price rise from one place to another. There is manifold 
difference at least to the tune of ten times from one 
market centre to another. What costs rupees three per 
kilo In Tamil Nadu where the vegetable is grown, costs 
rupees thirty per kilo in Northern States and marketing 
centres like Mumbai and Delhi. I would like to impress 
upon the Union Government to take viable measures in 
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thia regard to keep vegetable prloe., e'peoially the 
881ential amongst them check. AI far u Tamil Nadu II 
concerned, when Dr. Kalalgn.r KaNnanldhl took over u 
Chief Mlnilter, he Introduced a wonderful soheme called 
'UZHAVAR SANTHAI' (farmel'l' market). He had let up 
marketing oentree In .everal cltle. and em.1I town. to 
sell fresh vegetables direct from the flelda. Tr.n.portlng 
them from villag .. to these marketing oentre. hal been 
subsidised. Farmers can sell their agricultural produce at 
a remunerative prices which Is found to be cheaper to 
the conlumers. This way both the producel'l and the 
users were greatly benefited by the nove' scheme. I would 
like to Impre81 upon the Union Government to study luch 
beneficial schem.. and to t.ke thle benefit to .11 the 
vegetable growers and f.rm .... all oVlr the country. The 
buyers can get fresh and qu.llty vegetable. at a 
re .. onable price much cheaper than the prices fiXed by 
unscrupulous market forces. This ICheme If Implemented 
throughout the country will help curtail the rill In 
vegetable prices. 

As far as Tamil Nadu is concerned, especially after 
Dr. Kalaignar Karunanldhl coming to power, the food grain 
prices have come under control. During the recently 
concluded polls, the prices have come under control. 
During the recently concluded polls, he promised that the 
poor living below poverty line would get rice for 
Rs. 2/- per kg. He is now Implementing this scheme 
distributing rice at a subsidized price through public 
distribution system to benefit the people living below 
poverty lintl. Definitely this has a bearing on the price of 
foodgrains in the open market. In Tamil Nadu to check 
prices of essential commodities enough care Is being 
taken against the hoarders. Severe lawti :ike 'Goonda 
Act' were used against the black marketeers and unfair 
traders, especially those who hampered public distribution 
system. This has helped to stabilize the prices of 
foodgrains. I urge upon the Union Government to study 
measures like this to ensure that prices of essential 
commodities and foodgralns are managed and effectively 
controlled. 

When quality rice is distributed through public 
distribution system, the rice price has definitely seen a 
remarkable stabilization In the market. I can vouchsafe 
this as far as Tamil Nadu is concerned and we find that 
people heave a sigh of relief. This can be taken up all 
over India and I urge upon the Centre to take up this 
seriously. 

As far as oil prices are concerned, when the Union 
Government had to enhance it rather helplessly, our Tamil 

Nadu Government headed by our Leader Dr. Kalalgnar 
KaNnanldhi gave a relief to the traneport Metor and the 
Induetry Metor by way of withdrawing salel tax on dleael 
which ha rnulted In a reduction In price to the tune of 
26 palee per litre. 

As far .. building materials are concerned, we find 
price rise to the tune of a whopping 25 per cent. They 
Ny that it is all because of the cascading effect right 
from the Increase of oil prices. If we ask for the reasons, 
they say that cost of every other thing Including production 
and transportation has Increased heavily. Price Increae 
pertaining to building materials hu affected constNCtlon 
indultry heavily. Many contractors find themselves In 
awcop, Many contractors working for the Government are 
abandoning their contracts half way through because they 
find the cost eecalation to be enormous _and unbearable. 
The price Increase In this aector rangel from 25% to 
40% on certain Items. So, construction Industry Is In 
doldrums now. I urge upon the Government to take some 
effective measure. to save construction industry and 
workel'l In that sector whose livelihood Is also much 
dependant on the construction activity that must go on 
without which they cannot carry on. 

Hence, I humbly request our dynamic Finance 
Minlater to conceive viable schemes and measur.. to 
check price rise. I would like to request our Hon'ble Prime 
Minister, Dr. Manmohan Singh, an eminent economist, to 
come with suitable relief measures to help the middle 
class and the poorer sections of the SOCiety. I hope our 
UPA Chairperson, Madame Sonia Gandhi, would be 
providing right guidance to the Alliance and the 
Government led by this Alliance to keep prices under 
control 80 that common man Is not burdened further. 

With this I conclude. 

SHAI BRAJESH PATHAK (Unnao): Mr. Speaker, Sir, 
today dlscu8lion is being held on a very serious issue in 
the House. . .. (IntslTl/plions) Common and poor people 
are severely affected by the price rise. Since the 
independence of our country. we could not control the 
price rise. I am elected from Unnao district of Uttar 
Pradesh which played a vital role during the struggle for 
freedom. Shri Chandra Shekhar, who was a great freedom 
fighter belonged to this area. The great poet of the 
country, Shri Shukla Ji also belonged to this area. He 
wrote--Bhara Nahin jo Bhavon se, jisme behati ras dhar 
nahln, hr/daya nahin woh pathar hal, jis me swadesh ka 
payar nahin". 
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[Shri Brajesh Pathak] 
Mr. Speaker, Sir, it Is the question of prestige of our 

country. " we cannot provide basic things to poor people, 
no one has the right to rule the country, whether it is 
ruling party or 'the opposition. 

Sir, we had not waged the freedom struggle to 
provide poor people the petrol at the rate of As. 50 per 
litre and sugar As. 52 per kg. These Items are becoming 
out of reach of the common people and W'3 are hoarding 
them. We too are helpless as we are unable to check 
this process to control prices. 

People vote, Governments are formed and the regime 
charges. Their Government was formed and then they 
were out of the Government. Those who come would go 
as well-this is the law of nature. Nobody can stop it. 
The middlemen and traders are like woodworms among 
us who are exploiting the common people. 

The production of wheat in our country is so much 
that we can feed the people of other countries as well. 
The Central and State Governments have set up centres 
in our state to procure wheat. However, the foreign 
companies have purchased wheat at the rate of As. 800 
per quintal and from the same company we imported 
wheat from Australia at the rate of As. 1000 and 
As. 1100 per quintal. Who is responsible for this? There 
ilS no law to check such things. Nobody is held responsible 
for all these things. 

Till the people fix responsibility of the Government 
after five years, a lot more water flows downs ganges by 
that time. The people vote out the Government and new 
party comes to power and they get involved in next 
irregularities. So. we will have to fix responsibility. There 
are some people who allowed foreign countries to 
purchase wheat. Hon'ble Sumanji and other Members 
have told about those pers.ons who allowed foreign 
companies to purchase wheat in the country at cheaper 
rates and imported the wheat at higher prices and the 
poor people had to bear the burden because it is the 
public money. We are not kings and there is no monarchy 
in the country. Everything of the Government belongs to 
the people. The money earned by the people should be 
spent in the interest of the people, however, the 
unfortunate things is that we could not take any effective 
steps in this direction. The manner in which prices are 
increasing the main issue remains that of petroleum 
products. When there is increase in the prices of 
petroleum products the prices of pulses, wheat, cement, 
steel rod, bricks which are used by poor people also 
increase. 

Now, I would like to say what I sincerely feel because 
you give very little time to speak. I am going to submit 
what I really feel. When the King used to come out his 
inner self reflected on his face. Today you are occupying 
the supreme chair of the House. I can read the emotions 
of love and anger for us on your face. However, the 
unfortunate thing is that nothing can be read from the 
face of those people who are in position to check the 
price rise. One cannot know anything from their face 88 

to what is their feeling in this regard. It iG very unfortunate. 
I am submitting it from my heart. Members of Partlament 
are elected by lakhs of voters. It is the House of the 
people. When a person like me approaches the 
Government to convey the voice of the people, nobody 
listens. In reply to our letter, the acknowledgement is 
sent stating that the letter has been referred to the 
concerned authority for the necessary action. Few days 
back there was a big agitation on the issue of price rise 
when the price of petroleum was increased and people 
asserted their views. I would like to know as to why the 
price of petrol was increased while the price of wine, 
computers and mobile phones were reduced. Instead the 
price of petroleum should not have been increased and 
the excise duty should have been reduced. We cannot 
survive by eating mobile and reading computers. Unless 
the peasantry is strengthened the condition of the common 
people will not improve. One day the common peop1e 
and the youth of the country will rise against each other 
and there will be bloodshed because they know that 
tomorrow they are not going to get opportunities for 
plundering. Today the youth of the country is sitting calm 
because he things that one day he will also be elected 
in the House like Brajesh Pathak and he will get 
opportunity to plunder. It Is a very unfortunate state. We 
will have to control all such things and unless effective 
steps are taken by the Government In this regard and 
the Commission is constituted to control the prices, the 
situation will not improve because the price of soap has 
increased from As. 5 to As. 12, petrol from As. 27 to 
As. 52, pulse from As. 24 to As. 42 and these items 
have gone out of the reach of the Common people. Torai 
vegetable is As. 10 to 15 per kg. I feel that the majority 
of the Members presently sitting in the House come from 
rural background, however, I beg pardon from all the 
hon'ble Members but after getting elected to this House, 
all the Member live in Delhi. They do not go themselves 
to purchase vegetable, pulses, milk etc. either these things 
are purchased by their servants or ~hose who are well of 
have food in Hotels. Gurudev, they don't know when 
there is price hike It I9nders some parents incapable of 
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paying fees of their children, some mothers can not afford 
to buy milk for their children, some elderly persons have 
to go without medicines and some parents find it difficult 
to marry of their daughters. 

Hon'ble Finance Minister, today the discussion is 
going on a very important issue. If you would listen to 
the voice of the public than you would realize that there 
ought to be control on these middlemen. Foreign 
companies are buying our potatoes at two rupees per kg 
and we are buying those potatoes at rupees 300 to 500 
per kg for our children. Foreign companies are selling 
our potatoes as uncle chips and taking the money away. 
the proprietors of those companies are getting richer, and 
they move in big cars and the farmer who grows potatoes 
is getting ruined. Farukhabad, Hardoi and Unnao produce 
potatoes, but the same gets rotten lying on roads. Foreign 
companies buy potatoes from these farmers at negligible 
rates of two rupees, four rupees eight rupees and even 
fifty paise per kg and we buy the same potatoes at 
rupees 300 per kg. in the form of uncle chips. When our 
kids ask fot the same than we have to buy it for them. 
I ask the Hon'ble Finance Minister whether it is not 
possible to make any law in this regard? He will have to 
make a law and on behalf of the house I appeal to him 
to set up a National Price Commission to regulate the 
prices so that the poor people could be saved from 
exploitation and middlemen. The prices of food items and 
small items of daily use like soap, oil, comb etc., have 
risen and medicines like Oependol which used to cost 
around Rs. two, is now available at rupees four under 
these circumstances how can a poor man purchase 
medicines. If we do not consider this matter seriously 
then one day we all shall have to pay a heavy price and 
the future generations shall not forgive us. In the older 
days the King used to mix among the common men 
under disguise to know whether the people were happy 
or not under his rule. Presently we have Intelligence 
System. The Government must have been receiving such 
reports that people are in distress, be it Uttar Pradesh, 
Bihar, West Bengal or any other State of India, people 
are getting restive in each state due to price rise. We 
are also unhappy about this. 

Mr. Speaker, Sir, through you I would like to request 
the Government to control the prices. There should be 
strict regulation regarding the prices of the items of daily 
use and the prices of Petroleum products should not be 
raised at all. If hike in prices is inevitable then let the 
prices of computer and mobile phones be raised and the 
prices of liquor should be raised to such an extent that 

no one can afford to drink it. The role of middlemen In 
the trading should be done away with. For Instance. more 
the hands an item will pus through, more will be its 
price, i.s. if a pen costing rupees two passes through 
five hands in the process of trading. Its price becomes 
rupees ten for sure. What I want to say ia that items 
should be manufactured and sold directly to the 
consumers. The middlemen directly reach the field of 
farmers to purchase their wheat. My contention is that 
the products should directly reach the consumers and 
the poor men, only then we shall be able to save our 
country. 

I would also like to mention that the Govemment 
should realize what poverty and price. hike mean. Once 
famine hit Rome and the people of Rome gathered around 
the palace of the queen, on this the King asked the 
people why they had gathered around his palace, cannot 
they even afford bread and butter? Therefore, I would 
like to state that the Govemment should understand the 
problems of the poor. This would help them In eamlng 
the blessings of the public and in coming back to power. 
I conclude with these words. 

/English} 

MR. SPEAKER: Next speaker is Shrl Braja Kiahore 
Tripathy. 

... (InlfJnuptions) 

MR. SPEAKER: Hon. Members, please do not 
interrupt. This is a serious matter being discussed in the 
House. 

... (Inftlnupllons) 

MR. SPEAKER: Hon. Members are expressing their 
views on this very serious issue. This is not a ridiculous 
issue being discussed in the House. 

... (Intsnuptions) 

SHRI BRAJA KISHORE TRIPATHY (Puri): Mr. 
Speaker. Sir, we are discussing the issue of rise in prices 
of essential commodities in the House. This is a very 
serious matter, and we have debated the very same issue 
in this House in the last Session also. However as 
expected, the Govemment has not taken any steps, which 
has made It necessary for us to discuss this issue again 
in this Session as well. 
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[Shrl Braja Klshore Tripathy) 
The common man of this country h .. been betrayed 

and cheat.d by this Congreu led UPA Governm.nt by 
the galloping price rise, and the campaign of •• m Mdmi 
has become a mockery. The Union Govemment has 
miserably failed to control the rile in prices of .... ntlal 
commoditi.s, which has hit the poor man badly. Th. 
Govemment Is preparing the public mentally to accept 
the rise In prices rather than taking steps to check It. 
Virtually, the Government has lost control over the price· 
control mechanism In the country. 

The prices of a1molt all the .... ntlal commoditi .. 
including, rice, wheat, sugar, pulses, red chillI-the hon. 
Minist.r hails from South India wh.re most people UII 
red chilil-drugl, medicln •• , .tc. have incre .. ed. This 
hal led to a mualve Incre... in the prlc... Jt la a pity 
that the Govemm.nt is not showing any concem on the 
continuous rile in prices of food Items and oth.r .... ntlal 
commodities. It is quit. clear that the Govemment 18 
bungling in food policy and forward trading In food grains, 
the failure of public distribution syst.m and hoarding are 
some of the major reasons for the rise in price.. The 
Government Is lacking not only in fiscal management, 
but the people are also suspecting that this Govemment 
Is In the clutches of hoarders and black·markeeters. 

The three national commodity exchanges, NCDEX, 
NMCE and MCX, have been witnessing huge volumes 
amidst hectic speculation. Part of the volatility In the 
commodity market can be traced to a new breed of 
investors. the debt traders. This segment of the investol'll. 
very common in the Stock Market, diverts their money 
into commodities sen8ing a huge treasure. The debt 
traders jack up the prices by creating huge demand and 
book their profit within a day. In addition to this, wheat 
has been imported, which has angered the farmers' lobby, 
who harvested about 73.S billion tonne8. The estimate 
has been arrived at on the basis of reports from the 
producing States. But this Government deliberately scaled 
down the estimate to 71.54 million tonnes just to justify 
the imports. Moreover, low quality wheat is being imported 
at higher prices and also relaxing the Phyto·Sanitary 
norms. 

This Government has taken the reins of power at 
Centre with a strong economy, comfortable foreign 
exchange reserve pOSition. and stable- market condition, 
including foodgrains. There was no need of any control-

raj. Now, within Juet two Y"I'II, th.,. I. a ... ·ch.ng. In 
the IOIn.rlo of the country. Th. am MImI for whom the 
Cong,... was .Mddlng crocodtle teara h .. been tot.lly 
betrayed. .,. (InMm.lptlDM) 

SHRI J.M. AARON RASHID (P.rlyakulam): Do not 
.. y that. 

SHRI BRAJA KISHORE TRIPATHY: The prle .. have 
rlHn v.ry high. 

MR. SPEAKER: Pi .... do not dilturb him. 

SHRI BRAJA KISHORE TRIPATHY: The Wholeaal. 
Price Index of som. of the ... entlal commodltl.s Is sky· 
high. 

MR. SPEAKER: Your time Is already over. 

SHRI BRAJA KISHORE TRIPATHY: Sir, I am just 
giving som. exampl... On the 5th of June, 2005, the 
C08t of wheat was Rs. 900-Rs. 1,000 per quintal, and 
now It Is Rs. 1,176-Rs. 1,525. In case of rice, on 5th 
June, 2005, It was Rs. 1,oo~Rs. 1,060, and now it is 
Rs. 1,126-Rs. 1,175. In case of ur.d d./, It was 
Rs. 2,150, and now It is Rs. 4,100. In case of moong 
d.1, It was Rs. 2,700, and now it is Rs. 3,900. In case 
of mMsoor dill, it was Rs. 2,100, and now it is Rs. 2,700. 
One year back, per quintal cost of Gram was Rs. 1,500, 
and now it is Rs. 2,450. In case of sugar, it was Rs. 
1,750, and now it Is Rs. 2,060. In case of Mustard OU, 
it was Rs. 3,800, and now it is Rs. 3,950. In case of 
Refined Oil, it was Rs. 3,100, and now it is Rs. 4,050. 

Not only these items, in non·food articles category, 
cotton seed became more expensive by two per cent, 
and copra, raw cotton and groundnut seeds prices were 
higher by one per cent each. The board paper got dearer 
by five per cent, the prices of zinc during the week 
increased by two per cent, and the prices of other 
aluminlmum metals have shown an upward trend of four 
per cent. In machinery and machine tools category, 
powerlooms (automatic), cranes and power driven 
respectively. The cement prices have also gone up 
dramatically, and the Government is expressing its 
helplessness. 

If you compare it with the prices of 2004, you will 
be astonished to know as to how the spiralling prices of 
food items, pulses and vegetabl~s have hit the common 
man hard. 
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MR. SPEAKER: Pleue give your luggeattonS on how 
to control. You have already exhaulted your time. You 
have exhausted your PartY'1 time by more than double. 

SHRI BRAJA KISHORE TRIPATHY: I am Just 
comparing the prices of pulles with the pricee that eKiIled 
two years back, when this Government came into power. 
The price of unld cal was Rs. 20 per kilo, and now It II 
RI. 48 per kUo. The price of ultId dhuli was RI. 25 per 
kilogram, and now It is Rs. eo per kilogram. In cue of 
tnfJOfIg t:Mt It was Rs. 21 per kilo, and now it II RI. 44 
per kilo. In c .. e of cMM, it was RI. 22 per kilo, and 
now it II Ra. 32 per kilo. In cue of .nIIM, cat It WBI 
RI. 15 per kilo, and now It il RI. 38 per kilo. M8IOor 
WBI RI. 18 a kg. but now It Ie RI. 29 a kg. Th .. e are 
Government atatlltiCl. Pricel of ellentlal commodltlel 
have incre .. ed in the range of 100 per cent to eo per 
cent in the lut two years. So, I would lay that thla 
Government h.. mlaerably failed In arresting the rile In 
the prices of easentlal commodities. 

To add fuel to the fire, Govemment hiked the pric. 
of petroleum products also. It increased the price of diesel 
by. Rs. 4 and petrol by Rs. 2 a litre. One of the reasona 
for the rise In prices of easentlal commodities Is this 
decision of the Government to hike prices of petroleum 
products. 

You will be astonished to know that the Govemment 
collects about 57 per cent of revenue from the petroleum 
products alone. Out of this, the share of the Union 
Government Is 40 per cent and that of the States Is 17 
per cent. On diesel. the total revenue collected Is 35 per 
cent out of which the Union Government's share is 25 
per cent and the share of the State Governments Is 11 
per cent. 

In 2002-03, the Centre had collected RI. 64,595 crore 
and all the States put together had collected Rs. 32,156 
crore. In 2003-04, the Centre had collected Rs. 69,195 
crore and the States collected Rs. 35,180 crore. In 2004-
05, the Centre collected Rs. 77,692 and the States 
collected Rs. 43,252 crore. In 2005-06, both the Centre 
and the States together collected Rs. 1 ,36,000 crore from 
taxes alone. This year, the hike in prices of petroleum 
products are expected to yield Rs. 36,000 crore to the 
Union Government. 

While all are worried about the hike in prices of 
petroleum products, cheer has come to the face of the 
Finance Ministers of the Union as well as of the States. 

They are happy that they will get their Ihare of the tax .. 
proportionately. However, the common man II lufferlng 
due to the hike In prices of petroleum products. Inflation 
rate has also Inc ..... ed to about 5.4 per cent. 

MR. SPEAKER: I have given you mo ... than double 
your time. Prlcel are rising but that does not mean that 
your time II also increasing. 

SHRI BRAJA KISHORE TRIPATHY: My luggeltion 
Is that the Government Ihould carefully monitor the price 
levell of ellentlal commodltlaa and take me .. ures to 
check the same. If the rile In prices II to be arrelted, 
the Government should take action against hoarders and 
blackmarketeers. 

The Govemment should also take stepi to strengthen 
the Public Distribution System. The Government should 
also purchase wheat and rice from the farmers. If all 
these measures are taken together, the prices of essential 
commodltl.. can be checked. The Govemments at the 
Centre and the Stat .. should follow principlel of monetary 
discipline. I hope the Govemment will take all the stepi 
neceaary to &nest the riM In prices. 

SHRI C.K. CHANDRAPPAN (Trichur): Sir, I do not 
want to narrate statlstlCl to explain the Iituation becaUM 
it Is lufflclently explained here. I think this Government 
has pulled the wrong triggers of our economy as a result 
of which we are in this situation today. 

One of the policies where the Govemment has gone 
wrong is enhancing the prices of petroleum products to 
a limit Intolerable to the people. Another Is their policy 
towards the Public Distribution System. 

There is a cut in the quantity of food grains and 
other essential commodities. Prices are increasing. One 
of the devastating things is the decision to import food 
grains when the country was producing, I do not say 
sufficient but reasonably well, and the production was 
there in the food grains lector. Instead of purchasing it. 
instead of offering 8 better price and helping the farmers, 
the Govemment was keen to import and imported In such 
a manner that it would have a far reaching conaequences 
on the country, Its ecology. We will have a lot of problems 
in future. 

Forward trading is merrily continuing. Despite the 
Finance Minister's repeated statementa on forward trading, 
it failed in liquidating the black economy. All these coupled 
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together, we have come to a situation where the market 
is now being controlled by black marketeers, hoarders 
and people who have amassed a lot of riches otherwise. 
We are not discussing academically the question of price 
rise in terms of economy, in terms of the life of common 
man as to how does it affect him. We have got a large 
number of poor people. If people who are living below 
the poverty line are taken in absolute terms, we are one 
of the countries having the largest number of poor people. 
Those poor people are becoming more poorer because 
of this price rise. They are eating less than they were 
eating yesterday. They are clothing less than what they 
were clothing yesterday. They are becoming more 
unemployed, especially in the rural side. Women and their 
children are becoming the victims of malnutrition. These 
are some of the shocking impacts that we will have to 
take into account when we discuss the issue of price 
rise. 

Let us take some of the recommendations that came 
before the Govemment and how it has responded to 
them. The Government have appointed Prof. M.S. 
Swaminathan-about whom references were made-as 
the Chairman of the Agricultural Commission. Sixty per 
cent of the population of our country depends upon 
agriculture. They are agriculturists or agricultural workers 
or otherwise. Prof. Swaminathan has recommended to 
create conditions conducive to them. The Finance Minister 
has always been telling that he is giving credits and that 
credit is enhanced. Unfortunately, suicides of peasants 
are also getting enhanced. It is not that the Government 
has no programme. I do not have any complaint like 
that. Even when the Government have programmes, and 
even when special packages are announced, suicides 
are increasing, even in Vidarbha, where the Prime Minister 
has gone and announced the package. Instead of offering 
credits-not instead, credits are very good-<:redit should 
be extended at lower rate of interest, which would create 
a better situation. Prof. Swaminathan has recommended 
that credit be provided at the rate of four per cent. We 
are eager to provide cheaper credit to those who are 
building huge mansions and also buying cars. What about 
these poor peasants who are sustaining the economy 
and who are providing maximum employment In this 
country, whose products make the country self-sufficient 
in food, who produce so much products which helps 
industries to get raw material. 

These are some of the important ·thi~ that he has 
pointed out, He said that you give credit to farmers at 

four per cent. But they never considered it. This is the 
time that you have to consider that. Why should we not 
consider it? Some of the countries tried it. If farmers are 
given· credit at zero per cent interest, Heavens will not 
fall because you say that the economy is growing fast. 
The rate of growth is nine per cent; you want to attain 
even more than nine per cent. If we can make that 
success and make it sustainable, then probably you can 
make the farmer happy and make him act more decisively. 
If you provide him credit at zero per cent, even we can 
find a solution to the suicide problem and also, the farmer 
will contribu!e greatly to our economy; thus, we may even 
touch ten per cent rate of growth. 

Then of course marketing is there. When you are 
saying 'produce more', the poor farmer is producing more, 
but the marketing is zero. Mr. Swaminathan suggested 
that you might create mechanisms, institutional guarantees, 
etc. so that marketing of agricultural products would be 
better and the farmers would be benefited. I am 
emphasizing on farmers because they are more than 60 
per cent of our country's population. Their contribution to 
the economy of our country is great. 

Somehow, we have failed so far to draw your 
attention to that part of It and so, I am drawing your 
attention to this. Helping the economy in India means, 
helping the agrarian economy, providing him all support 
and then making the country vibrant. 

There is one more point to make and then, I will 
conclude. One of the most important programmes of 
poverty alleviation is Rural Employment Guarantee 
Scheme. There are a lot of complaints coming in this 
Scheme and I am not exaggerating the complaints and 
minimizing the importance of that Scheme. That Scheme 
is very good. But it is only in 200 districts. What is the 
experience of implementation of that? These are affecting 
the prices because if the poor man who is unemployed 
is given an income of Rs. 60 a day, that makes an 
impact on the economy of millions of people. May I know 
whether the Government has any plan to expand it 
speedily to 600 districts that we have in our country? In 
this way, if the Govemment approaches the problem more 
creatively, probably we will be able to put a reasonable 
brake on the price rise. I hope the Government will 
consider these things. 

MR. SPEAKER: Thank yo~. 

Shrimati Kiran Maheshwari. Please speak from your 
seat. 
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[Translation} 

SHRIMATI KIRAN MAHESHWARI (Udaipur): Mr. 
Speaker, Sir, Dr. Chinta Mohan h6S started this 
discussion. Dr. Chinta Mohan jl said that there is no 
need to worry, the Government is performing very well 
and there is no need to worry about the price rise also. 
All the Hon'ble Members sitting in the House have been 
elected by the people and are accountable to their 
respective constituencies and people thereof. 

Sir, during 2004 Lok Sabha elections, the Congress 
gave the slogan 'Congress Ka Haath, Aam Adml Ke 
Saath" and not only this whenever the budget was 
presented, the same was repeated in the budget. I am 
happy that hon'ble Finance Minister is available in the 
House now. And it was said about the present budget 
also that it has been prepared keeping in view the 
common man and this budget is to serve the interest of 
common man. But unfortunately hardly 4 months have 
passed since the presentation of the budget and we have 
noticed how prices have increased exceedingly. The prices 
are rising in such a way that household budget of all of 
us has got disturbed. The hon'ble Minister had said that 
this is a common man's budget and the congress also 
declared in its manifesto that "Congress ka haath aam 
adami ke saath" but this amounts to cheating and breach 
of trust which the public reposed in them. The public 
had expressed its confidence in the party by casting Its 
vote in its favour, now the public is feeling that it has 
been deceived. I have observed that during this discussion 
even the alliance parties who have extended their support 
to the UPA Government and are enjoying power have 
not rt;1issed the opportunity to raise their voice against 
the Government as the entire country is watching and 
listening us. The country will know that there is a lot of 
difference what we say and what is actually done. This 
is only lip service. The dearness has increased upto 200 
percent from 20 percent. There is a lot of difference 
between what the Government says and what it actually 
does. The people of country are well aware that they 
had said that they would stage a dhama from 13th to 
1 9th in protest of the price hike and on 11th they said 
that they would not stage any dhama. They given green 
signals to price hike in the closed rooms and show their 
opposition on the streets saying that they are against 
price hike and it should be checked. Their double standard 
has been exposed to the people. The people are now 
well aware about the difference in their statements and 
their deeds. The people have come to understand this 
quite well. Apart from being a Member of Parliament I 

am a housewife also and keeping In view the hike in 
prices and some figures preeented by some of our 
colleagues I would like to say that I have realized that 
the monthly income ia the same but the house hold 
budget gas got disturbed. 

16.54 hra. 

[SHRI BALASAHEB VII(HE PATIL In Ihfl Ch81ij 

The household budget has got disturbed because 
out of the same salary today I can purchase only half of 
the things from the market in comparison to earlier. 
... (Inlflnupflons) I think you can not be bothered about 
that. This is a serious matter and you are taking It lightly. 
The peoples of country are in deep distress but you are 
not worried about that. ... (Inlflnupflons) 

[English} 

MR. CHAIRMAN: Madam, kindly address to the Chair. 
request the hon. Member to address to the Chair so 

that there are no interruptions. 

... (Inlflnup/ions) 

MR. CHAIRMAN: All the running commentary will nol 
go on record. Anything, spoken without the Chair's 
permiSSion need not be recorded. 

... (Inlflnup/ions)' 

[Tl'lInsl8/1onj 

SHAIMATI KIAAN MAHESHWARI: Shrimati Sonia 
Gandhi who is Chairperson of UPA has also accepted 
that prices are rising and they should be contained. But 
the Minister of UPA Government Says that there is no 
price hike and we are not going to roll back the prices 
of anything. The prices will remain as such. 

I can not understand these double standands. We 
give a certain kind of statement and when in power we 
speak a different language. It is beyond me. I want to 
give an instance with regards to the increased prices. 
Though. prices of everything have risen and there has 
been a considerable increase in the prices of food items, 
but I would like to mention few items. The price of sugar 
which was As. 15 per kg. in May 2004 has Increased to 
Rs. 40 per kg. now. The price of wheat has 
also increaaed. The price of pulses which was around 

"Not recorded. 
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As. 25 per kg. earlier has Increased upto Rs. eo per kg. 
... (Inmrruplions) They will have to listen to thl., as the 
prices have increaaed under their regime. I am giving 
these figures about price hike from my own experience 
because I have purchased those Items. I can provide the 
bills of wholesale stores, If so desired. The price of tea 
leaves, which was As. 80 per kg. has increased to 
Rs. 180 now. Tea, Sugar and pulses has become dearer. 
The price of LPG has increased by Ra. 50 during last 
two years. 

[Eng/ish] 

MR. C'HAIRMAN: Please conclude now. You had only 
five minutes. You kindly focus on the main issues. 

[Trans/alion] 

other Members from your party are also to speak. 

SHRIMATI KIRAN MAHESHWARI: An right, they will 
also speak. Since my party has asked me to speak you 
all listen to me. If my party has no objection to it why 
should they have? I would like to draw attention of the 
Government towards blaCk-marketing which has resulted 
in price rise. Adequate LPG was available during NDA's 
regime, whereas, now one has to wait for 1-2 months to 
get it. The increase in the black-marketing has put a big 
question mark over the functioning of the Govemment. 

Mr. Chairman, Sir, I would like to draw attention of 
all the Ministers in the present Government and would 
request them to ponder over as to who are responsible 
for black-marketing. 

The Government should be seriously concemed about 
the pOints raised by Shri Chinta Mohan in his speech. 
Incidence of suicide by the people because of steep hike 
in the prices of essential commodities needs to be 
seriously pondered over. 

Some of my colleagues have raised the issue of 
hike in the prices of petrol and diesel. I too qaUy buy 
diesel and petrol for my vehicles. The price of petrol has 
touched Rs. 50. The prices of petrol and diesel have 
now been hiked seventh time since the present 
Government came to power. The NDA Government 
imposed a cess of Re. 1 per kg. on diesel and petrol. 
But it expanded the road network to the villages. Pradhan 
Mantri Gram Sadak Yojana is their brain child. The 
increase in the price of diesel and petrol by just Rs. 1 

helped In expansion of road network throughout the 
country. Previous NDA Government developed 
Infraltrudure throughout the country. They hike the price 
by JUlt Re. 1, whereas, the pment Government has 
done 10 seven tim.. and Infrastructure has not been 
expanded. Not only this, even the .ocial sector. 
" . (/nfllrruptkJns) 

[Eng/16hj 

MR. CHAIRMAN: If you do not 90nclude now, your 
speech will not go on record. 

rrrsnslsliDnj 

SHRIMATI KIRAN MAHESHWARI: I would provide 
lOme figures before I conclude my speech. The figures 
are factual. I would like to tell about the stock of food 
grains during NDA's regime, i.e. during 2002. 

17.00 hr •. 

[Eng/ish] 

MR. CHAIRMAN: If you do not conclude now, your 
speech will not be recorded. Please co-operative with 
the Chair. Kindly conclude now. 

rrrsnststlon] 

SHRIMATI KIRAN MAHESHWARI: Sir, I am 
concluding my speech, but before that I would place some 
factual poSition before the House. . .. (InttJrruptlons) 

MR. CHAIRMAN: You may sit down. Your speech 
will not go on records. You have spoken for over 
12 minutes, whereas, you were allotted only five mlnutas. 

SHRIMATI KIRAN MAHESHWARI: I am concluding. 
I would like to ask the Govemment to roll·back the price 
hike, otherwise, a countdown for the Govemment has 
begun. It is not the voice of the Members sitting In the 
Parliament but the voice of public. 

[Eng/ish] 

SHRI ADHIR CHOWDHURY (Berhampore, West 
Bengal): Mr. Chairman, Sir, I would like to add a few 
lines to the on-going debate on price rise in the country. 
The hon. Members are at liberty to score political brownie 
points over one another by blowing this issue out of 
proportions. But the fact is that ~he onus of controlling 
price cannot entirely be put on the shoulders of the Union 
Government. There are various instruments available with 
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the State Governments as well to k .. p a check on rise 
in prices. 

We all know that the genesis of price escalation of 
essential commodities lies dates back to 15th February, 
2002 .when the then NDA Government abrogated all 
control orders under the Easential Commodities Act, 
thereby making It difficult for any Govemment to deal 
with the hoarders, profiteers and blackmarketeers. The 
main constituency of the BJP lies with the unscrupulous 
traders and in order to please them they had indulged In 
the act of rescinding aU control orders. Forward trading 
had started to take place entailing huge hoarding. The 
private parties have been allowed to enter into buying 
agricultural produce without any restriction. This hu 
resulted in hoarding thus entailing resulting In food 
shortage in our country that we are now wltne .. lng. 
Government has its own time for procurement and this is 
very much confined to various m.ndis In our country. 
Therefore, I would like to urge upon the Government to 
provide more teeth to the State Government so 88 to 
enable them to control the unscrupulous traders from 
hoarding and also put in place the control orders under 
the Essential Commodities Act. 

Sir, this Government has already taken a number 
steps in order to curb the rise in prices. Our leader Smt. 
Sonia Gandhi has taken personal Interest In the matter 
which is evident from the fact that she called CWC 
meeting in order to find ways to stem the wrought arising 
out of rise in prices of essential commodities in the 
country. She has been in constant touch with the 
Government to get rid of this situation. The FCI has 
proposed future trading to bring down the prices of 
essential commodities. 

The Government is ready to import pulses and wheat 
to stabilise the market. Already the margin money In the 
futures market has been increased from 5.3 per cent to 
ten per cent. The additional margin money of ten per 
cent has been Imposed on the buyer to reduce the price 
advantage. Already NAFED has been engaged to import 
the commodities to fill the gap because we know that 
there is a supply and demand gap. Now, we have to 
devise a mechanism to fill this gap so that the situation 
could be improved. We know that there is a huge demand 
of sugar in Pakistan and Bangladesh. Quantitative 
restriction has been phased out during the NDA regime 
and import and export can be made by any trader and 
the huge demand of sugar in Pakistan and Bangladesh 
has pushed by the export market resulting In the shortfall 

of sugar In the country. Therefor., the Government has 
banned export of white lugar. Secondly, th.re Ihould be 
additional rei.... of lugar for free sale, and make It 
mandatory for mill owners to s.II their quota within a 
month. Otherwise, it will be converted Into levy sugar. 

Therefore, I must appreciate the Government for 
taking various steps keeping In view of the problems and 
the plight of the poor people. Already we have been 
spending a huge sum on the social sector on how to 
upgrade the livelihood of the vulnerable sections. The 
Rural Employment Guarantee Scheme has been in force 
in 200 distr1ct8 and the Governments has promised to 
cover the reat of the 400 districts within a span of five 
years. The Members who are representing the concerned 
States may please note this point. If the Rural 
Employment Guarantee Act is implemented in the right 
perspective, then the poor people and the vulnerable 
sections of our society would be helped in a greater 
way. We know that in schemes like ICDS, the Mid-Day 
Meal Scheme and other schemes relating to the social 
sector, the Government is taking keen interest to revamp 
them. The Government has proposed various programmes 
for the poor people. Credit flow to agriculture has been 
increased to a margin of more than As. 1,67,000 crore. 
Bharat Nlrman programme has been going to be 
Implemented throughout the country. The Accelerated 
Irrigation Benefit Programme is being Implemented. What 
is the objective of all these programmes? The objective 
of all theae programmes is to enhance the IIveUhood of 
the poor people including farming sector In our country. 
Those who are shedding crocodile tears In this House 
should know that the plight of the poor people has been 
deteriorating not from now but from their regime itaelf 
when the administered price mechanism was dismantled 
and the PDS infrastructure were dismantled. The fault 
being committed by our predecessor is being bome out 
by us. 

We know that price rise is very much related to 
inflation. Inflation is evident in the country. Economists 
believe that inflation is as old as market economy. Inflation 
is classified Into various categories. They are: (1) low 
inflation; (2) galloping inflation; and (3) hyper inflation. I 
think we are in the regime of low inflation. Low inflation 
will have a modest impact on the economy. As we 
observe, our economy is performing very well. It has 
become a robust economy. Our industry is performing 
well; our manufacturing sector, service sector, etc. are 
performing well. The present inflation is contributed by 
various sources. Half of the inflation is contributed by the 
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food sector, particularly by pulses and vegetables. Other 
half of the inflation is contributed by rise In prices of 
manufacturing items. 

These two kinds of inflation have different roots. On 
the one hand, the rise in prices of pulses and vegetables 
has been caused by shortfall in production. On the other 
hand, the rise in prices of manufacturing items was due 
to excess demand. There is a supply-demand constraint. 
So, we have to manage the supply-demand portfolio. 

The third contributing factor is the ex1ernal one. That 
is the increase in the prices of crude 011 internationally, 
which results in the increased prices of domestic oil, like 
petrol and diesel, leading to inflation. Therefore, we have 
to take into account all the dimensions before making 
any adverse comment against this Government. I strongly 
believe and I am optimistic that this Government, on its 
own competency and on its own economic performance, 
will tide over this situation and that we will be able to 
contain the price rise. The Wholesale Price Index Is 
already showing positive Signs. It is within the range of 
five per cent. Therefore, there is no need to exaggerate 
the price rise issue. 

I hope that this situation will be controlled. I am sure 
the Government will be able to put in place all right 
mechanisms which will contribute to the growth of the 
economy, and solve the problems of the poor people 
who are facing the ill effects of this price rise, which is 
not advisable. We are also equally concerned over the 
issue of price rise. But we have to be rationale; we have 
to be realistic and we should not be carried away by 
emotions. It is because some Members are showing 
emotions and emotions would not solve the problem. 
Rather we should be rationale and reasonable in our 
attitude. 

·SHRIMATI PARAMJIT KAUR GULSHAN (Bhatinda): 
Thank you, Sir, for giving me the opportunity to speak 
on this important subject in my mother-tongue. In 2004, 
when the Congress-led UPA Government came to power 
at the Centre, it coined a catchy slogan: "UPA 
Government is with the common man". The common man 
eats two square meals a day. He eats pulses and bread. 
He takes onions along with his food. He uses tomatoes 
in his food. But, Sir, tomatoes are being sold at Rs. 50 
per Kg. Onions are being sold at Rs. 15 per Kg. Hence, 
the slogan coined by the UPA Government has now 
become an empty slogan. It has lost its. meaning. 

·Engllsh translation of the speech originally deHvered In Punillbl. 

Sir, I would like to give an Instance. The Government 
provicles a meagre amount of Rs. 60 to a daily wage 
labourer. But the pulses are being sold at a whopping 
Rs. 60 per Kg. If a family comprises of five members, at 
least half a Kg. of pulses Is needed. It has to be cooked 
using 011 and spices. Take into account the cost of these 
items also. It will include the VAT imposed by the 
Government on these Items. These Items will also cost 
around thirty rupees. The pulse Itself will cost around 
thirty rupees. That means a dally wage labourer can eat 
only pulse In rupees sixty that he earns. Then, how will 
he teach his children, buy clothes or buy medicines? He 
gets a paltry sum of Rs. 60 per day. There can be more 
than five members in his family. What will happen to his 
family then? 

Sir, the UPA Government has miserably failed to 
check the menace of rising prices of essential 
commodities. The policies and thinking of this Government 
is flawed and lop-sided. Whenever the Congrees Party 
has been in power, the prices of essential commodities 
have sky-rocketed and black-marketeers have had a field 
day. The price of gas-cylinders (LPG) for domestic use 
has risen from Rs. 200 a few years ago to almost 
Rs. 400. These cylinders are also not easily available. 

The cost of living of industrial workers has risen from 
3.6% to 6.1% in the last one year, whereas in the case 
of agricultural labourers, it has increased from 3% to 
6.4%. This Government had coined a populist slogan. 
Compare this with the ground reality. The last six months 
have been, very painful for the common man. 

The retail prices of almost all items have doubled. 
The price of wheat flour has increased from Rs. 12 per 
Kg. to Rs, 15 per Kg. The price of pulse has increased 
from Rs. 30 per Kg. to Rs. 60 per Kg. The Government 
has got the rate-list of aU these items. I need not dwell 
at length regarding the rate-list of all these Items. The 
house wife is at sea. She does not know how to balance 
her budget in the wake of this exorbitant increase in the 
prices of aU essential commodities. As a result, the 
common man is disappointed and disiHusioned. Entire 
families are committing suicide due to the vicious cycle 
of poverty. Electronic and print media are replete with 
the news of such suicides. 

The price hike has been mind-boggling. Even if you 
purchase a salt-packet worth Rs. 1>0/-, you have to pay 
an additional As. 3/- as VAT on it. As on 25th July, the 
price of wheat in Kerala was Rs. 1750 and in Jammu, it 
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was being sold at Rs. 1700. Middle-men are responalble 
for this price-hike. They are hand-In-glove wtth lome 
bureaucrats and other offlclall. Hoarding and black-
marketing of th ... Iteml lion the rile. The middle-men 
gobble away the proflta. So, the need of the hour Is to 
do away with these middle-men. 

The Government etalrna that the price-hike la a reault 
of decreaaed production of food-gralna. But, our farm.,.. 
are very hard-working. The price-hike Is the result of 
flawed and lop-sided policlea of the Govemment. When 
the Government announced that wheat will be Imported 
at the rate of Rs. 1060 per qUintal, the price of flour sky-
rocketed as a result. 

The Government has no control over private players. 
It is pursuing wrong policies. There Is no dearth of sugar-
cane in our country. However, the Government Is 
Importing sugar at high rates. As a reault, the common 
man is forced to purchase sugar at the rate of As. 26 
to Rs. 30/- per Kg. 

If the Government is really serious about bringing 
down the prices of essential commodities, It will have to 
rectify Its topsy-turvy policies. The Central and State 
Governments must streamline the Public Distribution 
System. Dealership should be provided to honest people 
from among the common man. Strong steps should be 
taken to stop the pilferage of food-graina. The problem 
of storage should be solved. There should be no role of 
middle-men in the selling and purchase of any commodity. 
The middle-men are responsible for the price-hike. The 
producers and consumers must have direct links. Only 
then can we bring down the price. 

'Fair Price Shops' should be opened. Only those 
items should be imported which are not produced in our 
country or which are available at cheaper rates in foreign 
countries. The Govemment ahould enaure sufficient buffer-
stock of all food-grains in the Central godowns. The RBI 
should ensure that the private-players In this field do not 
violate norms and rules. 

f 
Excise and custom duty or crude-oil should be 

lowered. The farmers should be encouraged and given 
assistance so that productivity of food-grains increases. 

If the Government fails to check the menace of sky-
rocketing prices. it will have disastrous consequences and 
the Government will be responsible for this. A 
Government, which cannot provide food. shelter and 

clothing to the common-man at a reasonable price, has 
no moral right to remain In power. 

SHRI RAJIV RANJAN SINGH 'LALAN' (Beguaarai): 
Mr. Chal""an, Sir, today the House is deliberating upon 
a very serious issue, which has made a hue and cry all 
over the nation. The House has been ~batlng on this 
issue since 2 O'clock and Hveral hon'ble Members raised 
quite important points during their speeches. I was quite 
pained to hear them as even while debating on such an 
important issue they could not rise above party pOlitics. 
Many Members raised Issues regarding NDA's regime. I 
would like to ask-why they are raising fingers at the 
previous Government, they themselves have been in 
power for the last two years. I would like to ask the 
hon'ble Finance Minister as to what he has done during 
the last two years as the present Government has 
completed its two years out of five years tenure. 

Sir, I would like to clarify it with an example. The 
result of annual examination of a school was about to be 
declared. When a child, after learning about the result 
came to his house, his father asked, has the result been 
declared. The child replied in the affirmative and he 
started telling about the result of this colleagues. After a 
while, his father asked why do not you tell about your 
result. The child said that he has failed. Now I would like 
to Sl:ly that the result is out and the Government has 
failed. The Government has failed to fulfill the promises 
it made. Hoarders have joined the Government and that's 
why the Government is framing the policies in their 
interest. But they should accept it. 

Mr. Chairman, Sir, I have gone through the press 
statement of the Minister of Finance. He has stated that 
the WPI has increased merely by 5% and it is 
manageable. The House devoted enough lime for debate 
on rise in the prices of essential commodities. However, 
I would not like to waste the time of the House by just 
repeating all that. I would like to present the comparative 
figures of only 2-3 items. I woulc;1 compare the present 
prices of those items with the prices prevailing in the 
month of February. I would say that the Finance Minister 
has failed in total management and he has misled the 
people of the country. The price of Arhar. which was 
Rs. 36 per kg. in February has increased to Rs. 45 per 
kg. The price of Moong. which was As. 30 per kg. then 
has increased to Rs. 60 now. The price of Chana, it was 
Rs. 25 per kg. has increased to As. 40 per kg. So far 
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as vegetables are concemed; the price of tomato hIlS 
increased from Rs. 12 per kg. to Rs. 45 per kg., the 
price of potato from Rs. 6 per kg. to Rs. 14 per kg. But 
the hon'ble Minister has said that the wholesale price 
index has increased only by 5% which Is manageable. I 
would like to ask him what kind of management it Is? 

Various people have discussed about Congress 
Working Committee here. Why are they sheding 
crocodile's tears and deceiving the public. To confuse 
the people of the country the Working Committee of the 
ruling party, whose own leader 16 the Minister of Finance, 
says that we are asking the Government to control price 
hike. The public wants to know what has been done In 
this direction 60 far after the statement of the Congress 
Working Committee. 

The hon'ble Minister of Finance has stated that price 
rise in petroleum products and the decrease In production 
are responsible for it. I would like to say that petrol has 
been a topic 0' discussion ~ui\e otten in the House. The 
\a~ \\~a\\on ~o\\c~ 0' \"\s coun\t'J \s tes~n,\\)\e 'Ot \\. ,"e 
Government pOlicies are responsible 'or it. This House 
has discussed this issue several times and the 
Govemment has been asked to decrease the tax on 
petroleum products and reduce the excise and custom 
duty. 130 percent tax is realized on petroleum. The cost 
of petrol is 20 rupees per litre after refining. But they are 
selling it at 47 rupees per litre. Cost of diesel is 20.10 
rupees per litre but it is being sold at 30 rupees per litre. 

Sir, you can take the example of other countries of 
the wond. The hon'ble Minister of Finance is himself well 
versed in the company affairs. In France, 65 percent and 
47 percent tax is levied on petrol and diesel respectively, 
Germany charges 60 percent tax on petrol and 50 percent 
tax on diesel. In UK it is 68 percent on petrol and 60 
percent on diesel and Japan charges 45 percent tax on 
petrol and 34 percent on diesel. What to talk of developed 
countries even in a small country like Nepal 31 percent 
tax is levied on petrol and 22 percent on diesel. 
Bangladesh charges 24 percent tax on both petrol and 
diesel and in Sri Lanka it is 37 percent on petrol and 
5 percent on diesel. But this Govemment is charging 
130-135 percent tax and saying that price rise in 
petroleum products is responsible for it. Entire House is 
with him. It is the demand of the whole country that he 
should decrease the price of petroleum products. 

Discussion regarding the production of foodgrains has 
also taken place here. The production of foodgrains has 

never deereued in the country. The production of 
foodgralns is same as it wu last year, it 18 not leas than 
that In any way. They have failed In procuring it. They 
have failed In procuring the foodgrains due to their wrong 
pol/cles. The Government has stated that It began 
importing foodgralns as there was scarcity of foodgralns 
In the country and this message has gone to the whole 
country that there is scarcity of foodgrains in the country. 
But the fact is that the Govemment has not put a check 
on hoarders. It has encouraged hoarders. 

Various foreign companies have been discussed here. 
I do not want to waste time by cHlOu .. ing it. Hoarde ... 
have got encouragement due to the Govemment's wrong 
policies and as a result of this encouragement hoarding 
of all foodgrains has been done. And the Govemment 
talks about scarcity In production. I can give the data of 
production that this year we have produced even more 
foodgralns than last year. So, It II the result of their 
wrong policies. Today h is nec .... ry that the Gove"!'lrnent 
should make a move for maritet management and bring 
dO'fll\ the taxes 01\ pe\ro\eum products. ""er that \he'i 
aMu\a \ormu\a\e a. \ong \erm agncu\\uta.\ ae~e\o~men\ 
policy, only then they would be able to control the prices. 

The Govemment can feel complacent by showing 
fake sympathy and giving misleading statements In the 
newspapers to deceive the people of this country but the 
entire country has come to realize that there has been 
steep price hike since UPA Govemment came to power. 

/English} 

PROF. M. RAMADAS (Pondicherry); Sir, I join other 
Members of this House in sharing their concern about 
the rising prices in the country today. There are no two 
opinions of the fact that the prices of essential 
commodities are rising and that this rise In prices, whether 
it is escalating price or creeping price or walking price. 
has got a perceptible impact on the life of the people, 
especially of those who have fixed Income. This increase 
in prices for the fixed income group of people is like 
robbing their incomes and putting them at a lower level 
of living. 

Therefore, there is no quarrel about the fact that 
there is inflation and that inflation affects the weaker 
sections of the society and the common man. But where 
the difference in perception comes Is how to analyse this 
malady and how to suggest r«nedies for this malady of 
increasing prices. It is here I feel that the House should 
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come to a cons.nsus and give a packag. of m.asu .... 
to the Finance Mlnlste, on how to control the prlcel of 
.... ntial commodities in the country. 

Most of the rise in prices, especially, in the last six 
months or so is not directly under the control of the 
Government. But mostly non-govemmental and exogenoU8 
factors have contribut.d to the rise in prices. Th.refore, 

I 

when we search for a solution, we must search for the 
causes of this increase in prices. As many Members 
have expressed, today the petroleum products constitute 
about 17 per cent of the Wholesale Price Index and 
70 per cent of our requirements are met from the Imports 
of petroleum products. 

Today, fortunately or unfortunately, we have opened 
up the Indian economy for the onslaughts of the imports, 
exports, etc. Once we have accepted this philosophy, 
whatever happens in the international markets, the brunt 
of it will have to be borne by the Indian economy as 
well. Today, we are importing not only crude oil, but also 
metals and edible oils, sometimes sugar, sometimes 
9U\~-, ~\c. 

17.33 hr •. 

[SHRI DEVENDRA PRASAD YADAV in /he Chlliij 

The prices of these commodities are rising in the 
international markets and we cannot avoid this and It 
has to exert an immediate and direct impact on Indian 
prices. If you take the trade multiplier into account, the 
rise in prices in the Indian economy is several times 
more than the international prices. Theretore, the 
internalional factors will have to be taken into account 
while assessing the price situation in the country. 

Secondly, we also will have to make a decision 
whether we want to have higher growth rate and higher 
inflation or we would like to have iower growth rate and 
lower prices. The simple mechanics of inflation is that in 
all countries, whether it is a developing country or 
developed country, when there is one per cent growth 
rate, when you work out a multiple regression model on 
the forces of the prices, you can find that an increase in 
the growth rate of an economy by one per cent is always 
accompanied by seven per cent increase in price. This 
has been amply proved by the empirical evidences in all 
the dountries in the world. 

TodaV; what is the situation? In the,last two years 
this UPA Government has initiated a large number of 

laudable innovative measures to promote economic growth 
in this country to take this country on a higher trajectory 
of growth from 5.5 per cent to 8 per cent growth and a 
large amount of liquidity has been flushed into the 
economy as a reault of all these measures. 

The hon. Members have said that the Government 
has launched National Rural Efnployment Programme; the 
Government has launched National Rural Health Mission 
programme; the Govemment has given Rs. 1,70,000 crore 
as credit to the people; and Accelerated Water Programme 
has been taken up. The implementation of all the,e 
programmes will have a tangible benefit on the economic 
growth of the country, but at the same time the 
Govemment has injected money Into the economy. Sir, 
Rs. 1,70,000 crore in a year go into the economy, go to 
the farmers, go to the banking system, go to the suppliers 
of raw materials etc. and this constitutes the purchasing 
power in the hands of the people. Under the National 
Rural Employment Programme, the Government has 
injected Rs. 14,000 crore in the last one year. Where 
has It gone? It has gone to the landless farmers, to the 
~~ 'tR\O a.te &ee~ em9\O'fm~n' in 'he mvuU\. and 
their pu,cnasing powet hea gone up. ,nete\ote. '''e 
immediate Impact of liquidity Increase In the economy is 
that It increases the demand for commodities, for food 
grains, for edible oils and for PUlse8. But the production 
of all these things requires a time lag. Production of 
these things cannot come through a magic wand; It has 
to corne through a process of production by a combination 
of factora of production, and the nature has to cooperate 
in all these things. We have seen that nature has been 
a villain of peace In this country. The nature has been 
niggardly a8 far as Indian Is concerned. Nature has not 
been abundantly favouring this country. Perhaps, if nature 
had been rightly helping this country, India would not be 
spending nearly 40 per cent of its Budget either on a 
drought or on flood or on natural calamities or on natural 
disasters. Unfortunately, the destiny of India is oriented 
towards nature. Therefore production cannot come 
Immediately overnight, but the money will go into the 
economy and ask for the purchase of commoditie8. 
Therefore, this creates an imthediate pressure on the 
prices, and this is what has happened. The HOU8e will 
have to decide whether we need this kind of a growth of 
8 per cent in the economy by creating infrastructure in 
the economy, by providing employment, and by providing 
water facilities to the people. It has to decide whether • 
we require this growth with a mild rise in price. This is 
what we have to assess in the context of the present 
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rI.. In pric... We cannot attribute political motives and 
then discuss this. This is purely more of an economic 
iaaue. The mechanics of economics of supply and demand 
will have to be taken into account. Therefore, in my view, 
the present rise in prices cannot be attributed to the 
mismanagement of the policies of the Government or the 
failure on the part of the Government although there are 
certain factors which could have been controlled by the 
Government if it had taken certain prompt measures. Only 
I can say that maybe the policies of the Government 
have not worked well, have not percolated down only to 
the extent of 5 per cent. Therefore, given this scenario, 
appreciating this problem and the picture of Indian 
economy in this respect Is macro issue. It is a macro 
issue of money supply; it is a macro issue of public 
expenditure; it is a macro issue of deficit budget; it is a 
macro issue of revenue deficit. Unless you take all these 
factors into consideration in combination and give a wider 
picture, you cannot appreciate the rise In prices in the 
country. Given this situation, what the Govemment needs 
to do today? The Government can still bring the rising 
prices under control through monetary policy route or the 
fiscal policy route or a combination of both. Already, the 
Finance Minister and the Reserve Bank of India have 
done enough to use the interest rate variable which is 
one of the very critical variables in arresting price in the 
country. The Reserve Bank of India's REPO rate has 
now been hiked from 4.5 per cent to 6 per cent already. 
Therefore, correspondingly all the rates have gone up. 
Then. you will ask a question whether the farmers should 
be given loan at a higher rate or at a lower rate. Perhaps, 
the Government may think of a differential rate of interest, 
lower rate of interest to those who cannot afford to pay 
higher rate of interest like cornmon man. landless farmers 
and small farmers etc. You can think of a differential rate 
of interest and also you can think of whether we can 
use the credit requirement ratio, credit reserve ratio or 
the statutory liquidity requirement ratio in the economy. 
whether that can also be tried again in the emerging 
situation today. But in my view there is only little scope 
for monetary instruments to be used in the present 
situation. 

But what can be done on the fiscal side is this. We 
have e~ough scope for using fiscal instruments of indirect 
taxes to reduce the inflationary forces in the country. 
Now. we are undertaking a large number of investment 
activities and expenditure activities. We should be able 
to distinguish between productive expenditure and non-
productive and non· Plan expenditure. We have to see 

whether we can reduce some of thOle expenditure without 
caualng much damage to the multiplier effect on the 
economy. Therefor., the Government will have to consider 
whether the expenditure side can be used. 

Secondly, with regard to Indirect taxes, definitely I 
have a feeling that the Government c,n reduce Indirect 
taxII especially on Imported oil. petroleum priQes, etc. 
because there is enough scope for reducing It. For 
instance I would give only one figure. I could have given 
a large number of figures but I would give only one 
figure. Before the recent hike In the prices of petroleum 
product, at the refinery level the petroleum product was 
sold at Rs. 20.423 per litre and in the retail market it Is 
sold at Rs. 43.49. Sales tax takes Rs. 7.248; delivery 
charges take Rs. 0.044; education cess takes Rs. 0.293; 
and excise duty takes Rs. 14.634. Now, the Government 
can think of reducing the price without affecting its own 
revenue base. It Is because we find now that there is a 
lot of buoyancy on the direct tax revenue, and the revenue 
is zooming up. Therefore, in the given situation, If you 
want then you can reduce the price actually so that you 
can reduce the cascading effect of oil price on the 
e~onomy. You should take a bold decision of reducing 
the education cess on oil, reducing the excise duty 86 
well as persuading the State Govemments to reduce the 
sales tax on crude oil. If that can be done, perhaps 
17 per cent of inflationary pressure on the economy CSR 

be reduced. 

Finally, the Government should import. wherever 
possible. goods which are required and which cannot be 
increased in supply overnight. Also we should not export 
those commodities which are In short supply. The 
argument that we are only exporting a smaller proportion 
of commodities does not hold water in the present 
situation. Therefore, the Government should take a set 
of physical measures, fiscal measures and monetary 
measures, and try to stabilize the Indian economy but 
not sacrificing the higher tragectory of growth. 
... (Inltlrruptions) 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Prof. Ramadasa. could you tell what 
are the physical measures? (IntslTlJPfions) 

PROF. M. RAMADASS: The physical measures are 
in terms of fruits, for example. Fruits and vegetables have 
got a lot of volatility. They are perishable commodities. If 
you can provide cold chain facilities" chains, etc. and if 
you can keep them there as a buffer·stock measure, 
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whenever there la a dire need In the market you can 
increase the supply and reduce the price as we do In 
the case of the procurement of rice and alao In the case 
of the Fel operations. 

Secondly, we should understand that the productivity 
of many other crops today Is at the lower leve' In India 
when compared Intematlonally, and we should take larger 
measures In terms of these things. 

MR. CHAIRMAN: Now, Kumarl Mamata Banerjee. 

KUMAFU MAMATA BANERJEE (Calcutta South): Mr. 
Chaltman, Sir, everybody Is concemed about the price 
hike. The prices of e .. entlal Items have gone up sky 
high. The Iituation Is very alarming. Our pulse rate 
became very high because of the rill In the price of 
pulses. Sir, it Is a fact 

rrfBnm.lion! 

If lOme one goes to market to buy lomethlng and he 
puts his lands In his purse he does't find enough money 
to buy any product al the prices have gone up 
enormously. 

[English! 

Everybody mentioned about this. I do not want to go Into 
the details because everybody mentioned what the prices 
are. Many of my colleagues have already given the 
figure.. I the last two years, there Is about 36 per cent 
Increase In the price of wheat, about 44 per cent increase 
In the price of sugar, about 70 psr cent Increase In the 
price of pulses, about 49 per cent increase In diesel; 
and about 58 per cent Increase In petrol. I am lOrry to 
point out that the Agriculture Minister is not present here 
now. 

He should have been prelent here because 

rrfBnslahon! 

when we are discussing about price rise, 

[English! 

thlltn he should have been present in the House. He 
should take it seriously. When the whole country is very 
much concerned about the price rise, why is that the 
Agriculture Minister is not concemed about and he is not 
present here? The Finance Minister is here. Regarding 
price rise. three Ministries are mainly concerned. namely. 

the Ministry of Agriculture, the Ministry of Coneumer Aftalra 
and the Ministry of Finance. As an umbrella, they work 
together. 

Sir, from the beginning, I have been watching that 
the Agriculture Mlnllter il not here. I do not know whether 
he Is serioul about the lituatlon of price rise or not. 

Of COUI'H, the pricel of every commodity have rilln 
greatly. Every hon. Member has laid about the Import of 
wheat, and Mr. Chairman, Sir, you allO mentioned about 
It when you were apeaklng. I do not understand whether 
the Imported wheat Is sweeter than the Indian wheat. 
What II the cause of wheat Import? I demand a thorough 
Investigation regarding Import of wheat. The Government 
should enquire as to why wheat Is being Imported. 

Sir, our farmers are capable enough to produce 
aufflclent quantity of wheat and other things but the 
unfortunate part Is that we are not taking care of these 
farmers. 

Sir, I want to say something about the agricultural 
land. The agriculture land In India Is the goldmlne of our 
country. But why is that It Is being given to some 10-
called capitalists? Without agricultural land, our farmers 
are dying of atarvation. Though the Agriculture Minister is 
not present her., I would again say, that the price rise 
Is always related to the Ministry of Agriculture. I would 
requelt the hon. Mlni8ter to please find out from any 
agency of the Govemment of India or from whatever 
agency that suits them, whether agriculture land is being 
reduced and the number of landless labour Is being 
decreased. Is It not a fact that agricultural land is being 
reduced? 

Sir, let me cite one example. Though it is not the 
place to discuss all these things, yet them, I do not have 
any opportunity to speak anywhere. This Is a public forum 
and I though that It is my duty to inform you. If I am 
incorrect, you may correct me and I would welcome your 
suggestions. In my State, I know, more than six lakh 
acres of agricultural land is being diverted to the so-
called promoting business. If six lakh acres of agricultural 
land Is not producing any agricultural goods, how do we 
expect food production? Where would the food production 
come from? Would it come from the sky? No. If every 
year, in a particular State, you are going to hand over. 
about 50.000 acres of land to the so-called promoters. 
obviously there would be food crisis. 
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[Kumari Mamata Banerjee) 
It is a fact, and the Central Government has not 

denied their responsibility to curb the price rise hike. I 
appreciate that. But at the sarne tirne, If we are Impartial 
and if we are serious, then only we would be able to 
solve this problern. I must tell the whole House that the 
Central Government and every State Government have 
to work together. Some time, we see that some States 
are blaming the Centre and sometimes, the Centre is 
blaming the States. This way, we would not find any 
solution. 

Let me tell you that in my State, the Salas Tax on 
petrol, diesel, LPG gas cylinder and other things, is the 
maximum as compared to other metro cities. It is 30 per 
cent more than what is there in Delhi, Mumbai, Chennai 
and Bangalore in regard to petrol and diesel products. 
Why is the Government not bringing a comprehensive 
and uniform policy. Why should the people of a particular 
State suffer more? 

Sir, Leftist people are dOing dhsma here. I am not 
blaming a" the Leftists. I am saying about the Leftists of 
the CPI(M) party, in particular . ... (In/enup/ions) They have 
the double face. 

It is your double face that you are saying do not 
allow FDI here. . .. (IntBnuptions) 

PROF. BASUDEB BARMAN (Mathurapur): Sir, no 
Party's name should be taken here. 

KUMARI MAMATA BANERJEE: A" right, I am not 
taking. I am withdrawing his Party's name. I am 
withdrawing your Party's name. I am taking the name of 
the State Government. 

MR. CHAIRMAN: She is taking the Govemment's 
name. 

... (In/enuptions) 

MR. CHAIRMAN: Please take your seat. 

... (In/enuptions) 

[Transla/ion} 

SHRI KHARABELA SWAIN (Balasore): Mr. Chairman, 
Sir, these people . ... (In/snuptions) 

MR. CHAIRMAN: Sit down please, you are not 
helping madam by doing all this. 

... (In/enupfions) 

{English} 

KUMAR I MAMA T A BANERJEE: Here, they are saying 
this. Finance Minister, Sir, please let us know the truth 
in the House. I do not what that you should not tell the 
truth. You should tell us the truth In the Houae. Ie it not 
a fact? They are agitating here for .nowing the FDI In 
the retail market. We appreciate that. I am not opposing 
it. Friends, I am supporting your views. . .. (IntBmJptions) 

PROF. BASUDEB BARMAN: Retail markst Is not 
there. It is not in the State but in the Central Government. 

KUMARI MAMATA BANERJEE: I said, 'State 
Government'. . .. (In/snuptions) I had withdrawn that. Since 
you are angry, I had withdrawn your Party's name. 
... (InfBHUpfions) I am taking the name of my State 
Government. ... (Intenupfions) 

MR. CHAIRMAN: Hon. Members, no cross-talks 
please. 

KUMARI MAMATA BANERJEE: I said: 'Our State 
Government.' 

MR. CHAIRMAN: Please address tlJe Chair. 

KUMARI MAMATA BANERJEE: If I am not correct, 
I will request the Finance Minister to correct me. I may 
be wrong. If I am wrong, you please tell the House that 
I am wrong. I said it categoricaKy. 18 It not a fact? Here, 
my good friends-I do not want to mention their names-
are correctly saying that. I appreciate that. They are 
saying do not allow outsiders, FDI to invest in retail 
marketing. But in West Bengal, it is a very unfortunate 
matter that they are allowing it in retail market and even 
agricultural market for the industrialists. Is It not a fact? 

PROF. BASUDEB BARMAN: It is not correct . 

KUMARI MAMATA BANERJEE: It is absolutely 
correct. I will challenge it. If it is not true, I will resign as 
a Member of Lok Sabha. If it is not true, I would ask the 
Finance Minister to ask for the papers from West Bengal. 

MR. CHAIRMAN: Please conclude. 

... (Interruptions) 

MR. CHAIRMAN: Hon. Members, please take your 
seats. 

'" (Intsnuptions) 
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MR. CHAIRMAN: Nothing will go on record. 

... (Inftll'l'llpl/filns)" 

KUMARI MAMATA BANERJEE: You cannot say that 
agriculture is a particular State'. subject. In Andhra 
Pradesh, people are starving to death. You can mention 
that. I cannot mention that in my State the farmers are 
agitating. You are giving their lands. . .. (Inltlnuptions) I 
will not take lesson from you. You are not my guide or 
philosopher or friend. . .. (Interruptions) 

MR. CHAIRMAN: Except the speech of Kumari 
Mamata Banerjee, nothing will go on record. 

... (Intenuptions)" 

KUMARI MAMATA BANERJEE: Sir, you see the 
intolerance. When they spoke, I did not disturb them. I 
am the only Member from the Opposition. Out of 42 
seats, I am the only Member from the Opposition. Tll8y 
do not want to allow me to speak. When your chance 
comes, you speak. 

MR. CHAIRMAN: Please conclude. 

... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record. 

... (Interruptions)" 

KUMARI MAMATA BANERJEE: Sir, can I not discuss 
the farmers' issue? I cannot discuss the farmers' issue. 
I cannot discuss the price rise. I mentionea the name of 
Andhra Pradesh. 

MR. CHAIRMAN: Please conclude. 

KUMAR I MAMATA BANERJEE: They disturbed me 
for five minutes. Please tell me why I should conclude. 

MR. CHAIRMAN: You address the Chair. 

KUMAR I MAMATA BANERJEE: In Andhra Pradesh, 
the farmers are dying. In Maharashtra also, the Prime 
Minister himself had given a package of about Rs. 1,450 
crore to Vidarbha. Is it wrong? ... (IntBnuptions) I am a 
common citizen of India. That is why, we came to know 
all the reports. It is a fact. Otherwise, why are we saying 
all these things? 

'Not recorded. 

Yes, the Govemment has to set up its Monitoring 
Cell very strongly. There must be a monitoring system 
from the Central Govemment, State Govemment, Ministry 
of Food, Ministry of Agriculture and from the Ministry of 
Consumer Affairs. It Is because of lack of co-ordination, 
price has gone sky high. 

We have enough power production. Our farmers can 
do it but they are not getting the support price. 

They are not getting their support prices in a proper 
manner. The cold storages are not there for storing their 
products. Take vegetables like capsicum, chillies, tomato, 
potato, etc. The prices of all these products have gone 
up. Where will the people go? They ask for justice from 
the Govemment. Sometimes you have to think that we 
are not saying these things only with the aim to criticise 
the Govemment. We are giving suggestions also. They 
are constructive suggestions. We are making a 
constructive discussion. Sometimes, please take us into 
confidence. 

I would request the Govemment that the Govemment 
must bring a law not to allow any destruction of the 
agricultural land. That is my first point. Please encourage 
the farmers by giving them the supporting price also. Do 
not allow the middlemen to finish their business. Do not 
allow the agricultural markets to be taken away by the 
big businessmen. Otherwise, the poor people, the common 
people will go out from the country. They will go for 
starvation deaths. 

At the same time, I want an investigation from you. 
If you think so, it can be an investigation by the CBI. I 
think, Sir, I can mention the name of my State. Is there 
any objection? ... (Inltlnuphons) I am proud to say that 
yes, I am bom in West Bengal. I am mentioning one 
thing. You see the population figures there. The number 
of population is less and the number of ration cards is 
more . ... (lntBnup/ions) You are sending food from here, 
from the Food Department . ... (Inltlnuptlons) According to 
the census, Kolkata has a population of 85 lakh. But 
there are 1.02 crore ration cards. The Central Government 
is sending wheat, sugar, rice, etc. But there is no 
accountability, no audit. Nothing is there. The number of 
population is less than the number of ration cards. 

MR. CHAIRMAN: Mamataji, please conclude now. 
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KUMARI MAMATA BANERJEE: Is It not a scandal? 
The financial Involvement Is there. The financial Implication 
is there. I would like to request the Government to start 
an investigation and see the reality for themselves 
regarding the fake ration cards. 

I am giving a few suggestions. The retail market and 
the agriculture market should not be allowed for the big 
business houses. Otherwise the agro-bued industries, 
the poor people. the farmers survive through this business. 
The monitoring system should be very strong. There must 
be some controlling system u to how to control the 
price hike. In different markets there are different typea 
of prices. If you go to Mumbal there are various typea of 
prices. Even within Mumbal, there are differences In prices 
between one market and another. There must be lome 
monitoring or controlling aystem. 

The hon. Minister of Finance is here. That Is wny I 
am requesting the hon. Minlater of Finance. The 
Government should try to set up a 'land bank'. In every 
State there is so much of non-agricultural land Is there. 
If you can convert it as an agricultural land which is 
freely available. It will be good. Nothing Is there. They 
are only dry lands. Then you can give some land at 
least to encourage the farmers to produce the food grains. 
ThiS Will be our request for such a 'land bank'. 

If you want to create some ore markets we do not 
have any objection. There must be some land map and 
land bank so that our farmers could get help from them 
and also they should know whose land Is It and whoae 
land Is being earmarked for them . ... (lntsf1flP/ion$} I would 
request you to kindly give intereat-free loana to the 
farmers. Where there is acute crisis there like in Mumbal, 
there must be some interest-free loans given . 
... (Interruptions) 

SHRI PRABODH PANDA (Midnapore): Sir, I would 
like to know how the land map is related to price hike? 
... (Interruptions) 

KUMAR I MAMATA BANERJEE: It is related because 
the farmers are involved. You have forgotten. 
... (Interruptions) 

MR. CHAIRMAN: Nothing will go on record. 

... (Intsnuptions)· 

18.00 hr •. 

KUMARI MAMATA BANERJEE: Regarding landless 
labourers. I would say that they have become 
unemployed. 

'Not recorded. 

MR. CHAIRMAN: Marnata Ban.~ .. jl, your time ia 
over. 

KUMARI MAMATA BANERJEE: Sir, I haven't taken 
much time. You should check the people who were 
Interrupting me. 

{£ngll8h} 

I would alao requeat the Government to cover all the 
agricultural land through crop Insurance scheme. In my 
State, this five per cent thing Is not there. They will talk 
too much, but they will not do anything. They will say 
something in West Bengal. They will say aomethlng elae 
In Deihl. They cannot say the truth. They can go for 
dlMrIM, but they cannot bring a No-Confidence Motion 
on the I .. ~ of price rlae. The Congre.. Party la In the 
Government, but the remote control I. the CPI(M). They 
are the people who can disturb the Govemment and 
they are taking all sorta of advantages from the 
Govemment. ... (InltJrrupUons) 

{Translation} 

MR. CHAIRMAN: Pleue conclude now. 

{English} 

KUMAR I MAMATA BANERJEE: Why Is that for me? 
I did not mention the political thing. They should have 
realised. . .. (InMrruptlons) 

{Tmnsllltlon} 

MR. CHAIRMAN: You have already spoken for 
18 minutes. It Is more than the time allotted to your 
party and you are not addreaaing the Chair also. 

KUMAR I MAMATA BANERJEE: Sir, while am 
speaking other Members are interrupting me. 

MR. CHAIRMAN: You are provotdng other Members 
also. 

. .. (IntsrrupliOl7s) 

{English} 

\ 

KUMAR I MAMATA BANERJEE: Mr. Chairman, Sir. 
with heavy heart, I am telling you ... 
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MR. CHAIRMAN: No, I am not allowing you. 

... (InMrruptions)' 

MR. CHAIRMAN: No. Pie ... take your Itat. Nothing 
will go on record now. 

... (InltllTllptiol'16)· 

- MR. CHAIRMAN: Hon. Members, now It II 8 0' clock. 
I have a list of twenty more speakers to apeak on thl. 
discussion under Rule 193. If the House agree., the time 
for discussion may be extended by one hour. 

SEVERAL HON. MEMBERS: Yft. 

{Tmn.sllllionJ 

KUMARI MAMATA BANERJEE: Sir, pie ... give me 
a chance to apeak. I only want to give my clarification 
that I haven't provoked anybody lnetead people have 
provoked me. 

[English} 

T~ House should not be divided like thl •. 

MR. CHAIRMAN: Nothing will go on record. 

... (InltllTllplions)' 

MR. CHAIRMAN: Nothlng is going on record. 

... (InlBmJplions) " 

SHRItJ'ATI TEJASWINI SEERAMESH (Kanakapura): 
Sir, I am seeking your permission to speak from here. 

MR. CHAIRMAN: Okay. 

SHRIMATI TEJASWINI SEERAMESH: Thank you, Sir. 

Sir, it is not a very convenient position for me to 
speak from the Ruling Benches, especially on a sensitive 
Issue like price rise. For any Ruling Party, whoever It is, 
it is not a convenient position unlike opposition. 

MR. CHAIRMAN: You can speak as a Member of 
the House. There is no problem. 

SHRIMATI TEJASWINI SEERAMESH: Sir, but today 
I am very conveniently standing here to defend the stand 

"Not recorded. 

of my Government regarding the price rile becaUie I 
know that my Govemment Is very tranaparent, very candid 
and very committed to guard the Inte,...t of the common 
man of this oountry. That II why, confidently, I am 
defending the .tand of my Government. Even while I am 
defending the etand of the Government, I will not forget 
those facee who voted UI to power today, thoee slum-
dwellers, those poor farmers, those hOUlewlvft, tho.e 
unemployed youths with lot of hopes and dreams In their 
hearte of their better tomorrows. They had a lot of 
expectatlonl from UI about their better tomorrowi. 

With this conviction, I would like to prove here with 
realltl.. and objective arguments that my Government, 
the UPA Government headed by Dr. Manmohan Singhjl 
Is doing justice to guard the Interest of the people through 
Its pollcle.. How? Sir, like others, I am allO very much 
stunned and surprised as to why my 'eader, Shrimati 
Sonia Gandhijl Intervened to check the price rise menace. 
It, surprised and stunned me because it is our own 
Government, but I leamt that she has not spared anybody. 
While taking up this Issue, she has not looked at the 
Interest of politics and she has not looked at the interest 
of any Individual In addresllng the growing Impact of 
price rise. She only looked at the Interest of the people. 

Sir, numerous speakers In this House referred to 
Shrlmatl Sonia Gandhi's intervention. I must congratulate 
them all, and thank them all for providing me an 
opportunity to clarify two things. ... (InMlTIIplions) Firstly, 
by referring to Shrlmatl Sonia Gandhi's Intervention, they 
have provided me an opportunity to convince them that 
the Prime Minister, the Finance Minister, and the 
Government have complete freedom a! ,d confidence of 
my Leaeler to take any pro-people policy decisions and 
to run an Independent Government. They, the opposition 
were always trying to depict that Shrlmatl Sonia Gandhi 
controls this Government, and that the Congress Party 
controls this Govemment. This stand of the Government 
provided an opportunity to convey to the world and .how 
the world that my Government is free from any such 
control. 

Secondly, her Intervention proved one more point. 
. .. (Intsnuplions) 

SHRI KHARABELA SWAIN (Balasore): Do you mean 
to say that the Congress Party does not control this 
Government? 

MR. CHAIRMAN: Mr. Swain, please take your seat. 

... (Interruptions) 
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SHRIMATI TEJASWINI SEERAMESH: No, Sir, kindly 
allow me to clarify the point. They have accused Shrlmatl 
Sonia Gandhi. Therefore, I am saying this point. DefInitely, 
it is theUPA Government, which not only enjoys the 
confidence of the Congress Party, but enjoy. the 
confidence of the UPA partners as well. I always say 
that it is the UPA Government. I need not clarify this 
point to my friends as they are already aware of It. 

Secondly, it has provided me an opportunity to 
mention this point. Why did Madam intervene In running 
our Government? It is to reassure the country and to 
reaffirm the common people of this country that if-while 
running the Government if our policies cause any 
inconvenience, difficulty or hardship, then we are here to 
take care of it. We are not egoists. We are very humble 
and straightforward. We are committed to show the world 
that we are self-critics, and we are ready to accept and 
introspect our own mistakes. We are also ready to correct 
those mistakes, and to lead the Government on a proper 
path. Therefore, I would like to congratulate the Opposition 
Party Members who gave me an opportunity to clarify 
these two things to the nation. 

Shrimati Sonia Gandhi is a true democratic person 
who always encourages the spirit of democracy. One 
should respect the sentiments of the common people. 
Our UPA Government respected and reflected the 
common people's demands without any ego problem. I 
even '::ongratulate my UPA partners as they have always 
fought for their cause with humility and commitments. 
Therefore, we respect the demand of the Left Parties 
wherever possible. . .. (Interruptions) 

SHRI KHARABELA SWAIN: Do you mean to say 
that Shrimati Sonia Gandhi intervened, but nobody in the 
Government listened to her? 

SHRIMATI TEJASWINI SEERAMESH: No, Sir. Where 
all do we find price rise? Usually we find it in essential 
commodities like rice, onion, dal, vegetable oil, etc. All 
the people including rich, poor, middle-class want the 
essential commodities for their consumption. It is the 
highest responsibility of any responsible Government to 
control the prices of these commodities. 

But, I would proudly say that our Government 
controlled the rising prices of rice, vegetable 011, etc. All 
right, I do agree, for argument sake, that there is a slight 
hike in the prices of dal and wheat. But I would like to 
ask one point in this august House. Who will get the 

money collected from this hike In prices of these 
commodities? This money will go to the farmers, and not 
the middlemen. It is the farmers who will get this money. 
If at all there is rise in price of wheat, it would only go 
to the farmers. As a consumer I have many altematives, 
but the farmers do not have any other altemative of 
livelihood, as they are totally dependent on their 
agricultural produce. Therefore, we must try to guard the 
Interest of the consumers as well as the farmers. The 
hike In the prices of chilli, dal, and wheat Is all going to 
the brethren of the agriculture sector, and one must 
appreciate that this is guarding the interest Of. the farmers. 

Thirdly, I do feel that this Government should maintain 
buffer stocks to deal with this sort of crisis, We must 
have buffer stocks to maintain the supply of these items. 
I am aware that it is maintained for rice, but there is a 
cut-down for wheat. Therefore, I would request the 
Govemment· to look into this matter. They must check 
the stock of wheat also. 

As regards POS and BPL, every Party in this country 
has assured the people to eliminate poverty from this 
Natic..n. So, we must achieve this target, and we must 
ensure food supply to the BPL people through proper 
implementation of the POS. I appeal to the Govemment 
that we must strengthen the POS through strict monitoring. 

Regarding rise in crude oil prices, how can my 
opposition friends blame our Government? My NOA friends 
planted neam saplings, but are expecting mango trees. 
When you planted neem saplings, you cannot expect 
mango trees. My colleagues and friends in the Left can 
tell their respective Govemments to sacrifice the taxes a 
little in order to take care of the common people. In 
Congress-ruled States, we are doing that. Left MPs told 
No, No. . .. (Interruptions) They may not agree, but it is 
my argument. I respect their sentiments, but it is my 
argument. 

Coming to cement and steel, where there is a hike 
in their price? Today, you can see a lot of infrastructure 
growth and progress in the country. You have to 
particularly look at the growth graph of India and China. 
When there is such a speedy growth, naturally, there will 
be a lot of demand, but we must first take care of the 
domestic supply, which should be given priority. After 
giving priority to the domestic supply only, we must give 
priority to others. 
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18.12 hr •. 

[MR. DEPUTY SP£AKER in 1M Chalij 

If you look at the growth rate during the NDA 
Government's six-year tenure, that is, from 1998-2004, 
there was stagnation in the economic growth rate. As far 
as the Golden Quadrilateral is concerned, during their 
time, between 1998-2004, they used to build one kilometre 
road per day. Today, four to six kilometres of road is 
being laid per day by the UPA Government. We have to 
cope up with the situation according to the speed. 
Naturally, the cement and steel prices rose. In addition, 
the National Aural Employment Guarantee Programme 
created more job opportunities and enabled them to earn 
money. Today, the carpenter, the plumbers and the 
painters are earning around As. 250 per day. One will 
agree with me on this point. Even the agricultural 
labourers are earning As. 100 per day. Naturally, the 
savings rate is increaSing. The savings of shares, gold 
and land indicates that people are earning more money. 
Moreover, in the days of globalisation, we cannot escape 
from the good and bad effects of any civilisation. 

That is why, the Government while accepting all 
positive and good suggestions. We strongly denounce 
the Opposition Parties if may politicise this issue of price 
rise, which misleads everyone. With this argument, I would 
like to assure you that our Government is a pro-poor 
Government. 

MR. DEPUTY SPEAKEA: There are more than 20 
Members who are yet to speak. I want the hon. Members 
to be very brief. I hope, they would finish their speeches 
within five minutes. Now, I give the floor to Dr. M. 
Jagannath. 

OR. M. JAGANNATH (Nagar Kurnool): Aespected 
" ",l 
Oepu~ Speaker, Sir, the ear1ier speakers were given more 
time. So. it is not fair. Even in the moming also, injustice 
was done to me. I was not allowed to put my second 
supplert\entary in the moming. 

MR. DEPUTY SPEAKE A: We are helpless. Please 
do not waste your time now. 

DR. M. JAGANNATH: Mr. Deputy Speaker, Sir, it is 
a moral responsibility of any Govemment-whether Central 
or State Government-to ensure that essential 
commodities are· made available to its citizens at 
affordable prices. So, irrespective of rising prices, essential 

commodities should be made available to the poorer 
sections of the society. 

About 80 per cent of people in our country live in 
the rural areas and they are poor. They are mainly 
working as agricultural labourers. While initiating the 
discussion from his party, hon. Member Shri Chinta Mohan 
described the price rise as a usual phenomenon. Sir, his 
name ItseH contains 'chinla: However, he does not seem 
to be having any 'chinls' over the plight of the poor 
people while the prices of essential commodities have 
doubled in such a short time. 

Before the UPA Government came in to power, the 
prices of essential commodities were affordable to the 
poor people. I would like to give an example to show 
how the prices of essential commodities have risen 
between July, 2003 and July, 2006. Aice was selling at 
As. 12 per kg. during July 2003. It is now selling at 
As. 21 per kg . ... (Inlerruplions). These are all facts given 
by the Government. These are not my figures. These 
figures can be verified. . .. (Inlenuptions) 

MR. DEPUTY SPEAKEA: No running commentary 
please. 

DR. M. JAGANNATH: Ever since the UPA 
Government came to power, the prices of essential 
commodities began to rise at alarming rates. This is 
especially the case in the State of Andhra Pradesh. My 
han. friends from Andhra Pradesh know this very well. In 
fact, the Chief Minister of Andhra Pradesh himself has 
said a couple of days ago that prices of essential 
commodities in Andhra Pradesh have gone up. 

During the 26-month rule of UPA Government, prices 
of essential commodities both at the Centre and in the 
States have risen by about 100-150 per cent. This 
percentage varies from commodity to commodity. 

Prices of consumer items like edible oils, pulses, 
tamarind and vegetables have gone so high that they 
have gone beyond the purchasing capacity of the common 
man, leave alone the poor man. Poor people cannot even 
dream of these things now. . .. (Inlenuplions) My friends 
from Andhra Pradesh know very well that tamarind was 
sold at As. 60 per kg. in Andhra Pradesh. Their own 
leader Shrimati Sonia Gandhi called the Chief Ministers 
of all Congress-ruled States and asked them to take steps 
to check the prices. . .. (InltJrruplions) 

Sir, they are obstructing my speech. Please do not 
count these disturbances in my time. 
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MR. DEPUTY SPEAKER: Nothing but Dr. Jagannath'l 
speech will go on record. 

DR. M. JAGANNATH: Even a most commonly uled 
food item like tamarind wal not Ipared. In Andhra 
Pradesh, there is a good preparation called P.lfchi PuIu8u. 
When a poor man does not have anything to cook for 
the meal on a particular day as curry, he loaks a little 
bit of tamarind in water and cooks It like a curry and 
eats it as curry. Such a basic item like tamarind WII 
sold at Rs. 60 per kg. In Andhra Pradeeh. Its price 
reached an all-time high. ... (Inltlnuptions) 

During the last two years. the prlcee of diesel and 
petrol were hiked six times resulting in the net Increase 
of Rs. 17.06 on petrol per litre and Rs. 11.70 on diesel 
per litre. Apart from this. the State Govemment Imposes 
36 per cent of saies tax. One can imagine as to how 
much this will be costing the Exchequer and the common 
man. Will it not aHect the transport system? This is how 
the prices are going up. 

With the prices of steel. cement and sand are going 
up, common man in Andhra Pradesh can never think of 
constructing his house now-a-days. It is said that this is 
the trend all over India. It is done only to create artificial 
scarcity and to help some people in the ruling party. 
That is why the prices of cement, steel and sand have 
gone up. The situation has come to such a state that 
poor man and the common man will not even dream of 
constructing his house. The price. of wheat and sugar 
have also gone up. The price of wheat which was seiling 
at Rs. 1,100 per quintal last year is seiling at Rs. 1.525 
per quintal this June. In the case of dill, It was sold at 
Rs. 2,250 per quintal last June, it is lold at Rs. 4.100 
per quintal this June. Likewise. prices of 1I1f6, sugar, flour. 
red chillies have gone up. What are the reasons for this 
steep hike in prices? One of the reasons Is because of 
the faulty decision of the Government. 

Low procurement of the essential commodities is one 
of the reasons. The Government claims that it is a pro 
farmer Government. It has done many things for the 
farmers. Then. why are the prices going up to such an 
extent? ... (Intsrruplions) Low procurement would create 
scarcity in the Government godowns. Private parties would 
purchase these essential commodities and hoard till such 
time the prices go up very high. Had the Government 
taken corrective steps to procure these essential 

commodltiee In a bigger 8cale and kept the buffer alock. 
thil situation might not have come at all. Low procurement 
would lead to Inadequate availability of commodities. With 
iow procurement naturally there would be acarclty in the 
domestic market. Naturally, prices would go up. Apart 
from this. hike In the prices of petrol and diesel would 
directly affect the transport system, which Is one of the 
reuona for high level of hikes In prices. This price hike 
would create rise In Inflation. 

Sir, It Is IUSpected that the prlcee of Important primary 
articlee and manufactured goodl expect~ to rile, there 
II a fear that inflation rate could be higher than 5.6 per 
cent projected by the Reserve Bank of India In April this 
year. 

It Is also feared by Economists that on account of 
firm price trend in primary commodities and the statistical 
Impact of lower Wholesale Price Index base in March, 
2005, the inflation in March, 2007 ia likely to be in the 
higher range of 5 to 5.6 per cent. ... (Inltlrruptions) My 
time has been taken away. I need five more minutes. 

MR. DEPUTY SPEAKER: This is not possible. 

DR. M. JAGANNATH: Whichever Government is in 
power, it should be sincere and the eHorts takan by the 
Government should yield results. The present UPA 
Govemment is not sincere in its efforts to curb the price 
hike. There Is no firmness in implementing the laws to 
curb price hike. There are many Acts and laws to curb 
the price hike. We have the Essential Commodities Act 
also to curb the price hike. The present Government is 
not In a mood to curb it. The ruling party Members refer 
to their leader, Madam Sonia Gandhi and hold her in 
high esteem. We too respect her. What is the outcome? 
She had a meeting of Congress Chief Ministers recently 
and she specifically asked them to implement the 
Essential Commodities Act which is a stringent Act, and 
also see that hoarding is not done. Which Government 
has taken care of that? No Government has done that. 
... (Intsnuplions) Sir, please control them and when they 
get their chance, let them speak. 

In spite of their leader's intervention. the prices have 
increased. . .. (Inltlrrup/ions) What are the rates today? 
Somebody was telling that 1I/tIl was selting at Rs. 60; 
how can a common man or a rickshaw puller purchase 
items? 
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MR. DEPUTY SPEAKER: He Ie going to conclude 
his .speech. 

DR. M. JAGANNATH: Sir, they have taken my time 
and so, I mUlt be given three more mlnut ... 

Within a short span of two years of UPA Govemment. 
the prices are soaring and they are not within the reach 
of the poor people, the middle clasa people, lower middle 
class people and the common man. The UPA Govemment 
should keep In mind this factor and they must take serious 
steps. 

Coming to my own State of Andhra Pradesh, my 
friends are claiming that they started Rllthu BllzIIIIIS. 
When did they start providing things through Rythll 
BIlzllllrs? After we brought to the notice of the people, 
we took steps and then the Govemment has reaHzed. 
Now, they started giving through Rythu Bllzllllrs. 

I will come to the prices that were prevailing in 
Andhra Pradesh in July 2003 and the existing prices. 
Rice was selling at Rs. 12 a kg. In July 2003 and now, 
it is Rs. 21 a kg. roor Dill was selling at As. 20 a kg. 
and now, It Is Rs. 36 a kg. Moong 0111 was seiling at 
Rs. 24 a kg. and now it is Rs. 58 a kg. Ul'lId Oal was 
selling at Rs. 22 a kg. and now it Is Rs. 55 a kg. Chllnll 
DIll was selling at Rs. 22 a kg. and now it Is Rs. 30.85 
a kg. Tamarind was seiling at Rs. 29 a kg. and now it 
is Rs. 60 a kg . ... (Interruptions) I will conclude In two 
minutes. . .. (Interruptions) 

MR. DEPUTY SPEAKER: Please do not disturb him. 
Dr. Jagannath, you may also conclude now. 

DR. M. JAGANNATH: If this is going to be the hike 
in prices, I would not be able to afford to purchase Items. 

When we compare the prices that existed in July 
2003 with the prices prevailing now, in some of the Items, 
there is more than 120-130 per cent increase. This shows 
the callous attitude and the unconcemed attitude for the 
poor people by thEi UPA Govemment. 

I have got two demands to make. What did Telugu 
Desam Party did during its term? During the period of 
elections, the Congress Party promised in Andhra Pradesh 
that it would set aside Rs. 500 crore as stabilization 
money to control prices. Let them say whether they have 
done it. Have they allocated even a single pie towards 
that, even after 21/2. years of its rule in Andhra Pradesh? 

During the cIaya of Telugu D .. am Party, we have lit 
ulde Re. 100 crore for that purpose and when the pr1ce8 
were rlelng, we had purchased items and provided them 
through GCCs, Markfed and Rythu Bllzllllf8 at affordable 
price8. 

Coming to my demands, I would say this. Due to 
the rial In prices and non-availability of credit, nearty 
4,000 farmers committed suicide within two years of Its 
rule. 

Finally, I come to my demands from the Govemment 
of India. ,.. the Congress Party made tall promises and 
failed to Implement them In controlling the prices of 
essential commodities, I demand: 

1. To aHoeate separate funds for price stabilization 
and regulation and to make the FCI to purchase 
foodgralns. 

2. All sectione of the eoclety should be brought 
under the purview of one Civil Supplies 
Organisation. 

3. All consumer Items should be distributed through 
the Civil Supplies Corporation only and through 
the PDS. The PDS is to be strengthened. 

4. Creation of Special Fund for stabilisation of 
prices. 

5. Restoration of subsidy ration, and 
... (Interruptions) 

MR. DEPUTY SPEAKER: Your Leader has already 
spoken for 37 minutes. Please sit down. 

... (Intsrruptions) 

DR. M. JAGANNATH: Finally, Sir, the National 
Employment Guarantee Scheme should be implemented 
in aU districts of the country. 

MR. DEPUTY SPEAKER: Now, Shrl N.N. Krishnadas 
Your Party has got only three minutes. 

SHRI N.N. KRISHNADAS (Palghat): Sir, how can I 
make my points in three minutes? I have some very 
important suggestions to make. I will try to be brief and 
conclude my speech within ten minutes. 

Sir, we are debating this subject, regarding price hike 
of essential commodities and suicides by the farmers, in 
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[Shri N.N. Krlshnadas] 

almost every Session. Time and again we are discussing 
the same matter. As per your advice, I will be very brief. 

At the outset I would like to emphasise that controlling 
market and intervention Into the market are important to 
control the prices of essential commodities in our country. 
There should be uniformity all over the country and as 
per the guidance of the Union Govemment all the State 
Governments should function. So, 8 combined intervention 
ot the Union and the State Govemments should be there 
to control the market. Unfortunately, very f.eble 
intervention, by the Union Govemment Into the market, Is 
there in our country. Now, even that feeble intervention 
by the Union Govemment is being withdrawn. 

I come trom Kerala. Our Sate ia a well-known 
consumer State. The strongest Public Distribution System 
of the country exits in Kerala. Unfortunately, the Union 
Government is not supporting the PDS in our State. It Is 
disturbing the PDS with the wrong policies. I would like 
to give one example. Wheat used to be supplied from 
FCI to the PDS in our State and through our Civil 
Supplies Corporation we are converting it into alta and 
distributing it to the controlled shops. Unfortunately, the 
Government of India informed the State Govemment that 
it cannot make alta and that only wheat should be 
dittributed through these controlled shops. This Is the 
attitude of the Union Government. So, I would again say 
that the Union Government's intervention into the market 
was very feeble and even that feeble intervention has 
now been withdrawn. It is very disturbing. Our State had 
a very strong PDS but that also has now been disturbed. 

In the Common Minimum Programme of the Union 
Government it is mentioned that the PDS will be given 
importance and it will be strengthened but in two years 
of its functioning, the Union Government has not fulfilled 
its promise of strengthening the PDS in our country. 

The second thing which I would like to mention Is a 
surpriSing phenomenon that Is happening in our country. 
I would like to cite some examples. While the price of 
paddy is coming down, the price of rice is· going 'tJp; 
while the price of raw cotton is coming down, the price 
of cotton fabric is going up; while the price of wheat is 
coming down, the price of alta is going up; and while 
the price of sugarcane is coming down, the price of sugar 
is going up. This dual exploitation of the farming 
community and the consumers is taking ~Iace. It is all 
due to lack of uniformity of the Intervention into the 
market. The earlier speakers before me have also 

emphasized the gravity of the situation. T.he prices of all 
the essential commodities like vegetables, cereall, 
foodgrains, medicines, cooking gas, etc. are going up. 
They are unaffordabfe for the common man of the country. 
How the people are surviving in the country Is al80 very 
surprising. So, I demand that the Govemment should 
come forward to fulfHl the commitment made in the 
National Common Minimum Programme of the UPA 
Govemment. It should control the market and iS8ue 
necessary instructions to the State Govemments alao. 
Otherwise, the common man and the poor man cannot 
survive In this $:ountry. There is a serious situation. 

PROF. RASA SINGH RAWAT (Ajmer): You withdraw 
your support to the Govemment. 

SHRI N.N. KRISHNADAS: If we withdraw the support, 
would the prices come down? During your time, the prices 
went up. You are politiciling the matter. 

MR. DEPUTY SPEAKER: Ple .. e address the Chair. 

SHRI N.N. KRISHNADAS: My third point is that if 
you take the year after year figures, the investment by 
the Govemment of India In the agricultural sector is 
coming down. There is no development of infrastruc:tuta 
in the agricultural sector. These kinds of wrong policies 
of the Union Government are respontlbl. tot thie 
unatfordable hike In the prices of essential commodlles. 
The people of the country are agitating. This· 18' the 
supreme body of the common people of the country. 
Therefore, we should take into account the feelings of 
the common people and the Govemment shoukfcome 
forward to control the situation through intervention In the 
market. It should control the prices of the ... entlal 
commodities. 

[Translation} 

SHRIMATI NEETA PATERIYA (Seoni): Mr. Deputy 
Speaker, Sir, the people are distressed due to steep 
price-rise throughout the country. The prices of essential 
commodities are very high, But the people in power often 
forget that they have to go back to the people and to 
reply as to when they were in power, why public had to 
suffer that much? Who was responsible for price rise? 
You are responsible for it. It is your duty to check the 
price rise. The Minister of Defence Hon. Pranab Mukhe~ee 
said that price rise is nothing, It also happened during 
Indrajl's tenure, Hon. Minister of, Finance said that this 
hullabaloo over price rise is unl'l'8cessarily being created 



401 Oi8cUS$lon undtlr RiM 1113 SRAVANA 5, 1928 (S.tk.9) OiscUSllion undBr Rultl 1113 402 

throughout the country. Chinta Mohanji'l name is Chinte 
Mohan only, what he had said Is just opposite that there 
is nothing to worry, let price rise continue. Seeing all this 
people are of the view that the UPA Government is 
complete failure when it comes to control price riae, and 
it has no right to remain In power. 

Nobody has control over this Government. Now, 
nobody listens to even hon. Sonia GandhiJi in Cong ...... 
Soniajt said in the meeting of the working committee, but 
nobody listened to her. One Is P.M., while other II super 
P.M., who will dominate, nobody knows and the condition 
of the country Is getting worse day·by-day. Today, people 
have come out of their houses and crying aloud with 
one voice:-

'Gall-gall mein goonj authi, 
Jan-jan ki aawaz, uthl, 
Daal-roti mushkll hai, 
Mahanga loha-petrol hal. 
Mahangai Sursa si badh gayi, 
Chal ka swad feeka kar gayi, 
Khana-pina mushkil hai, 
Ghar chalana mushkil hal. 
Ab Sarkar chalna bhi mushkil hai.' 

I would like to submit to the UPA Govemment that 
price-rise should be controlled, satta bazar, vayada deal 
should be banned and the prices of wheat, pulses, sugar 
and tea should be controlled before price-hike bills the 
common men, before it is too late to make decision. The 
day Congress-led UPA Govemment has come Into power, 
the blackest chapter of its two years tenure would be 
remembered as price rise. The common man ia distressed 
due to price-riae. They cannot aHord to fulfill even their 
basic food needs. There is a saying 'if your basic food 
requirement is fulfilled. thank God for it (Daal-rotl khao, 
Pra.bhu ke gun gao), but it seems now one has to say, 
a God! Give us food. so that we could move forward 
(Bhukhe bhajan na hoe Gopala). Food Is being replaced 
by starvation due to steep price-rise. The poor are unable 
to make both ends meet. Common men is bound to live 
a miserable life. 

The allied parties of the Congress extend their 
support in the Pariiament, but they mingle with public 
and support their cause to avoid their wrath. This way 
they play dual role. 

The soaring prices of the foodgralns have not only 
shaken the budget of common household it has distressed 
the growerl al well. Thousands of farmers have 
committed suicide and the prices of foodgrains have hiked 
by one and a half times. The common man and the 
farmelll are dlltre .. ed, then who II taking all the cream? 
When Rabi crop was ready, the Govemment decided to 
import wheat relatively on higher price. People know that 
the price of wheat Is high but the farmers could not get 
its due price. And the reason for all this is the Congress 
led UPA Govemment in whose rule prices hiked, black-
marketing is on the rise while our Prime Minister is an 
economist, but economics is zero. Economy management 
tumed into economy of deficit instead of surplus. 

In the regime of NDA Govemment, prices were stable, 
there was control on price rise. Even Rickshaw-puller 
and auto-drivers are found discussing that the scene was 
different during NDA Govemment and we were not worried 
about price rise in petrol or other things, or wheat, pulses, 
Ice, etc. Warehouses were full to the capacity and we 
were In a position to export foodgralns. But. within two 
years, wheat Is being imported on a higher price than 
minimum support price that was being given to the 
farmers. The reason is that the Congress Govemment 
has allowed storage of wheat by the private companies 
to meet its vested interests which smells corruption. 

Atalji's Govemment had a plan to provide wheat and 
rice to the poor at a cheaper rate. One cannot stumble 
by the same stone. The hand of the Congress which 
used to be with the poor, cannot deceive the poor 
anymore. Hon. Atal ji was of the view that no one should 
die of hunger. That is why the Govemment made wheat, 
rice and sugar available in fair price, but the present 
Govemment is trying to weaken Food Corporation of India 
and Public Distribution System. The prices are rising 
uncontrollably due to wrong pOlicies of the UPA 
Govemment. It's only Job to appease allied parties. Why 
does Congress not feel ashamed? Why dare not to step 
out, while Gandhi~ started Satyagrah for salt. even price 
of salt is high. Poor cannot have roti with salt even. 
Womenfolk love jewellery moet, but middle claas women 
cannot afford to buy gold jewellery while poor women 
can not afford to buy even silver jewellery because prices 
of gold and silver are sky-high. In a country like India 
where nature has provided climate. fertile soil. mineral 
assets In a plenty. why do the Congress-led alliance 
Govemment not formulate such policies that make farmers 
and population depending on agriculture happy and 
prosperous? People are always apprehensive about the 
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[Shrlmatl Neeta Pate riyal 
prices of petrol and diesel. The prices of petrol and die.el 
have been hiked on six occasions during the lut two 
years, as a result, transportation got costlier, farmers found 
diesel and petrol unaffordable for their pumps and then, 
manure, seeds also got eostlier. That is why farmers are 
committing suicides throughout the country. I would like 
to submit that when there was hike In prices of petrol 
and diesel in international market, the country was not 
affected much in this respect. It was only then when 
they imposed tax over 50 per cent on petrol and diesel, 
the prices of petrol and diesel rose. The UPA Government 
has no funds for the programmes of control price-rile or 
for developmental programmes,' whatever funds they have 
provided whether it is for rozgar guarantee or for other 
schemes, it has come from the public, and poses as if 
it is giving from its own fund for development. I would 
like to know from the Govemment the amount of tax 
Imposed by the Govemments of Pakistan and Bangladesh 
In their respective countries? 

The train fare has also been increased by the Central 
Railway Board in the name of converting several trains 
into superfast trains, while, neither those trains got 
speedier. non routes were changed nor passengers 
provided with extra facilities but the increased fare is 
being charged from them. 

As a result, resentment is prevailing among the 
common man and communities. Out of basic needs of 
man, that is, food, cloth and shelter, people are managing 
rags somehow, but they have no food, loans at a lower 
interest rate, nor iron, cement or bricks to make a house 
which they can call theirs. So, UPA Government is total 
failure and it has no moral right to continue. ... 

CHAUDHARY LAL SINGH (Udhampur): Sir, with your 
permission I too would like to express my views on price 
rise and give suggestions in this regard. There Is no 
doubt that prices have increased, otherwise, Madam Sonia 
ji would not have asked the Govemment for taking 
measures to check price rise. It means they are not 
required to say anything in this regard. They need not 
worry about our ouster. I mean to say that something is 
I~ing somewhere in the planning. When conspiracies 
are being hatched to kill farmers, and farmers not being 
given remunerative prices, then the prices wHi definitely 
increase. The farmers grow crops, but neither 
remunerative price nor support price or any other 
assistance is given to him. All these things .are provided 
to him after his crop is sold, this is a reality. Basically, 
anybody failing to understand the problem of farmers has 

to face the consequences of one'. mllta1<" irre,pectlve 
of the status of that individual or party. Merely indulging 
into blame game and saying that NDA did thi. or that 
and .. art making claims about achievements, will not .. rve 
any purpose. 

Sir, the NDA Govemment had abolished the In.peetor 
Raj. The NDA Govemment had given the ruling that there 
would be no inspector to check the ,tocka, and anybody 
would be able to stock unlimited amount of foodgrainl. If 
limits are violated and stock capacity is made unlimited, 
then what will happen? Now, the traders are having more 
stocks than FC!. I would like to advise the hon'ble Minister 
that instead of giving long speeches he should take action 
against the hoteliers, traders who have hoarded the pulses 
and edible oils. Earlier nobody was ready to purchase 
mustard from the farmers, then how come the price of it 
has increased. It means there are same peopie wl:lo want 
to ruin the farmers. But we people are here to fight for 
their cause. 

18.51 hr •• 

[SHRI V ARKALA RADHAKRISHNAN in Ihs Ch8i~ 

dare challenge, whether anybody agrees or not, 
that this problem can be solved within fifteen minutes. 
There is a need to conduct raid from Kanyakumari to 
Kashmir. If it is not done, then you would be questioned. 
... (InltJnvptlons) Please listen to me. . .. (InltJnuptions) w. 
are paying for NDA deeds, and they will pay for our 
deeds, why are they worried about it. ... (Inls""",*,ns) I 
mean to say that there is no mutual coordination. There 
is no link between the consumer and producer and touts 
are earning commission. When money would be earned 
by middlemen and touts, the consumer and producer 
would get devastated. The real issue is that as how to 
save the producer. We talk a lot of food security. If the 
producers of foods are not secured, then how can food 
security be achieved with the help of gun? My submission 
is that they are guilty of keeping no check whatsoever 
even though the fact remains that the person il 
conditioned according to the environment in which he is' 
brought up. The person who is born in house of a 
capitalist get accustomed to leading a life in capitalist 
style, he thinks of first class style and in terms of the 
eye of the first world. But this is a Third World, India is 
still in Third World. Need of the hour is the upliftment of 
country. They cannot build castles in 'the air. The policy 
for farmers has not been formulated. It is appropriate to 
provide irrigation faCility. Many good schemes have been 



406 ~on 4HIdw Rultl 193 SRAVANA 5, 1928 (Sak8) 0iscus8i0n III1dsr Rultl 193 

launched under 'Bharat Nirman', but now a acherne to 
save farmers, and to put them on path of progre8I is 
required. The farmers are suffering. I know It because I, 
myself, had sold the onions, I am an agricultl;rist. They 
are saying that onions are being sold at the rate of 
Rs. 15 per kilogram, but my onions were sold at the rate 
of Rs. 2 per kilogram. My wheat was sold at the rate of 
As. 6.50 per kilogram and the Govemment are importing 
wheat at the rate of As. 60 per kilogram. It Is not right. 
Whenever the discussion about giving proper remunerative 
prices is raised, everybody backs out. The Government 
is talking about petrol and vehicles but in rural areas, 
the condition of agriculture is very poor, first of all, the 
condition of agriculture should be improved. 
... (InMrruptions) Mr. Chairman, Sir, please listen to me. 
You are such a nice man . ... (lnlBnuptions) 

Mr. Chairman, Sir, you have always talked about the 
int.rest of farmers. You have always talkad about the 
Int.rest of the country . ... (lnlBnuptions) You must listen 
to me also. PDS has not been improved. It is ruined. I 
would lik. to say that the Govemment should reconstruct 
it and strengthen It. There is no n.ed to make any 
compromise in this regard. It should be strictly 
implemented. 

/English} 

There is no need of any compromise with any hoarder, 
with any blacklist or with any middleman. There should 
be no compromise. 

fTranslstion} 

The Govemment should make an agenda for it. The 
Government should give subsidy to the poor. The 
downtrodden, the poor and BPL people should be given 
subsidy on the pulses. Why subsidy to them will not be 
given? I would like to say one more thing that pulses 
are costly, but one can purc!laae as much pulse as one 
required by paying more. When pulses are available, then 
why their rates have been increased, It has to be 
understoOd. It has to·be seen who Is doing all these 
things. It' means that pulses are there. If they are' not 
available, then it has to be seen how to produce pulses 
in next three months. How come they will increase the 
production of all pulses? If production of pulses is to be 
increased, then where something is lacking, and persons 
who do not intend to solve their problems, It has aI80 be 
seen. . .. (Interruptions) 

{En¢sh} 

MR. CHAIAMAN: Dr. C. Krishnan, Please start your 
speech. 

... (InlBrruptions) 

MR. CHAIRMAN: Chaudhary, please conclude. 

. .. (Intsrruptions) 

fT,..nsI6tion} 

CHAUDHARY' LAL SINGH: I am very happy with It. 
would like to request all hon'bIe Members to speak 

agail'llt the price rise. The Members who have spoken 
against It have done the commendable job. The persons 
who are unable to discharge responsibilities given to them, 
should at least try to transform themselves. In the end, 
I would like to say that if they are not able to deliver 
justice even by holding this Chair, then are they aspiring 
for heavens kingdom? Ther.fore, I would like to say 

{English} 

use this chair properly and give justice to the downtrodden 
people. 

DR. C. KRISHNAN (Pollachi): Sir, I am speaking on 
beha" of the Marumalarchi Dravida Munnetra Kazhagam 
headed by Thiru Vaiko, the leader of the DMK and a 
famous leader of the Tamils. 

As we are speaking about price rise in the country, 
there Is an alarming price rise of common man's day-to-
day articles causing great concem and burden for his 
dally bread. 

Prioe hike on dieMl and petrol has repr8Cus8ion on 
the prices of vegetables and other goods and food articles 
due to rise in the freight charges. When the food materials 
have to pa8S from North to South, there Is an Increase 
of about As. 2,000 per truck. The Govemment should 
ta1c8 proper action to control the price ..... But, at '"' 
same time, blaming the price rise of Petrol and diesel 
due to International situation should be curtailed. The sales 
tax 01 the State Govemments can be reduced and the 
price hike of these petroleum products can be brought 
down. 

We have good faith and good belief over the Central 
Gov.mment headed by Dr. Manmohan Singh under the 
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(Dr. C. Krishnan) 
guidance of Madam Shrimati Sonia GandhI. We are the 
good supporters of the Govemment as well as we are 
part and parcel of the UPA Government even though we 
are not taking part as Ministers in the Govemment. 

19.00 hr •• 

At the same time, I want to bring to your notice one 
point here. I would like to cite an example. This is based 
on a news item reported in the India ExprtJS.S, a national 
daily Newspaper dated 2nd May, 2006. 

It has been reported that ...• 

SHRI A. KRISHNASWAMY (SripeNmbudur): Sir, this 
should be expunged. How is It relevant to price rise? 
. . . (Inltlnuptlons) 

MR. CHAIRMAN: Let him raise It. 

... (Inltll'fllptions) 

DR. C. KRISHNAN: It was reported in the -'ndlan 
Express· that the TAT As, the age-old nationally renowned 
corporate body, was ...• 

SHRI A. KRISHNASWAMY: Sir, how is it relevant? It 
should be expunged. . .. (Inltlnuptlons) 

MR. CHAIRMAN: I will look into that. 

... (Inlenuptions) 

DR. C. KRISHNAN: It was also reported that the 
,Minister himseH had demanded. . ..• 

... (Interruptions) So far, neither the Govemment nor 
the CMD, TAT A Group have denied the news . 
.. • (Interruptions) 

SHRI A. KRISHNASWAMY: How is it relevant to price 
rise? It is irrelevant. ... (Interruptions) 

i, OR., C. KRISHNAN: Hence it is hlken for granted as 
a true occurrence. Sir, this act of the hone Minister is a 
sheer violation of the ethics as a Minister . ... (lnIJImJpIions) 

SHRI A. KRISHNASWAMY: Sir, how is It relevant to 
price rise? It is irrelevant. ... (InltlfTlllJl/Cns) 

'Not recorded. 

MR. CHAIRMAN: I will look Into that and make 
neceuary correctionl. Please resume your 1Mt. Shrl 
Krtshna, please conclude now. 

DR. C. KRISHNAN: .... 

Threatening the TAT A Group of companies, who are 
the pioneers in the development of major Industries in 
the country ever since 1917, ... * 

MR. CHAIRMAN: This cannot be recorded. 

· .. (Inltlnuptions)· 

MR. CHAIRMAN: If there is any objectionable 
statement, that will be corrected. If there 18 any 
objectionable statement, I will look Into that and see that 
necessary corrections are made . 

· .. (Interruptions)· 

SHRI A. KRISHNASWAMY: Sir, how is It relevant? 'It 
II not relevant. 

DR. C. KRISHNAN: The hon. Minister Is expected to 
take the country's interest rather than hll personal 
profiteering. . .. * 

SHRI A. KRISHNASWAMY: Sir, he is supporting Dr. 
Manmohan Singh and Shrimati Sonia Gandhi. 
... (Interruptions) 

How is it relevant? ... (Interruptions) 

MR. CHAIRMAN: Please take your seat. I have 
already made It perfectly clear . 

... (1nIfImIpIion8) 

MR. CHAIRMAN: Nothing will go on record. 

· .. (Intefl'U/JliOn$)· 

.. MR. CHAIRMAN: Please 1~e your seat. I have 
already made It perfectly 'Clear. 'You ~~e to ~have'like 
a Member. . 

... (Inltlrruptions) 

SHRI A. KRISHNASWAMY: How are you aUowing 
him? How are you permlttihg him? 

·Not recorded, 
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MR. CHAIRMAN: I have made that perfectly clear. If 
there is any objectionable statement, that will not find a 
place in the record. Please take your seat. 

SHRI A. KRISHNASWAMY: Sir, how is It relevant? It 
is irAtlevant. It should be deleted. . .. (InltltTlJptiDn$) 

MA. CHAIRMAN: Nothing will go on record. 

... (Intenuplions)' 

MR. CHAIRMAN: You continue your speech but It 
will not be recorded. 

... (Inltlrruptions)· 

MR. CHAIRMAN: Now, the time is Seven of the 
Clock. I have a list of 14 more Members to apeak. If the 
House agrees we will extend the time. Or, we will 
disperse. 

... (Intenuptions) 

SEVERAL HON. MEMBERS: We can continue the 
discussion tomorrow. . .. (InlBrruplions) 

MR. CHAIRMAN: I presume that the House is 
extended up to Eight of the Clock. Is It the sense of the 
House? 

... (Interruptions) 

SHRI KHARABELA SWAIN: We can have this 
discussion tomorrow also. . .. (InlfJnuplions) 

THE MINISTER OF STATE IN THE MINISTRY OF 
FINANCE (SHRI PAWAN KUMAR BANSAL): Sir, It was 
decided that the debate would be concluded today and 
tomorrow only the reply would be there. ". (InlBnuplions) 

SHRI KHARABELA SWAIN: How long wiU we sit 
here? Will we sit throughout the night? Sir, you say that 
yo~ have a list 9f 14 Mem~ to speak. It is already 
Seven of t!le Cloc,k. If 15. Members are to speak, it I'1'INfl8 
that we have to sit up to Ten of the Clock in the night. 

SHRI PAWAN KUMAR BANSAL: This is a very 
important subject. Let us discuss It. . .. (Inlf1mlplions) 

SHRI KHARABELA SWAIN: Hon. Members are sitting 
here to raise 'Zero Hour' matter. 

"Not recorded. 

SHRI PAWAN KUMAR BANSAL: This is a very 
Important subject. . .. (InItJnuptions) 

MR. CHAIRMAN: Two hon. Members are speaking 
together. Even after repeated request from the Chair, 
they are not stopping. This is not fair. 

... (Inltlnuplions) 

SHRI A. KRISHNASWAMY: But how are you 
permlning him to speak irrelevant things? ... (Inlf1nuplions) 

SHRI KHARABELA SWAIN: Mr. Chairman, Sir, both 
of them belong to UPA. Then, why are they fighting 
among themselves? ... (InhlnuptJons) 

MR. CHAIRMAN: The Chair has made it perfectly 
clear that H there Is any objectionable statement, it will 
be removed from the record. But both of you are 
continuing to speak. Is this the way you behave in this 
House? 

. .. (InterruPb'ons) 

DR. C. KRISHNAN: Sir, the Ministers of the UPA 
Govemment should take interest in redUCing the prices 
of essential commodities rather than planning for making 
profit in their private bUsiness interests to become richer. 

MR. CHAIRMAN: The time of todays sitting of the 
House is extended up to 8 o'clock. 

{Tmns/8/ion} 

SHRI GIRDHARI LAL BHARGAV (Jaipur): Sir, please 
start the 'zero hour'. 

/English} 

SHRI PAWAN KUMAR BANSAL: Sir, let there be no 
'Zero Hour' today. This is a very important discussion 
which was started at the instance of the Opposition. 

MR. CHAIRMAN: If hon. Members behave properly, 
I can finish it at 8 o'clock. But both hon. Members are 
speaking together. That is the way our friends from Tamil 
Nadu are behaving. 

OR. C. KRISHNAN: Sir, you' allowed me to speak. 
. .. (Interruptions) 

MR. CHAIRMAN: This is not Tamil Nadu, this is Lok 
Sabha. In spite of repeated assertions from the Chair 
that any objectionable statement will be removed from 
the record, you both continue to speak simultaneously. 
This is not correct. 

. .. (Interruptions) 
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SHRI KHARABELA SWAIN: Sir, have you extended 
the time of the House for fighting alsol ... (1n/tll'n.f'Jlion6) 

MR. CHAIRMAN: There wltl be no 'Zero Hour' today. 
The House will sit up to 8 o'ctock, but there win be no 
further extension. 

... (/nltJnupIions) 

SHRI KHARABELA SWAIN: Sir, you please adjourn 
the House today. This discussion may be continued 
tomorrow. . .. (/nltJ,,7Uplions) 

SHRI PAWAN KUMAR BANSAL: Sir, If you a ... going 
to adjoum the House now, it means we are concluding 
the debate. 

MR. CHAIRMAN: If all of you cooperate with the 
Chair, we can conclude the debate today. 

THE MINISTER OF STATE IN THE MINISTRY OF 
CHEMICALS AND FERTILIZERS AND MINISTER OF 
STATE IN THE MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI B.K. HANDIQUE): Mr. Chairman, Sir, 
we have to conclude this debate today. If there Is no 
further discussion today, then tomorrow the Minister will 
reply. . .. (/n/tJrrUph'ons) 

MR. CHAIRMAN: We want to conclude the debate 
by 8 o'clock and on no account the time will be extended 
further. Please cooperate and speak briefly. 

Shri Shailendra Kumar will speak now. 

{Tl1lnsllltion} 

SHRI SHAILENDRA KUMAR (Chail): Mr. Chairman, 
Sir, I am grateful to you for giving me an opportunity to 
speak on the Discussion under Rule 193. The Government 
says that the price rise is attributable to prevailing 
circumstances and not on account of any shortcoming in 
policies of the Government but the fact is that the present 
state of affairs is attributable to the loopholes in the 
policies. of the Government. Dr. ChInta Mohan initiated 
discussion on price rise, but I wanted this dIacu88Ion to 
be initiated from the opposition side, which would have 
been better. The poor struggles for food, clothing and 
Melter and all hon'ble members P~. here are people's 
representatives and our concern Is genuine. Our main 
concem is' that how to make food, clothing and shelter 
available to the downtrodden poor people. It is very sad 

that due to rising prices nothing has been left with the 
people during last one year. Now It ....". that the 
Government has given .... to thiI problem, though the 
voices are being raised since very long time. First time, 
the hon'ble Minister of FInance has aocepIed that the 
prices have inflated. The Finance Minister agrees that 
there are three reasons for rising prlo88. He said that 
cost of production has Increased due to ri8e in prices of 
steel and petroleum. It has also been said that prices 
have increased due to rise in prices of certain 
commodities. Thirdly, he said that the econorny has 
suffered some setbacks in supply sector also. He indirectly 
pointed towards agriculture though for last ten years 
neither any new technique has been Introduced, nor any 
big investment has been made in this sector. Today, the 
growth rate of production has become stagnant. The price 
rise can be checked by making 0.25 per cent increase 
In repo rate and reverse repo rate. The Government Is 
taking initiatives in this direction, but It has to be seen 
upto what extent success is achieved In this regard. Even 
If price rise can be checked by tightening liquidity, It is 
not a novel measure. It will have an adverse effect on 
growth rate. As It has been heard that growth rate win 
remain between 7.5% and 8%. But recently the price 
rise was also discussed in the Chief Minister's aeminar, 
it was accepted over there that the prices have increased 
in the country and it will be abolished by 20 July. 

/English} 

MR. CHAIRMAN: Please take your seat. I have called 
SM Shivanna's name. 

... (/nItImJptions) 

{T11lnst.1ion} 

SHRI SHAILENDRA KUMAR: Sir, I am concluding. 
No effective step has, however, been taken in this regard. 
The prices have risen aa a I1I8UIt of 70 per cent increase 
In the prices of eseentlal commodities, and petroleum. 
Through you, I would IQce to urge the Government to 
take stringent measures to check the.tiIIng prices .. "" 
{English} 

MR. CHAIRMAN: Nothing will go on record, except 
the speech of Shri Shivanna. 

... (/nI6lTUp1/ons). 

"Not recorded. 
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SHRI M. SHIVANNA (ChamraJnagar): Sir. I am 
speaking in Kennacla. 

MR. CHAIRMAN: Please speak In either Engllah or 
Hindi. There is no Interpretation available. 

SHRI M. SHIVANNA: Sir, I have already written so 
many lett.... during the last six months. It Is unfair not to 
allow me to speak In Kannada. I always speak In 
Kannada. Why have they not arranged for the Interpreter? 
... (Intrlrtllptions) 

MR. CHAIRMAN: You cannot raiee this issue here. 
I am not responsible for this. 

... (Inl9nup1ions) 

SHRI A. KRISHNASWAMY: They should arrange for 
the interpreter. This Is very unfair • ... (lnIBrrupIions) 

MR. CHAIRMAN: How can you speak in Kannada 
when there is no interpreter? 

· .. (Inf9nup/ions) 

SHRI M. SHIVANNA: I will speak In Kannada, pIeue 
arrange for the Interpreter. . .. (InMmiptions) 

MR. CHAIRMAN: Hon. Member, you can meet the 
hon. Speaker and inform him about the position. I am 
helpless in the matter because the interpreter Is not 
available. 

· .. (InIBnupIions) 

SHRI M. SHIVANNA: Sir. I have already written letters 
to the hon. Speaker and I have given notice also to 
speak in Kannada. Please allow me to speak in Kannada. 
... (IntsmJplions) This Is very unfair .... (InftlmJptions) I have 
given the notice also. ... (InIBrruptions) 

MR. CHAIRMAN: If you do not want to speak in 
English. then I wi" call the next speaker. 

· .. (Interruptions) 

SHRI BIJOY HANDICUE: Sir. let him apeak please. 
... (InltNTUplions) 

MR. CHAIRMAN: He should speak In either English 

or Hindi. 

. .. (Inl9nuptions) 

SHRI M. SHIVANNA: I have decided to speak in 
Kannada only. I can speak In English and Hindi also. but 
I will speak In KennadB. It is your duty to arrange for the 
interpreter. I have also given a notice to speak In 
Kennada. . .. (InIBnupIions) 

MR. CHAIRMAN: You must realise that for Malayalam 
there was no interpreter for months together! 

... (Inl9rruptions) 

MR. CHAIRMAN: For nearly a year there was no 
interpreter for Malayalam for which we suffered. You have 
a right to speak in Kennada but there Is no interpreter. 

. .. (Interruptions) 

SHRI BIJOY HANDIQUE: Mr. Chairman, Sir, I have 
taken note of his complaint. So. let him speak in whatever 
language he wants to speak. I am taking note of his 
complaint. I assure you that it will never happen again. 

MR. CHAIRMAN: No, It will not go on record. I am 
helpless. I have the same feelings like you for mother 
tongue. I must have a right to speak In mother tongue; 
but the situation 1& like that. What can I do? 

... (Interruptions) ~ 

SHRI MANJUNATH KUNNUR (Dharwad South): You 
have to appoint an Interpreter. . .. (InIBnuplions) 

MR. CHAIRMAN: There was no interpreter for some 
of the Indian languages for a long time. 

'" (Intenupb'ons) 

SHRI K.S. RAO (Eluru): Shri Shivanna, kindly speak 
in English today . ... (lnIBnuptions) 

MR. CHAIRMAN: Kannada interpreter will be coming; 
it is under process. He will be recruited and he will find 
a place here. Just like the Malayalam Interpreter was not 
available and a new person is recruited and appointed, 
we suffered. Now the Kennada people also should suffer 
like Malayalees. We, Malayalees were under the same 
dtfflculty for months. There was no interpreter but I spoke 
in English. It Is under process. 

SHRI M. SHIV ANNA: It is their duty. . .. (Interruptions) 

"Not recorded. 
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SHRI PAWAN KUMAR BANSAL: Sir, kincly permit 
him to lay his speech on the Table of the Houee. 

MR. CHAIRMAN: Would you tell me, what I should 
do? 

... (Intsnuptions) 

SHRI MANJUNATH KUNNUR: Let him lay his speech 
on the Table of the House . ... (lnlBnuptions) 

MR. CHAIRMAN: You can lay your speech on the 
Table. 

... (Interruptions) 

SHRI M. SHIVANNA: I have decided to speak in 
Kannada. . .. (Interruptions) 

SHRI PAWAN KUMAR BANSAL: Sir, if the speech 
is in Kannada; he cannot even then lay it. 

MR. CHAIRMAN:. We have decided to finish the 
business by 8 o'clock. If you do not cooperate, we would 
not be table to finish it. 

... (Interruptions) 

{Translation} 

SHRI M. SHIVANNA: Okay, Sir, I will lay my speech 
in Kannda. It must be translated. 

'Sir, we had given about two dozen assurances to 
the people of the country at the time of elections, two 
and a half years ago. Unfortunately, none of them has 
been fulfilled so far. We had also assured to protect and 
strengthen the agriculturists. But weave,. and agriculturists 
continue to commit suicide. Their purchasing capacity has 
been weakened. Poor labourers, SCslSTs, dally wage 
eamers and even middle class people are unable to make 
both ends meet. 

The price of computer has been slashed. Many other 
items have become cheaper. But as usual the price of 
essential commodities is touching the sky. The price of 
Ragi, Jowar and other cereal is more than Rs. 12 per 
kg. The price of Toor dal,Udad dal and other dais is 
Rs. 70 per kg. and above. The price of edible oil has 

"English translation of the speech originally delivered In Kannada 
and also laid on the Table. 

gone up beyond As. 100 per kg. Slmllarty ,.11 other 
essential commodities are costlier today. Both the 
Governments NDA and UPA have failed miserably to 
contain the price rise. It is shocking that we are not able 
to help the poor masses of this country to lead a peaceful 
life even after 59 years of Independence . 

One kHo apple costs Rs. 45 per )(g. Mango also 
coste As. 36 per kg. and above. The poor people cannot 
think of eating any fruit. T ornato Is also coetIy. They are 
being crushed severely and hence their survival it&eIf Is 
in danger. The price of construction material like cement, 
iron, etc., has gone up. The petrol price Is Rs. 48 per 
litre in Delhi and the same petrol Is aold for Rs. 56 in 
other cities like Bangalore, KoIkat&, Chennai and Mumbai. 
Eve~day, the prices are rising and the poor people, the 
down-trodden are the worst hit. 

Agriculturists are demanding for support price for their 
produce. They are not getting It. On the other hand, the 
price of agricultural produce is very high. It is the middle 
man who Is playing the trick by grabing all the profit. 
This kind of exploitation of farmers should be stopped 
immediately. Here, banks are charging 6% to 8% interest 
on agricultural loans but in China no interest is charged 
on these loans. In Tamil Nadu agriculturists are getting 
free electricity. These are the ways in which we have to 
help agriculturists and the poor masses of this nation. 

Now, It is high time for the Centre to oome forward 
and take immediate steps to bring down the prices. At 
first instance, they should make the essential commodities 
like onion, gariic, chilly, brizol, dais, edible oil and cereals 
available to the poor people at a very cheaper rates. 
Labourers who earn hardly Rs. 2000 per month, should 
also get all essential commodities at cheaper rates 
becauae they too have a right to lead a peae&ful and 
decent life like us. I hope the Centre will consider this 
matter very seriously and help the poor PIIOple of this 
country by bringing down the prices of all essential 
commodities. With the .. words, Sir, l1hank you and 
conclude my speech. 

(English} 

MR. CHAIRMAN: Now, Shri ,'Ganesh Singh may 
speak. 

{T1WISIIIIIon} 

SHRI GANESH SINGH (Satna): Hon. Chairman, Sir, 
today the discussion is going on in the House on the 
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most burning issue of price rise. Ever since there has 
been the U.P .A. Government, we are discussing the isIue 
of rising prices for the fourth time. The most surprising 
fact ·is that the prices are riSing like floods in a river. The 
entire country seems flabbergasted as to why all this Is 
taking place? Our colleagues from the ruling party 
maintain that rising prices is not a new phenomenon. 
Definitely it is true that there has been price rise even in 
the past however, there used to be some control as 
well. In the present scenario the Government has lost its 
control over the market and the price rise seem to be 
arbitrary. 

Sir, in this very House one of our colleagues was 
discussing that the price of any commodity should not be 
more than one and a half times of the cost of. its 
production but no one is aware of this phenomenon. The 
prices are rising unabated. Everyone knows that three 
big economists are running the country. The Hon. Prime 
Minister is a great economist. The Hon. Minister of 
Finance and the Hon. Deputy Chairman of the Planning 
Cornmiasion are great economists. Given the present 
economic scenario, I would like to ask the reasons and 
the economic policy owing to which we are not able to 
exercise control over rising prices. The imported goods 
have entirely captured the market owing to the open 
market policy but what would be the policy to decide the 
prices. Today, the market has been completely entrusted 
in foreign hands and that is why the Government is unable 
to control the prices. The Govemment should show some 
concern in this regard. The prices have risen by two 
hundred per cent. It has been a record. The condition of 
poor man has become such that he cannot even afford 
two square meals a day. Today, the people can afford 
only one time meal. They eat pulses and vegetables 
only once a week. Has the hon. Minister of Finance ever 
tried to ponder over their hapleas situation. He should 
visit such people who slog themselves throughout the 
day and cannot even afford an evening meal. He should 
visit such people who are rickshaw pullers, labourers, 
who work day and night and he should meet class-III 
and IV employees. I had conversation with a class-IV 
employee who was telling me that they are not able to 
bring up their children. What will be the result if they are 
not able to put a check on rising prices. What is the role 
of the Government. What are the duties and 
responsibilities of the Government. 

Mr. Chairman, Sir, it Is the same country where the 
food Items were 80 cheap that one could eat one's fill by 
paying a meagre sum. We used to have barter system. 
One could barter one kilogram grains for one litre milk. 
It Is the same country where salt was available tor free 
in the market. Salt used to come tree with any food item 
In the market. Today, what is the price of salt and from 
where It is pouring in. It is not being imported. It is being 
produced indigenously. What It has become so costly. 
This is because I feel that the mar1c:et has gone completely 
out of control. 

Mr. Chairman, Sir, It was discussed that which 
Governments were there in the year 2004 and 2006. In 
the year 2004 there was N.D.A. Government and now 
we have U.P.A. Government In the year 2006. I want to 
put It emphatically in the House so that the people could 
come to know the reality. I would like to draw a 
comparative chart. At the time of the N.D.A. Government 
during the year 2004 the price of wheat was As. Nine 
while during the N.D.A. Government the price of wheat 
varied between As. 12 and As. kg. Earlier the price of 
flour was Rs. 10 per kg., now it has reached As. 21 per 
kg. Earlier the price of rise was As. 10 per kilogram, it 
now varies between As. 16 and 22. Earlier Maida was 
As. 12 per kilogram, it is now As. 13 per kilogram. The 
price of bread was As. eight, it i8 now As. 10. The cost 
of Semolina was As. 12 per kg., it has now become 
As. 15 per kg. Earlier the price of Sag was As. 28 per 
kilogram it has now become As. 35 per kilogram. The 
cost of grams was As. 30 per kilo, It now costs 
As. 50 per kg. The price of Sugar was As. 14 per 
kilogram, now It is As. 22 per kilogram. The price of tea 
was Initially As. 80 per kilogram, whereas now it is 
As. 120 per kilo. The price of DesI Ghee was As. 130 per 
kilogram, now it is As. 160 per kilogram. The price of 
mustard oil was As. 40 per litre, now it Is As. 48 a litre. 
The price of Dalda was As. 40 a kilogram. it is now 
As. 48 per kilogram. The price of Moong Oaf was As. 24 
per kilogram now it is As. 67 per kilogram. The price of 
Arhar Dal has increased from As. 26 per kilogrma to 
As. 54. Masoor Dal was As. 22 per kilogram, it is 
As. 28 per kilogram. Chana Oaf was As. 25 per kilogram, 
it is As. 25 per kilogram. The price of Jaggery was 
As. 14.50 per kilogram, it now costs As. 35 per kilogram. 
The price of milk was As. 14 per litre, it now costs 
As. 20 per Htre. Earier the price of Paneer was Rs. 62 per 
kilogram, it now costs As. 110 per kilogram. Today, the 
price of Urad Dal is As. 74 per kilogram in the rnarket. 
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[Shri Ganesh Singh) 
Similarly, the price of Kerosene 011 he now riHn 

from As. 18 per litre to As. 25 per litre. The price of 
L.P.G. cylinder wa As. 244. It now coats RI. 328.94. The 
price of petrol was RI. 33.15 per litre. It now COltS 
Rs. 51.33 per litre. The price of diesel weB RI. 22.50 
per litre. today it is RI. 40 per litre. The price of cement 
was Rs. 125 per bag. It i8 now Rs. 198 per bag. The 
price of steel was Rs. 23 thoul8nd per tonne. It is now 
Rs. 28 thousand per tonne. Thill way the prices of aN 
the commodities are sky rocketing. I would like to ask H 
the Govemment has no control over market prices? I 
would like to say that there are approximately 125 
essential commodities. which have been entirely brought 
Into speculative trade. that ia why their prices are rising. 
No control over the prices can be exercised until the 
Govemment withdraws these essential commodities from 
the speculative trade. The Govemment should keep an 
eye on the increasing quantum of Imported goods in the 
market. Allegations are being levelled on the State 
Govemment for failure in discharging their duty in thle 
regard. Just now. I was going through a statement of the 
Hon. Prime Minister and the Minister of Finance In a 
newspaper. Sonia Gandhi ji has rightly expressed concern 
over the rising prices. The Hon. Minister of Finance stated 
that the prices have not risen for the first time. The Hon. 
Prime Minister has asked the State Governments to fulfill 
their duties. Today. the market is out of the control of 
the State Governments. How they will fulflA their duties? 
Similarly, the Hon. Minister of Defence stated that our 
Government knows how to tackle the problem of price 
rise. I would like to ask how they are tackling it? 

11.26 hra. 

[SHRI DE"c-NoRA PRASAD YADAV in Ih6 Ch8i1j 

He should tell if the Govemment has been able to 
control the price of even a single commodity. The present 
scenario belies the Image of the U.PA Government and 
the Hon. Prime Minister and the Minister of Finance as 
an efficient economist. Even a student would understand, 
how we should exercise control over the market. 

MR. CHAIRMAN: Pie ... conclude. 

SHRI GANESH SINGH: Sir, I would like to say that 
there has been price rise even in the pest. I am quoting 
official figures. Today, thirty crore people are living below 
poverty line in the country. Twenty crore p80pJe are on 
the verge of poverty line. Out of fHty crore population 
sixty five per cent are paupers. They have no money 

today. They are not able to compete with the market. In 
such a situation, the Govemment should consider to 
reduce the prices of essential commodities. For l88t 
58 years we had been talking of basic needs like bread, 
cloth and shelter. But it i8 deplorable that we could not 
provide them either of theM necesaitle8. After all, what 
Is our priority? The foremost priority in a democracy is to 
provide commodities to the people at cheaper rales. It is 
shameful for us that our Governments are formed under 
a democratic set up and they fail to provide foodgralns 
at fair prices? Today we are Importing wheat from abroad. 
The farmer of our country is bound to se" the wheat at 
As. 650 per quintal but we are importing wheat from 
abroad at the rate of 1000 per quintal. We have much 
attraction for foreign goods. Some say that the prices 
are soaring high because of less production. I do not 
agree with that. The production will come down If the 
farmeRS are neglected. If the fannere get remunerative 
prices for their products and the Govemment gIve8 them 
faciIitIea and the aubIIdy is increued. ThMl surely the 
production will Incre .... Thue we can make available all 
these things namely pulses, flour, wheat, rice at cheaper 
rates to the people by producing them In our country 
Itself. 

As the time is limited. I would like to say in the end 
that It is a very serious matter and the Government is 
required to pay attention towards this matter. The subsidy 
for RI. 150 bilHon which W88 being released In agriculture 
sector, perhaps the Government Ie not aware of It, more 
than As. 50 billion out of It is being waated In corruption 
and going to the speculators. That benefit is not going to 
the prodU08f8 of foodgnlins. . .. (/nItIm/pIiDfI6) 

MR. CHAIRMAN: Please conclude now. Many 
members are yet to speak. The time of the House would 
not be increased after 8 o'clock. 

SHRI GANESH SINGH: Sir, I arn concluding. At 
present the godowns of the Government are empty. We 
are not gMng grain to the B.P.l. people for the last two 
months whom we gave 36 kg. of grain under the 
Antyodaya Yojana. 

MR CHAIRMAN: Shri GaneIh ji, It Ie a very important 
topic and other Members also want to apeak. So, now 
pie ... conclude. 

SHRI GANESH SINGH: Sir, the definition of the 
below poverty line is totally wrong. I agree with you. Our 
colleagues have said that the definition· regarding poverty 
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line Is not correct. The poverty Hne should be redrawn. 
The namee of those people who went included In this 
list earfler have been removed from the list of BPL. W. 
are not giving them foodgralns at the cheaper rat88. PublIc 
Di8trbJtion Systems have broken down completely. There 
Is no foodgraina with them. How can they dlatrtbute 
foodgrains when there Is no foodgralna. So deameu hal 
Increased. I would like to make two points to the U.P.A. 
Govemment. Am, Public Distribution System should be 
run property. They should be given foodgralns in sufficient 
quantity. They should coordinate with the State 
Govemments. Speculators should be stemly dealt with. If 
the Govemment do so, then I can claim that the deamesa 
would be fully controlled and the Government should have 
a check on the goods coming from abroad. 

With these words I conclude my speech. 

/EngIitJh} 

SHRI K.S. RAO (Eluru): Mr. Chairman, Sir, there Is 
absolutely no doubt that this issue is a very critical Issue, 
about which everyone of us is concerned irrespective of 
whether he la on the side of the Govemment or In the 
Oppoeition. But the only thing is the neither the NDA nor 
any other Govemment can take pride out of critlciam. It 
is their duty to criticiae the RuHng Govemment. 

This ia happening. This discussion is going on almost 
every year in every Government. Whenever we were in 
the OppositIon, we used to criticise them. Now, they .re 
in the Oppoeition and they are criticising this Government. 
But ultimately it is the poor people who are getting 
affected; the common man who is getting affected; the 
man who has fixed income ia getting affected; and the 
middle cl ... people who are getting affected. Every one 
of us has to talee this issue very seriously. 

We must be happy or at least you must accept the 
truth that though Shrimatl Sonia G.ndhi Is the 
Chairperson, she herself said it is a serious concem. 
She convened the meeting of the CWC and al80 
convened the meeting of the Chief Ministers and she did 
expr1lM her mind th.t it is time that we have to control 
the prIcee by whatever method we adopt. It 1ndIcat .. her 
concem, our concem and everybody's concern. 

Now I heard the BJP Member apeaking. He was 
also asking for giving remunerative pricea to the farmers 
about which you also spoke and every one of UI is 
speaking. We are interested.in paying the right price, the 

remunerative prtoe to the f.rmers so that he can produce 
more, which automatically controle the priceI. N.turally, 
In that cue the prlce8 to the commonefS or the 
consumers wi! go up. 

SImilarly, when there Is a boom in economy-now in 
the preaent Govemment, the GOP growth has gone up 
to eight per cent-that alao contributes to the rise in 
pricea. Intemationally and nationaHy everybody accepts 
that now there is bulging economic activity In this country. 
So, naturally that aI80 contributes to Inflation and increue 
In prices. Stili we have to control the prices for the sake 
of the common man. So, my opinion in this regard is 
that It Is all common sense that price norm.lly win go up 
depending upon the demand and supply position. When 
the production has gone down or when the demand has 
gone up, the prices usually will go up. Slmilarty, the 
production may come down If the remunerative prices 
went not paid to the 'armefa. So, that al80 has to be 
taken care of. 

But our experience inv.riabIy is that the Govemments 
.... not fixing up the minimum support price before the 
crop is planted or taken up. They are deciding this after 
that. That means, once the p.ddy goes out of the hands 
of the farmefa into the hands 0' the trader, then the 
prioee .... going up. That means, the beneficiary is neither 
the consumer nor the producer but the Intermediary. So, 
this has to be checked .nd this has to be taken car. of 
immediately. 

Slmllar1y, laws must be 8tringent. Every one of us 
said about this. BaaIcalIy, the main reason Is not because 
of leas production. It Is because of hoarding, black-
marketing .nd profiteering. The Easentlal Commodities 
Act, which was ear1ier there, used to be non-bailable. If 
it were to be 'ound that a partlcul.r trader was hoarding 
easential commodities beyond what Is permitted, 
immediately a case has to be booked. No amount of 
pressure on the Govemment can release him out of the 
punishment. It is non-bailable. 

But one must agree that this Essential Commodities 
Act was liberaliaed; and all those stringent controls were 
removed during the NDA Govemment In February, 2000. 
Now, you must accept this. The previous BJP Member 
was telling that black-marketing has gone up today. If it 
were to go up really, It is because of the Ilberaliaation in 
the Essential Commodities Act. Even now the Government 
has to think seriously to bring some stringent law to 
check proflleering, bIack-fl\lU1(eting and hoarding. 
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[Shri K.S. Rao) 
I am of the opinion that, of course, today the FCI 

has not procured substantial quantity. But my opinion Is 
that if this procurement business were to be given to the 
SHGs, Self· Help Groups, of women, if the requirements 
of the local area were to be assessed and then the 
finance is made at a lesser rate of interest to the Self· 
Help Groups and If you were to ask them to purchase, 
take it to stores and then supply to the Public Distribution 
System at a specific price throughout the year, It does 
not increase the price at an because the price is fixed. 
In that process, If they are to make money, It is only the 
poor people in the villages, who make money. So, we 
are satisfying both the ways. 

So, we must think in that way in controNlng the plice8. 
Another point is the high interest rates. One of the 
reasons for this price rise is the Interest rates. In my 
opinion, both the farmers as well as the self·help group 
and small traders must be given extensive credit to meet 
their reqUirements at either zero interest or at a nominal 
interest of three per cent. It will reduce the cost of 
production and it encourages more production and will 
keep them happy and increase their income. In Industry 
even if the priCes were to go up, even if the interest 
rates were to be high, they will incorporate it into the 
product. They will not be losers. Let any percentage of 
interest be charged to the industrialists or traders, they 
are never affected. Even if the prices were to go up, 
they are not affected because they will be pushing it to 
the consumer. 

MR. CHAIRMAN: Shri Rao, please conclude. We 
have a time constraint. I am sure, you would understand. 

SHRI K.S. RAO: Yes, Sir. In this context I want to 
mention one thing. With regard to the essential 
commodities, if the people below the poverty line were 
taken care of, by supplying the basic commodities, the 
essential commodities that are required by them at 
affordable prices and fixed prices, without an Increase, 
like food, clothing, shelter, even in housing, education, 
healthcare, insurance, etc. it would help them. If we can 
provide them to all those below the poverty line and al80 
provide pensions to the old people and finally social 
security, then we do not need to discuss these things 
here. 

MR. CHAIRMAN: Please conclude now. 

SHRI K.S. RAO: Yes, Sir. Even If the prices were to 
go up they will be applying only to the rich and the 

affordable sections of the society. So, all of us together, 
including the Govemment and all the corpora .. eectiona 
should work together. The present Government is willing 
to take It in terms of priority to provide all the basic 
requirements to the poor people, those who are below 
the poverty line at affordable prices. I am very confident 
that this Govemment will take care of them very soon 
and this price rise situation need not be di8CU868d any 
more In future by taking these measures. 

{Tf8I1s18Iion/ 

SHRI JOACHIM BAXLA (A1ipurduar): Mr. Chairman, 
Sir, I am thankful to you for giving me an opportunity to 
speak on a very Important topic. ... (Inlsnuptlons) 

MR. CHAIRMAN: Mr. Baxla, time is short. Please 
begin your speech. We have to finish the discussion on 
8 p.m. and you can understand that ten Hon'ble Members 
are yet to speak. You give your suggestions in brief. 
You speak about solutions, not the reasons. 

SHRI JOACHIM BAXLA: Mr. Chainnan, Sir, I would 
be very brief on this topic. It is a good sign that the 
treasury benches have noted that the common men are 
pftS8ing through thick and thin because of dearness. A1S, 
it has been said eartier that U.P.A. Chairperson felt It 
and the Treasury Benches were compelled to analyze it. 
It is a good thing. In it there are two points to be 
pondered over. We see that the common people are 
facing dearness due to price hike and the producers too 
get low price for their products. At that time we feel 
compelled to discuss this issue. 

Mr. Chairman, Sir, as it has been mentioned here, 
Hon'ble members have told that the prIcea of a number 
of commodities are going end up. I woutd especially like 
to make a mention of tea, wheat and sugar, etc. As It 
is said here that price of tea has Increased very much 
and the common man finds himself unable to purchase 
It. The condition of tea industry Is very bad. The 
employees and labourers working In these Industries have 
a different problem. Due to the closure of the tea gardens 
they are not getting the salary. Because of this they are 
not even able to purchase ration. They are not getting 
the money which they need to purchase essential 
commodities. Therefore, it is a different kind of problem. 
Both types of problems should solved by the Govemment. 
One, the problem of the producer would h~ve to be 8een 
by the Government and secondly, the problem of the 
oonsumers which they face due to the dearness of the 
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essential commoditlea. and consequently they remain 
unable to purchase them, should be solved by the 
Govemment. 

Mr. Chairman, Sir, it would not do by merely 
expressing concem by the Govemment. They are so many 
hoarders and middlemen in our country. They should be 
stopped from doing so. Now Congress led U.P.A. 
Government is there in the country. Earlier, there was 
BJP led N.D.A. Government. Then we used to accuse 
that Government. Now we are accusing this Government. 
The responsibility of this Government is that it should 
take steps to reduce the dearness and remove the 
difficulties faced by the people. The Government should 
not make excuses regarding solution of the problems 
faced by the people and to reduce the dearness. The 
problems of the people cannot be removed if the 
Government go on excusing. The import of wheat would 
not reduce the dearness. Import of an item may be 8 

temporary solution to reduce the dearness but it cannot 
be a permanent solution. We should seek permanent 
solution to reduce the dearness and to keep it under 
control. 

Sir, there are great economists in our country. Our 
Finance MiniSter is an established economist in the world. 
Our Prime Minister Is great scholar of economics. I 
therefore, hope that the Congress-led U.P.A. Government 
would do well as per the Common Minimum Programme. 
The Common Minimum Programme is being supported 
by the left parties. I would like that the people of the 
country should not face any difficulty. I would also like to 
say that the promises made by the U.P.A. Govemment 
under the Common Minimum Programme and the decision 
it has taken to work in favour of the common man, should 
be fulfilled by the Government and it should reduce the 
dearness. The Common man can not get relief unless 
the dearness is reduced. I would like to say that the 
Govemment should fulfill the promises made under the 
Common Minimum Programme and implement that 
programme so that the common man can get relief. With 
these words I conclude my speech. 

SHRI RAM KRIPAL YADAV (Patna): Mr. Chairman, 
Sir, I would like to express my gratitude towards you for 
giving me an opportunity to speak on such an important 
subject. However, I would like to request you to give me 
some more time as the time allotted to me is very less. 

MR. CHAIRMAN: Ram Kripal p, no conceuion in 
time will be given. Please try to conclude your apeech 
within time ~mit. 

SHRI RAM KRIPAL YADAV: Sir, the population of 
India is more than one billion. The spirit of India lives in 
villages. In context of ongoing discussion I would like to 
tell that there are two kind of cultures in our country. 
One cuhure belongs to the upper class people who eat 
cake and drink champagne and other one belongs to 
those people who eat roti-dal and drink country made 
liquors. Till today, our government have paid less attention 
towards people of lower classes whether it is present 
UPA Government or former NDA Government. Both 
Govemments have paid less attention towards the people 
who are poor. 

Sir, I would like to say with responsibility in the House 
that due to price rise today the condition of the poor 
people of country has become pathetic. The people work 
hard, even then they are unable to feed their families. 
Unless the poor people of the country gains prosperity, 
the country cannot become prosperous. Though we are 
holding this chair, we do feel that it is very difficult to 
make ends meet in the salary and allowances given to 
us. Till the poor people of the country get the proper 
food, the country can not progress. Today, the price of 
not only one commodity has increased, but every 
commodity, has become costlier. 

Sir, some hon'ble Members said that till the producer 
is made prosperous, the country will not become 
prosperous. Who does the production? Farmer produces 
food, but support price given to farmers is not being 
increased. They are not getting loans on lower rate of 
interest. The result is this that farmers are getting buried 
under debt and are committing suicides due to their 
Inability to repay the loans. The report of Swaminathan 
Commission Is before us, but have any of the 
recommendations of the report been Implemented to 
benefit the farmers? I would like to thank the UPA 
Government for reducing rate of interest upto some extent 
on loans being given to the farmers. This too was a long 
awaited step and resultantly the rate of interest has been 
reduced to 7 to 8 percent. But it should be further 
reduced. As per the Swaminathan Committee's report it 
should be reduced upto 4 percent. The Support Price is 
not being increased to help the farmers due to which 
production is not increasing. For how long the farmer will 
bear it? When the farmer go to market to sell his produce, 
he does not get any buyers. 

Sir, now-a-days trends are being set up. New markets 
are being opened under new economic policy, but support 
price being given to farmers Is not being increased. 
Therefore, farmers are selling their produce to foreign 
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companies and later are hoarding It. In Economic Survey 
Report it has been stated that this year production has 
decreased by 15 to 20 I8kh tones. It is not a good trend. 
I would like to quote figures from report. In June, 
2005-06, the wheat stock was 15738 tonne. which 
reduced to 9620 tonnes in year 2006. Private holders 
came to know about this and they purchased wheat from 
the entire market by paying higher prices and are now 
selling at the rate of Rs. 900 to 1000 per quintal. They 
are raising prices by creating artificial shortage. It is the 
small farmers, rickshawpullers, hawkers and labourers who 
are at the receiving end due to poverty. I understand 
that the Government is unable to take any concrete 
decision. We people are of ruling side, but we too have 
openly expressed our views on price rise before the 
Govemment and the Government should definitely find 
solution to this problem. They should fulfill the 
Commitment made by them to the people of country. 

Sir, I would like to tell you that as to why did this 
situation arise? The colleagues from opposition also spoke 
a lot on the subject but it is worth remembering that we 
still are paying for the pro-trader measures taken during 
the tenure of their Government. Until the essential 
commodities are taken out of future market, the prices 
will not be controlled. 

Sir, besides, the rising prices of diesel and petroleum 
are also taking a toll on our economy. 

In the end. I would like to say that the people of 
country are witness to the performance of the 
Govemment, and we all share this responsibility. We have 
promised the people to voice their opinion, and protect 
their interests, check price rise and extend our cooperation 
to them. but it is not happening. 

MR. CHAIRMAN: Ram Kripal ji, now the time allotted 
for your speech is over, please take your seat. The Chair 
orders you to conclude your speech. 

SHRI RAM KRIPAL YADAV: Sir, I am just concluding. 

Therefore, it our moral responsibility to rise above 
the party lines. The hon'bIa Minister has compassion for 
the poor, he speaks a lot for the poor, now what has 
happened to him, he must try to feel from heart, what 
hon'ble Members has spoken. He must speak from heart 
and look towards the poor and should enact stringent 
law and take stringent measures to check price rise and 
provide relief to common man, farmers, labourer., 

otherwiae our ettuatlon win become grim. The people will 
never forgive us, therefore please check this price riH. 

SHRI RAM PRAKASH VERMA (Khari): Mr. Chalnnan, 
Sir, I am really grateful to you for giving me an opportunity 
to participate in this dlscusalon led by hon'ble Chinta 
Mohan ji. I will not take much time, as I have to say 
only two things. 

This Govemment has been so influenced with the 
open market system that it feels that as a resuh of this 
the economic growth of the country has touched 
8 percent. They have forgotten that there' are only 
8 erore such people of this vibrant economy who are its 
active components, the rest are still waiting for increase 
in their income and that the Government should take 
some special measures for this purpose and perhaps 
this is the reason that the open market system has not 
yielded the desired result. Even today, a large number of 
people of our country feel that they need Government 
protection and that some special eHorts should be made 
to enhance their role in the economy. In my opinion our 
PDS system I!; a big challenge and it is time for Its 
overall review also. The sensex is going high and people 
are tensed. It is surprising that If there i, a slight 
movement in the sensex, the Government al80 
immediately move but when there is an inflation rise, the 
Government keeps deliberating and people suffer. I want 
to say that we should acknowledge that Sonia ji has 
drawn our attention towards this otherwise, the situation 
would have gone beyond our imagination. It is the 
housewife only who has to suffer at the end. Let another 
month pass and the results would be before you, there 
is no need to say anything. This is not Inflation, this is 
killing the common man. Everyone knows that poverty ia 
a sin but now it has become an Insult. The newspapers 
are flooded with such news everyday and I have such 
newspaper cuttings with me. The farmers were already 
committing suicides, now entire families in urban areas 
are committing suicide. Some are eommhtlng suicides, 
some are committing murders, some are has themselves 
to death whereas some are jumping before the train to 
commit suicide. The Government failed to provide a 
solution so they have found their own solution to the 
problem. Whether you are aatiafied with this, and If not 
then you must awake yourselves? 

I want to say one thing that we rm.t fear the starving 
person, he will never forgive us. Ifs been long since we 
have been running after the open market ~stem and in 
an this we have forgotten our responaibiHly towards the 
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common man. The common man who has etected the 
Govemment and who hu participated In the formation of 
this Pertiament and cIemocraCy. I will not talk for long, I 
just want to say that it is time now to review and 1'8Yamp 
the PDS system on the whole. They must look Into It in 
its entirety as to where It is lacking. Even after .Iocating 
Rs. 27 thousand crores as subsidy on food security, there 
is no such region from where reports of loot are not 
being received. Be it north or south, food subsidy Is 

.being on a large scale. It was this PDS system only on 
the basis of which the poor man of the country was 
surviving. The responsibility lies on them to review this 
PDS system on their own in the minimum possible time 
and strengthen it so much that all the shortcomings In 
this system are overcome for once and for all. 

The manner in which open mart<et economy was 
defended and efforts were made to weaken the F.C.I., 
are dangerous. We can refer to the earlier discussions 
held in the HouS&, Hon'ble Rafi Ahmed Kldwai Saheb, 
who was the Minister of Agriculture at one time. What 
was the resolution at the time of establishment of Food 
Corporation? It was stated that food security is to be 
created. Open market CaMot provide that food security. 
The income of our people is not enough to make it 
possible for them to depend on the open market system. 
They are distributing food grain under PDS and I want to 
fully 8Upport this. In the annual meeting of FICCI, which 
was held recently on the 24th December, 2005, hon'bIe 
Prime Minister had stated that in our system the 
manufacturing sector should have twenty five to thirty 
five per cent contribution in the GOP. If we do not move 
towards food processing and fail to develop each village 
as a production and processing unit then we wiH never 
be able to benefit the farmer. Today there are nearty 
forty crore youth In our country who are in search of 
employment. 4.5 to 5 crore people are registered in 
employment exchange offices. All these people need 
employment. The Govemment will have to decide that 
not only raw food grains but also the processed and 
preserved food items are distributed amongst the people 
through the PDS system as there Is an immediate need 
for doing this. Without taking much time I would like to 
say that whereas on the one hand the housewives are 
bearing the brunt of inflation, the unemployed people are 
also bearing it on the other. I would like to say that they 
must pay heed to the need of the hour or eI&e they will 
stand nowhere the situation will go out of control. 
Therefore, wake up before It is too late. 

SHRI P.S. GADHAVI (Kutch): Sir, a lot of my 
colleagues have said a lot of things, I do not want to 
repeat their words. The fact Is that the rise in Inflation 
during the tenure of this UPA Govemment has made It 
difficult for the common man to survive. It is to be seen 
as to how the labour c&us people and those people 
amongst them who are extremely poor, and work for 
merely two to three thousand for the rich class do survive 
and how do they manage their expences for rent, milk 
etc. In earlier times It was possible for a person to survive 
in 2 to 3 thousand rupees. Why there has been so much 
rise in inflation? What are the reasons for inflation rise? 
During the tenure of NDA Govemment inflation was never 
di8C'lIeed even for once. Now, during the tenure of UPA 
Government we are discussing It for the forth time in two 
years. It was the slogan of the Congress that-"Congress 
ka hath sam aadmi ke saath". That common man is 
suffering the worst today. What is the condition of the 
farmer of the vHlage and the labourer. The previous 
peaker had stated that the farmers are committing suicides 
but it is really sad that along with farmers labourers are 
also committing suicide. The Government should 
particularly control the prices of essential commodities. 
The Union Govemment along with the Communist party 
people are deceiving the common man. The Communist 
party people are proving supportive of every decision of 
t~e Govemment, which is against the public policy, where 
as outside the House, they are pretending to oppose the 
same. Tha& fraud is not going to work for long. The 
entire day they support them over here and then they 
behave different outside. How long this trickery will 
continue? Today, this is happening with the common man. 
Due to the unchecked rise in inflation, the two years 
period of the UPA Govemment has become a burden for 
the common man. What is called the Common Minimum 
Programme by the Union Govemment has become 
Congress-Communist inflation Programme. It is no more 
the Common Minimum Programme. We are the people 
who talk about CMP and we are related to this. CMP 
has now become Congress Communist inflation 
Programme. During the 18st two years the prices of 
petroleum products have gone up. As my colleagues have 
mentioned that they must realize as to what would be 
the condition of the people If they keep supporting all 
this, they are aware of the situation, 88 they have lived 
with the poor and the backward people. They know as 
to what kind of difficult life they are living? They must 
think as to how long this drama of CMP will continue. 
This dram'" is not going to work for long. 
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20.00 hr •. 

What did the UPA Govemment do, it wonsened the 
condition of common man in two years. I would not repeat 
the fact as to how much prices have increased, but the 
rates of wheat which was seHing only Rs. 9 per kg. has 
gone up to Rs. 15 per kg. now while the prices of flour 
have gone-up to 17 to 20 per kg. from Rs. 10 per kg., 
pulses which were seiling only at the rate of Rs. 20 to 
25 per kg. are now Rs. eo-70 per kg. . .. (Inlflm.tptions) 
The poor who used to eat Khichrl of Moong and Urd 
don't have 'moong dal' for Khlchrl. . .. (Int.mJplions) as all 
have been said, I won't say much and am going to 
conclude. . .. (In/sl1Uplions) Ours was a protein rich area 
and today it is hard to obtain moongdal which is causing 
adverse effects on their heaith. '" (In18nuplions) 

MR. CHAIRMAN: Please conclude now. 

... (In/etrup/ions) 

MR. CHAIRMAN: Hon. Member's speech may be 
considered as concluded. Now three more hon. Members 
will speak. This discussion has to be completed today 
itaeH so if the House agree the time of the sitting of 
House can be extended by 15 minutes. 

SEVERAL HON. MEMBERS: All right. 

{English! 

DR. BABU RAO MEDIYAM (Bhadrachalam): Sir, I 
want to make two suggestions because two of my senior 
colleagues have spoken on this issue. The issue of price 
rise is alarming and unprecedented. The first thing is as 
to why the prices are rising like birds. It is not because 
of the lesser production as we are able to produce 
essential items sufficiently. This rise in prices is because 
of the scarcity in the market because of the hoarding 
and black marketing, which are the most crucial things in 
the rise in the prices of essential commodities .. To curb 
the price rise, we have so many Acts, rules and 
regulations. etc. and the State Government are 
implementing them. But I would like to know as to how 
many cases were booked against the hoarders and black 
marketeers. This was the practice followed previously but 
now-a-days everybody is dOing this but they are having 
links with the ruling party or its Members, thereby they 
doing all these things. 

Firstly, my suggestion here 18, kindly curb thla practice 
of hoarding and black marketing of ....mtaI commodltlea. 
Please treat it as a crime towards the nation thelWby we 
can regulate or control the prices of eaantial commodities. 

Secondly, I want to suggest that whether it is the 
Central Govemment or the State Govemment, they are 
not leaming from the past experiences. As regards the 
Public Distribution System, I would like to say that we 
must leam and expand its scope. There are two markets 
in our country-free and controlled. Controlled market is 
available or accessible to the poor man-ssm ssdmi-
and that should be controlled by the Govemment. This 
Govemment machinery is unable to control the prices of 
the essential commodities. We must send some teams to 
Kerala where there are success stories of implementing 
the Public Distribution System. 

In the case of Andhra Pradesh, Public Distribution 
System supply only three items-rice, sugar and kerosene. 
But In West Bengal, 14 items are supplied through the 
Public Distribution System to the public. Therefore, we 
must leam from West Bengal and Kerala. We must leam 
from Ule failures of Andhra Pradesh and other States 
because there the Public Distribution System was 111-
treated and they are highly corrupted and has not 
expanded up to the desires of the people and consumers. 
That Is why, I would say that we have to stop the black 
marketeers and hoarders and strengthen the Public 
Distribution System to a certain extent 80 that we would 
control the prices of eaaential commoClities. In our system, 
in our capitalist mode of production, any Govemment 
cannot control or curb the prices entirely. It can only 
control to some extent through the Acts, rules and 
regulations, etc. I would request the Govemment to kindly 
implement them and control the price. of essential 
commodities. 

{TI'IInSMIionJ 

SHRI SUNIL KUMAR MAHTO (Jamshedpur): Mr. 
Chairman, Sir, we are discussing the rise· in prices of 
essentlel goods. Today this discussion has· been taken 
up the House and our Govemment keeping in view the 
grimness of the situation, I have Hstaned to the concems 
of hon. Minister of Anance and the views of people of 
this side and that side. As Ram Kripal ji has also said 
80 and the fact Is that majority of the people are facing 
this problem. We are here to represent and lead our 
community. Jharkhand in particular where t belong to, is 
in worst economic condition. Prices of essential 
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commodities are rising but they do not have any meane 
of employment. Even today they are unable to feed their 
children properly though they toil whole day. All the agro 
products like wheat, rice, potato, etc. are being grown 
but big multinational companies have monopolized all of 
that. Take the example of Chips or Kurkures. They sell 
these products for Rs. 800 per kg. in the market after 
value acftfition which do not cost them more than As. 
8.00 per kg. Same is the condition in respect of other 
commodities. Big businessmen are ruining the country by 

creating artificial crisis of all the commodities. Govemment 
needs to take strong steps at such a time so that we 
can provide maximum relief to the common man. The 
hoarders and blackmarketeers should be punished 
stringently. Particularly In our area common men are not 
getting employment. Industries are giving As. 40 to As. 
60 to the poor. They are not checked by any labour law. 
They are making labourers to work at that rate. They are 
working like bonded labourers and are not getting the 
minimum wages. Central Govemment has taken a Initiative 
by introducing Employment guarantee scheme. The 
scheme has been introduced in every state. Half the 
foodgrains have been earmarked for the scheme. I would 
like to know to where those foodgrains are being sent? 
State Govemment is not lifting those foodgraine because 
of that people are not getting foodgrains these days. The 
condition of PDS system is very poor. Poor people are 
not getting any foodgralns under red or yellow cards. 
Already there is a large number illiterate people In 
Jharkhand. When people go to Fair Price shops there, 
the shopkeepers make three months entry together. 
Frustrated with the condition, people in all the Jharkhand 
area are turning towards terrorism. Jharkhand youth 1& 
unable to get job and employment. They are not able to 
get food to satisfy their hunger. In such a situation, 
18-19 Districts have become terrorist infested areas. The 
Central Government is not dealing with the condition In 
an impartial way. Govemment should make a law to 
provide food items to poor as the same is currently under 
the possession of few influential people. We will have to 
strengthen that law and punish such people stringently. 
Central Government should increase employment 
resources particularly in terrorist infested areas. Only some 
days back while we were sitting with the hon. Minister, 
we told him that the maximum number of unemployed 
people are in Jharkhand. There is iron ore In that State 
which Is mined by machines and shifted to other States. 
The work is being done there with machines and heavy 
equiprnents and as result thereof common man is not 
getting work today. The labourers are fleeing to other 

States. Thus the situation there is very bad. We want 
that the law should be strengthened so that we can 
provide relief to maximum number of poor. 

[English} 

MR. CHAIRMAN: Shri Tapir Gao, you are the last 
speaker. 

SHAI TAPIR GAO (Arunachal East): Sir, please allow 
me to speak from here. 

[TrsnsIlllion} 

Sir, I have to raise the voice of 100 crores of Indians 
in just 4 minutes, I may be allowed to finish as soon as 
possible. 

Sir, it is a fact of the Congress history that whenever 
it comes to power, prices go up. Today the prices of 
essential goods are rocketing to sky. There Is no 
difference of opinion in this regard and Congressmen 
have also accepted this. I submit that the petro products, 

[English} 

If this is the central point for raising the prices of essential 
commodities then why Is the Government of India not 
utilizing the country's resources? We have got water 
resources, coal reserves, Uranium and all other resources. 

[Tf'IInslllfion} 

We have not been using these resources in India so we 
put all the blame on petrol and diesel. That's why I have 
been pointing It out again and again in the House that 
Arunachal Pradesh alone can generate 6000 Megawatt 
power. In place of begging oil from other countries. Why 
can't was we use Hydroelectricity or coal? We are lOOSing 
at agricultural products from also and suicides are being 
committed in Agricultural resource State like Punjab. All 
this Is the result of wrong policies of the Govemment. 
Hence, I want to submit that unless this tax structure is 
changed and Import Export duty is reduce we will not be 
able to control price rise, till then common man will 
continue dying of hunger and we, politicians, will continue 
the same discussions in this House. 

[English} 

As more than hundred speakers have also said, I have 
doubt as to whether the Congress and the UPA 
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[Shri Tapir Gao] 
Govemment will respond positively because the history 
has shown 

[Trsnsllltionj 

That Congress has never found any remedy to that. So, 
I request the Government to change the Taxation 
structure. All participants in this discussion have given 
their views in this regard. We can control the rIeIng prices 
if we put natural resources of our country to proper U88. 

Mr. Chairman, Sir, in view the limited time, I would 
like to submit that.... only 12 States of the country are 
affected by Naxalites but the fact is that the whole country 
is affected with this III. .... Along with this, I also want to 
submit that the parties and the groups which are 
supporting this Govemment own double responsibility on 
their shoulders. They should also give a thought 8S to 
why they should support such a party or Govemment . 
... (IntBmJPllons) 

SHRI RAM KRIPAL YADAV: Sir, that is very 
objectionable. . .. (Intenuptions) 

MR. CHAIRMAN: Hon. Members, you may please sit 
down. Whatever is objectionable or Irrelevant, will be 
deleted. Nothing irrelevant will go on record. 

. . . (Inltlnuptions) 

SHRI RAM KRIPAL YADAV: Sir, hon. Member is 
comparing government and the Congress party with 
terrorist organisation. . .. (Interruptions) 

{English] 

MR. CHAIRMAN: Nothing wiD go on record. 

(Interruptions). ..• 

"Not r.corded. 

/T,.".IitJn] 

MR. CHAIRMAN: Why are you epeakIng, nothing will 
go on record. 

... (~) 
MR. CHAIRMAN: NoIhiI'Ig Is going on record. You 

may pIeue sit down. 

. .. (Int.mJpliDns) 

{English] 

MR. CHAIRMAN: Nothing wiD go on record. 

[TtaI1IMtion] 

MR. CHAIRMAN: None of your words will go on 
record. Hon. Member'. speech Is concluded. 

{Eng/iIIh] 

Now the dIsct.asion Wlder Rule 193 Is over and the 
hon. Finanoe Minister would reply tomorrow . 

The H~ stands adjourned to meet tomorrow on 
the 281h July, 2006 at 11.00 a.m. 

20.11 tn. 

ThtI Lair SIJbIM IhtIn IIdjoumtKIblI EItIK!H7 oIlINI Cbck 
on FIiG*y, July 28, 2OOt/ISIlIV/IM ~ 1928 (SMtII). 

"Not recorded. 
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ANNEXURE I MfJmbs,·wIstJ /ndtIx /rJ UnsamKf 0UssIf0ns 

Msm/JtJr-wistJ /ndtlx 10 SlsmKI Ousslions SI.No. Member's Name Question 
Number 

SI.No. Member's Name Queetion Number 
2 3 

1. Shri MBachda", Bachi Singh Rawat 72 

2. Shri Athawale, Rarndas 73 1. Shri Athithan, Dhanuskodi R. 537 

3. Shri Barman, Hiten 76 2. Shri -Bachda", Bachl Singh Rawat 510 

4. Shri Chowdhary, Pankaj 79 3. Shri Acharia, Basudeb 459, 615, 536 
5. Shri Gehlot, Thawarchand 63 

4. Shri Adsul, Anandrao V. 479, 485, 512, 
6. Dr. Jagannath, M. 62 537, 552 
7. Shri Kumar, Nikhll 72 

5. Dr. Agarwal, Dhlrendra 420,530 
8. Shri Kumar, Sajjan 66 

9. Ms. Mcleod, Ingrid 63 6. Shri Ahir, Hansraj G. 401, 488, 553, 
583, 595 

10. Shri Mohan, P. 68 

11. Shri Mohd., Tahir 71 7. Shri Athawale, Ramdas 494, 504, 566, 
587 

12. Shrimati Nayak, Archana 71 

13. Shri Pallani Shamy, K.C. 79 8. Shri Baitha, Kailash 467, 473, 543 

14. Shri Panda, Prabodh 61 9. Shri Barad, Jaaubhai Dhanabhai 404, 440, 539, 

15. Shri Pathak, Brajesh 78 579 

16. Shri Patll, Balasaheb Vlkhe 67 10. Shri Barman, Ranen 431 

17. Shri Patll, Shriniwas Dadaaaheb 62 11. Shri BaxIa, Joachim 413 
18. Shri Prasad, Harikewal 67 

12. Shri Bellarmln, A. V. 408, 540 
19. Shri Rao, K.S. 66 

20. Shri Rawale, Mohan 65 13. Shri Bhadana, Avtar Singh 519 

21. Shri Reddy, G. Karunakara 76 14. Shri Bishnoi, Kuldeep 417, 497, 557 

22. Shri Saradgi, Iqbal Ahmed 80 15. Shri Bose, Subrata 410, 527, 564 
23. Shri Shivajlrao, Adhalrao Patll 73 

16. Prof. Chander Kumar 478 
24. Shri Shlvanna, M. 77 

26. Shri S1ddeswara, G.M. 69 17. Shri Chandrappan, C.K. 511 

26. Shri Singh, Chandra Bhushan 74 18. Shri Chatterjee, Santasri 495, 517, 589 

27. Shri Singh, Prabhunath 75 19. Shri Chaure, Bapu Hari 416 
28. Shri Singh, Sugrib 68 

20. Shri Chavda, Harisinh 440 
29. Shri Singh, Rajiv Ranjan "Lalan" 64 

30. Shri Suman, Ramji Lal 64 21. Dr. Chinta Mohan 505 

31. Shri Vallabhaneni, Balashowry 80 22. Shri Chowdhury, Adhir 521, 525 

32. Shri Vasava, Mansukhbhai D. 70 23. Shri ChUrchill, Alemao 488 

33. Shri Yadav, Glridhari 70 24. Shri Dasgupta, Gurudas 441, 528 
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25. Shrimati 080, Sangeeta Kumari SIngl 530 52. Shri Kulaste, Faggan Singh 446, 487 

26. Shri Deora, Milind 421, 501, 519 53. Shri Kumar, B. Vlnod 458 

27. Dr. DhanaraJu, K. 456 54. Shri Kumar, Nlkhil 525 

28. Shri Dhotre, Sanjay 405, 489 55. Shri Kumar, Sajjan 519 

29. Shri Gadakh, Tukaram Gangadhar 422, 522 56. Shri Kuppusami, C. 586 

30. Shri Gadhavi, P.S. 465, 538 57. Shri Madam, Vikrambhai Arjanbhal 446, 481, 549 

31. Shri Gaikwad, Eknath M. 476, 514, 567 58. Shri Mahato, Sunil Kumar 420, 472, 475 

32. Shri Gamang, Giridhar 466 59. Shrl Mahtab, Bhartruharl 428, 544, 580 

33. Shri Gangwar, Santosh 442 60. Prof. Malhotra, Vijay Kumar 406, 514, 522 

34. Shri Gehlot, Thawarchand 442, 496 61. Shrimati Mane, Nlvedita 514 

35. Shri Goyal, Surendra Prakash 519 62. Dr. Manoj, K.S. 461 

36. Shri Harsha Kumar, G.V. 426, 521 63. Shrl Maaood, Rasheed 442, 463, 564, 
591 

37. Shri Hussain, Anwar 520 
64. Ms. Mcleod, Ingrid 504 

38. Or. Jagannath, M. 503, 560, 584, 
596 65. SM Meghwal, Kallaah S45 

39. Shrlmati Jayaprada 462, 537, 578, 66. Shri Mehta, Alok Kumar 456 
593 

67. Shri Mistry, Madhusudan 439 
40. Shri Jha, Raghunath 443, 535, 547 

68. Shri Moghe, Krishna Murari 457 
41. Shrl Jindal, Naveen 451, 524, 531 

69. Shri Mohan, P. 506 
42. Shri Joshi, Pralhad 419, 541 

70. Shri Mohd., Tahir 435, 452, 454, 
43. Shri Kanodia, Mahesh 482, 550 532 

44. Shri Khaire, Chandrakant 411 71. Shri Mohlta, Subodh 402, 528, 572 

45. Shri Khandelwal, Vijay Kumar 457, 467, 537 72. Shrl Murmu, Hemlal 446, 529, 573 

46. SM Khanna, Avinllsh Rai 400 73. Shri Murmu, Rupchand 430, 507, 561 

47. Shri Kharventhan, S.K. 414, SOO, 541, 74. Shrimati Narhire, (Saw.) Kalpana 438, 517, 522 
585, 586 Ramesh 

48. Shri Koshal, Raghuveer Singh 403, 449, 516 75. Shrl Nayak, Ananta 424 

49. Shri Kriplani, Srichand 438, 517, 522 76. Shri Owaisi, Asaduddin 415, 514, 537, 
S45 

50. Shri Krishna, Vijoy 541 
77. Shrl Pallanl Shamy, K.C. 492, 555, 592, 

51. Shri Krishnadas, N.N. 449 601 



441 AnntlXw. .I SRAVANA 5. 1928 (s.tk.t) AnntIXIIM I 442 

1 2 3 2 3 

78. Shri Panda. Prabodh 502. 559 104. Shri Reddy, N. Janardhana 529 

79. Dr. Pandey, Laxminarayan 522 106. Shri Reddy, Suravaram.. S.udMka1' 441, 526 
". 

80. Shri Pannian Ravindran 511. 559 106. Shri Renge Patit. Tukaram ,;! 480 

81. Shri Pame, Dalpat Singh 423, 512 
Ganpatrao 

82. Shri Pate!, Jlvabhai Ambalal 440, 474 
107. Shrl Sal Prathap, A. 450 

83. Shri Patel, Kishanbhai V. 517. 546, 574, 
108. Shri Saradgl, Iqbal Ahmed 434, 442 

591, 600 109. Shri Scindia, Jyotiraditya M. 453, 534, 5n, 
591 

84. Shri Pathak, Brajeah 432, 515, 568 
110. SM Sethi. Arjun 432, 442, 509 

85. Shri Pathak, Harln 439, 485 
111. SM Shaheen, Abdul Rashid 413, 533, 576, 

86. Shri Patll, Balasaheb Vlkhe 508, 562, 567 591 

87. Shri Pingle, Devidas 442 112. Shrl Shivajlrao, Adhalrao Patil 512, 584, 585, 

88. Shri Pradhan, Dhannendra 444 597 

89. Shri Prasad, Harikewal 480 113. Shri Shlvanna, M. 548 

90. SM Radhakrishnan, Varkala 437, 523, 571. 114. Prot. Shiwankar, Mahadeorao 436. 452. 517. 

590, 599 532, 575 

91. Shri Rajagopal, L. 591 115. Shri Sidde&wara, G.M. 541 

92. Shri Rajendran, P. 433. 484 116. Shri Sidhu. Navjot Singh 460 

93. Shri Ramakrishna, Badiga 425, 524, 585 117. Shri Singh, Chandra Bhushan . 506, 513, 517, 
588 

94. Shri Rana, Kashiram 438, 475 
118. Shrl Singh, Dushyant 447. 542 

95. Shri Rao, K.S. 490, 563 
119. Shri Singh, Kirti Vardhan 476, 514, 567 

96. Shri Rao, Rayapati Sambasiva 433 
120. Shri Singh, Kunwar Manvendra 429 

97. Shri Rawale, Mohan 406 
121. Shri Singh, Prabhunath 546, 582 

98. SM Rawat, Ashok Kumar 435, 452, 517, 
532, 575 122. Dr. Singh, Ram Lakhan 486 

99. Shri Rawat, Kamla Prasad 445 123. Shri Singh. Rewati Raman 484 

100. Shri Reddy, G. Karunakara 493, 556, 588, 124. Shri Singh, Sugrib 499, 574, 591, 

598 600 

101. Shri Reddy, K.J.S.P. 471 125. Shri Singh, Uday 442, 521 

102. Shrl Reddy, M. Raja Mohan 409, 520, 565 126. Shri Singh, Aajiv Ranjan -Lalan- 505 

103. Shri Reddy, Magunta Sreenivuulu 448 127. Shri Solanki, Bhupendrasinh 482, 483, 518, 
550, 551 
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128. Shri' Subba, M.K. 418, 498, 558 137. SM Vallabhaneni, Balashowry 433, 570, 589 

129. SM ~ugavanam, E.G. 412, 440, 491, 138. Shri Vasava, Mansukhbha/O. 438 
554 

139. Shrl Veerendrakumar, M.P. 438 
130. Shrimati Sujatha, C.S. 470, 511 

140. Shrl Verma, Ravl Prakash 479, 485, 512, 
131. Shri Suman, Ramji Lal 505 537, 552 

132. Shri Surandran, Changera 427, 511 141. Shrl Yadav, Anjan Kumar M. 472 

133. Shrlmati Thakkar, Jayan B. 407 142. Shri Yaday, Baleshwar 519 

134. Shri Thummar, V.K. 474 143. Shri Yaday, Kailash Nath Singh 435, 452, 532, 
575, 587 

135. Shri Tripathi, Chandra Mani 406, 514, 522 
144. Shri Yaday, Mitrasen 455 

136. Shri Tripathy, Braja Kishora 4n, 546, 581, 
594 145. Shrl Yaday, Ram Kripal 469 
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ANNEXURE 1\ 

68, 69, 80 

62, 63, 71, 72, 74 

66, 73, 76 

61, 64, 65, n, 78, 79 

70 

67, 75 
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CuhUfB 

Food PmctlSSing Induslfitls 
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Minority Aflllirs 
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407, 414, 423, 434, 451, 460, 465, 472, 479, 464, 489, 491, 496, 
501, 510, 553, 565, 567, 570, 5n, 578, 585, 586, 596, 597, 598, 
599, 600 

400, 417, 420, 430, 444, 457, 461, 476, 467, 494, 519 

401, 404, 411, 429, 442, 443, 454, 456, 468, 497, 512, 524, 525, 
531, 534, 535, 542, 545, 547, 556, 559, 566, 568, 575, 588 

440, 471, 503, 530, 541, 557, 574 

425, 441, 449, 555, 564 

492, 500, 502, 520, 581 

410, 447, 446, 450, 452, 453, 455, 458, 483, 469, 474, 4n, 460, 
461, 482, 485, 490, 499, 505, 514, 521, 526, 527, 546, 550, 572, 
589, 591 

402, 403, 408, 409, 412, 415, 416, 419, 424, 427, 428, 431, 433, 
435, 436, 437, 438, 439, 445, 446, 459, 464, 466, 467, 470, 473, 
478, 463, 486, 488, 493, 495, 506, 507, 508, 509, 513, 515, 516, 
517, 518, 522, 523, 528, 532, 533, 536, 537, 538, 539, 540, 543, 
544, 546, 549, 551, 552, 554, 558, 561, 562, 580, 582, 564, 592, 
595, 601 

405, 413, 422, 426, 504, 560, 573, 576, 583, 587, 593 

406,418,421,432,475, 498, 511, 529, 563, 569, 571, 579, 590, 
594. 
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